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LOK SABHA DEBATES

LOK SABHA

Wednesday, May 16, 1990/Vaisakha 26,
1912 (Saka)

The Lok Sabha met at
Eleven of the Clock

[MR. SPEAKER in the Chair]

OBITUARY REFERENCE
[English]

MR. SPEAKER: Hon. Members, | have
to inform the House of the sad demise of Shri
S. Kandappan who was a member of the
Third and Fourth Lok Sabha during 1962-67
and 1967-71, representing Tiruchengode and
Mettur constituencies of Tamil Nadu respec-
tively.

An agriculturist by profession, Shri
Kandappan was a well known social and
political worker and took keen interest in
rural uplift and social reforms.

An able parliamentarian, Shri Kandap-
pan took keen interest in the proceedings of
the House and made valuable contributions
thereto.

Shri Kandappan passed away at Ma-
dras on 11th May, 1990, at the age of 56.

Wae deeply mourn the loss of this friend
and | am sure the House will join me in
conveying our condolences to the bereaved
family.

The House may now stand in silence for
a short while as a mark of respect to the
departed soul.

(The Members then stood in silence
for a short while)

11.02 hrs.
ORAL ANSWERS TO QUESTIONS
[English)

Meeting on Sharing of Krishna
Waters

*840. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of WATER
RESOURCES be pleased to state:

(a) the outcome of the latest talks, on
sharing of Krishna waters through Telugu-
Ganga Project, among Karnataka, 1dhra
Pradesh anc¢ Maharashtra; and

(b) whether representatives of the Min-
istry of Water Resources or experts from the
Central Water Commission attended the
meetings?

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a) The Chief Minis-
ters agreed to meet again in June, 1990 for
further discussions.
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(b) No, Sir.

SHRI MULLAPPALLY RAMACHAN-
DRAN: The sharing of Krishna waters from
the Telugu-Ganga project has been hanging
fire for a long time. The recently concluded
conference of the three Chief Ministers of
Andhra Pradesh, Karnataka and Maharash-
tra at Tirupathi no doubt is a great landmark
in solving this water dispute.

May | know from the hon. Minister
whether this Government stand by the letter
and spirit of the decisions taken by the Chief
Ministers at Tirupathi or whether this Gov-
ernment endorse the decision taken by the
previous Chief Minister of Andhra Pradesh
Shri N.T. Rama Rao asserting his right to
utilise the surplus water of Krishna till 2000
AD.

SHRI MANUBHAI KOTADIA: A meet-
ing was convened by my Ministry on 5th
April. In the meantime | received one letter
from the hon. Chief Minister of Karnataka
Shri Veerendra Patil.

SHRI MULLAPPALLY RAMACHAN-
DRAN: The meeting was convened on 22nd
April.

SHRI MANUBHAI KOTADIA: Please
listen to me. A meeting was convened by my
Ministry on 5th April here in Delhi. In the
mean time | received one letter from the hon.
Chief Minister of Karnataka Shri Veerendra
Patil saying that all the three Chief Ministers
of Karnataka, Andhra Pradesh and Mahar-
ashtra have decided to meet themselves
and discuss to solve this dispute. They wrote
to me that if necessary in future they will
request the intervention of the Central Gov-
ernment. (Interruptions)

SHRI MULLAPPALLY RAMACHAN-
DRAN: Sir, the reply is not correct.

Water is a national property and all the
rivers belong to this country. Keeping in view
the various problems arising out of water
disputes throughout the country, may | know
from the hon. Minister as to whether this
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Government has any plan to set up a Na-
tional Water Tribunal at national level to
solve this problem? | would also like to know
from the hon. Minister as to whether this
Government will come out with certain spe-
cific programmes for setting up a National
Water Grid in order to ensure fair distribution
of surplus waters.

SHRI MANUBHAI KOTADIA: Sir, |
should say that the scope of the question is
very limited. It pertains only to KrishnaWater
Tribunal Award. The issue raised by con-
cerned States—whether it is to be resoived
or not and what efforts are made to resolve
this—is...(Interruptions)

SHRI MULLAPPALLY RAMACHAN-
DRAN: In order to solve the problem, | am
just asking the Minister.

SHRI MANUBHAI KOTADIA: Let me
submit that Krishna Water Tribunal has al-
ready awarded that so much of water should
go to Karnataka; so much to Andhra and so
much to Maharashtra. (Interruptions)

SHRI MULLAPPALLY RAMACHAN-
DRAN: There is a lot of difference in the
Award also. (Interruptions)

SHRIMANUBHAIKOTADIA: The issue
raised by the concerned States is only forthe
supply of 15 TMC water to Madras City, for
drinking purpose. (Interruptions)

SHRI MULLAPPALLY RAMACHAD-
RAN: It is not my question. | never asked
about Tamilnadu. It is totally different. (/nter-
ruptions)

SHRIY.S. RAJASEKHAR REDDY: Mr.
Speaker, Sir, the Telugu-Ganga Project
comprises of two portions. One is the supply
of water to Madras; and the second is supply
of water to about two lakh acres of land in
Rayalaseema. This particular project was
started about five or six years back and
already an amount of about 300 crores of
rupees has been spent on this project. But
the project has unnecessarily landed itself
into controversy because of the foolhardy
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attitude of the then Chief Minister of Andhra
Pradesh, Mr. N.T. Rama Rao. The argument
of surplus water itself, is very much detri-
mental to the interest of the States. Right
from the time of this projects conception, we
were always arguing that Telugu-Ganga
Project or whatever the name of the project
is, should have the definite assured water
which has been awarded inside the Bacha-
wat Award to the State of Andhra Pradesh.
There is no ambiguity about this. Even now,
we request the hon. Minister, absolutely not
to give the clearance for the Telugu-Ganga
Project if it is based on surplus water. We
have a definite opinion that the Central
Government should insist on..

MR. SPEAKER: You please do not
explain. Please put the question instead of
giving information.

SHRI Y.S. RAJASEKHAR REDDY: |
am coming to it. (Interruptions) We are re-
questing the Minister to give positive clear-
ance for this particular project, only if the
State Governments assure the committed
water under the Bachawat Award. (Interrup-
tions) Will the Minister give a categorical
assurance that this project will be cleared
only if the State Government comes forward
with committed water.

SHRI MANUBHAI KOTADIA: We are
prepared to resolve the issue if the State
Governments come to us. If all the partici-
pants say that we are trying to resolve the
issue by ourselves, then, how can | inter-
vene?

SHRIY.S. RAJASEKHAR REDDY: Sir,
it is not my question.

MR. SPEAKER: He replied that if alithe
State Government agree, then he can con-
sider. | think, that is his point.

(Interruptions)

SHRIY.S. RAJASEKHAR REDDY: Sir,
the meeting is only an eye-wash.

MR. SPEAKER: Not like that. Shri Naik.
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[Transiation]

SHRIRAMNAIK; Mr. Speaker, Sir, three
states are involved in it—Maharashtra, Kar-
nataka and Andhra Pradesh. Incidently, the
Chief Ministers of all these states beiong to
the Congress Party. However, all the three
are not sharing the same view on this issue,
and that is unfortunate. Their predecessors
sorted out the problem to some extent. But
so far as the present Chief Ministers are
concerned, they are more interested in de-
laying it rather than solving it.

My submission is that keeping this fact
in view the Central Government shouid force-
fully intervene to hold a meeting in order to
take some effective measure and get some
positive results. Will the hon. Minister take
any step in this regard?

SHRI MANUBHAI KOTACIA: ShriRam
Naik has given a good suggestion.

[English]

lf the concerned States say that they will
solve this problem by themselves, | do not
think that the Central Government can inter-
vene in the matter. (Interruptions)

SHRI JANARDHANA POOJARY: Un-
fortunately, the hon. Minister is not aware of
the full facts regarding this issue. Now, the
dispute is not in respect of the water to be
supplied to the city of Madras. The three
States, namely, Andhra Pradesh, Karnataka
and Maharashtra have agreed to spare 5
TMC each from their respective shares inthe
Krishna waters, towards drinking water
supply to Madras city. There is no dispute
about it. The dispute is about the share of
water from the surplus water available. The
former Chief Minister of Andhra Pradesh,
Shri N.T. Rama Rao wanted to use the
surplus water for irrigation purposes. But the
other States did not agree with his view. In
the Federal set-up, such disputes can be
settled through negotiations and also good
willthe Chief Ministers have been meeting in
this regard. This dispute has not arisen only
yesterday. But, this dispute has been there
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since 1952. The Central Government cannot
wash off their hands by saying that it is not
concerned in this matter and that only the
three Chief Ministers should agree to con-
vene a meeting and so on. | am requesting
the hon. Minister to call a meeting of all the
concerned Chief Ministers and settle the
dispute taking to consideration ali the aspect
of the matter.

SHRI MANUBHAI KOTADIA: Sir, per-
mit me to read a letter written by the Chief
Minister of Karataka. “On 7th April, 1990
you have convened a meeting of the Chief
Ministers of Andhra Pradesh, Maharashtra
and Karnataka Statesto consider the Krishna
water dispute. In the circumstances, the
question of sharing of Krishna waters need
not be taken up for consideration in the
meeting convened by you at Delhion the 7th
April, 1990 and the Kauveri waters dispute
alone need be considered. After our consid-
aration of the Krishna waters matter, if we
feel that your intervention will still be re-
quired, we wil! approach you.” Up-till now,
we have not received any message from any
of the Governments.

[ Translation)

SHRIMATIJAYAWANTINAVINDHAN-
DRA MEHTA: Mr. Speaker, Sir, | would like
to submit o the hon. Minister that the matter
is related to water dispute. Earlier, the border
disputebetween Karnatakaand Maharahstra
was kept pending and misconceptions were
created about that. The same is true of water
dispute. Besides, similar disputes are there
with regard to Narmada. | would like to know
whether the Central Government intends to
take a decision in regard to the water of
Krishna river at the earliest? t appears that
the hon. Minister himself has no clear idea
about it. When he was asked whether any
expert from the Ministry of Water Resources
was present, his reply was in the negative. |
would like to know whether the meeting was
meant only for the Chief Ministers of three
States, and if not, why the presence of ex-
perts was not considered necessary? Sec-
ondly, my basic question is why the disputes
relating to the river water are kept pending
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for years? In view of the fact that this issue is
related to the water dispute, will the Central
Government try to solve it?

SHRI MANUBHAI KOTADIA: So far as
the question of playing an effective role by
this Government is concerned, we do play
our role whenever required and the Govern-
ment has been doing so in the past. Shrimati
Jayawanti has raised two-three major is-
sues. The first objection she raised is why no
expert from the Central Government was
present in the meeting of Chief Ministers.
She should be aware that the meeting has
been called by the Chief Ministers them-
selves and not by the Government of India.
We were not even invited. Thus that meeting
was held only by the Chief Ministers of three
States. As | said just now, we were merely
told that we cculd come if we wished and that
they were Irying to resolve within them-
selves’. Thereafter it was said that if inter-
vention of Central Government was neces-
sary, then they would approach us. That is
why no high ranking official of Central Gov-
ernment was present in the meeting. So far
as the distribution of water is concerned
about 2060 TMC of water is there in Krishna
basin, which has been distributed and the
whole of the water is being utilized. Thus
there is no question of national wastage. The
only point left to decide is the ratio in which
the water should be shared by the three
States and this issue is still unresolved.
{Interruptions)

[English)

DR. THAMBIDURAI: The TeluguGanga
project is important not only for Andhra
Pradesh, but it is also important for Tamil
Nadu State.

AN HON. MEMBER: We have no objec-
tion.

DR. THAMBI DURAI: You have no ob-
jection, but we are not able to get water.
Madras city is facing acute shortage of wa-
ter. In order to solve this problem the Chief
Ministers of Maharashtra, Karnataka, Andhra
Pradesh and Tamil Nadu all expected get-
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ting some surplus water from Krishna river
for drinking purposes. But the Ministers here
go on telling about bringing Chief Ministers
of the various States together for negotia-
tions in order to solve this problem. | do not
think, we can solve the problem through
negotiations. Recently, our Prime Minister
said that it was not possible to sovetheinter-
State disputes through negotiation, because
political problems are involved in different
States. Previously wheninthe lastLok Sabha,
we discussed the Telugu Ganga project,
most of the National Front constituent
Members, Telugu Desam and Janta Dal
Members criticised the delay because of
political reasons. Now, they are in power. |
would like to know how they are going to
solve the problem and the madras city gets
sufficient drinking water. Also, the Tamil
Nadu Government have spent a lot of money
on this project.

[ Translation)

SHRI MANUBHAI KOTADIA: | would
like to clarify the position that there is no
relation between finding out a solution to a
problem and to supply water to Madras city.
Because...(/nterruptions) the project of Tel-
ugu Ganga Dam is stillin progress and about
Rs. 306 crores have been spent on the
project. Then comes the question of pro-
posed scheme of constructing a canal, the
work on which is already in progress. As
regards the question whether 20 TMC water
should be supplied to Rayalaseema or not,
the government of Andhra Pradesh says
that they require 29 T.M.C. of water and they
will utilise it. So far as other two States—
Maharashtra and Karnataka—are concerned
they say that as there is not much water, they
cannot use it, This is the only issue leftto be
settled. We are considering the issue of
providing 15 TMC water to Madras city
separately.

[English)

SHRI K.S RAO: Sir, | had told earlier
also to please go into the records of the
history to save the time of the members as
well as the time of the House. We are not
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paid for briefing him. Theofficials are paid for
briefing him.

MR. SPEAKER: Don’t waste time on
that. You please come to the question.

SHRI K.S. RAO: As Mr. Thambi Durai
was saying a little while earlier, also during
the discussion on the Demands for Water
Resaqurces Ministry, | said that the very role
of the Ministry of Water Resources is to
coordinate in the policy making. But he says
that till we ask he will not at all look into the
misuse of the water that is there. He will sit in
his chair and look at the misuse or lack of
water resources. Earlier the entire contro-
versy—which otherwise was not there—was
raised because of the ego of ShriN.T. Rama
Rao. The then Minister of Water Resources
took the initiative and convened a meeting. |
wish to bring it to the notice of the House that
at that time in spite of his convening the
meeting, those Members who are sitting
now in the treasury benches made allega-
tions against the Central Government for not
solving the problem. Onthe contrary, now he
says that it is not his role.

The water resources has to be utilised
by the paeople, irrespective of the fact whether
they are in Andhra Pradesh, Maharashtra or
Tamil Nadu. It is visible that there will be a
dispute between each States no matter
whether it is ruled by the Janta or the Con-
gress party. The point is that the matter has
not yet been solved. So, from all this we can
conclude that unless the Govemment of
india, unless the Minister for Water Re-
sources comes forward on his own and
takes decision immediately takingthe House
into confidence, the entire quantity of water
is going 1o be wasted, and will be creating
floods and havoc there. | wish to know from
the hon. Minister whether he will change his
statement and convene a meeting from the
Govemment of India side in order to soive
the problem immediately which is in the
interest of the people.

SHRI MANUBHAI KOTADIA: As writ-
ten by the Karnataka Minister, they are again
meeting in June. So, let them discuss it. if
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they fail to arrive at a conclusion or if they
request us we will approach they and dif
necessary definitely we will convene the
meeting.

Applications under Retired persons
scheme

*841. SHRI RAMJI LAL SUMAN: Will
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether D.D.Arecently invited appli-
cations under Retired Persons Scheme from
persons registered with it under new HUDCO
Pattern Scheme, 1979;

(b) whether some cases have come to
the notice of the Government where retired
persons failed to apply for allotment of a
house within the stipulated period dueto lack
of information of such a scheme; and

(c) whether D.D.A. propose to give one
more chance to such persons to enable
them to apply for allotment of a flat?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
Yes, Sir.

. (b) Some such representations have

been received from persons who failed to
apply in time although wide publicity had
been given in the Press.

(c) Opportunity to retired/retiring per-
sons is given by DDA from time to time.
Those who missed the last opportunity may
apply again as and when such applications
are invited next.

[ Translation]

SHRIRAMJILAL SUMAN: Mr. Speaker,
Sir, DDA had announced a scheme in 1979
armed Retired persons’ Scheme under which
retired employees were supposed to be al-
lotted plots and houses by DDA on priority
basis. The employees, who registered their
names under this scheme, have been in
constant truce with the DDA since 1979.
They also took up this matter in 1987 and
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1988. In 1989, the Government took a deci-
sion and published an advertisement in this
regard in some newspapers which went
unnoticed by a large number of people and
thus they were deprived of this opportunity.
| would like to know the time by which the
remaining retired employees would be allot-
ted plots/houses on priority basis?

[English]

SHRI MURASOLI MARAN: Sir, | have
already said in the main reply that from the
draws held in November 1988, October 1989
and January 1990, about 145 persons have
been left out. Among the 145, 84 applica-
tions were cleared for allotment but kept
pending dust to non availability of category
three flats. These are expected to be cov-
ered within the current year. There are 51
applications which were found to be either
incomplete or from ineligible persons and
they have been provisionally rejected. So
the balance 94 applicants will be covered
during current year itself.

[ Translation)

SHRIRAMJILAL SUMAN: Mr. Speaker,
Sir, people have been assured time and
again that they would be allotted flats on
priority basis. | would like to know from the
hon. Minister a specific period by which flats
will be allotted.

[English]

SHRI MURASOLI MARAN: You know
the backlog is not much. It is after all 94. So,
within a few months, i.e. within the end of this
year, they will be covered.

[ Translation)

SHRI MADAN LAL KHURANA: Mr.
Speaker, Sir, | would like to know the total
number of persons who registered their
names during 1979, the number out of them
who were allotted plots/houses during the
last ten years and the number of persons
who are waiting for allotment. What steps
are being taken to cover the remaining per-
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sons? | would like to know as to what hap-
pened to the money deposited by them
because the interesting thing is that in 1979
about one lakh seventy five thousand people
gottheir names, registered and about Rs. 16
crores were received as deposit. But at that
time the Government started the construc-
tion.of hotels in the name of Asiad '82 rather
than allotting flats to the people. Therefore,
| would like to know the total number of
people who got their names registered in
1979, the number of those who were allotted
houses during the lastten years and also the
number of persons who are yetto be allotted
flats?

|English)

SHRIMURASOLIMARAN-" Sir,the DDA
has so far launched 17 shcemes. The num-
ber of persons registered under these
schemes in 3,18,855. Against which allot-
ments made as on 31st March, 1990 is
1,91,916. The total backlog as on 1.4.1990,
is 1,18,580. The DDA is having a perspec-
tive plan for the next four years. They wantto
complete it by 1991, 12,600 flats. In 1991-
92, 19,000, 1992-93, 26,000 flats and 1993-
94, 26,500 flats are to be completed. So,
altogether, they want to complete 84,100
flats. This is the perspective plan. | do hope
that they will complete it with the able guid-
ance of the hon. Members.

SHRISONTOSH MOHAN DEV: Iwould
like to know about the retired persons’ cate-
gory from the hon. Minister. When you cate-
gorise them, whether the retired politicians
who had been defeated as MPs are also
being considered.

SHRI MURASOLI MARAN: This is for
the retired or tetiring officials. The politicians
never retire.

[ Translation)

SHRI KIRPAL SINGH: | would like to
know whether this scheme will continue in
future also and whether it is a permanent or
temporary scheme; that is, whether the
names of those people retiring now and
those retiring next year will also be included
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in the list or is it that this scheme is only for
those people who are retirirg next year and
who had applied for it earfi ?

[English)

SHRI MURASOLI MARAN: Sir, this is
not a permanent scheme. But according to
this scheme, persons who were due to retire
upto December, 1991 have been convered.
i necessary, we may have other such
schemes also.

Committee to Monilor the upliftment of
Adivasis

*845. SHRIGULAB CHAND KATARIA:
Will the Minister of WELFARE be pleased to
state:

(a) whether Government are aware of
the complaints that crores of rupees pro-
vided for the upliftment of Adivasis do not
reach them; and

(b) whether Government propose to
constitute a Committee in each State to
monitor the use of the money spent on the
upliftment of Adivasis?

[ Transtation)

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) Part of the investments under the Tribal
Sub-Plan, is towards the development of
infrastructures in the Tribal Areas. The bene-
fits of these do not directly and immediately
or substantially reach the Scheduled Tribes.
The Working Group on Development of
Scheduled Tribes during the Eighth Five
Year Plan has identified this and has recom-
mended various remedial/precautionary
measures to make the Tribal Sub-Plan strat-
egy best serve the interests of the Sched-
uled Tribes. These include a significant shift,
from infrastructure development to family
beneficiary oriented schemes.

(b) The State Governments implement-
ing the Tribal Sub-Plan have already set up
Committees at various levels to monitor and
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review the Tribal Development Schemes,
including the utilisation of funds thereunder.
From time to time, the State Governments
have been addressed for stregthening their
monitoring-cum-review arrangements to
make them effective.

SHRI GULAB CHAND KATARIA: Mr.
Speaker, Sir, through you, | would like to
know whether the Government is aware of
the fact that the adivasis have not benefited
from the crores of rupees spent under the
Tribal sub-plans. All this money was trans-
terred for the development of big projects
coming up in those adivasis areas. A major
share ofthe money allocated for the upliftment
of the Adivasis is spent on major projects
coming up in their areas but the benefits of
those projects do not reach the Scheduled
Tribes and other poor people living in those
areas. Even after 42 years of Independence
the income of the Adivasis has not increased

even by a penny.

SHRI RAM VILAS PASWAN: Mr.
Speaker, Sir, | balieve that there is a lot of
truth in the question raised by the hon.
Member. If we look at the amount of money
spent for the upliftment of the tribals, v wif
find that it has not properly benefited therm.
Under the Fifth Five Year Plan, one thou-
sand crore rupees were allocated and spent
on the development of the Tribal Areas .
Under the sixth Five Year Plan, five thou-
sand crore rupees were spent for the devel-
opment ofthose areas and Rs. 10,000 crores
were spent under the Seventh Five Year
Plan. Thus, we find that sixteen thousand
crore rupees have been spent so far on the
Tribals. However, if we look at the benefits in
proportion to the money spent, it is not vis-
ible. About forty per cent of the money allo-
cated was diverted towards major projects
like generation of power and construction of
National High Way, but here too, it has been
observed that electricity was provided to
other villages but no to at the expense of
Adivasi villages. Thus forty per cent money
is spent in this manner and some benefits
reach the Scheduled Tribe families in the
form of assistance given under the Family
Oriented plan, run with twenty per cent ofthe

MAY 16, 1990

Oral Answers 16

allocated money and the rest forty per cent
money is spent on local basic infrastructur-
ers or some minor irrigation projects. In this
regard we propose to meet the Prime Minis-
ter tomorrow and we have also written to the
Planning Commission. There is an element
of truth in the views and complaints by the
hon. Member. We shall definitely look into all
thisin anew way. We shall have atotally new
outlook on this whole issue.

SHRI GULAB CHAND KATARIA: Mr.
Speaker, Sir, the Committees constituted to
properly monitor these plans, have failed to
monitor them properly. Due to this, these
Committees are not able to give actual infor-
mation about the problems faced by the
tribals. A fire is smouldering in the tribal
areas of Gujarat, Madhya Pradesh and
Rajasthan. If you do not diagnose their prob-
lem and take remedial action in time, then
they would start demanding a separate
State consisting of all the tribal areas of
these States, in order to protect their rights
and enjoy the fruits of development. In order
to check any such movement, does the
Government propose to constitute a Com-
mittee to monitor the use of money spent on
the upliftment of the Adivasis and also to
listenio theirgrievances and take the neces-
sary steps to properly redress them?

SHRI RAM VILAS PSAWAN: Mr.
Speaker, Sir, there are twa things in it. It is
true that the money spent on the upliftment
of the Adivasis should be effectively moni-
tored. Some voluntary organisations too are
involved in this work. All this money is spent
by the State Governments. The second thing
is that we will have to bring about changes in
the existing system. The State Governments
make various provisions in their budgets. If
in a particular State, the Scheduled Tribes
constitute 7 or 10 per cent of the population,
theState government demands that sepa-
rate allocation should be made for such a
large population but at present there is no
such provision. The State Government has
to incur the expenditure. if there is a tribal
development Board in the Tribal Develop-
ment Ministry, then money is allocated to
that Board. In such a situation, it is the



17 Oral Answers

responsibility of the board to ensure that the
tribal areas have all the faciiities inlcuding
electricity and roads. However, it has been
observed that this process is generalised as
a result of which the tribals are deprived of
any benefits. We are also looking into ways
and means for the proper expenditure and
utilisation of money.

SHRI RAM GANESH KAPSE: Mr.
Speaker, Sir, in Maharashtra there is such
an arrangement under which money spent
on the Tribal Sub Plans under the D.P.D.C.
is kept separate from the ailocation made in
the General Budget and under this system.
Only MPs and ML As belonging to the Sched-
uled Tribes are associated with it. Is there
any proposal under the consideration of
Government to make similar arrangements
throughout the country and give statutory
power to the Scheduled Castes and Sched-
uled Tribes Commission?

SHRI RAM VILAS PASWAN: | shall
definitely look into t. If any such arrange-
ment exists in Maharashtra, as mentioned
by the hon. Member then we shall definitely
think about it . We shall not be just thinking
about it rather we shall implement it and if
there is any scope for a better arrangement,
we shall implement that too. As far as the
Commission on Scheduled Castes and
Scheduled Tribes is concerned, the Govern-
ment has decided to give it statutory powers.

[English]

PROF. K.V. THOMAS: Huge amount is
spent for the welfare of the tribal people. But,
actually they are not gefting the support
which they are due to get. The main reason
for this is that they are not educated. If they
are educated, they will know about their
rights. Will the Government give priority for
educating them so that once they get edu-
cated, they will be able to look after their
affairs properly?

SHRI RAM VILAS PASWAN: This idea
is surely laudable.

SHRI ARIF BAIG: Mr. Speaker, Sir, the
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hon. Minister has just now stated that under
the earlier Five Year Plans, about sixteen
thousand crore rupees were spent for the
development of tribal areas but it is also true
that no trace of development is evident in
those areas to prove that the said money
was actually spent there. Through you, |
would like to know from the hon. Minister
whether he proposes to conduct an enquiry
to find out as to where this money was
spent? | would also like to know whether the
Government proposed to directly entrust the
task of properly spending this money to the
representative of the Adivasis by removing
from the picture the bureaucracy which has
over the years become a white elephant.

SHRI RAM VILAS PASWAN: Mr.
Speaker, Sir, | had mentioned the total ex-
penditure incurred by the State Government.
The Central Government has been monitor-
ing the expenditured incurred by the State
Governments for the development of the
tribal areas. The Ministry of Weltare does not
have enough resources to monitor each and
every thing but as | have said in future it shall
be looked into and also we shall see to it that
plans are not formulated at the State level.
On the contrary we would like to have proj-
ects formulated according to the local needs
on the lines of the ongoing L.T.D.P. (Inte-
grated Tribal Development Project). More
benefits would reach the tribals if projects
are formulated keeping in mind the local
needs instead of formulating them at the
Central or State level.

SHRIDAUDAYAL JOSHI: Mr. Speaker,
Sir, | would like to know from the hon. Minis-
ter whether it is true that despite making
such a huge outlay of funds, the literacy
percentage amongtribal women is ameagre
two per cent? Is it also true that the Central
Gevernment had conducted a survey to find
out the per capita increase in the income of
the tribals? Is there any proposal under the
consideration of the hon. Ministerto set up a
separate Ministry or a separate Board to
overseetribal welfare. Kindly inform us about
these three things.

SHRI RAM VILAS PASWAN: As far as
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the first question is concerned, a writien
reply would be sent, even if no separate
notice is given, but so far as the second
question is concerned the Welfare Ministry
is looking into the problems of the Scheduled
Castes and Scheduled Tribes and the
Commissions constituted by us are monitor-
ing them.

SHRI DAU DAYAL JOSHI: You have
notinformed as aboutthe result of the sample
survey.

MR. SPEAKER: Mr. Joshi, please take
your seat. You have already asked the
question and | am not allowing you.

(Interruptions)*

MR. SPEAKER: | have not allowed you.
Please sit down.

(English)

SHRI LOKANATH CHOUDHURY: The
hon. Minister has mentioned that the money
has been spent, that the developments are
not taking place, and that there are so many
things going including sessionist activities.
Will the Government consider implementing
the provisions of the Constitution and form
autonomous councils for those areas where
there is concentration of Adivasis so thatthe
money canbe spent through Council and the
Advisasis can be benefited by it if it?

[ Translation)

SHRI RAM VILAS PASWAN: Mr.
Speaker, Sir, we have not considered it so
far. We shall definitely look into the suggges-
tion given by the hon. Member

[English]

SHRIBHABANI SHANKAR HOTA: ltis
not a mere question of setting apart of funds
for the development of Adivasis and tribals
or how to spend the money or monitor the
expenditure. The whole question is that the
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plan and programmes that have been pre-
pared for the tribals for the last ten years— |
know it from my experience—which are
meant for the upliftment of the living stan-
dards of the tribals, have all been prepared
from above. The Adivasis and tribals do not
have any say in them nor do they have any
participation inthose plans and programmes.
Theirview has never been taken into consid-
eration. | just want to mention one point with
your permission.

MR. SPEAKER: Put your question.

SHRIBHAVANISHANKAR HOTA:Ina
particular case as you will know it, in Orissa
the tribals and Adivasis live on the forest
produce and thare are about one lakh tribals
who dig out the forest proudce and send itto
the market. | want to know whether the
Central Government is formulating any
specific proposal looking at the particular
need of the tribals so that the economic
standard of those tribals can be improved in
future. Is there any such sheme?

[ Translation)

SHRI RAM VILAS PASWAN: Mr.
Speaker, Sir, we have also decided that a
proposal or project involving displacement
of adivasis from their native places, which
falls under the jurisdiction of the Forest
Department, would be finalised only after
consulting these tribes and taking them into
confidence. While formulating such policies,
priority will be given to the rehabilitation of
the adivasis before any action for their re-
moval from their native places is initiated.
For this purpose, a sub-committee of the
Cabinet has been constituted under the
Chairmanship of the Minister of Welfare and
| am working on it.

[English]

SHRI MANORANJAN BHAKATA: Mr.
Speaker, Sir, there are some primitive bos-
tile aborigins who also fall in the category of
tribals and whatever the development plans

“Not recorded.
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and programmes we are undertaking we are
always neglecting this microscopic category.
That is why | like to know from the hon.
Minister—who is a good friend of mine—
what special steps he will be taking to see
thatthese primitive aborigins who are hostile
and are facing acute food problem in their
respective areas also can be taker: care of.
Particularly, in Andaman and Nicobar Is-
lands there was a Dabra tribe and | want to
know if the hon. Minister could undertake to
see that the upliftment of there tribals also is
taken care of.

[ Translation]

SHRI RAM VILAS PASWAN: Mr.
Speaker, Sir, the hon. Member Shri Mano-
ranjan Bhakata has stated that certain primi-
tive aborigins, the natives of the country, are
still living a primitive life. Their development
has not reached the desired level. We do
identify such tribes for development. We
have already initiated the process in the
Ministry in this regard and | would not like to
elaborate on it in this House. In this connec-
tion, | would like to have a dialogue with the
hon. Membe: and we will pay special atten-
tion to make all out efforts for the develop-
ment of such aborigins.

SHRI RATILAL KALIDAS VARMA: Mr.
Speaker, Sir, a certain amount of money is
allocated every year for the development of
tribals in India but the tribaal living in jungles
are having a very tough time because they
are being exploited by the forest officials.
Instead of helping them, these officials force
them to wirk like bonded labour for them and
the tribals, who refuse to work according to
their dictates, are harassed by implicating
them in faise criminal cases to get them
punished by the law courts. | would like to
know whether the Government intends to
take action against such officials?

SHRI RAM VILAS PASWAN: At the
moment it is difficult to say in positive terms
asto what is going to be the line of action this
regard. But as | have already said, we are
formulating a Forest Policy which will cover
all these aspects, like how the check the
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exploitation of adivasis and ensure their
participation in the developmental projects
meant for them. Our new policy will cover all
these things.

SHRIHARIBHAU SHANKARMAHALE:
Mr. Speaker, Sir, people call the adivasis as
the sons-in-law of the government but | woulid
like to maintain that they are not treated
accordingly. Under the General Budget,
money should be allocated for them in pro-
portion to the area these adivasis occupy in
the hilly regins of the states. Will the Central
Government issue certain guidelines to the
respective State Governments regarding the
provision for the tribals under the General
Budget forthe purpose of thie development?

SHRI RAM VILAS PASWAN: | have
already stated that the State Governments
show in their Budget the total amount they
are spending on them at present. We are
trying to make a separate provision for them
and to see that such amount is spent essen-
tially on their development.

SHRIMATI SUMITRA MAHAJAN: Mr.
Speaker, Sir, while participating in this dis-
cussion on the wrifare of adivasis, | would
like to say that crores of rupees are being
spent forthem but this money does not reach
the needy ones in a proper way. | am talking
about Madhya Pradesh. The adivasis of
Bastar region of that state are the victims of
poverty and illiteracy. There are certain
agencies which are taking the undue advan-
tage of their poverty and illiteracy are entic-
ing and dissuading them with the help of
foreign money. Is the Government contem-
plating to devise certain measures to check
the move of such foreign powers?

On the other hand, there are some
social institutions imbued with a patiotic fer-
vour which are working for the upliftment of
tribals in these tribal areas. Is the Govern-
ment contemplating to encourage such insti-
tutions so as to bring these adivasis in the
national mainstream?

SHRI RAM VILAS PASWAN: We will
surely encourage such voluntary organisa-
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tions which are doing a commendable work
in that field. But we are going to punish
certain voluntary institutions which are col-
lecting money in the name of development of
adivasis and scheduled castes. A seminar
on Rural Development and Tribal Problems
was inaugurated by the hon. Prime Minister,
at Vigyan Bhawan in which all the political
parties and the representatives of these
voluntary institutions had participated. Some
very good suggestions had been given in
that seminar. We are going to take all these
suggestions and your seggestions in to
account.

SHRIMATI SUMITRA MAHAJAN: | had
asked about the foreign powers as well.
(Interruptions)

SHRIRAM VILAS PASWAN: Thatdoes
not come under the jurisdiction of my Minis-

try.

SHRI SHOPAT SINGH MAKKASAR: |
would like to add that their plight is not
confined only to their inaccess to the money
meant for their development but the money-
lenders have dexterously grabbed their land
as well. In view of that, would you take
measures to constitute ‘Adivasi Parishads’
in the predominatly tribal areas in the same
fashion as they exist in Tripura and delegate
all the powers to such Parishads? Will the
Government consider this suggestion?

SHRI RAM VILAS PASWAN: To check
the menace of money lending, Government
have provided Financial Development Agen-
cies. Inspite of that, 78 per cent of the total
money borrowed by the tribals is raised from
the so called private money lenders. Thus
the Government agencies have proved to be
afailure somewhere in this regard. Develop-
mental Funds and Financial Development
Agencies have beaen established for these
people, yet they borrow 78 per cent of their
total requirement of loan from these private
parties. This means that there are certain
complications in this system orthere may be
some other reasons as well. That is why we
are certainly going to simplify the procedure.
(Interruptions)
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SHRISHOPAT SINGH MAKKASAR: In
predominantly tribal areas, Developmental
Councils should be constituted to delegate
all the powers to the tribals.

SHRI RAM VILAS PASWAN: | have
already mentioned that we arefully decidated
to the cause of tribal welfare. We will make
best possible efforts for them.

[English]

Working of CPWD Enquiry Offices in
Delhi

*846. SHRI SARJU PRASAD SAROJ:
Wilithe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) the number of complaints received
during the last one year in respect of the
working of CPWD Enquiry Offices in differ-
ent localities;

(b) the nature of complaints; and

(c) the action taken against the guilty
officials and the steps taken to bring about
improvement in the working of the CPWD
Enquiry Offices?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOL! MARAN): (a)
to (c). A statement is laid on the Table of the
Sabha.

STATEMENT

(a) to (c). On an average, a C.P.W.D.
Enquiry Office receives 40 complaints per
day. The complaints are usually about
chokage of sewer lines, electric fuse, re-
placement of glass panes, doors, windows,
washers, ‘leaking taps, etc. The number of
complaints of this nature received by the 140
and odd Enquiry Offices in Delhi during the
last one year runs into thousands. Com-
plaints of urgent nature are attended to within
24 10 48 hours; other complaints take time.

Apart from the above, some complaints
were received against the staff working in
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some of the Enquiry Offices. The complaints
related to:—

(i) Misbehaviour by the staft;
(i) Delay in making the flats habitable;

(iii) Not handing over of quarters in afit
condition;

(iv) Not attending to complaints; and

(v) Malpractices by the Assistant
Engineer.

Most of these have been investigated.
While some complaints were not substanti-
ated, the guilty officials were either trans-
ferred or warned in respect of the other
complaints with some substance. In order to
improve the working of the Enquiry Office,
the Executive Engineers concerned review
the Complaints Registers maintained in the
Enquiry Offices at least once a fortnight.
Monitering is also done through computers
in respect of the complaints received inafew
important Enquiry Offices. Besides, periodi-
cal meetings are held with the Residents,
Welfare Associations by the officers con-
cerned of the C.P.W.D.

[ Translation)

SHRI SARJU PRASAD SAROJ: The
hon. Minister has said in the reply tothe main
question that petty complaints are disposed
off within 24 to 48 hours and inquiry is
conducted into complaints of serious nature
and in case any lapse is reported the engi-
neer or officers are transfered or warned. In
this regard | had asked that whether any
action has been taken on the complaints that
have been received so far, particularly block-
ing of sewer line, electric fuse, repairing of
doors and windows and other related com-
plaints. Generally it takes 20-25 days time.
The major complaints like misbehaviour by
the employees, delay in making the flats
worth living, not handing over of flats in
proper shape, not paying any heed to the
complaints, misbehaviour by the Assistant
Engineers etc. have not been looked into.
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Transferring the Engineers or issuing them
warning is no major penalty . Stern action
against the engineers connected with this
son of complaints.

[English)

SHRI MURASOLI MARAN: | wouid not
deny that there are no complaints at all
becausethere are about 63444 housesto be
repaired and taken care of. The present
system is that they have categories. Some
complaints are considered as immediate.
For example, inthe civil engineering chokage
of drainage, etc. or in the electrical side, if
there is current failure or switch not working,
these complaints are attended to within 24
hours. There are other complaints which are
considered as routine. They are attended to
within four to seven days. The there are
major complaints which require an estimate
and time. Every effort is made to make them
functional. Atthe same time, at least once in
three months the officers should go and
meet the Resident Association and find out
the complaints.

[ Translation}

SHRI SARJU PRASAD SARQJ: So far
asthe meetings withthe Residents’ Welfare
Association are concerned, it is not correct.
On the contrary the people belonging to
these organisations keep on asking for an
appointment with the concerned engineers
but they neither give them time nor make
themselves available for discussion. They
do not even attend to the minor complaints
that are givento them in writing. For example
the workers of R.K. Puram, Mandir Marg and
B.K.S. Marg enquiry office are unable to
attend to even the minor complaints of the
residents. The problems remain unattended
till date. 1 would like to know whether you
would take action on these complaints.

[English]

SHRI MURASOLI MARAN: Definitely,
we are interested that if individual com-
plaints are brought to our notice, we will take
action.
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PROF. SAIF UD DIN SOZ: For a well-
mannered Minister like Nurasoli Maran the
greatest handicap is caused by non-coop-
eration either from the Directorate of Estates
or the CPWD. | am saying this on the basis
of my personal experience when | failed to
get any response to my DO letter which |
wrotetothe Chief Engineer. |took the trouble
of getting his initials and wrote those initials
correctly. My dear such and such Chief
Engineer. | feel that some point of time that
the Minister was busy or away from the
Delhi. So, | wrote a D.O. letter directly to the
Chief Engineer. Tilltoday more than two and
a halft months have passed, but | have not
received any reply. Then, after discussing
this matter with my colleagues | was told that
inthe CPWD, Chief Engineer or Suprintend-
ing Engineer or many opther officials have
not been transferred for the last 8-10 years.
| want an overhaul in the whole CPWD and
the Estate Office. | want the hon. Minister to
answer this point. Will he streamline the
administration and take appropriate action
and will he seek an explanation from the
Chief Engineer why he did not reply to my
letter?

SHRI MURASOLI MARAN: Sir, | share
the feelings of the hon. Member. Before
becoming a Minister | was also a Member in
the other House for more than 22 years and
havingthe same kind of experience. But, you
cannot clean the Augean stable in one day.
it takes time. But, as for the particular prob-
lem referred to by the hon. Member, | will
immediately enquire into t.
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Central Clearance for Spinning Mills In
Maharashtra

*847. SHRI VASANT SATHE: Will the
Minister of TEXTILES be pleased to state:

(a) whether Maharashtra Government
has sent proposals to Union Government for
establishment of spinning mills in various
districts in Maharashtra under private/coop-
erative sector and public sector;

(b) if so, details thereof;

(c) the decision taken in this regard and
the proposals pending consideration and
action proposed thereon; and

(d) the outlay provided during 1990-91
for financial assistance?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAYV); (a) to
(d). A statement is laid on the Table of the
House.

STATEMENT

Maharashtra Government had re-
quested the Central Government in Decem-
ber, 1988 to include four cooperative spin-
ning mills for financial assistance under
NCDC-ll/World Bank aided scheme.

(b) The names and details of funding of
the four cooperative mills are as follows:

Sl. No. Name/Location Project NCDC's share of assistance
Cost
Share Capital Term Loan
1 2 3 4 5
1, Akot Taluka Sahakari
Soot Girni Ltd,, Akola 1912 290.78 965.00
2. Jalna Vibhag Sahakari
Soot Girni Ltd., Jaina 2104 290.80 1052.00
3. Daryapur Anjangaon
Sahakari Soot Girni Ltd.
Amravati 2031 315.50 1015.50
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Sl No. Name/location Project NCDC's share of assistance
Cost Share Capital Term Loan
1 2 3 4 5
4. Indira Sahakari Soot
Girni Ltd., Wardha 1987 330.25 993.00
8034 1227.33 4017.00

(c) The World Bank has agreed to fi-
nance 50% ofthe NCDC's loan assistance to
the State Government for share capital and
also to finance 100% of the terms loan from
NCDCtothe project. The on-lending agency
for routing of the term loan has been identi-
fied by the State Government as Maharash-
tra State Cooperative Bank.

(d) For the 11 Cooperative Spinning
Mills cases in the country under NCDC—IIl/
World Bank Scheme including these 4
Cooperative Spinning Mills proposals of the
Goverrment of Maharashtra, NCDC have
made a provision of Rs. 25 cores for term
loan from IDA funds and have proposed Rs.
15.58 crores from their own corpus as equity
participation, for the financial year, 1990-91.

SHRI VASANT SATHE: In the light of
the statement given by the Minister that the
World Bank is giving assistance and NCDC
have also made a provisio of Rs. 25 crores
forthe term loan from IDA and also 15 crores
from their own corpus as equity participa-
tion, will the hon. Minister take expeditious
measurestoclearthesependingcasesof 11
Textile Mills which are really facing crisis
because they cannot finalise and complete
the construction work there? | would request
the hon. Minister to kindly look into that.

[ Translation)

SHRI SHARAD YADAV: Mr. Speaker,
Sir, the cases of about eleven mills, refered
1o by our learned colleague Satheji, and
certain mills situated in Wardha in the area of

the hon. Member have been pending since
1981. N.C.D.C. had decideed to give world
bank loan to State Cooperative banks but
had not released till now. | am pleased to say
that Yesterday evening | received a telex
message informing that they have released
the loan and clearance has been given to
four mills. You may give the credit to your
hard labour or to the generosity of the Minis-
try. At this juncture | am running short of time
otherwise | would have informed you in detail
about the world bank assistance which was
being withheld by them.

SHRI VASANT SATHE: You have in-
formed us aboutthe four mills but with regard
to remaining mills for which hundred percent
has been agreed to and most of which are in
backward areas, whether they too will be
cleared shortly or not? (Interruptions)

SHRI SHARAD YADAV: Mr. Speaker,
Sir, Sathejiwas infact really concerned about
those four mills which have been provided
immediate assistance but satheji has not
even thanked us. (Interruptions).

SHRI VASANT SATHE: | am thanking
you; (Interruptions)

SHRI SHARAD YADAV: When your
party was in power you couid not get it
cleared but immediately after our party took
over, this has been done and now only
matter relating to four mills is pending. Mr.
Speaker, Sir, Maharastra is far ahead in this
regard. In entire Indiathere are 102 spinning
mills out of which 31 are functioning in
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Maharashtra, these four have also been
added and three more have been sanc-
tioned, thus there will be in all 38 mills. As
such decision with regard to remaining four
mills will be taken by the Ministry after taking
stock of the requirement of the entire nation.

SHRI VASANT SATHE: | want to ask
whether you will clear those mills which are
stilito be cleared under N.C.D.C. The invest-
ment was made alfter getting sanction from
the Government.

SHRI SHARAD YADAV: Mr. Speaker,
Sir, three have already been cleared and
message with regard to four has been re-
ceived that they.have been cleared.

SHRI VASANT SATHE: Please clear
the remaining too, so that | can thank you in
one lot. (Interruptions)

SHRI SHARAD YADAV: The issue of
clearing remaining four mills is under *he
consideration of the Ministry.

12.00 hrs.

SHORT NOTICE QUESTION
[English)

Sale of Consumer Products

3. PROF. K.V. THOMAS: Will the
Minister of FOOD AND CIVIL SUPPLIES be
pleased to state:

(a) whether packed consumer products
are made available to the consumer as per
the printed price on the package;

(b) if not, the reasons thereof; and

(c) whether Government propose to
issue directions to States to ensure thatprice
and stock display orders are complied with
meticulously by the wholesalers and retail-
ers?
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[ Translation]

THE MINISTER OF FOOD AND CIVIL
SUPPLIES (SHRI NATHU RAM MIRDHA):
(a) to (c). A statement is laid on the Table of
the House.

STATEMENT

(a) and (b). According to the Standards
of Weights and Measures (Packaged Com-
modities ) Rules, 1977, every package con-
taining pre-packed commodities is to have
the sale price declared on the package.
However, if the sale price declare don the
package is exlusive of local taxes, the retail
dealer is authorised to realise the incidence
of local taxes from the consumer. A decisio
has been taken to amend the rulesto provide
only for marking of maximum retail price
inclusive of all taxes.

(c) The Central Government has ad-
vised the State Governments and Union
Territory Administrations for vagorous en-
forcement of the price and stocks display
order under the Essential Commodities Act.
The State Governments/Union Territory
Administrations in exercise of the powers
delegated to them under the Essential
Commodities Act, 1955 , are empowered to
issue price and stock display orders.

[English]

PROF. K.V. THOMAS: Sir, thaere has
been a lengthy discussion on price under
Rule 193. Now, the prices of essential com-
modities are going up every day.

Sir, | am stressing on some concrete
steps. A large number of items including
medicines, bevereges, soft drinks etc. and a
large number of other consumer items are
available in packets. Look at these packets.
In the packets the retail price is printed. That
is the price plus local taxes. The ordinary
consumer does not know what is the local
tax. So, what happensis, the retailer collects
the price indicated in the packet as well as
the coal tax which is not known to the con-
sumer. He collects the amount as he likes.
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So, my suggestion is that instead of writing
the price plus the local tax on the packet, you
include everything so that the ordinary con-
sumer can purchase the item on the basis of
the price printed there, but not the price plus
local tax. You put a single price on that
packet so that the ordinary consumer knws
what is the actual price.

[ Translation)

SHRI NATHU RAM MIRDHA: Mr.
Speaker, Sir, the Government have laready
taken action on the suggestion given by the
hon. Member,. Earlier there were two op-
tions one of which was to mark maximum
retail price exclusive of taxes. But now there
is only one option i.e. ‘'maximum retail price
including all taxes’. Now the consumer will
get packed items at the price written on the
packets. He has nothing to do with taxes.
Keeping in view the interest of the consum-
érs, this option has been given and all taxes
have been included in it. Maximum retail
price packages, in packabes, ‘maximum
retail price including alltaxes’ will be printed.
That will be the only price which the shop-
keeper can charge. So, the things have
become very clear. (Interruptions)

[ Transiation)

k is kind of you. | would serve you to the
best of my ability (Interruptions)

[English]

PROF. K:V. THOMAS: Sir, the problem
with the Government is, they cannot imple-
ment what they say. (Interruptions)

Sir, he says that he has given instruc-
tions to the manutacturers so that the packet
contains only the maximum price prinfed on
it. But he can go to the market now and take
any items or all items. | have seen a number
of kems where the ‘price plus local tax’ is
printed. | request the hon. Minister to verify
and see that whatever decision is taken is

implemented.

SHRI KAMAL NATH: He does not know
what he is saying (Interruptions)
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MR. SPEAKER: Mr. Sathe no cross
talk, please.

PROF. K.V. THOMAS: Sir, there may
be difference of opinion on Emergency. But
one factor which people still cherish with
satisfaction is the decision to publish the
price and stock of the commodities in front of
the retail shops. But this time, even though
the hon. Minister has said that the price and
the stock will be published, no retailer or
wholesale trader is doing so. The States
including Kerala cannot implement the deci-
sion of the Government. So, | would like to
know whether the Government of India will
take a firm decision and implement it so that
the decision of this Government is imple-
mented.

[ Transiation)

MR. SPEAKER: The question is about
implernentation.

SHRI NATHU RAM MIRDHA: | am
explaining everything about it. There is no
change in the rule which was made in 1977.
Under the Rule, only one price would be
printed on the packet. It will be published in
the Gazettte Notification in a day or two but
it is not possible that today, | make an-
nouncement about it and it comes into effect
fromtomorrow. Therefore, we have given six
months timefor that. Besides, we have asked
alithe companies to collect information about
state taxes of all the States so that it may be
implemented accordingly. Every shopkeeper
is required to desplay the stock and prices at
his shop. Rules in this regard are aiready
theraand the State Governmentsimplement
them under Essential Commodities Act. We
also issue directions to them from time to
time. In this regard | have called a meeting
of all the Chief Ministers on 28029 of this
month. We would think over it and the Chief
Ministers would be asked to implement it
strictly. The Government of India is greatly
concerned that the rules should be strictly
followed to provide benefits to the consum-
ers.

[English]
SHRI P. CHIDAMBARAM: Sir, I do not
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quite understand what the hon. Minister is
trying to say. In his answer he says that a
decision is being taken to amend the rules to
provie only for marking of maximum retail
price inclusive of taxes. When Mr. Dinesh
Singh asked him a question, he said that this
includes sales tax also. Now, sales tax var-
ies from State to State. Suppose the sales
tax element in one State is One rupee and in
another State it is Rs. Two. If the dealer
charges Rs. 20 as the maximum retail price
on one commodity, in a State where the
sales tax element is Rs. Two, perhaps it is
fair. But in a State where the salex tax
element is One rupee, there will be extra
profit for the dealer because he can charge
Rs. 20.

Sir, let the Minister understand our diffi-
culty and answer the question. Is the Minis-
ter saying that the maximum retail price
marked for each State will be different Will
there be adifferent packaging for each State
taking into account different local taxes? Is
that what the Minister is saying?

[ Translation]

SHRI NATHU RAM MIRDHA: | had an
inalination of your question. ltis rightthatthe
consumers are not aware of the rates of
sales tax in each and every State. | have
asked the companies to collect sales tax
rates of all states and print the price on the
packages after including sales tax in a State
to which they are to be sent. As the rate of
, salesitax in Madhya Pradesh is diffferent
from that. in Rajastan, the sales tax of a
particular state to which packets are to be
supplied has to be included in the price.
(Interruptions)

SHRI KAMAL NATH: How wouid they
supply different packets to different states.
(Interruptions)

[English}

MR. SPEAKER: You cannot interupt
the Member who is putting the question.
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[ Translation)

SHRI YADVENDRA DATT: Mr.
Speaker, Sir, will the hon. Minister tell the
date and month of issuing the new order. At
present, | have a packet with me on which
the maximum price excluding sales tax has
been written, so what the hon. Minister has
to say about it? | purchased this packet today
itself.

SHRINATHU RAMMIRDHA: Old pack-
ets have old rates and that cannot be
changed. That.is why we have given six
months time.

SHRI SOMNATH CHATTERJEE: It is
not proper to exbit like this.

SHRI NATHU RAM MIRDHA: Gazette
Notification will be issued in a day ortwo and
it will come into force from the date of issue.
That is why six months' time has been given.

SHRI DINESH SINGH: Mr. Speaker,
Sir, through you, I would like toknowfrom the
hon. Minister whether henceforth every trader
will not be required to maintain the account
of sales tax or only the manufacturers will
maintain it. How that would be maintained?

SHIR NATHU RAM MIRDHA: It has
becomethe responsibility of the manufactur-
ing companies to collect information about
sales tax in different states and include that
in the maximum price of the goods., The
manufacturingcompanies are solely respon-
sible for it.

(English)

SHRI NIRMAL KANTI CHATTERJEE:
For once, | entirely agree with Shri P. Chi-
dambaram. This is a proposal whichis meant
for the satisfaction of the retailers. This is for
the benefit of the retailers and not for the
consumers. My question is very simple. Sales
tax and others do vary and the maximum
mentioned there that they will make packet
for State is a suggestion coming from the
Heavens. | do not understand that. My ques-
tion, therefore, is after all this discussion, will
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he reconsider what he has decided?

SHRI NATHU RAM MIRDHA: Your
thinking is wrong. There is no question of
reconsideration. It is consumer who is igno-
rant.

SHRIHARMOHAN DHAWAN: The hon.
Minister has said that the prices now printed
onthe packages will be inclusive of alltaxes.
how is he going to calculate it, as has been
said by Shri P. Chidambaram, because the
rate of sales tax and octroi varies from State
to State and it is impracticable to calculate it.
Moreover, sales tax is a State subject. It will
be very difficult and the whole scheme is
impracticable. How is he going to get the
sales tax collected by small companies back
to the various States? Whatever the hon.
Minister has said is impracticable and it
cannot be done.

SHRINATHU RAM MIRDHA: | think the
Member cannot understand the delicacy of
the the whole question. He has not under-
stood it properly.

SHRIMATI UMA GAJAPATHI RAJU:
Just like all of us, the hon. Minister is con-
fused. He does not know that there is the
question of octroi and sales tax which differ
from State to State, city to city and village to
village How is he going to prevent the stocks
from moving from one State to another? This
is thoroughly impracticable. What steps the
hon. Minister is going to take to ensure that
these difficulties are overcome?

[ Translation)

SHRI NATHU RAM MIRDHA: Mr.
Speaker, Sir, | had talks with packaging
companies and they told me that they would
mark prices after calculating average sales
tax. (Interruptions)

[English]

SHRIP. CHIDAMBARAM: Now he says
about the average tax. How can there be
average tax? Why should | pay the average
of Maharashtra and average of Karnataka?
(interruptions)
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[ Translation)

SHRI NATHU RAM MIRDHA: Mr.
Speaker, Sir, | would like to say to the hon.
Member that the present system of maxi-
mum retail price exclusive of taxes please
the consumers. (Interruptions) Now regard-
ing sales tax and maximum prices, the pack-
aging companies have. (/nterruptions)

[(English)

All taxes are included in the price. There
is no leakage of revenue. Otherwise, the
dealer willgo on charing the sales tax. They
sell the things at whatever price they want.
And they charge a little more than what has
been written to avoid the evasion of taxes.
States will get much better return of taxes by
writing these types of prices. | do not know
why are not following this. (Interruptions)

[ Translation)

SHRI MADAN LAL KHURANA: Mr.
Speaker, Sir, just now the hon. Minisfer has
said something to check price rise but his
statement seems to be self-contradictory. |
wouid like to ask a very simple and straight
question that the multinational companies
and big industrialist who are producing con-
sumer items, do not write the cost of price of
theitem. For example take the case of Campa
Cola or Hamam Soap, nowwhel e their cost
of price is mentioned and only selling price is
written on them. Will the hon. Minister ask
them..(Interruptions) Yes, Sir, | mean cost of
production. (Interruptions)

MR. SPEAKER: Mr. Khurana, you may
speak in Hindi or in Hindustanli, as you like.

SHRI MADAN LAL KHURANA: | mean
to say the cost of production. Mr. Speaker,
Sir, multinational companies and big indus-
trialists in our country who produce con-
sumer items like Campa Cola and Haman
soap do not write cost of production . Will the
hon. Minister issue orders to make it compul-
sory for them to write cost of productin on
every consumer item. But today, if cost of
production of an item is rupees one, the
selling price is written as Rs. 51. It is decided
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by the companies that this will be soid at a
price of Rs. 5; Legally, this price is correct but
we cannot know its cost of production.
Therefore, | want that it should be mad
ecompulsory for them to write cost of pro-
duction on the item.

MR. SPEAKER: ltis allright. Now, please
sit down.

SHRI NATHU RAM MIRDHA: Sir, the
questin asked by the hon. Member has no
relevance to the original
question...(Interruptions) We are not going
to discuss here the entire economy or the
price control of all goods. Why you want to
link and entirely different question with

it...(Interruptions)

SHRI MADAN LAL KHURANA: Mr.
Speaker, Sir, | have put this question to
control the price rise. Therefore, the hon.
Minister should reply....(Interruptions)

MR. SPEAKER: He said that it did not
relate to the original question.

SHRI MADAN LAL KHURANA: Mr.
Speaker, Sir, | want your protection. The
hon. Minister may tell me only this whether
my question would be useful for controlling
the price rise or not.

MR. SPEAKER: But it does not relate to
the original question.

PROF. SAIF-UD-DIN SOZ: Why the
hon. Minister does not want to reply the
question of Shri Khurana?

MR. SPEAKER: Mr. Soz, please sit
down.

SHR! VASANT SATHE: Mr. Speaker,
Sir, the hon. Minister is son of a farmer. His
intentwon is good. He wants toimplement this

scheme of marking prices on packages to
benelit the consumers and provide goods to
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them at reasonable rates including all the
taxes so that consumers may not face any
difficulty or they may not be exploited. |
agree that his intention is good but if he acts
onthe advice of his two crutches, he will land
himself in trouble. It would be better if he
does not listen to their advice. Sir, as has
been just stated that sales tax, localtaxe and
octroi duty differ from State to State and that
is why companies can mislead you to earn
more profit. You have given six months 10
these companies to implement these rules,
but my submission is that the Government
should also reconsider it in these six months
so that ii may not be deceived by these
companies.

SHRINATHURAMMIRDHA: Mr. Sathe,
how would they deceive me? We have made
this law to save the consumers from difficul-
ties. if there is any practical difficulty for the
companies or the consumers, they can tell
us in six months and we would look into it. A
law is already there so let it be implemented.

SHRI RAJMANGAL PANDE: Sir, there
has been along standing proposalto abolish
sales tax which vary from State to State and
convert it into excise duty to bring about
uniformity all over the country. When only
one price will be indicated on the packet
including excise duty, sales tax, octroi duty
etc., | would like to know from the hon.
Minister whether the Government have
accepted the proposal, in principle, to abol-
ish sales tax and convert it into excise duty?
What are the views of the Government in
regarding to it?

SHRI NATHU RAM MIRDHA: Mr.
Speaker, Sir, all the matters regarding sales
tax and octroi duty have been linked with this
question. What reply canl give .
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WRITTEN ANSWERS TO QUESTIONS

[Transiation )

Contract Labour System in Public
Sector Undertakings

*842. SHRI SUBEDAR: Will the Minis-
ter of LABOUR be pleased to state:

(a) whether Government propose to
abolish the contract labour system in the
Public Sector Undertakings like National
Thermal Power Corporation and Northern
Coal Fields Limited and in various agencies
engaged in construction work in Uttar
Pradesh and Madhya Pradesh;

(b) if so, the time by which Govemment
propose to introduce a new policy for the
welfare of contract labour; and

(c) the details in regard thereto?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) to(c). The ‘appropriate Government' can
prohibit employmaent of Contract Labour in
any job/process/operation in an establish-
ment keeping in view the provisions of the
Contract Labour (Regulations and Abolition)
Act, 1970. The Central Government has
already prohibited employment of contract
labour in various operations in the coal mining
activities. In respect of various establish-
ments of National Thermal Power Corpora-
tion and the agencies engaged in construc-
tion work, the ‘appropriate Government' is
the concerned State Government. It is the
endeavour of the Central Government to
ensure prahibition of contract labour wher-
ever it is so warranted by the provisions of
the aforesaid Act.
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Review of the Performance of Textlie
Units

*843. SHRIV. SREENIVASAPRASAD:
Will the Minister of TEXTILES be pleased to
state:

(a) whether performance of various
textile units under the administrative jurisdic-
tion of his ministry has been reviewed over
the period of 3 months as on 30 April, 1990;

(b) it so, whether the best performed
unit has been identified;

(c) whether Government propose to
give incentive to the management of such a
unit; and

(d) i so, the details thereof?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
The performance of textile mills under Na-
tional Textile Corporation Limited and British
india Corporation Limited is reviewed by the
Government from time to time. While the
performance of NTC Mills was reviewed by
the Government on 31st March, 1990, the
performance of B.L.C. Mills was reviewed on
20th February, 1990.

(b) to (d). In order to encourage and
give recogniton for well performing mills,
awards have been instituted in respect of
NTC Mills. One best performance mill for
1988-89 in each of the nine Subsidiary Cor-
porations was selected for receiving an
award.

Balaramaverma Textile Mills, Shancot-
tah and Coimbatore Murugen Mills, Coimba-
tore, under NTC (TN&P) Limited, Coimba-
tore were adjudged as the best spinning and
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composite mills respectively in the entire
NTC Group. In additional to the award, the
workers and staff of these two mills were
granted one day's wages/salaries, as ex-
gratia.

Scheme to Promote Family Planning

‘848, SHRI K. MURALEEDHARAN:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government are consider-
ing a new integrated scheme of incentives
and disincentives to promote a small family
norm with a view to accelerate the pace of
family planning movement; and

(b) if so, the details thereof?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) and (b). The fam-
ily welfare strategy is being reviewed in the
context of the 8th Five Year Plan. In this
context, various proposals and alternatives
including those relating to incentives and
dis-incentives are under examination. No
final decision has yet been taken in the
matter.

[ Translation )
Food Processing Units

*849. SHRI HARISH RAWAT:

SHRI SUDHIR GIRI:

Will the Minister of FOOD PROCESS-
ING INDUSTRIES be pleased to state:

(a) the.total number of food processing
units in the country, State -wise;

(b) the States where new units of food
processing industry are proposed to be set
up during the Eighth Plan period;
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(c) whether Government propose to
formulate some comprehensive plan for the
processing of fruits available in different
States; and

(d) if so, the details thereof?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRISHARAD YADAV): (a) to
(d). Food Processing Industries are in the
organised , unorganised and cooperative
sectors. Information in respect of all the food
processing industries in different sectors is
not being maintained centrally.

The Ministry of Food Processing Indus-
tries have not taken any decision to directly
set up food processing units in any state.
Modern Food Industrial (1) Ltd. and North
Eastern Regional Agricultural Marketing
Corporation Limited, the two public sector
undertakings under the administrative con-
trol of the Ministry of Food Processing Indus-
tries, have set up some food processing
units in different States for manufacturing
bread, fruitdrinks, fruit concentrate, extruded
food, maida etc.

In order to encourage the growth the
development of the processed food industry,
saeveral developmental plan schemes have
been prepared for 1990-91. In the fruit and
vegetable processing sector, these include
schemes for strengthening the backward
linkages between growers and processors,
for strengthening quality control, for exten-
sion and education for development of infra-
structure facilities and for extending financial
assistance to State Government undertak-
ings and cooperative undertakings in setting
up new processing units as well as strength-
ening existing processing units.
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Supply of Foodgrains Under ITDP

*850. SHRI NARSINGRAO SURYA-
WANSHI: Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state:

(a) whetherthe State Governments are
following the Central direction to ensure the
earmarked quantity of foodgrains for the
Integrated Tribal Development Projects;

(b) if not, which are the erring States
and the reasons given by them; and

(c) whether any evaluation of follow up
actions by the States have ben carried out by
Union Government in this direction so far?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRISHARAD YADAV):(a) In
terms of the instructions issued by the Gov-
ernment of India in January 1990, all the
State Governments/Union Territories con-
cerned (expect those of the tribal majority
State) are required to earmarks specific
quantities for distribution under the scheme
for supply of wheat and rice at spacially
subsidised prices in the Integrated Tribal
Development Project (ITDP) areas, on the
basis of the averages of the quantities is-
sued for distribution during the three months
period October-December 1989. The State
Government/Union Territories are, however,
free to earmark quantities to larger than the
average in the ITDP areas within the total
monthly PDS allocation. Most of the State
Governments have since reported that spe-
cific quantities have been earmarked for
distributions under the scheme.

(b) No specificinstance of lapses onthe
part of any State Government in this regard
has so far come to notice, although intima-
tion of the action taken by the Governments
of Assam, Tripura and West Bengal is yet to
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be received by the Central Government.
(c) The responsibility | r ensuring that

the earmarked quantitiesdo achthe bene-
ficiaries lies withe State Gon nments/Un-

ion Territories concerned.
Indian Labour Conference
*851. SHRIMATI BASAVA RA-
JESHWARI:
SHRI KUSUMA KRISHNA
MURTHY:

Will the Minister of LABOUR be pleased
to state:

(a) whether the Indian Labour Confer-
ence was held recently in New Delhi;

(b) if so, the main points discussed at
the Conference;

(c) the representation of the State and
other interests attending the Conference;

(d) to recommendations made by the
Conference;

(e) to what extent the recommenda-
tions made in the Conference have been
implemented; and

(f) when the last Indian Labour Confer-
ence was held and the reasons for the gap if
it was unusual?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) to (f). A statement is given below.

STATEMENT
29th Session of the Indian Labour Confer-
ence was Held on April 21-22, 1990 At
New Delhi.

The agenda items for the
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Conference was as follows:

Action taken on the consen-
sus of the 28th Session of the
Indian Labour Conference.

Labour Participation in Man-
agement.

Review of Industrial Relations
Legislation (covering proposed
amendments to |.D Act and
T.U. Act)

General Verification procedure
and classification of industries
for the purpose to verification.

Review of development relat-
ing to unorganised labour.

Review of implementation of
Labour laws.

Laws and Policies relating to
Child Labour, Woman Labour
and Emigrant Labour.

The list of participants in the
Conference is given in the
Annexure.

The conference made the fol-
iowing recommendations:—

The Indian-Labour Conference
should be held regularly every
year.

The Meeting of the Standing
Labour Committee shouid be
convened every six months.

The needtor astatutory frame
work for providing worker's
participation in management
was recoganised. The repre-
sentation of workers on the
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participatory for a shouild be
on the basis of secret ballot,
and the participation shouid
be at all levels. The question
relating to participation in
equity should be kept sepa-
rate from the proposed statu-
tory scheme.

The Conference came to a
unanimous view thatthe trade
Union and the Industrial Dis-
putes (Amendment) Bill intro-
duced in the Rajya Sabha in
1988 should be withdrawn. At
the same time, it was felt that
there were several pressing
aspects including the defini-
tion of industry which would
necessitate the introduction of
a new Bill. To formulate spe-
cific proposals, it was recom-
mended that a bipartite Com-
mittee under the Chairman-
ship of Mr. G. Ramanujam will
be constituted.

The Conference endorsed the
verification procedure as
agreed to by the Central Trade
Union Organisations in a
meeting on 29.12.1986. Re-
garding the procedure for veri-
fication of membership in ru-
ral/agricultural sector the mat-
ter will be further considered
in meeting of representative of
Central Trade Union Organi-
sations.

There was a general consen-
sus on bringing a Central leg-
islation in respect of construc-
tion labour and agricultural
labour.

Regarding review of imple-
mentation of Labour laws and
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Law and Policies relating to
Child Labour, Woman Labour
and Emigrant Labour, it was
agreed thatthese matter would
be discussed in the Standing
Labour Committee.

A suitable legislation on Work-
ersParticipation in Manage-
ment is already under consid-
eration. Proposal for legisla-
tion relating 10 landless agri-
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cultural labour and construc-
tion labour are also under
consideration. The bipartite
committee for examining the
various aspect of the L.R. Bill
has been set up.

The last Indian Labour Con-
ference was held on 25-26
Nov. 1985, It was unfortunate
that the Conference was not
held in the intervening years.
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Extension of Lal Dora of Delhi Villages

*852. PROF. VIJAY KUMAR
MALHOTRA: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether Government's attention
has been drawn to the long standing de-
mand of the villages in Delhi to extend the
‘Lal Dora’ of the villages for their develop-
ment;

(b) whether present Government pro-
pose to review the existing position; if so, the
details of the villages, zone-wise;

(c) the progress made so far in this
direction (zone-wise); and

(d) the time by which necessary orders
for extension of the 'Lal Dora' are likely to be
announced.

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
Yes, Sir.

(b) 77 villages mentioned in a state-
‘ment | as attached have been notified for
extension of Lal Dora.

(c) As per attached Statement i

(d) Itis notpossibleto indicate a specific
time frame but the notified villages are to be
covered one by one.

STATEMENT—

List of Villages Where Consolidation of
Holding Operation are to be Undertaken
During 8th Plan Period

NARELA ZONE
1. Akbarpur Majra

2. Alipur

MAY 16, 1990
3.

4,

10.
11.
12.
13.
14,
15.
16.
17.
18.
19,
20.
21,

22.

23.
24,
25.

26.

Written Answers
Bhargahr
Budhpur —Bijapur
Harevli
Hiranki
Ibrahimpur
Jhangola
Qualakpur
Sultanpur Dabbas
Tajpur Kalan
Sungerpur
Bankner
Bawana
Baijitpur Thakran
Budhapur
Chandpur
Daryapur Kalan
Ghogha
Hamidpur
Holumbi

Jatkhor

Katewara
Khera Kalan
Lampur

Mohd. Pur Ramananpur

100
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27.  Mukhmel Pur
28. Mungashpur
29. Nangal Thakran
30. Orchandi
31. Palla
32.  Pooth Khurd
33. Qadipur
34. Qutab Garh
35. Shahpur Garhi
36. Singhu
37. Suresh Pur
38. Tigipur
39. Tikri Khurd
40. Bakhtawarpur
41. Zindpur

NAJAFGRH ZONE
42. Bakkarwala
43. Chatesar
44. Hiran Kudna
45, Kanjhawla
46. Ladpur
47. Bapraula
48. Chari Rirdhala

49, Jharoda Kalan

VAISAKHA 26, 1912 (SAKA) Written Answers
50.. Kair
51. Roshanpura
52.  Surera
53. Tajpur Khurd
54.  Zaffarpur Kalan
55. Sawada
DELH! ZONE
56. Jharoda Majra Burari
PALAM ZONE
57. Bamnoli
58. Kirari Suleman Nagar
59. Nanak Heri
60. Raghopur
61. Badu Sarai
62. Madanpur Dabbas
63. Kamruddin Nagar
64. Rasoolpur
65. Rani Khera
66. Tilangpur Kotla
67. Pindwala Khurd
68. Nilothi
69. Ranhola
MEHRAULI ZONE
70.  Gadaipur
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71. Pulpehlad 75. Rajokari
72. Satbari
76. Samalka

73. Chhattarpur

74. Ghatorni

77.  Aya Nagar

STATEMENT —I

List of villages where work of extending Abadi Area (Lal Dora) by way of consolidation

Has been completed Is in an Advanced State Is in progress
NARALA NONE NARELA ZONE NAJAFGARH ZONE
1. Budhpur-Bijapur 1. Alipur 1. Kair
2. Hamidpur 2. Bakkarwala

3.  Mungashpur

3. Chatesar

4. Hirankudna
NARELA ZONE

5. Oachandi

6.  Pooth Khurd

7. Hiranki

8.  Jatkhor

9. Daryapur Kalan

10.  Qadipur

Budget for Allopathy Ayurveda and
Homoeopathy

*853. SHRI GANGA CHARAN LODHI:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the budget earmarked for Homoe-
opathy, Ayurveda and Allopathy during the
last three years;

(b) whether allocation in the Budget for
Homoeopathy and Ayurveda have decreased
during the above period; and

(c) i so, the reasons therefor?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) to (c). The Plan
allocations (revised budget estimates) for
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Homoeopathy, Ayurveda and Allopathy for
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the last three years are shown below:

(Rs. in Crores)
Year Homoeopathy Ayurveda Allopathy
1987-88 0.97 3.24 182.64
1988-89 1.35 4.47 217.63
1989-90 1.55 4.78 225.62

(These figures do not include
budget provision for Capital
Works in the Demand of Minis-
try of Urban development).

it will be seen that the revised budget
estimates (Plan) for Homoeopathy and
Ayurveda have not decreased during the
last three years.

[ Translation ]
Export of Cotton

*854. DR. LAXMINARAYAN PAN-
DEYA: Will the Minister of TEXTILES be
pleased to state:

(a) the quantity of cotton produced
during the current year;

(b) whether Government propose to
increase its export in view of its increased
production;

(c) whether adequate facilities are
available for its export; and

(d) if not, the steps taken by Govern-
ment in this regard to see that farmers’
interests are not affected and they get remu-
nerative prices for their produce?

THE MINISTER OF TEXTILES AND
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
The Cotton Advisory Board has estimated
production of 122 lakh bales of cotton during
the 1989-90 season.

(b) Government have already released
a quota for the export of 13.85 lakhs bales of
cotton during the 1989-90 cotton season (as
against a quota for the export of only 2.26
lakh bales of cotton released last year),
keeping in view the exportable surplus after
meeting the increased domestic requirement.

(c) and (d). The Government is closely
monitoring the position. The concerned au-
thorities have been approached to ensure
requisite facilities for the purpose. The ex-
porting agencies have been asked to ensure
full utilisation of export quotas.

[English}

Unemployment SCs and STs

*855, SHRI DHARMESH PRASAD
VARMA: Will the Minister of LABOUR be
pleased to state:

(a) the numberofS.C/S.T. unemployed
persons who are Post-graduates, graduates
and matriculates, State-wise; and
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(b) whether Government have chalked
out any plan for their employment; if so, the
details thereof and if not the reasons there-
for?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) and (b). Statewise number of Scheduled
Castes and Scheduled Tribes Post-Gradu-
ate, graduate and matriculate job-seekers
on the Live Register of Employment Ex-
change, not all of whom are necessarily
unemployed, as at the end of 1988 (Provi-
sional) is given in the attached statement.

2. Inaccordance withthe Constitutional
provisions, reservation in jobs have been
provided to Scheduled Castes and Sched-
uled Tribes inthe Central and State Govern-
ment Departments and their undertakings.
Apart from the reservations, the Govern-
ment have also given variougs concessions
and facilities to the Scheduled Castes and
Scheduled Tribes in direct recruitment as
well as for promotion. These include: (i) age
relaxation, (ii) fee concession, (iii) relaxation
of standards of suitability, (iv) relaxation of

MAY 16, 1990
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“experience” qualification in direct recruit-
ment, (v) separate interview for SC/ST can-
didates, (vi) payment of travelling allowance
for attending interview, (vi) more liberal
sppearances at competitive examinations,
(viii) representation of SC/ST- officers in
Selection Committee/Departmental Promo-
tion Committee; (ix) pre-recruitment coach-
ing, etc.

To ensure that the reserved vacancies
for Scheduled Castes and Scheduled Tribes
are filled, the Central Government had un-
dertaken a special recruitment drive during
1989. Further, the Government have also
taken a decision to ban de-reservation in all
casaes of direct recruitment of fill vacancies in
Groups ‘A’, ‘B’, ‘C' and 'D'.

The Employment Exchange sponsor
SC/ST candidates in the light of the requisi-
tion received from employers. These candi-
dates are sponsored not only against re-
served vacancies but also against general
vacancies as per their suitability and senior-

y.
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[ Translation )
Eradication of Contract’ Labour System

‘856. SHRI SATYNARAYAN JATIYA:
Will the Minister of LABOUR be pleased to
state:

(a) the points of difference between
bonded labour and contract labour;

(b) whether Government propose to
eradicate the contract system, like bonded
labourers to rid the contract labour from
exploitation; and

(c) the steps proposed to be taken by
Government to regularise the services of all
the contract labourers?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) to (c). The Bonded Labour System
(Abolition) Act, 1976 inter-alia defines a
bonded labour as any labour or service
rendered under the bonded labour system, a
system of forced labour. Contract labour on
the other hand are such workmen who are
hired to work in an establishment for the
work of that establishment by or through a
contractor with or without the knowledge of
the principal employer. Whereas the former
represents a system of forced labour, the
latter refers to the system of indirect empioy-
ment of workmen in an establishment to do
the work through a contractor.

Unlike Bonded Labour System (Aboli-
tion) Act, 1976 through which the system of
debt bondage has been abolished through-
out the country, the Contract Labour (Regu-
lation and Abolition) Act, 1970 envisages
regulation and prohibition of employment of
contract labour. The Act as it stands does not
provide for absorption into regular jobs of
contract labour rendered jobless following
the prohibition of employment of contract
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labour in an establishment.
[English]

Margin of Profit by Super Bazar and
Kendriya Bhandar

*857. SHRI MADAN LAL KHURANA:
Will the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state:

(a) the margin of profit at which the
Super Bazar and Kendriya Bhandar supply
items of stationery like photo copying paper,
typing paper, etc. to Ministries and Depart-
ments of Government of India;

(b) whetherthere is considerable differ-
ence between the margin of profit charged
by the Super Bazar and Kendriya Bhandar;

(c) if so, thedifference in margin of profit
charged by the said two bodies and the
reasons therefor; and

(d) the steps being taken or proposedto
issue necessary guidelines and directions to
the said cooperative bodies to reduce the
margin of profit on items being sold to the
Government Ministries and Departments?

THE MINISTER OF FOOD AND CIVIL
SUPPLIES (SHRI NATHU RAM MIRDHA):
(a) to (c). The general margin at which the
Kendriya Bhandar and Super Bazar supply
items of stationery like photo-copying paper,
typing paper etc. is 9% and 10% respec-
tively. The difference cannot be said to be
considerable.

(d) These consumer cooperatives have
their own pricing policies depending on
business norms, establishment charges and
other cost chargeable to the commodities.
Consumer interests, are, however, kept in
mind.
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Revision of Papankalan Project

*858. SHRI VIDYADHAR GOKHALE:
Wilithe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) the compelling reasons for the DDA
to review and revise an already approved
development plan of Papan-Kalan project;

(b) whether DDA officials are compe-
tent to engage consultants for revising any
plan approved by the Government; and

(c) whether Government propose to
scrap the consultancy agency/group and
institute an inquiry to fix responsibility on the
DDA officials for wasting public funds and
delaying implementation of the Papankalan
project?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
Development plans prepared and approved
by the Delhi Development Authority are
required to be submitted to Delhi Urban Art
Commission for consideration and approval
as such or, if they so advise, after revising
the same as per their comments/sugges-
tions.

(b) Government's concurrence was only
of DDA’ proposal to issue public notice invit-
ing objections/suggestions to the change in
land-use of project land, as prescribed under
the Delhi Development Act, 1957. it was
within DDA’s competence to engage experts
for improving the land-use plan and prepar-
ing structural plans.

(c) There has been no wasteful expen-
diture or delay. In fact, Delhi Urban Art
Commission has since approved the revised
plan at the conceptual stage. No enquiry is
considered necessary.

VAISAKHA 26, 1912 (SAKA)
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[Translation )

Construction of Sutiej-Yamuna Link
Canal

*859. SHRI KAPIL DAV SHASTRI: Will
the Minister of WATER RESOURCES be
pleased to state:

(a) the progress made in the construc-
tion of the Sutlej-Yamuna link canal during
1989-90 in comparison to 1988-89;

(b) the details of work completed onthe
project in Punjab, the amount spend thereon
so far and the expenditure likely to be in-
curred;

(c) whetherthe land for the construction
of this canal has been acquired and the
compensation to the affected farmers paid;

(d) if so, the details thereof and if not,
the time by which this is likely to be done;

(e) whether other connected works like
the construction of overbridges and syphons
have been completed and if not, the time by
which these are likely to be done; and

(f) the details of works completed onthe
project and by which time the remaining
works are likely to be completed?

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a), (b),(e) and (f). A
Statement is given below.

(¢) Yes, Sir.

(d) 1625 ha. has been acquired and
compensation of Rs. 31.16 crores paid.
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Allotment of FPS/Kerosene Depots in
Delhi

8868. SHR!I GOVIND CHANDRA
MUNDA: Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state:

(a) whether any Fair Price Shops and
Kerosene Qil Depots were allotted to SCs/
STs persons, widows and unemployed
educated youths in trans-Yamuna areas of
Delhi during the last three years;

(b) if not, the reasons therefor;

(c) whether these shops/depots were
leased out in violation of Delhi Administra-
tion rules; and

(d) if so, the action taken by Govern-
ment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVILSUPPLIES
(SHRI RAM PUJAN PATEL): (a) and (b).
Duringthe three yearsfrom 1987 to 1989, 23
Fair Prices shops and 8 kerosene Oil Depots
were allotted to persons belonging to SCs/
STs and 2 Fair Prices Shops and 1 Kerosene
Depotto unemployed graduates inthe trans-
Yamuna area in Delhi.

(c) and (d). Delhi Administration has
stated that transfer of allottment is not per-
missible and no such instance has come to
the notice of the Administration.

[English ]
Land for Playground in Shantiniketan
Colony, New Delhi

SHRI SANAT KUMAR MAN-
DAL:
SHRI SHANTARAM
POTDUKHE:
Willthe Minister of URBAN DEVELOP-
MENT be pleased to refer to part (c) of the
Assurance Statement laid on the Table of

8869.
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the Hose on 13 September, 1989 in pursu-
ance of the reply given on 10 May, 1989 to
Unstarred Question No. 8953 and state:

(a) whether it is a fact that even after
cancellation of 3.70 acre of land allotted for
playground to a private Mission Schools in
Shantiniketan Colony, it has again been
allotted to the school despite strong resent-
ment and representation by the Residents’
Waelfare Association, particularly when there
is adequate space for play-ground inthe 2.5
acres of land already allotted for school
building; and

(b) if so, the reasons therefor?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
and (b). The Delhi Development Authority
has reported that the matter was reviewed
by the Lt. Governorof Delhiwho decided that
since the school was basically a girls school,
no inconvenience would be caused to the
residents of the area who would be permitted
access to the playground for stroll etc. when
the same is not being actually used by the
school. The piece of land measuring 2.5
acres was allotted for a primary school which
was subsequently allowed to be upgraded to
a Higher Secondary School for which the
requirement of space is more than 2.5 acres.

Export of Knitwear

8870. SHRI SRIKANTHA DATTA
NARASIMHA RAJA WADIYAR: Will the
Minister of TEXTILES be pleased to state:

(a) whether Indian Knitwears are very
popular in other countries;

(b) if so, the year since wien Knitwears
are being exported;

(c) the foreign exchange earned by
Government by exporting knitwear during
Seventh Plan period; and
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(d) the export of knitwear projected for
1990-95?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
Yes, Sir. Knitwears exports from India have
been increasing both in quantity and value.

(b) The exact year since when kn-
itwears are being exported by india is not
available. However, knitwear are being
exported for the last more than two decades.

(c) The export earnings from knitwears
during the Seventh Plan period have been
as follows:

MAY 16, 1990

Year Value in Rs. Crores
1 2
1985-86 182
1986-87 279
1987-88 399
~ 1988-89 491
1989-90 782

(d) Export of Knitwear projected for the
year 1990-95 is as follows:

Year Rs. Crores
1 2
1990-91 785
1991-92 966
1992-93 1188
1993-94 1462
1994-95 1798

SOURCE : AEPC
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Allotment of Houses in Khelgaon

8871. SHRI THAN SINGH JATAV: Will
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the total number of houses con-
structed in Kheligaon for ‘Asiad 1982’;

(b) whether the houses were disposed
of after the Asiad;

(c) if so, to whom and the procedure
followed in this regard; and

(d) the value of each house realised?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
853.

(b) Yes, Sir.

(c) The 'Asiad Flats’ have been dis-
posed of to Non-Resident indians against
foreign exchange, SCs and STs, public sector
institutions and through open auction as per
policy framed by their Government.

(d) The information is being collected
and wili be laid on the Table of the Sabha.

lodised Sait to L.D.O. Prone States
8872. SHRI MADHAVRAO SCINDIA:

Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the States most severely
prone to lodine Deficiency Disorders (IDO)
are being supplied iodised salt;

(b) if so, the details thereof;

(c) if not, the reasons therefor; and

(d) the details of the steps Government
propose to take in this regard?
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THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) to (c). Yes. The
States/Union Territories which are being
supplied iodised saltare, Himachal Pradesh,
Arunachal Pradesh, Haryana, Bihar, Jammu
& Kashmir, Manipur, Meghalaya, Nagaland,
Punjab, Sikkim, Uttar Pradesh, Tripura,
Assam, and Union Territories of Delhi, Dadra
and Nagar Haveli and Chandigarh.

lodised saltis also being supplied tothe
endemic areas of the following States:

Andhra Pradesh — 3 districts
Gujarat — 3 districts
Madhya Pradesh — 26 districts
West Bengal — 10 districts
Maharashtra — 7 districts

(d) In order to effectively control the
problem of goitre and other lodine Detieicney
Disorders in the country, the Government of
india have launched the scheme envisaging
Universal lodisation of Edible saltin a phased
manner by the Year 1992,

Trawiers Engaged in Deep Sea Fishing

8873. SHRI HANNAN MOLLAH: Will
the Minister of FOOD PROCESSING IN-
DUSTRIES be pleased to state:

(a) the number of mechanised boats
and trawlers, given to fishermen in different
States and allocation of central funds for
these purpose during last thiee years; and

(b) the terms and conditions for char-
tered trawlers engaged in deep sea fishing?
THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
Information is being collect and will be laid on
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the Table of the House.

(b) The salientfeatures of the terms and
conditions for chartered trawlers engaged in
deep sea fishing in Indian Exclusive Eco-
nomic Zone are:

i) The Indian chartering company will
have obligation to acquire equal
number of specific type vessels
within the stipulated period through
out-right purchase or joint venture
arrangement.

ii) 25% of the Indian crew should be
trained on board the chartered for-
eign fishing vessels.

iii) Thesharingofcatch value between
the foreign and Indian companies
will be 80:20 basis.

iv) Thechartered vessels will be oper-
ated in terms of maritime Zone of
Indian Act, 1981 and Rules there-
under 1982. :

Telugu-Ganga Project

8874. SHRI RAJAMOHAN REDDY:
Will the Minister of WATER RESOURCES

be pleased to state:

(a) whether the revised estimate of the
Telugu-Ganga Projecthas been sentto Union
Govemment by Andhra Pradesh Govern-
ment;

(b) if so, when this was received; and

(c) by what time Union Government
propose to accord techno-economic clear-
ance to the project?

THE MINISTER OF STATE OF THE
MINISTRYOF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a) to (c). Revised/
up-dated estimate for Rs. 843.27 crores
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received from the Government of Andhra
Pradesh in January, 1986 was techno-eco-
nomically appraised and the Advisory Com-
mittee in its meeting held in Apiil, 1988
deferred its consideration pending resolu-
tion of inter-State aspects. The State Gov-
ernments of Andhra Pradesh, Karnataka
and Maharashtra are holding mutual discus-
sion in this regard.

Unemployed in Punjab

8875. BABA SUCHA SINGH: Will the
Minister of LABOUR be pleased to state:

(a) theextent of unemployment amongst
educated, semi educated and uneducated
registered with the employment exchanges
or otherwise, maie and female, urban and
rural in Punjab; and

(b) the extent of migrated labour in
Punjab and its bearing on the unemploy-
ment problem in Punjab?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) According to latest available information
the number of educated (metric and above)
and uneducated (below metric including illit-
erates) job-seekers on the live register of
empioyment exchanges in Punjab, not all of
whom are necessarily unemployed, at the
end of 1988 is as below:

(In Thousand)
Educated Uneducated
Male 2249 251.8
Female 73.2 26.2

(b) The number of migrant labour varies
from seasons to season, and it is not pos-
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sible to give precise figures. However, as per
the survey conducted in 1983 by the Labour
Department, Punjab, the migrant labour was
estimated at 2.8 lakhs in industry and agri-
culture. Migration is generally due to the
availability of job opportunities.

Plantation Labour

8876. SHRIPALAIK.M. MATHEW: Will
the Minister of LABOUR be pleasedto state:

(a) whether Government are aware
about the miserable working conditions , low
wages and poor service conditions fo the
plantation labour;

(b) if so, whether Government con-
template to bring any new legislation forthe
Weltare of Plantation Labour; and

(c) if so, the details thereof?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) to (c). Information is being collected and
will be laid on the Table of the House.

[Translation ]

Males/Females Registered with Em-
ployment Exchanges

8877. PROF. RASA SINGH RAWAT:
Will the Minister of LABOUR be pleased to
state:

(a) the State-wise number of inales and
temales (unemployed) registered with the
employment exchanges in the Country;

(b) the number of persons given em-
ployment through the employment ex-
changes in Rajasthan during the last three
years; and
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(c) the steps being taken by Govern-
ment to make these exchange more effec-
tive?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) A statement showing the Statewise
number of male and female jobseekers
registered with employment exchange inthe
the country, not all of whom are necessarily
unemployed as atthe end of February, 1990,
is given below.

(b) The number of placements effected
through employment exchanges in Rajast-
han during the last three years is as below:
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Year Placement (thousands)
1 2

1987 16.6

1988 13.3

1989 8.8

(c) The States have been advised to
computerise employment exchangeto make
them more effective and a Centrally spon-
sored Scheme for providing financial assis-
tance for this purpose has been taken up
during the Seventh Plan.
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[English ]
FCl Godowns in Punjab

8878. SHRI KIRPAL SINGH: Will the
Ministerof FOOD AND CIVIL SUPPLIES be
pleased to state:

(a) whether Food Corporation of India
propose to award contract for construction of
godowns in Punjabto those who have cleared
their outstanding loans taken from banks;

(b) if so, the details thereof;

(c) whether FCI propose to purchase
vacant godowns from those who have paid
of their loan taken from Bank; and

(d) i not, the reasons therefor?

THE MINISTER OF FOOD AND CIVIL
SUPPLIES (SHRI NATHU RAM MIRDHA):
(a) No, Sir.

(b) Does not arise.

(c) and (d). At present, Food Corpora-
tion of India has no scheme to purchase
godowns constructed by private parties.

Death Due To Rables

8879. SHRIJANARDHANAPOOJARY:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether 25000 people die of rabies
in the country every year;

(b) whether itis also afactthatthereare
18 million dogs in the country;

(c) i so, the steps Government have
taken to reduce the number of deaths;

(d) whether Government propose to
take any steps to control population of dogs;
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if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) Although no exact
figures of the incidence of rabies are avail-
able, itis estimatedthat nearly 25,000 deaths
occurinthe country due to rabies every year.

(b) There are 18 million dogs in the
country as per the Census of dogs con-
ducted by Ministry of Agriculture in 1982,

(c) The Government have taken the
following steps to reduce the number of
deaths:—

i) Anti-rabies immunization is avail-
able free of cost in Government
Hospitals

ii) Country is producing around 35-40
million nervous tissue vaccine
annually in 12 production centres.

iii) Tissue culture vaccine (Human
diploid cell and purified chick em-
bryo cell) are being imported and
are available in the market.

iv) Health educationis beingimparted
to general public through mass
media regarding prevention of dis-
ease.

(d) and (e). The cuntrol of dog popula-
tion is under the purview of local civic bodies.
Ministry of Agriculture has set up 30 Rabies
Control Units in the country to supplement
the activities of local civic bogies.

Computerisation in EPF Organisa-
tion

8880. DR. MAHADEEPAK SINGH
SHAKYA: Will the Minister of LABOUR be

pleased to state:
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(a) whether the Employees Provident
Fund Organisation Authorities had decided
for computerisation of the working of the

Organiisation;

(b) if so, the details together with rea-
sons therefor; and

(c) the extent to which this new system
is likely to affect the staff adversely?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) Yes, Sir.

(b) In order to improve the overall
efficiency of the E.P.F. Organisation in ren-
dering service to its subscribers and particu-
larly to ensure timely issue of annual state-
ments of accounts to the members, comput-
erisation has been introduced in two Re-
gional Offices. The same will be extended to
other Regions also in a phased manner.

(c) The computerised system will not
have any adverse effect on the staff.

Community Health Guide Scheme

8881. SHRI SATYAGOPAL MISRA:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(2) whether Government propose to
continue with the Community Health Guide
(C.H.G.) Scheme;

(b) whether Government propose to
enhance the honorarium paid to the CHG
workers; and

(c) if so, the details thereof?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) Govetnment pro-
pose to continue with the Village Health
Guide (VHG) Scheme.
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(b) and (c). No decision regarding
enhancing the honorarium to VHGSs has so
far been taken.

Objectives of Town and Country
Planning Organisation

8882. SHRIM.M. PALLAM RAJU: Will
the Ministerof URBAN DEVELOPMENT be
pleased to state:

(a) the objectives of the Town and
Country Planning Organisation (TCPO); and

(b) the nature of international coopera-
tion and technical assistance receive so for
by TCPO?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
The objective of Town and Country Planning
Organisation is to act as an apex technical
advisory body of the Ministry of Urban Devel-
opment on matter pertaining to (i) Urban and
regional planning and development strate-
gies; (i) Research and (in) Training. Moni-
toring and evaluation of the centrally spon-
sored scheme under the Ministry of Urban
Development and providing consultative
services and project assistance to various
Siates/Organisations are the other works
performed by this organisation.

(b) TCPO does not enter directly into
any international co-operation and the same
is done through the Ministry of Urban Devel-
opment. The Organisation has received
assistance through the British Council for
organising training programmes on Man-
agement of Urban Development and Urban
Renewal. It has also conducted training
workshops on computer programmes withe
the assistance of United Nations Develop-
ment Programme (UNDP). Bésides, the
Ministry of Urban Development also collabo-
rates with the UNICEF for running the Urban
Basic Services Programme (UBS) and with
the International Institute for Aerospace
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Survey and Earth Sciences, Netherlands
(ITC) for running course in computer pro-
grammes etc. in TCPO.

Policles regarding Deep Sea
Fishing

8883 SHRIPRAKASH V. PATIL: Will
the Minister of FOOD PROCESSING IN-
DUSTIRES be pleased to state:

(a) the reasons the not implementing
various polices with the regard to deep sea
fishing, and

(b) the time by which Government
propose to implement various policies with
regard to deep-sea fishing?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
and (b) Varnous policies to support the
developmentof deep seafishing are evolved
and implemented by Government from time
to time.

New National Health Policy

8884. DR. VENKATESH KABDE: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government are consider-
ing formulation of new National Health Pol-

icy,
(b) if so, when it will be announced ; and

(c) the salient features of the new
policy?

THE MINISTER OF ENERGY AND

MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) No, Sur.

(b) Does not arise.
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(c) Does not arise.
Import of Drugs by Multinationals

8885. SHRIRAMDAS SINGH: Willthe
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) the names of the drugs imported in
the country and the names of multinational
companies out of them which importing drugs;
and

(b) the details of drug or raw matenal,
therefor, imported duningthe last three years
and the manner in which it was distnbuted
amongst the users and the existing proce-
dure for testing the drugs before supplying
the same?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) and (b) The raw
materials and bulk drugs are imported irto
the Country under the Import-Export policy
of Ministry of Commerce, under Appendix-6
of open general licence. The finished formu-
lation permitted to be imported into the coun-
try are given In list 3 of the same Appendix.
The major bulk drugs whose imports are
more than one crore are given in attached
statement. The drug companies which have
foreign equity of more than 40% and are
importing drugs are given below:

1. M/s. Bayer India Ltd., Bombay.

2. M. Indian Explosive Ltd., Madras.
3. M/s. Pifzer Ltd., Bombay.

4. M/s. Sandoc (India) Ltd., Bombay.
5. M/s. Wyeth Labs., Bombay.

6. M/s. Roche Products Lid., Bom-
bay.
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The total bulk drugs and intermediates
including formulations imported into the
country during the last 3 year are given
below:—

1986-87 Rs. 287.59 Crores
1987-88 Rs. 349.44 Crores
1938-89 Rs. 446.91 Crores

The distribution of drug by the impoters
1s not monitered by the Ministry of Health and
Family Welfare. Samples are drawn and
subjected to test to monitor the quality of
drugs at the time of import before release of
the consignment.

STATEMENT

Drugs Whose Imports are more than one

Crore
SI. No. Name of the Drug
1. Alkalodis uf Ergot
2. Ahpicillin Sod
3. Ahpicillin Trihydrate
4. Betamehtasone & ITS Deriva-
tises
5. Carbamazephine
6. Cepotaxime Sodium
7. Cephalexin
8. Chlorahpeniciol Powder
9. Chioroquine Salts (Bulk)
10. Cloxacillin Sodium

11 Cimetidine
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Sl. No. Name of the Drug
12. Capazoline Sodium
13. Dexahethascone & ITS Salts
14. Dex-Chlorpheniramine He-
leate
15. Dipyridahol
16. Drugs for Vet Use
17. Ephedrine & ITS Salts
18. Furazolidone
19, Gniseofulvin
20. Isuprofen
21. lodine
22. L—Base (Ahinodiol)
23. Methloopa
24, Morgesterol
25, Naproxen
26. Nalidixic Acid
27. Other Polio Vaccine
28. Pantothenate Na & Ca
29. Penicillin G Potessium
30. Pentazocine Base/HCI
31. Prednisolone
32. Pseuddepherdrine HCI/Sul-

phate
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S/ No. Name of the Drug be laid on the Table of the House.
Modern System of Medicine in the
33. Pyrazinamide Country
34, Pyrithioxide HCI (Encephadol) 8888. SHRI GUMAN MAL LODHA" Will
the Minister of HEALTH AND FAMILY
35. Ranitidine HC! WELFARE be pleased to state:
38. Rifampicin (a) whether Union Government sanc-
tion grant for opening of the Hospitals of
37. Streptohycin Sulphate Indian System of Medicine and Homoeopa-
thy and Modern System of Medicine in the
38. Tetracycline HCI country; and
39. Theophlline (b) if so, the grant sanctioned for open-
ing of hospitals of Indian System of Medicine
40. Toinaftate and Homoeopathy during the last three
years?
42, Verapmil HCI
THE MINISTER OF ENERGY AND
41. Tripolidine HCI MINISTER CIVIL AVIATION (SHRI ARIF
MOHAMMAD KHAN): (a) Yes, Sir. Financial
43. Vitamin A Assistance is provided to voluntary organi-
sations for setting up of new hospitals of all
44, Vitamin B 6 systems of medicine under the special Health
Scheme for Rural Areas only.
NB: Each Drug had import of more

than Rs. One Crore atleast
one of three years.

Harijan Population Dominated Villages
in Sahabad District (Bihar)

8886. SHRI TEJ NARAYAN SINGH:
Will the Minister of WELFARE be pleased
to state:

(a) the number of villages in Sahabad
district, Bihar; and

(b) the number of the villages which are
harijan dominated?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) and (b). The information is being collect
from the State Government of Bihar and will

(b) No financial assistance was pro-
vided for opening of hospitals of Indian
Systems of Medicine and Homoeopathy
under this scheme during the lastthree years.

Sangeet Bharti Plan for School Buliding

8889. SHRI JAGPAL SINGH: Wil the

Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether any representation has
been received by Government to the effect
that the Urban Arts Commission has re-
jected the plans for a school building submit-
ted by Sangeet Bharti;

(b) i so, the details thereof and the
ground of rejection; and
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(c) the action taken by Government on
the representation?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
to {c). M/s. Sangeet Bharti School submitted
a representation to the Delhi Urban Art
Commission on the 23rd December, 1989
requesting for reconsideration of their case
for approval in respect of ground floor and Ist
floor of the building. The representation was
forwarded by the DUAC to the NDMC on
24.1.90. The NDMC has asked the School
Authority to comply with the observations of
the GUAC which has so far not been done by
the School authorities.
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Waliting List for DDA Flats

8890. SHRI YASHWANTRAO PATIL:
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) the number of persons waiting for
allotment of houses under the various hous-
ing schemes of the Delhi Development Au-
thority, Scheme-wise and category-wise; and

(b) the time by which the waiting list is
likely to be cleared?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
98,508 registrants are awing allotment of
flats as per details given below:

Sl No. Name of the Scheme Category Balance Registrants
1. New Pattern Scheme 79 MIG 24,429
LIG 32,735
Janta 16,193
2. Self Financing Scheme Category
H& i 25,151
98,508
In addition, 20000 persons are to be 1993-94 — 26,500
registered under Ambedkar Awas Youjana
1989. The draw of lots under this scheme 84,100

has been stayed temporarily by the Hon'’ble
High Court of Delhi.

(b) Flats are allotted by the DDA from
time to time depending upon availability of
land and resources. For the next four years
the DDA have set the following target for

completion of 84,100 fiats.
1990-91 — 12,600
1991-92 — 19,000

1992-93 — 26,000

Ownership Right to the Shopkeepers of
Markets of New Dethl

8891. SHRI R.L.P. VERMA: Wil the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether Government had decided
last year to confer ownership rights to the
allotters of shopkeepers of Meherchand
Khanna Market, Lodi Colony and INA Mar-
ket, New Delhi, if so, the details thereof; and
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(b) whether Government propose to
review the above mentioned decision and if
so, by when?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
Yes, Sir. A decision was taken in October,
198910 conferownershiprightto Meharchand
Khanna Market, Lodhi colony and I.N.A.
Market, New Delhi, among other markets,
on lease-Hold basis, to authorised allottees.

(b) The various aspects of this decision
are under examination for implementation.

Ground Water Studies

8892. SHRI M.G. REDDY: Will the
Minister of WATER RESOURCES be
pleased to state:

(a) whether ground water studies in
drought prone area were conducted in 1989-
90;

(b) if so, the details theraeof;

(c) whether Chittoor district of Andhra
Pradesh was included in the comprehensive
ground water resources development plan
for the year 1990-91; and

(d) if so, the steps taken in this regard?

THE MINISTEP. OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a) Ground water
studies were conducted by the Central
Ground Water Board in certain drought prone
areain 1989-90.

(b) During 1989-90 the Board carried
out Systematic hydrogeological Studies in
parts of drought prone areas of Maharashtra
and Reappraisal Hydrogeological Studies in
parts of drought prone area of Orissa, Karna-
taka, Gujarat and Rajasthan.
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(c) Chiitoor District is not included inthe
Board's 1990-91 programme for Intensive
Hydrogeologial Studies for preparation of
Ground Water Development Plans.

(d) Does not arise.
Workers Iin Tendu leaf Piantation

8853. SHRIGOPI NATH GAJAPATHI:
Will the Minister of LABOUR be pleased to
state:

(a) the number of workers engaged in
tendu leaf plantation in Orissa and Madhya
Pradesh;

(b) whether any scheme has been
introduced by Government for the welfare of
these workers; if so, the details thereof;

(c) whether Government have a pro-
posal to set up ESI hospitals for these work-
ers; and

(d) if so, the location identified for these
hospitals?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) and (b). Information is being collected
and will be placed on the Table of the House.

(c) and (d). Plantations are not covered
under the ESI Act. The question of setting up
of ESI hospital for these workers does not
arise.

[ Translation )

Increase in Compensation for Acquisi-
tion of Land in Delhi

8894. SHR! KALKA DAS: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the policy of Delhi Administration
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regarding acquisition of land;

(b) the per acre amount of compensa-
tion being given to farmers of Delhi in this
regard;

(c) theincrease made inthe compensa-
tion amount recently and the amount which
was given before;

(d) whether any other facility in addition
to the compensation amount is given to
these farmers and if so, the details thereof;
and

(e) the number of applications pending
for the allotment of plots to be given in lieu of
the acquired land and when these plots will
be given?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
Land is acquired by the Delhi Administration,
mainly forthe planned developmentof Delhi.

(b) and (c). The quantum of compensa-
tion is determined by the Land Acquisition
Collector on a case to case basis in accor-
dance with the principles and procedures
prescribed under the Land Acquisition Act,
1984, as amended from time to time. Appeal
for enhancement of compensation lies with
the District Judge. Delhi Administration has
recently (27.4.90) fixed the following mini-
mum prices for agricultural land:

i) Rs. 1.5 lakhs per acre for land
situated in the river bed between
forward bunds.

ii) Rs. 4.65 lakhs per acre for all other
agricultural land.

The minimum prices will be taken into
consideration for payment of compensation
incases where notification under section 4 of
the Act is issued in 1990. For notifications
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issued earlier, the minimum prices would be
arrived at by discounting the 1990 prices by
15% per annum. These would not apply to
cases where awards have already been
announced.

(d) Land owners are also entitied to
allotment of developed residential plots at
pre-determined rates and to built-up shops/
stalls in cases where land holding of more
than an acre is acquired as per rules and
subject to availability.

(e) Number of applicaticns pending
before the Delhi Administrationis 6906. DDA
has a pendency of 3512 out of which offers
of allotment have beenissuedin 1695 cases.
Coverage of the remaining cases is depend-
ent on availability of plots.

[English ]
Working of Directorate of Estates

8895. SHRI RAM SAGAR (Saidpur):
Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether there is any proposal to
evaluate the working of the Directorate of
Estates;

(b) if so, the details thereof; and
(c) the number of ad-hoc allotments

made, type-wise, between 1 January, 1990
till date and the reasons therefor?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
No, Sir.

(b) Does not arise,

(c) The information is being collected
and will be laid the Table of the Sabha.
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C.G.H.S. Dispensaries/Hospltals in A.P.

8896. SHRI BASAVAPUNNAIAH
SINGAM: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) the number of CGHS dispensaries,
hospitals working at present in Andhra
Pradesh;

(b) the names of districts in Andhra
Pradesh in which no CGHS dispensaries or
hospitasl| are functioning;

(c) medical facilities available to the

MAY 16, 1990

Written Answers 164

Central Government employees in those
areas;

(d) whether there is any proposalto set
up more CGHS dispensaries and Hospitals
in Andhra Pradesh during 1990-91 and in
particular where there is no CGHS dispen-
sary; and

(e) if so, the details thereof?

THE MINISTER OF ENERGY AND
MINISTER OF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) No CGHS hospital
is functioning in Andhra Pradesh. The fol-
lowing CGHS dispensaries/Units are func-
tioning in Andhra Pradesh:

Allopathic Dispensaries
Ayurvedic Dispensaries/Units
Homoeopathic Dispensaries/Units

Unani Dispensaries/Units

(b) In Andhra Pradesh CGHS is func-
tioning in Hyderabad only.

{c) Central Government employees not
covered under CGHS are covered under CS
(MA) , Rules.

(d) and (e). Yes, Sir, The details are as
under:

1) Setting up of a sub-dispensary at
R.C.|, Centre Vigyan Kancha.

2) Bifurcatior of two heavily loaded
dispensaries— Securnderabad and
Humayunagr.

3) Setting up of one allopathicdispen-
sary in Kanchan Bagh.

Survey of Jhuggl-Jhonpri area for
Ration Cards

8897. SHRI BHOGENDRA JHA: Will
the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state:

(a) whether survey teams surveyed
Jhuggi-Jhonpri areas in Delhi to prepare list
of families residing there, on the basis of
which they were to get ration cards;

(b) whether Government are aware
about irregularities being committed while
surveying;

(c) if so, the details of complaints so
received in this regard; and
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(d) the steps taken to rectify the situ-
ation?

THE MINISTER OF FOOD AND CIVIL
SUPPLIES (SHRI NATHU RAM MIRDHA):
(a) Yes, Sir.

(b) to (d). Delhi Administration has
stated that they received representation
about non-inclusion of some Jhuggi clus-
tersfindividual Jhuggies. it was found on
verification that some of the jhuggi occu-
pants claiming to have been left out, had
constructed new jhuggies after the cut off
date of 31.3.90. in some cases, the No.
plates affixed by the survey teams had been
shifted from the original place.In some other
cases, certain persons could not be covered
because the occupants were not physically
available during the period of survey.

In order to cover bonafide occupants
who were left out for various reasons during
the survey, the Administration called appli-
cations from such persons during the period
from 2.4.90 10 16.4.90. They would be given
new ration cards by the concerned circle
offices of Food, Supplies and Consumer
Aftairs Department of the Delhi Administra-
tion, after due verification.

Some complaints of irregularities were
also received. Complaints prima facie in-
volving irregularities were got investigated
through senior officers/Sub-Divisional Mag-
istrates . However, the allegations were
generally not substantiated.
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Quantum of Engineering Works Exe-
cuted by CPWD

8898. SHRI P.R. KUMARAMANGA-
LAM: Will the Minister of URBAN DEVEL-
OPMENT be pleased to state:

(a) the quantum of engineering works of
Department of Agriculture at present exe-
cuted by CPWD throughout the country;

(b) the justification of continuing the
post of a Chief Engineering (Food) in CPWD;

(c) the work load required for the justi-
fication of posts of a Chief Engineer (i.e.
Zone), Superintending Engineer (i.e. Circle)
and Executive Engineer (i.e. Divn.); and

(d) the norms to open an unitin CPWD?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
The quantum of engineerings works of the
Department of Agriculture and its allied or-
ganisation, at present executed by the
CPWRO, is of the order of Rs. 4184.96 lakhs.

(b) In addition to Food works, this Zone
is doing works for other Ministries/Depart-
ments in Punjab, Haryana. Rajasthan, U.P.,
M.P., Bihar eic. and also maintenance works
in Delhi. The total work load of this Zone
during 1989-90 was about Rs. 50 crores.

(c) and (d). Norms for Division are as
under:

i) Concentrated Construction Work
ii) Scattered construction works

ii) Maintenance & Minor works

Figures in lakhs
Cwvil Electrical
315 194
241 161
119 64
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A Division is the Basic unit in the
C.P.W.D. Normally, a Circle has 4 Divisions
under it and a Zone has 4 Circles under its
control, both electrical and civil.

Demand of Viscose Staple Fibre
8899. SHRI MANDHATA SINGH: Will
the Minister of TEXTILES be pleased to

state:

(@) whether the supply and demand
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pattern of viscose staple fibre is almost to-
tally monopolised by a few companies; and

(b) if so, the steps taken by Government
tc end the monopolistic trends in the Indus-
try?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
Thedetails of units licensed for the manufac-
ture of Viscose Staple fibre are as under:—

Sl No. Name of the Units Licensed Capacity
(tonnes per annum)

Regular Viscose Staple Fibre
1. M/s. Grasim Industries Ltd., 22,000
2. M/s. South India Viscose Ltd. 11,000

High Wet Modules/Polynosic Fibre
3. M/s Century Rayon 2,250
4. M/s. Grasim Industries Ltd 24,000
5. M/s Tungbhadra Fibre Ltd. 10,000
6. M/s. Bharat Fibre Ltd. 26,000
7. M/s. Modi Fibre Ltd. 30,000

(b). Government have issued Letter of
Intent/Industrial Licences from time to time
to create fresh capacities of viscose Staple
Fibre so that it could become more freely
available at competitive prices.

[Translation ]

Extracting Money from Jhuggi Dwellers

8900. SHRI BALESHWAR YADAV:
Will the Minister of FOOD AND CIVIL SUP-

PLIES be pleased to state:

(a) whether Government have received
any complaints that officials appointed for
numbering the Jhuggies in various area in
Delhi are extracting money illegally from the
Jhuggi dwellers; and

(b) if so, the action taken or proposed to
be taken by Government against them?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI RAM PUJAN PATEL): (a) and (b).
Delhi Administration hvas stated that identifi-
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cation of Jhuggies and issue of identity cards
to the Heads of the families which forms the
basis forissue of ration cards in jhuggi-jhopri
areas was undertaken w.e.f. 5.2.1990 to
31.3.1990 in accordance with the scheme
prepared by the Administration. Certain
complaints of irregularitries and allegations
against surveying officials were received.
Complaints prima facie involving irregulari-
ties were qot investigated through senior
officers/sub-Divisional Magistrates. No
complaint in regard to extracting of money
illegally from jhuggvjhopri dwellers has been
substantiated.

[English }

Demands of Kapda Udyog Sangh Akola
(Maharashtra)

8901. SHRI BHAOOSAHI_B PUNDLIK
PHUNDKAR: Willthe Minister of TEXTILES
be pleased to state:

(a) wether Government have received
amemorandum from Kapda Udyog Mazdoor
Sangh, Akola (Maharashtra) containing
demands of mazdoors working in Savatram
Mills, Akola and Mohato Mills, Akola;

(b) if so, the details thereof and Govern-
ments reaction thereto;

(c) whether there is any discrimination
in rules and regulations amongst various
N.T.C. Mills in Akola; and

(d) if so, the steps proposed to be taken
to abolish these discrimiratory rules and
regulations?

THE MINISTER OF TEXTHES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
and (b). A memorandum was received in
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April, 1990, from Kapda Udyog Mazdoor
Sangh, Akola, containing demands of
Mazdoor working in Savatram Ramprasad
Mills and RSRG Mohta Mills, Akola. The
matter is being considered in consultation
with National Textile Corporation.

(c) There is not discrimination in Rules
and regulations among NTC Mills in Akola.
The employees of the Mills are covered by
the region-cum-industry principle/awards/
agreements etc.

(d) Does not arise.

Ex-Factory Price of Sugar

8902. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state:

(a) the ex-factory prices of sugar; and

(b) the sugarcane price increases
payabletogrowers andtotal sugarcane price
paid as on 28.2.1989 and how does it com-
pares with the same during last season?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD ANDCIVIL SUPPLIES
(SHRI RAM PUJAN PATEL): (a) The ex-
factory prices of sugar payable to the sugar
factories for the current season for ditferent
notified sugar zones is in the range of Rs.
456.69 to Rs. 643.46 per quintal of sugar
based on the Statutory Minimum Price and
also the cost schedule as given by the Bu-
reau of Industrial Cost and Prices.

(b) The comparative position regarding
cane prices payment during 1987-88 and
1088-89 seasons has been as under:
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[ Translation }
Cancellation of Lal Dora Orders

8903. SHRI TARIF SINGH: Wili the
Minister of URBAN DEVELOPMENT be

pleased to state:

(a) whetheritis a factthat Lal Dora area
in Delhi villages used to be extended as per
the demands of the farmers till now;

(b) whether Government have restricted
the Lal Dora limit to 500 metres by issuing an
administrative order;

(c) if so, the reasons thereof; and

(d) whether Government propose to
direct the Delhi Administration to provide
land to the farmers in Lal Dora according to
their demands and cancel the above order?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
Yes, Sir.

(b) Yes, Sir.

(c) To restrain speculation in land due
to high prices and also to reduce pressure on
conversionof agricultural land forother uses.

(d) The inatter needs a detailed study.
Delhi Administration has already constituted
a Committee to examine the issue and make
necessary recommendation about the size
of the plot to be provided in extended Abadi
Area (extended Lal Dora) during consolida-
tion.

Irrigated land in Bihar
8904. SHRI ISHWAR CHAUDHARY:
Will the Minister of WATER RESOURCES
be pleased to state:

(a) the total hectares of land irrigated in
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Bihar during the year 1989-90;

(b) whether Union Government have
provided financial assistance to farmers
belonging to weaker sections for this pur-
pose; and

(c) il so, the number of farmers bene-
fited therefrom?

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAIKOTADIA): (a) According to the
latest land use statistics 1986-87 (provi-
sional) the gross itrigated land in Bihar is
3831 thousand ha.

(b) and (c). During the last 2 years, a
sumof Rs. 2977.71 lakhs has been provided
to Bihar for irrigation projects under Special
Foodgrains Production and Command area
Development Programme. Besides this ex-
ternal assistance amounting to US $ 52.70
million has been provided for Subernarekha
Project and Bihar Tubewalls. The imrigation
facilities created by these projects will bene-
fit tarmers of weaker sections also. Informa-
tion about the number of farmers being
benefited from irrigation project is not main-
tained at the Centre.

[English }
Water Famine

8905. SHRI RAMESHWAR PRASAD:
Will the Minister of WATER RESOURCES
be pleased to state:

(a) whether India is in for a major water
famine in the 1990s; and

(b) if so, the details of measures Gov-
emment propose to face the situation?

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a) No such projec-
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tion can be made at this stage.
(b) Daes not arise.

Expenditure Incurred on Temporary
Accommodation for Newly Elected MPs

8906. SHRIA.K. ROY: Willthe Minister
of URBAN DEVELOPMENT be pleased to
state:

(a) the details of amount spent on the
newly elected Members of Parliament for
their accommodation in different Hotels and
rented apartment till 31 March, 1990;

(b) the amount realised from the ex-
Members of Parliament as penal rent for
their continued unauthonsed occupation for
the pericd mentioned above.

(c) whether Government propose to
modify the rules for evacuation; and

(d) if so, the details thereof?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
The bills are still being received from various
State Guest Houses and Hotels.

(b) The Penal rent against Ex-MPs of
8th Lok Sabha for unauthorised period of

occupation as prescribed under the rules is
still being recovered.

{c) No, Sir.

(d) In view of (c) above, question does
not arise.

Circular Rallway in Visakhapatnam
8907. SHRI RAM KRISHNA
KONTHALA: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether there is any proposal to
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introduce circular rail
Vishakhapatnam;

system in

(b) if so, the details thereof and action
taken so far; and

(c) the estimated cost of the project?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
No, Sir.

(b) and (c). Do not arise in view of (a)
above.

Cash compensation Support to Coir
Industry
8908. PROF. K.V. THOMAS:
SHRIA. VIJAYARAGHAVAN:
Will the Minister of TEXTILES be
pleased to state:

(a) whether Kerala Government and
Coir Board have requested forthe extension
of the cash compensation support to the coir
industry;

(b) if so, the reasons therefor; and

(c) when a decision in this regard is
likely to be taken?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) A
request has been received from the Coir
Board for continuance of Cash Compensa-
tory Support on export of Coir products and
Latex backed Coir.

(b) and (c). The Cash Compensatory
Support was available only upto 31 March,
1990. It has been decided to continue Cash
Compensatory Suppont on these items on
ad-hoc basis upto 31st May, 1990 pending
receipt and analysis of cost data.
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[ Translation ]
Rice Mills in Bihar

8909. SHRI RAJMANGAL MISHRA:
Will the Minister of FOOD PROCESSING
INDUSTRY be pleased to state:

(a) whether Government propose to set
up Rice Mills in Bihar; and

(b) it so, the details thereof?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
Ministry of Food Processing Industries have
no proposal to set up rice mills in Bihar,

(b) Does not arise.
[English ]
Setting up of Yarn Depots

8910. SHRIANADICHARAN DAS: Will
the Minister of TEXTILES be pleased to
state:

(a) the achievements made so far by
the National Handloom Development Cor-
poration setting up of Yarn Depots in deficit
areas under the Raw Materiel Guarantee
Scheme and in setting up of marketing
complexes in Orissa; and

(b) the details about the future pro-
gramme regarding setting up of yarn de-

pots?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
The Yarn Depot Scheme was introduced in
September 1989 under the aegis of the
National Hanloom Development Corpora-
tion (NHDC) for supply of hank yarn to the
handioom sectot at millgate prices. The
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NHDC has already supplied 52.283 bales of
yarn during September 1989 ~#4arch 1990
under this Scheme through 20 deols set up
in various parts of the country. The¢ dapot set
up in Bhubaneswar (Orissa) has suppled
2906 bales of yarn during this period. Cur-
rently there is no proposal under the consid-
eration of Government for setting up of
marketing complexes by NHDC in Orissa.

(b) The Yarn Depot Scheme is ex-
pected to continue.

Problems Created by Construction of
Multi Purpose Dams in Koraput district
of Orissa

8911. SHRI GIRIDHAR GOMANGO:
Will the Minister of WATER RESOURCES
be pleased to state:

(a) the total number of villages sur-
rounded by back water and cut off from main
land due to construction of major multi-pur-
pose dams in Koraput district of Orissa so
far;

(b) the total number of families dis-
placed and rehabilitated so far;

(c) whether there is any policy on the
rehabilitation of displaced persons; and

(d) if so, the extent to which these
policies have been implemented?

THE MINISTER OF STATE OF THE
MINISTRYOF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a) While all the 52
(28 fully and 24 partly) villages affected by
submergence of Upper Kolab Project lie in
Korapur district, only 44 (31 fully ad 13
partly) out of 95 (65 fully and 30 partly)
villages affected by submergence of Upper
indravati Project lie in Korapur district.
Remaining affected village are in Kalahandi
district.
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(®) Out of 6985 families of Koraput and
Kalahandi districts affected due to these
project, 3781 families have been rehabilitate
upio March, 1990.

(c) Yes, Sir, a rehabilitation policy has
been formulated by the State Government.

(d) The families which opted for land
based rehabilitation have been rehabilitated
accordingly; those who opted for self reha-
bilitation have been paid cash compensation
according to the policy.

irrigation Projects in Andhra Pradesh

8912. SHRI P. NARSA REDDY: Will
the Minister of WATER RESOURCES be
pleased to state:

(a) whether any provision has been
madefor irrigation projects in Andhra Pradesh
to help small agriculturists and farmers;

(b) i so, the details thereof; and

(c) the areas in Andhra Pradesh which
&re likely to be benefited therefrom?

THE MINISTER OF STATE OF THE
MiNISTRYOF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a) to (c). Irrigation
and multipurpose projects provide irrigation
facilities in the command areas and benefits
accruding therefrom are available to big and
small farmers in that area. The irrigation
facilties created in Andhra Pradesh by
March, 1990 are anticipated to be 6273. 04
thousand hectares.

Recognition to Degrees Awarded by
ucms

8913. SHRIK.S. RAO: Willthe Minister
of HEALTH AND FAMILY WELFARE be

pleased to state:

(a) whether Govemment propose to
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recognise the degrees awarded by the Delhi
University to the students of the University
Collages of Medical Sciences;

() if so, the details thereof;

(c) whether the degrees awarded to the
students of the aforesaid college and the
house jobs with Guru Tegh Bahadur hospital
have now been recognised by the Medical
Council of India or the Ministry;

(d) if so, since when;

(e) whether any restriction or limitations
have been placed by the Medical Council/
Ministry in this regard; and

(f) if so, the details thereof?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) to (d). The MBBS
and the other post graduate medical degree
awarded by the Delhi University to the stu-
dents of University College of Medical Sci-
ences as pappearing in the First Schedule to
the Indian Medical Council, Act, 1956 are
recognised medical qualifications for the
purposes of the said Act. The House Job of
Guru Tegh Bahadur Hospital which is an
attached teaching Hospital of the University
College of Medical Sciences is also re-
gonised.

(e) and (f). Question does not arise.
Heusing Schemes for Weaker Sections

8914. SHRIPARASRAMBHARDWA.I:
Will the Minister of URBAN DEVEOPMENT
be pleased to state:

(a) the financial assitance received
from foreign countries for housing sichemes
for weaker sections during the last three
years; and
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(b) the projets taken up and the amount
allocated State-wise?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
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and (b). The detials of finacial assistance
recieved/committeed from foreign countries
for housing schemes for low income groups
and economically weaker sections are as
under:

Housing Development Finance Corporation (HDFC)

i) International Finance — Rs. 25 lakhs This amount is contribution
Corporation, Washington. towards share capital.
i) Age-Khan Fund for — Rs. 25 lakhs
economic development
i) US AID — US.$35m  Fully Drawn
iv) KFW (West Germany) — DM.25m Disbursement just commenced.

The State-wise figures of assistance
specifically connected with resources raised
internationally are not maintained by the
recipient organisations as these resources
are pooled with resources raised within the
country.

According to HDFC, the beneficiaries
comprise mainly low and middle income
groups. However, the beneficiaries covered
under KFW of credit would be mostly fami-
hes whose income is below Rs. 700 per
month.

Gujarat Rural Housing Finance Corporation Limited.

i) International Finance — Rs. 10lakhs  This amount is contribution
Corporation, Washington. towards share capital
i) Aga-Khan Fund for — Rs. 10 lakhs

economic development.

Housing and Urban Development Corporation (HUDCO)

KFW (West Germany —
ment

DM.30m

Agreement signed. Disburse-
not started.

Women Farm Labour

8915. KUMARI UMA BHARATI: Will
the Ministerof LABOUR be pleasedto state:

(a) the percentage of women in farm
labour;

(b) the steps Government propose to
take to ameliorate the lot of women farm
labour;

(c) whether Government propose to
employm sufficient lady officers to imple-
mentthe meauseres proposed to be taken in
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this behalf; and
(d) if so, the details thereof?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) The percentage of women farm labour in
India excluding Assam is 37.42 according to
1981 Census.

(b) State Government have been ad-
vised to enforce minimum wages in agricul-
tural occupations and periodically revise the
same. Besides, various schemes are being
implemented under anti-poverty programme
such as IRDP and Jawahar Rozgar Yojna
which are aimed at ameliorating the lot of the
poorest section of the community which
include the bulk of agricultureal labour in-
cludingn women farm labour.

(c) There is not such proposal before
the Government.

(d) Does not arise.
[ Transtation ]
Manufacturing of Catechu

8916. SHRI SANTOSH KUAR GANG-
WAR: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether adulterate Catechu is
being manufactured in the country; and

(d) if so, its, effect on health and the
action proposed to be taken to check it?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) and (b). Samples
of various articles of food including Catechu
are regularly drawn by the States/Union
Territories from various manufacturers/dis-
tributors and dealers under the povisions of
the Prevention of Food Adulteration Act,

MAY 16, 1990

Written Answers 184

1954 and the rules made thereunder.

On analysis, if a sample is found adul-
terated on any account, appropriate legal
action is taken against the offenders.

Harmful effects on human body due to
consumptian of adulterated catechu depends
upon the quaintly and type of adulteration.

[English ]

Demands Accepted on the Eve of Dr.
Baba Saheb Ambedkar’s Birth Centenary

8917. SHRI VAMANRAO MAHADIK:
Will the Minister of WELFARE be pleased
to state:

(a) whether on the eve of late Dr.
Babasaheb Ambedkar's Birth Centenary
Government have decide to accept some
demands of the pecple;

(b) if so, the details of the demands
accepted and how these are going to be
implemented; and

(c) whether the benefits will be awardsd
on the caste recognition or on the basis of
economic slab (Income Group)?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) to (c). Government have decided to
observe Baba Saheb Dr. B.R. Ambedkhar’s
birth Centenary from 14th April, 1990 to 14th
April, 1991 in a befitting manner.

Govemment is finalising various pro-
grammes which would be appropriately
implemented during the Centenary Celebra-
tions.

Liquor Advertisement in Newspapers

8918. SHRI A. VWAYARAGHAVAN:
Will the Minister of WELFARE be pleased
to state:
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(a) whether Government are aware of
the indirect methods by which liquor adver-
tisements are carried in newspapers;

(b) whether liquor advertisements are
indirectly given in the name of soda and
snacks;

(c) whether guidelines regarding such
advertisements are not followed strictly; and

(d) i so, the steps taken to stop such
practices?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) to (d). Information is being collected and
will be laid in the House.

New Transport System in Cities

8919. SHRI PRAKASH KOKO
BRAHMBHATT: Will the Ministerof URBAN
DEVELOPMENT be pleased to state:

(a) whether Union Government is con-
sidering the proposal to make partly over-
ground and partly under-ground system on
railways in a number of States;

(b) whether any survey has ben con-
ducted in his regard;

(c) to what extent Government propose
to introduce these new systems of transport
in various cities, State-wise?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOL! MARAN): (a)
As on date only two systems namely the
Calcutta Metro System and the Madras
metropolitan Transport system are under
construction. A portion of the Calcutta metro
system which is mostly underground has
already become operational. The Madras
mass rapid transport system has both the
elevated and at-grade components.
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(b) Some of the State Governments
and local bodies have got feasibility study
reports prepared, for introducing mass rapid
transport systems in their cities. For ex-
ample, cities like Banglore, Hyderabad,
Secundrabad, Ahmedabad etc. have been
taken up for such studies, in addition of the
Calcutta Metro Railway from Tollyganj to
Garia and the extension of the Madras Beach
-Luz line form Luz to Taramani and from
Taramani to Villivakkam.

(c) Since the mass rapid transport
systems are highly capital intensive, the
implementation of such systems require
participation from the Government of india,
State Governments and local bodies. De-
pending upon the availability of resources
with the various agencies including the
Government of India, depending upon the
urgency and priority these schemes would
be considered at appropriate time by State
Governments. Alsothe implementation would
depend uponthe allocation of funds for urban
transportation projects during the Eight Five
Year Plan.

[Translation ]

Irrigation Facllities to Backward and
neglected Districts

8920. SHRI RAM SAJIWAN: Will the
Minister of WATER RESOURCES be
pleased to state:

(a) whether the Working Group consti-
tuted by the Planning Commission has sub-
mitted any interim report about providing
irrigation facilities to the backward and ne-
glected districts of Bundelkhand region in
Uttar Pradesh; and

(b) i not, whether the group is likely to
be asked to do so immediately?



187 Written Answers

THE MINISTER OF STATE OF THE
MINISTRYOF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a) Yes, Sir. Out-
lays have been recommended for on-going
and new major and medium projects of the
Bundelkhand region.

(b) Does not arise.
[English )
Declaration of Calcutta as National City

8922. SHRI SUDARSAN
RAYCHAUDHURI: Will the Minister of
URBAN DEVELOPMENT be pleased to
state:

(a) whether Government are consider-
ing any proposal to declare Calcutta as a
‘national city’ or a ‘city of national impor-
tance'; and '

(b) o so, the details thereof?

THE MINISTER OF URBAN DEVEL-
OFMENT (SHR! MURASOLI MARAN;): (a)
No, Sir. -

(b) Does not arise.

[ Translation )

Strike by Doctors

8923 SHRI HARI BHAU SHANKAR
MAHALE: Willthe Mimister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@) the number of times when doctors
working in hospitals run by Central Govern-
ment want on partial or total strike during the
last three years, throughout the country.
Statewise; and

(b) the details of their demands and the
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- steps being taken by Government to check
the recurrence of such strkes in future?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) and (b). The
Central Health Service and other Setrvice
Doctors belonging to Joint Action Council
working in Central Government hospitals
went on a major strike in July, 1987 in sup-
port of their demands for bettering pay scales
and emoluments and improvemernt of their
promotional chances. A package of benefits
was announcad by Government for the strik-
ing doctors. However, not satisfied with that
package, the Joint Action Council of Service
Doctor Organisations submitted a new
Memorandum of demands in Apnl, 1989.
Their main demand related to higher pay
scales, time bound promotions, allowing
private practice or granting NPA @ 50% of
basic pay without any ceiling, enhancement
of retirement age from £8 to 62-65 years,
Grants/enhancement of various allowances
viz Risk Allowance, Conveyarice Allowance,
Contingency Allowance, Post-Graduate Al-
lowance, Teaching Allowance, Administra-
tive Allowance and Rural/Difficult Area Al-
lowance, antedating for Medical Officers,
counting of Residency service of all states
for service matters, same pay scales and
promotional avenues for all service doctors,
benefits of promotions/placement to be ef-
tective from 1.1.1986, ad-hoc number of
post of Senior Administrative Grade Level,
pay for strike period, extending the benefits
to allthe constituents etc. A memorandum of
settlement has been signed on 21st August,
1989 with JACSDO n full and final settle-
ment of all their demands.

Junior Doctors (consisting of Junior and
Senior Residents) want on strike in May-
June, 1989 in support of their demands for
upward revision of their remuneration in the
light of higher emoluments allowed to regu-
lar doctors ot C.H.S. A settlement was
reached between the striking Junior Doctors
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and the Government on the 1st July, 1989,
under which their renumerations have Leen
enhanced.

With the conclusion of these agree-
ments and their implementation, Govern-
ment hopes that there willbe no cause forthe
doctor to go on strike in future.

Demands of FPS Owners of Delhi

8924. SHRI SHEO SHARAN VERMA:
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state:

(a) whether the Fair Price Shop-keep-
ers in Delhihave submitted theirdemandsto
Government and also threatened to observe
strike if the demands are not met;

(b) if so, the details thereof; and

(c) the action taken by Government
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI RAM PUJAN PATEL): (a) and (b).
Yes, Sir to Delhi Administration. The main
demand of the Fair Prices shop Owners was
for increase in their margin of profit.

(c) The Delhi Administration has since
revised the commission admissible to the
Fair Price Shop owners on sale of wheat and
rice and has resolved the issue.

(English ]

Merger of M/s Birds Jute and Export
Lid. with National Jute Manufacturing
Corporation

8925. SHRIBASUDEB ACHARIA: Will
the Minister of TEXTILES be pleased to

state:

(a) whether Mis. Birds Jute and Export
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Ltd., was taken over and merged with Na-
tional Jute Manufacturing Corporation in
1986,

(b) if so, whether all decisions of Bureau
of Public Enterprises are being implemented
in that unit;

(c) it so, whether BPE circular regarding
interim/ad-hoc relief was also implemented
in the Birds Jute and Export Ltd.; and

(c) if not, the reasons therefor?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
Birds Jute and Export Ltd. was not merged
with National Jute Manufactures Corpora-
tion. It continues to be a company under
Companies Act, with separate Board of Di-
rectors and there are a large number of
private share holders in BJEL. The Govern-
ment shares in BJEL were transterred to
NJMCin 1986. This company is a subsidiary
of National Jute Manufactures Corporation.

(b) to (d). The decisions of Bureau of
Public Enterprises are applicable in BJEL in
accordance with its set up. BEP's circular on
interim/ad hoc relief was applicable only to
the Public Sector Undertakings where pay
structure was linked to Industrial Dearness
Allowance. As such it was not applicable in
BJEL.

[Transiation]
Aliotment of Land by DDA to N.E.H.M.

8926. SHRIJAGANNATH SINGH: Will
the Minister of URBAN DEVELOPMENT be
pleased fo state:

(a) the date on which National Elec-
tropathy, Homoeopathy Medicine of India
(Central Council) Janakpuri, New Delhi had
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submitted its applicationfor allotmentof land;

(b) whether sponsorship is required for
aliotment of land for medical institutions;

(c) it so, the reasons therefor; and

(d) the time by which land will be allot-
ted?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
13.4.1985

(b) and (c). Sponsorship by the Ministry
of Health and Family Welfare/Delhi Admini-
stration for aliotment of land to medical insti-
tutions in Delhi is necessary to ascertain,
inter alia, the genuineness, professional
competence and the financial soundness of
the applicant society and the need for the
specific medicare facility in the locality in
which land is applied for.

(d) Allotment of land is not considered
in the absence of requisite documents from
the applicant.

Ban Sagar Dam Project

8927. SHRISUKHENDRA SINGH: Wil
the Minister of WATER RESOURCES be
pleased to state:

(a) the total allocation proposed 1o be
made for the Ban Sagar Dam Project during
1990-91;

(b) the details of the steps being taken
for the rehabilitation and resettlement of the
displaced persons of the villages affected
thereby;

(c) whetherfinancial assistance is being
received from International Financial Organi-
sations and whether bilateral talks for such
assistance is going on with other countries;
and
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(d) if not, whether there is any proposal
to hold such talks in future?

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a) Rs. 52 crores.

(b) According to guidelines, oustees
are entitled for free residential plots of size
90°'x 50' and a resettlement grant of Rs. 750.
The families settling on their own are pro-
vided a resettiement grant of Rs. 2000. In
addition, a family receiving a compensation
of less than Rs. 500 is to get grant-in-aid of
Rs. 500 which reduces proportionately as
the amount of compensation increases. Also
25% of the seats in the Industrial Training
Institute at Basta have been reserved forthe
oustees of Bansagar and Bodhghat proj-
ects. Resettlement colonies are to be
equipped among others, with civil amentities
such as primary health centres, schools
approach roads, dug wells, ponds, parks
and electricity.

(c) and (d). No, Sir.
[English]
Expert Group on lodisation of Sait

8928. SHR! RAM NAIK:
DR. VENKATESH KABDE:
DR. DAULATRAO SONUJI
AHER:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased 1o state:

(a) whether in our country goitre in rural
and adivasi areas is on account of non-
availability of adequate food, predominance
of local food containing goitregenic factorsin
diet, poor hygienic conditions and hardness
of water; and

(b) whether Government propose to
review compulsory iodiation of salt and intro-
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duction of iodised salt for free sale in the
market for those who need it?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) lodine Deficiency
Disorders including goitre occur in popula-
tion living in iodine deficient environment.
Although iodine deficiency isthe majorcause
of endemic goitre, other environmental fac-
tors also act in cenjunction with iodine defi-
ciency in the development of goitre. The
daily requirement of iodine is fulfilled mainly
by food (90%) and from natural water. Cere-
als, pulses, vegetables and fruits grown on
iodine deficient soil are deficient in iodine.
Soma of vegetables and fruits contain goi-
tregenic factors but these goitrogenics are
inseparable. Various experimental studies
conducted have revealed that the quantity of
goitregens required to produce goitre will
necessitate consumption of such foods in
very large quantities everyday. lodine deple-
tion of soil is due to deforestation which is
lined with frequent floods and rivers chang-
ing their course.

In India, it is estimated that 150 million
people including those living in rural and
tribal areas, are at risk from IDD of which 54
million have iodine, Deficiency Disorders
and 2.2 million are cretins.

(b) The surveys carried out by the
Directorate General of Health Services,
Indian Council of Medical Research and the
All India Institute of Medical Science have
revealed that no region in the country can be
considered completely free from goitre and
other lodine Deficiency Disorders. pdha-
tion of salt isthe cheapest and proven method
- of prevention of lodine Deficiency Disorders
i any specific scientific data regarding ad-
verse effects of consumption of iodised salt
in the country is brought to the notice of the
Government, then matter could be referred
to 1.C.M.R. to review the technical issues in
the matter.
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Modernisation of irrigation Projects in
Rajasthan

8929. SHRIMATI VASUNDHARA
RAJE: Will the Minister of WATER RE-
SOURCES be pleased to state:

(a) whether some irrigation projects are
proposed to be modernised in Rajasthan;

(b) if so, the details thereof; and

(c) the details of funds allocated or
proposed to be allocated for this purpose?

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a) and (b). Out of
the 10 modernisation projects received at
the Centre from December, 1979 to August
1989, 8 projects have been returned due to
basic deficiencies/non-compliance by the
State Government of the observations of
Central Water Commission for more than
one year. Two projects, namely, Jaismond
and Gambhiri Modernisation Projects esti-
mated to cost Rs. 29.1 crores and envisag-
ing benefits to about 24,000 hectares, have
been examined and comments sent to the
State Government for compliance.

(c) The State Governmentintheir Annual
Plan 1990-91 has proposed a provision of
Rs. 5.3 crores.

Holiday Homes in Country

89830. SHRI BABANRAO DHANKE:
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) the State-wise details of holiday
homes/guest houses under the control of his
Ministry;

(b) the procedure for allotment of these
holiday homes/guest houses;
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(c) the average rent charged inthese  the under-mentioned places have been
holiday homes/guest houses; and approved in principle by the Government
subject to availability of land at these places:
(d) whether Government propose to
construct new holiday homes/guest houses

in some States, if so, the details thereof? (i) Goa
THE MINISTER OF URBAN DEVEL- (i) Ooty
OPMENT (SHRI MURASOLI MARAN): (a)
Holiday Homes, as distinct from touring offi- (i) Mysore
cers’ hostel exist at present at Shimla in
Himachal Pradesh, Mussoeorie in Uttar (ivy Amarkantak
Pradesh and Kanyakumari in Tamil Nadu.
These are used for allotment to M.P.s,, (v) Nainital
employees of Central Govt., employees of
Public Sector Undertakings etc., and the (vi) Puri
guests accompanying them. No Guest
Houses are under the control of this Ministry. (vii) Darjeeling
(b) Accommodation in the holiday (viii) Gangtok
homes is allotted on an application on first
come first served basis subject to recovery (ix) Kalimpong
of licence fee in advance—However priority
is given 10 the M.Ps. and Central Gowt. (x) Kodaikanal
employees over the other categories.
(xi) Madurai
(c) The charges prescribed for different
categories at Shimla, Mussoorie and Kan- (xii) Srinagar
yakumari are indicated in attached state-
ments |, Il and Ill respectively. (xiii) Varanasi and
(d) Construction of holiday homes at (xiv) Delhi
STATEMENT-I

Application for Advance Reservation of Accommodation of Grand Hotel (Holiday Home)
Shimla

1. Name of Officar/MP/Tourist
(inblock letters) e e

2. Designaticn and Deptt./Ministry to
which attached (Personal No. Rank
and Parent Units should be indicared
by Defence Service Officer)

...............................................................

3. (a) Complete Postal Address to which
communication is to be sent.
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(b) Permanent Address

4. (a) Period for which accommodation
if required
(b) whether accommodation is

required for Holidaying purpose
or on ofticial duty

5. Order of preference of type of
accommodation required Single/ e
Double/Four bad suites

6. Whether accommodation was
availed during the pravious tWo YBarS  .......ccciiriiiciiee e ee e e e e e s s
for holidaying purpose

DECLARATION

A. |, certify that the accommodation asked for in the Grand Hotel, Shimla will be occupied
by me or my family members dependent upon me whose identity will be conveyed duly
attested by office Deptt.

B. | Certify that.—
(i) 1am a member of Rajya Sabha/l.ok Sabha.
(i) 1 am under Central Government Service.

(iii) 1am under employment with the and am paid my salary out of the
funds

(iv) |am eligible/not eligible for allotment G.P.R. Accommodation at the place of my
posting.
(v) The authority/who allots me the residential accommodation at the place of posting

IS

C. 1undertake that | will not overstay, beyond the Period of reservation
without permission of Directorate of Estate, New Delhi, under any circumstances and would
vacate the accommodation an the date failing which I will be liable to pay market rate of licence
fee as damages and other legal action etc.

D. | certify that the information given above is correct and that nothing has been
concealed. | shall also abide by the Rules and orders governing this allotment.

E. lundertake to take meals or to pay the service charge as per Govt. order directly to the
caterers.

Place:

Date: Signature
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Description of From Central Employees of For Private
Rooms Govemment Public Sector Persons (as
employees undertakings guest of
Government Govemment
companies servant)

1 2 3 4
Singla bed suites Rs. 10.00 Rs. 25.00 Rs. 50.00
Double bed suites Rs. 15.00 Rs. 40.00 Rs. 80.00
Four bed suites Rs. 20.00 Rs. 60.00 Rs. 100.00

Application for reservation should be accompanied by Bank Draft covering full amount
drawn in favour of Asstt. Estate Manager, Grand Hotel, Shimla and should be sent directly to
the Asstt. Estate Manger, Grand Gotle, Shimla.

Applications for reservation in Holiday Home Shimla during the season period off 15th
April to 15th July are recsived in Asstt. Estate Manager, Shimla's office only w.e.f. 1st March
onwards and reservation in made on first come first served basis.

To be filled in by the Administrative Office:—

No. Dated
Forwarded to the Asstt. Estate Manager, Grand Hotel, Shimlaitis certified that Shri’'Smt./
Km. and his/her family shall be visiting Shimla on leave/official
duty.
Signature:
Official Seal:
STATEMENT-lI
Application for Allotment of Accommodation in the Holiday Home Mussorie (Utter
Pradesh)
1. Name of the officer and office address

2. Designation and Residential address
(with telephone No.)

3. Details of family members
(Indicate children separately)

4, Number of beds required
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5.  period for which accommodation is required
(Indicate dates) Note: not exceeding 7 days

6.  Amount of money deposited
(Give details of Bank Dratft)

7. Declaration: | certify that the accommodation requested for will be occupied by me
and my family members. | undertake to vacate the accommodationon ______ and will not
overstay without prior written permission of the Directorate of Estates.

Signature:
Dated:
GENERAL INSTRUCTIONS
1. The rent for accommodation per day is as under:
Sl Description of From Central Employees of For Private
No. Rooms Govemment Public Sector Persons (when
employees undertakings allotied as
Govemment guest of M.P.’s/
companies Govemment
State Employees)
Government elc.
1 2 3 4
(i) 2bed room Rs. 9.00 Rs. 20.00 Rs. 30.00
(i) 3 bed room Rs. 13.50 Rs. 30.00 Rs. 45.00
(i) 4 bed room Rs. 18.00 Rs. 40.00 Rs. 60.00
(iv) 6 bed room Rs. 27.00 Rs. 60.00 Rs. 90.00

2. Charges for geysers, water and electricity at the following rates are payable at the
Holiday Home:—

Rate per day

2-bed room 3-bed room 4-bed room 6-bed room

1 2 3 4 5
Geysers Rs. 1.00 Rs. 2.00 Rs. 3.00 Rs. 4.00
Water and Rs. 2.00 Rs. 3.00 Rs. 4.00 Rs. 5.00

Electricity
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In addition additional charges @ Rs. 1-00 per day would be recoverable for blankets. If
any, provided at the Holiday Home.

3. Applications for reservation should be accompanied by a Bank Draft drawn in favour
of Assistant Director of Estates (Cash) covering rent for accommodation only at the rates
indicated in para 1 and should be sent to Assistant Director (Regions) Room No. 411-C,

Directorate of Estates, Nirman Bhawan, New Delhi. so as to reach at least 15 days before the
actual date of allotment.

Applications for reservation in Holiday Home Mussorie dunng the season period of 15th
April to 15th July are a received in this Directorate only w.e.f. 1st March onwards and
reservations is made on first come first served basis.

(TO BE FILLED IN BY THE ADMINISTRATIVE OFFICE)
No. Dated:
Forwarded to the direclorate of Estates for necessary action.
Signature:
Office Seal:
STATEMENT-Ili

Application for Allotment of Accommodation in these Holiday Home at Vivekanandapuram,
Kanyakumari, (Tamilnadu)

1. Name of the officar with designation
and official address in capital letters
(with telephone number)

2. Residential address

3.  Accommodation required

4 Period for which accommodation is
required (indicate date)

5.  Amount of money deposited give details
of bank draft)

6. Declaration:— | certify that the accommodation requested fcr will be occupied by me
and my family members. | undertake to abide by the discipline of Vivekananda Kencra.

Signature of the Officer

Date:
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The reservation can be made with any of the following offices:

Number of suites =vailable

1. Asstt. Director of Estates (Regions) Two-3 bed deluxe suiles and
Room No. 411 'C’ Wing, Nirman Bhawan, Two 2-bed suitv 5
New Delhi-110011.

2. Estate Manager, One-2 bed suite
5-Esplanade-East,
Calcutta-69.

3. Asstt. Estate Manager, One 2-bed suite

1st Floor, Shastri Bhavan,
26 Haddows Road, Madras.
4, Executive Engineer, One 2-bed suite
Trivandrum Cantral Division,
C.P.W.D., Trivandrum-4,

The application should be accompanied a Bank Draft’ drawn in favour of the Assistant
Directorof Estate (Cash) covering the rent of accommodation only if reservation is to be made
with {1). In case reservation is to be made with any of the officers mentioned at (2) to (4) the
Bank Draft should be drawn in favour of that officer.

The rates of rent for accommodation ar as under.—

Rent per day 2-bed 3-bed Deluxe
suite suite
1 2 3
For Central Government Employees and Pensioners Rs. 10/- Rs. 25-/
For employees of Public Sector Undertakings under Rs. 30/- Rs. 75/-

Central Government

Charges for additional persons are payable to direct to the Campus-in charge, Vivekananda
Kendra, Kanyakumari at the rate fixed by them from time to time.

(TO BE FILLED IN BY THE ADMINISTRATIVE OFFICE)

Dated:-
No. Dated:~
Forwarded to the It is centfied that particu-
lars by Shri’/Smt. in column. No. 1 are
correct.
Signature:

Officer Seal:
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World Bank Assistance for Gosekhurd
Project of Maharashtra

8931. PROF. MAHADEO
SHIWANKAR: Will the Minister of WATER
RESOURCES be pleased to state:

(a) whether any request has been re-
ceived regarding World Bank assistance to
Gosekhurd Project of Bhandara district in
Maharashtra;

(b) the present position of the Go-
sekhurd Project; and

(c) the action taken or proposed to be
taken for obtaining World Bank assistance
for the project?

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a) No, Sir.

(b) The Project has not been cleared by
the Planning Commission owing to the non-
fulfilment of certain requirements by the State
Government, such as, environmental im-
pact studies.

(c) Does not arise.
[ Translation)
Acquisition of Plots by DDA

8932. SHRI RAJENDRA AGNIHOTRI:
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether the Delhi Development
Authority has acquired any plots in the re-
cent past;

{b) if so, the details thereof;

(c) whether the plot owners have been
paid adequate compensation; and

MAY 16, 1990

Written Answers 208

(d) if so, the details thereof and if not by
when it is proposed to be given?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
to (d). The information is being collected and
will be laid on the Table of the Sabha.

[English)

Woelfare of Agarbathi Workers in
Karnataka

8933. SHRI H.C. SRIKANTAIAH: Will
the Minister of LABOUR be pleased to state:

(a) whether there is a proposal to ex-
tend the ESI and EPF facilities to the agar-
bathi manufacturing workers in Karnataka
and other States; and

(b) if so, the details thereof?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) and (b). The EPF Act is already appli-
cable to establishments engaged in manu-
tacture of agarbathi and employing 20 or
more persons. Similarly, factories engaged
in the manufacture of agarbathi, which are
either run with power and employing 10 or
more persons or run without power and
employing 20 or more persons and located
in the areas where the: ESI Scheme has
already been implemented, are also cover-
able under the ESI Act. The workers em-
ployed in the above mentioned classes of
establishments/factories are thus already
eligible for EPF and ESl{acilities. There is at
present no proposal for further extending the
coverage under the two Acts.

Recovery of Sugar
8934. SHRIM. BAGA REDDY: Willthe

Minister of FOOD AND CIVIL SUPPLIES be
pleased to state:
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(a) the average percentage of recovery
of sugar from sugarcane in cooperative sugar
factories of Maharashtra, Andhra Pradesh,
Karnataka and Tamil Nadu in the year 1988-
89; and

(b) whether there is any variation in
percentage of recovery rate, if so, the rea-
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sons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI RAM PUJAN PATEL): (a) Recovery
of sugar percent cane during 1988-89 sugar
year in respect of sugar mills in cooperative
seclor was as under:

S!. No. State Recovery %
1 2 3
1. Maharashtra 11.06
2. Andhra Pradesh 9.77
3. Karnataka 10.63
4. Tamil Nadu 10.20

(b) Sugar is an agro based industry and
recovery vary in different zones depending
upon various factors such as weather condi-
tions, variety and quality of sugarcane, time
of harvesting and crushing etc.

False SC/ST Certlficates

8935. SHRI ARVIND TULSHIRAM
KAMBLE: Willthe Minister of WELFARE be
pleased to state:

(a) whether a number of cases of un-
lawful admissions in Medical or Engineering
Colleges, etc. through faise SC/ST certifi-
cates are pending in Maharashtra High Court;

(b) if so, the details of such cases;
(c) the number of such cases that
occurred during the last two years, year-

wise; and

(d) the steps Government propose to
check such false cases?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) Yes, Sir.

(b) and (c). The details are given in the
attached Statement.

(d) The Government of india have al-
ready issued detailed instructions to all the
State Governments/UT Administrations
requesting them to take deterrent action
against the officials who issue false certdi-
cates deliberately or carelessly without proper
verification. The State Governments/UT
Administrations were also requested to take
every effort to detect all cases of non-Sched-
uled Castes and non-Scheduled Tribes hold-
ing false SC/ST certificates, cancel the
benefits that they are availing though not
entitled to, impose severe penalties and to
take appropriate legal action against them
and against those who are/were responsible
for the issue of such certificates. The State/
UT Governments have beenimpressed upon
the need to take strict and expeditious action
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in this regard, and keep a strict vigil.
STATEMENT

List of cases pending in the High Court
of Bombay in which Union of India was one
of the respondent

1. Writ Petition No. 4810 of 1987
Malti M. Bhandari, Petitioner
versus the Gowvt. of Maharash-
tra and the Union of India re-
garding caste verification of
Petitioner belonging to Chamar
community.

2. WiritPetition No. 4967 of 1988—
Gopal Akashar Barot, Petitioner
versus the Govt. fo Maharash-
tra and cthers regarding caste
status of Petitioner.

3.  Writ Petition NO. 1071 of 1987
in the High Court of Judicature
at Bombay Aurangabad Bench,
Aurangabad-——Shri Prakash,
Petitioner versus the State
Government of Maharashtra
and others regarding treating of
Dhangar as Dhangad in Mahar-
ashtra.

4.  Writ Petition No. 885 of 1987 in
the High Court of Judicature at
Bombay Nagpur Bench—Shri
M.A. Mahatama versus the
State Government of Mahar-
ashtra dn other regarding issue
of caste certificate to Dhangar
in the name of Dhangad.

5.  Writ Petition Np. 3709/88 in the
High Court of Bombay by Shri
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Sanjay Kumar Vinod Kantharia
verus the Gowt. of Maharashra
and others regarding caste
claim of the Petitioner, a mi-
grant from the State of Gujarat.

Raids on Firms Using BVOs in Cold
Drinks

8936. SHRID.M. PUTTE GOWDA:
SHRISARJUPRASAD SAROJ:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the Department of Preven-
tion of Food Adulteration has conducted
raids at the premises of soft drink manufac-
turers to detect the contents of BVO in soft
drinks;

(b) if so,the facts and thedetails thereof;
and

(c) the action taken thereon?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) to (c). As per the
information received from Delhi Administra-
tion, the Department of Prevention of Food
Adulteration, Delhi Administration, Delhihad
conducted raids on 17th April, 19th April at
the premises of the manutacturers of Car-
bonated Waters to detect the use of B.V.O.
Out of nine samples taken, three samples
have been found containing B.V.O. by the
Public Analyst. The details aro given in the
attached statement.

All the these cases where B.V.O. has
been detected are under investigation.
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Recruitment Rules for L. & D.O.

8937. SHRI DHARAM PAL SINGH
GUPTA: Will the Minister of URBAN DE-
VELOPMENT be pleased to refer to the
reply given on 7 December, 1988 to Unstar-
red Question No. 3869 regarding Recruit-
ment rules for Land and Development Offi-
cer and state:

(a) whether recruitment rules for the
post of Land and Development Officer have
been reviewed,;

(b) if so, the details thereof; and
(c) if no, the reasons for the delay?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
Yes, Sir.

(b) It was felt on review that no amend-
ment in the existing Rules was cailed for.

{c) Does not arise.
[Translation)

SC/ST Doctors Working in Hospitals in
Delhi

8938. SHRIKALPNATH SONKAR: Will
the Minister 5f HEALTH AND FAMILY
WELFARE bte pleased to state:

(a) whether there have been cases of
delays in making promotions of SC/ST doc-
tors invarious Government hospitals in Delhi
as per Government orders in regard to such
promotions;

(b) if so, the details thereof and the
reasons therefor; and

(c) the time by which such doctors are
likely to be given promotion?
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THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) to (c). The infor-
mations is being collected and will be laid on
the Table of the House.

[English)
Completion of Telugu-Ganga Project

8939. SHRIR. JEEVARATHINAM: Will
the Minister of WATER RESOURCES be
pleased to state:

(a) by what time the Telugu-Ganga
Project is likely to be completed;

{b) whether Government have consid-
ered the proposal to extend the feeder canal
of the project via Rayalaseema, Palamanar-
Vaniyambadi and then to Madras; and

(c) if not, whether Government propose
to consider this proposal?

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESQURCES (SHRI
MANUBHAI KOTADIA): (a) to (c). Telugu
Ganga Project, as formulated by Andhra
Pradesh, envisages transter of 15 TMC of
Krishna water for Madras Water Supply. In
addition, 1.99lakh ha. of irrigation is proposed
en-route in Rayalaseema and Nellore dis-
tricts. While the project has been techno-
economically apprised, the Advisory Com-
mittee after considerating the project in April
1988 deferred iis clearance becausa inter-
State aspects have not been resolved. State
government has 1o obtain concurrence of
other co-basin States.

Steps to Prevent Blindness

8940. SHRI V. KRISHNA RAO:
SHR! EDUARDO FALEIRO:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:
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(a) whether 80 per cent of blindness in
the country is preventable and curable;

(b) the various steps taken by Govern-
ment to prevent blindness among people
specially among children; and

(c) what guidelines Union Government
proposeto issueto parents of suchchildren?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) Yes, Sir.

(b) The Government has taken up many
steps to prevent and control blindness
amongst people including children also;
health education on eye care and consump-
tion of foods rich in vit. A; distribution of
intensive doses of vitamin—A deficiency;
supply of anti-biotic eye ointment to control
trachoma; cataract operations to restore
vision; eye-banking and cornealtransplants.

(c) The messages covered under health
education are largely directed for the par-
ents, schoolteachears and medical and para-
medical staff: general eye hygine; consump-
tion of green leafy vegetables and other
foods rich in Vit.—A,; utilisation of the facili-
ties under the programme of prophylaxis
against blindness due to Vit.—A deficiency.

Dhara Groundnut Ol

8941. SHRIMATI SUBHASHINI ALI:
Will the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state:

(a) whether Government are aware that
NDDB is marketing Dhara Groundnut oil in 1
litre tetrapacks;

(b) whether this violates the provision of
Weight and Measures Act; and

(c) if so, whether NDDB has been
challenged in any State/UT for this violation
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and if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI RAM PUJAN PATEL): (a) Yes, Sir.

(b) and (c). According to the Standards
of Weights and Measures (Packaged Com-
modities) Rules, 1977, edible oils are to be
packed in terms of weight only. However, on
a request received from the NDDB that for
technical reasons, it is not possible for them
to pre-pack edible oils in tetrapack in the
standard quantities specified in the Rules,
they have been permitted to pre-pack edible
oils in tetrapack by volume in certain speci-
fied quantities. The matter is being reconsid-
ared.

Taking over of Voltas and Punjab Agro
Industries Corporation for Food Proc-
essing Plant

8942, SHRI KHEMCHANDBHAI
SOMABHAI CHAVDA:
SHRI MANIK SANYAL:
SHRIM.S. PAL:
SHRI K. PRADHANI:

Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state:

(a) whether the fruit processing plant of
Voltas and Punjab Agro Industries Corpora-
tion in Abohar has been declared sick;

(b) whether it has been taken overby
Pepsi Foods; and

(c) if so, the details thereof?

THE MINISTER FOR TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) to
(c). The information is being collected and
will be laid on the Table of the House.
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Wages of Labour

8943. SHRI R.N. RAKESH:
SHRI MANIKRAO HODLYA
GAVIT: =

Wilithe Minister of LABOUR be pleased
to state:

(@) whether Government propose to
increase the minimum wages of labour
working in the capital;

(b) if so, the details thereof:

(c) the time by which the above pro-
posal is likely to be implemented; and

(d) i not, the reasons tharefor?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) No, Sir.

(b) and (c). Noes not arise.

(d) Delhi Administration, while fixing/
revising the minimum rates of wages which
are enforceable from 1st May, 1989, has
decided to introduce a Variable Dearness
Allowance @ 85 paise per pointinthe rise of
Consumer Price index Number arid same is
to be announced in the month of February
and August each year. This Dearness Allow-
ance will be neutralising the rise in price of
cost of living and the minimum wages will be
revised every third year.

“Siddha” System of Medicine

8944. SHRIN. DENNIS: Will the Minis-
ter of HEALTH AND FAMILY WELFARE ba
pleased to state:

(a) the steps taken by the Government
for the promotion “Siddha” System of medi-
cal practice; and
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(b) i so, the details thereof?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) and (b). Govern-
ment have taken the following major steps
for development of Siddha System of Medi-
cine:

(i) TheCentral Councilfor Research
in Ayurveda & Siddha is con-
ducting research programme in
Siddha System of Medicine. 14
institutes/units under the Coun-
cil are engaged in research in
this system of medicine.

(i) TwoDepartmentsof Government
college of Siddha Medicine at
Palayamkottai have been up-
graded for Post-Graduate train-
ing in maruthuvam and Guna-
padam.

(ii) Under the Central Government
Health Scheme, one unit each at
Madras and New Delhi have
been established for providing
treatment according to Siddha
system to the beneficiaries.

(iv) A siddha Pharmacopoeia Gom-
mittee has been constituted to
prepare standards formulary and
pharmacopoeia of drug: f this
system. The first volume of
Siddha formulary has already
been published.

Steps to Control Filaria
8945. SHRI A. CHARLES: Will the

Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) whether a national Failaria Control
Programme is being implement in the coun-
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try;
(b) if so, the steps being taken for the

control and eradication of Filaria;

(c) the funds allocated to Kerala for the
purpose during the last three years, Year-
wise;

(d) the number of Filaria cases reported
in Kerala during the last three years, Year-
wise;

(e) whether there has been any decline
in the number of cases report; and

{f) if not, the reasons therefor and steps
proposed to be taken by Government to
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accelerate the implementation of the pro-
gramme?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) and (b). Yes.
National Filaria Control Programme is, at
present functioning in 204 towns in 13 States
and 4 U.Ts. 27 survey units and 192 clinics
are also functioning in the country including
Kerala, where 2 survey units and 9 clinics
are functioning for monitoringfilaria situation
and treatment of filaria cases are respec-
tively.

(c) Central Assistance in cash and kind
given to Kerala State during past three years
is as.under:

Cash Kind Total
(As. In lakhs)
1 2 4
1987-88 5.00 11.55 16.53
1988-89 1.00 7.74 8.74
1989-90 1.00 8.77 9.77

(d) Number of blood slides examined
and Mf (microfilaria carrier) cases & Dis-

eases cases found during the last 3 years
are given as under:

Number Examined No+ Ve for MF No+ve for Diseases
1 2 4
1987 109323 2160 1552
1988 82607 1334 1019
1989 57609 885 631

(e) Yes. There is a gradual decline of
both Micro filaria carriers and disease cases

during last 3 years.
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(f) Does not arise.
Norms for Distribution of Quotas

8946. SHRI ANBARASU ERA: Willthe
Minister of TEXTILES be pleased to state:

(a) the details of the norms, guidelines
prescribed for distribution of Garment Export
Entitlements to eligible exporters; and

(b) the role of the Apparel Export Pro-
motion Council in the same?

THE MINISTER FOR TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
The details of norms and guidelines pre-
scribed for distribution of Garment Quotas
for the years 1988 to 1990 are available in
the Public Notice No. 28-ETC (PN)/87 dt.
15th October, 87 copies of which are avail-
able in the Parliament Library.

(b) The Apparel Export Promotion
Council is the agency for administering the
Garment Export Entitlement Distribution
Policy announced by the Government.

Palm Oil to Sikkim

8947. SHRI NANDU THAPA: Will the
Minister of FOOD AND CIVIL SUPPLIES be
pleased to state:

(a) whether Union Government have
granted monthly quota of Palm oil and rape-
seed oil for the State of Sikkim; and

(b) if so, the quantity of monthly quota
and the date when it was fixed?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVILSUPPLIES
(SHRI RAM PUJAN PATEL): (a) and (b).
Allocation of edible oils to the States for PDS
is made on month to month basis depending
upon demands made by the States/UTs,
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stock of imported edible oils available with
the Government, availability of indigenous
oils in the market and prices thereof, and
pace of lifting of edible oil allocated to them
earlier. Based on the above consideration
the allocation of Palmolein oil to Sikkim has
beenfixed at alevel of 100 MTs forthe month
of May, 1990. Presently, rapeseed oil is not
imported for distribution under PDS,

[ Translation)
instruction to Kendriya Bhandars

8948. SHRI SURYA NARAYAN
YADAV:
SHRI RAJVEER SINGH:

Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state:

{a) whether Government have issued
instructions to Kendriya Bhandar, Vasant
Vihar, New Delhi for drawing ration only
twice a month; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI RAM PUJAN PATEL): (a) According
to the procedure followed by Delhi Admini-
stration, all Fair Price Shops including those
operated by Kendriya Bhandars, are deliv-
ered supplies of wheat and rice on fortnightly
basis and levy sugar on monthly basis.

(b) The decision of fortnightly supplies

was taken, taking into account storage con-
straints, and timely transportation.

[English)
High Percentage of Maternal Mortality
8949. DR. DAULTRAO SONUJI AHER:

Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:
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(a) whether government are aware that
International planned Parent-hood Federa-
tion has pointed out India’s large percentage
of maternal mortality;

(b) if so, the causes of high percentage
of maternal mortality; and

(c) the measures Government had taken
to reduce maternal mortality?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) Yes, Sir. The
maternal mortality rate in the country is esti-
mated to be 4 to 5 per thousand live births.

(b) The causes of high percentage of
maternal mortality are Anaemia, Bleeding
dueto pregnancy and Puerperium, Toxemia
of pregnancy, Puerperal Sepsis, Abortion
etc.

(c) To reduce maternal mortality, Gov-
ernment have taken steps to implement a
package of action as part of the State sector
plan and as Centrally sponsored schemes
for expansion of health network, training of
health workers, traditionali birth attendants,
supply of delivery kits etc. The services
provided are care of the women during preg-
nancy, during delivery and postnatal period.
The expansion of post-partum scheme under
family weltare programme and intensifica-
tion of schemes for immunisation, prophy-
laxis against nutritional anaemia and sup-
plementary nutrition under ICDS are some
of the other steps taken by the Government
to reduce matarnal mortality rates.

Report of Study Team Regarding Indian
Workers in Gulf Countries

8950. SHRI T. BASHEER: Will the
Minister of LABOUR be pleased to state:

(a) whether Government have received
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the report submitted by the team which vis-
ited the Gulf Countries to study the problems
of Indian workers there;

(b) if so, the details thereof; and

(c) the action taken by Government
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI RAM PUJAN PATEL): (a) Yes, Sir.

(b) The delegation made various rec-
ommendations relating to simplification of
procedures, deployment of agricultural la-
bour, fixing of wages etc.

(c) The recommendations are under
the considerafion of Government.

Pricas of Polyster Staple Fibre/Yarn

8951. SHRISHANTILAL PURUSHOT-
TAM DAS PATEL: Will the Minister of
TEXTILES be pleased to state:

(a) the piices of polyester blended
yarns for the last one year;

(b) the justification for increase in the
prices;

(c) whether polyester staple fibre (PSF)
prices have recently gone down while prices
of blended yarns have increased; and

(d) if so, the action proposed to be taken
to bring down the prices of blended yarns?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
Quarterly prices of polyester blended yarns
for the last one year are as given below:
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Period Polyester/Viscose blended Polyester/Cotton blended
yam (average for certain blends) yam (polyester 65% and cotton 35%)
1 2 3
March, 1989 76.29 103.00
June, 1989 90.94 108.56
Sept. 1989 100.77 123.67
Dec., 1989 99.67 117.56
March, 1990 110.05 125.44
May, 1990 109.28 120.56

(b) Forces of demand and supply deter-
mine the prices.

(c) Polyester Staple Fibre Prices de-
creased by 17.41% from December, 1989to
March, 1990 while polyester blended yarns
prices increased by 10.4% in the case of
Polyester/Viscoso blended yarn and 6.7% in
the case of Polyester/Cotton blended yam
during the same period. However since
March, 1990 upto 5th May, 1990, the prices
of Polyester blended yams have declined
slightly. Presently the price of polyester
blended cotton yarn is lowerthan what it was
in September 1989.

(d) Government have not mposed any
administrative control over yarn prices but
the situation remains under watch.

[ Translation)

Implementation of Employment Ori-
ented Scheme

8952. DR. BENGALI SINGH: Will the
Minister of LABOUR be pleased to state:

(a) whether the World Bank has pre-

pared any scheme to provide assistance in
the implementation of employment oriented
schemes in India;

(b) if so, the details thereof; and

(c) when this scheme is likely to be
implemented?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) No, Sir.

(b) and (c). Do not arise.
[English]
Probiems of Leprosy Patlents

8953. SHRI N.J. RATHVA: Wil the
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) whether a Committee has been
constituted to look into the problems of lep-

rosy patients;

(b) if so, the composition of the Commit-
tee;
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(c) the main aims and objects of the
Committee and the time by which it is likely
10 submit its report; and

(d) whether Union Government have
asked the State Governments aiso to ap-
point such Committees?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) No, Sir.

(b) to (d). Does not arise.

Unani Hospitals Under C.G.H.S.

8954. SHRIG.M. BANATWALLA: Will
the Minister of HEALTH AND FAMILY
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(a) whetherthere are any Unanidispen-
saries and hospitals under the Central Gov-
ermment Health Scheme (CGHS); and

(b) it so, the names of the States having
them and the steps contemplated to cover
the remaining States?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) and (b). No Unani
Hospital is working under CGHS. However,
the following Unani dispensaries/Units are

WELFARE be pleased to state: functioning under CGHS:—
Name of the State/ No. of dispensaries No. of Units Total
Union Territories Covered

1 2 3 4
Andhra Pradesh 1 1 2
Uttar Pradesh - 1 1
Union Territory of Delhi 1 3 4

2 5 4

The remaining States/Union Territories
will be covered in a phased manner based
on availability of resources.

Workers of Tea Estates in Assam
8955. SHRIJ. CHOKKA RAQO: Willthe
Minister of LABOUR be pleased to state:

(a) the number of workers employed in
the Tea Estates in Assam;

(b) the wage rates per worker and other
wolfare measures provided fos them; and

(c) the number of workers rendered

unemployed due to lock-outs etc. as a result
of U.L.F.A. activities in that area?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) to(c). Theinformation is being collected
and will be laid on the Table of House.

UnderGround Sub-way at Patpargan)
8956. SHRIM.S. PAL: Will the Minister

of URBAN DEVELOPMENT be pleased to
stale:
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(a) whether any representation has
been received from public to construct an
underground sub-way at Patparganj road
railway crossing in Dethi-92; and

(b) if so, the action taken or proposed by
Government in this regard?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOL! MARAN): (a)
Yes, Sir.

(b) M.C.D. has reporied that proposal
for Road under Bridge has been approved in

principle.
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[Transiation)

Grants to Ayurvedic Colleges/institu-
tions

8957. SHRI RESHAM LAL JANGDE:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state the grant-in-
aid given to Ayurvedic Colleges/institutions
during last three years, year-wise and insti-
tution-wise?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): The grants-in-aid
given to the Ayurvedic Colleges/Institution
during the last three years, year-wise and
institution-wise is given in attached State-
ment.
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[English)
Export of Ragi

8958. SHRI C.P. MUDALAGIRI-
YAPPA:
SHRI V.KRISHNA RAOQ:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the Indian Council of Medi-
calResearch (ICMR) has stated that ‘Ragi’is
a very nutritious food;

{b) whether itis the best food especially
for the diabetic patients;

(c) whether efforts are being made to
oxport ‘Ragi’; and

(d) i so, the details thereof?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) The Indian Coun-
cil of Medical Research have staled that
Ragi is one of the nutritious food grains.

(b} According to the information re-
ceived from the ICMR , thera is some evi-
denca that Ragi is good for diabeties.

{c) Yes, Sir.

(d) During the year 1989-90, a quota of
15,000 M.T. was announced for export out of
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which Agricultural and Processed Food
Products Export Development Authority had
issued Ceiling Ships for a total quantity of
217.500M.T. valued at Rs. 7.57 lacs. Forthe
year 1990-91, a quota of 15,000 M.T. has
been announced. However, no quota has
been released for the current year so far.

Handing over of D.D.A. Colonies o
M.C.D

8959. SHRI PRATAP RAO B.
BHOSALE: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(aj whether D.D.A. have handed over
D.D.A. colonies to Municipal Corporation of
Delhi for providing of civil amenities from
time to time;

{b) if so, the details fo such colonies
handed over as on 30 April, 1990,

(c) whether D.D.A. proposes to hand
over some more colonies; and

{d) if so, the details thereof and if not,
the reasons therefor?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOL! MARAN): (a)
and (b). Maintenance of services, excluding
horticulture services, of DDA colonies are
handed over to Municipal Corporation of
Delhifromtimetotime. The details of alisuch
colonies handed over to Municipal Corpora-
tion of Delhi since 1976 is given as under—

Sl. No. Year No. of DDA colonies/pocket handed over
to Municipal Corporation of Delhi
1 2 3
1. 1976 1
2 1980 75
3 1983 32



241  Written Answers

VAISAKHA 26, 1912 (SAKA)

Written Answers 242

S!. No. Year No. of DDA colonies/pock.t }-anded over
to Municipal Corporativn of Deihi
1 2 3
4. 1989 108

(c) and (d). Another 311 DDA colonies
have been identified for handing over to
Municipal Corporation of Delhi for future
maintenance.

Medical Research Centre in Punjab

8960. SHRI KAMAL CHOUDHRY: Wil
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@) whether Union Government pro-
pose to set up a medical research centre in
Punjab;

(b) if so, the details thereof; and
(c) i not, the reasons therefor?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN). (a) No, Sir.

(b) The question does not arise.

(c) There is no proposal under consid-
eration of the Gowt. of India to set up another
Medical Research Centre in Punjab. The
Indian Cauncil of Medical Research has an
Advanced Centre in Basic Reproductive
Biology at the Zoology Department, Punjab
Agricultural University, Ludhiana, which was
set up in 1985.

[ Translation]
Stealing of New Born Babies
8961. SHRI RAJVEER SINGH: Willthe

Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) the number of complaints registered
during 1989 and till March, 1990 for stealing
and exchanging new bom babies in various
hospitals of Delhi;

{b) the steps taken to immediately initi-

ate iegal proceedings in this regard and the
progress achieved so far; and

(c) the details of the persons found
guilty and the action taken against them?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) In June, 1989,
one complaint was made by Shri P. Sharma
that his wife has givenbirthto alive baby who
was exchanged with a still born to the wife of
Shn Sharma and there was no case of ex-

change of baby.

(b) and (c). Does not arise.
[English}
Urban Basic Services Scheme

8962. SHRI B.N. REDDY: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether Urban Basic Services
scheme was implemented during the Sev-
enth Plan to enhance the survival and devel-
opment of women and children of urban low
income families in selected districts of the
country;

(b) if so, the details of districts selected
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forthe purpose and amount spent on each of
them; and

(c) the results achieved thereof?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
Yes, Sir.

(b) The funds released by the Central
Government to the various States and Union
Territories and the Districts selected therein
are indicated in the attached Statement.

(c) The Major achievements of the
schemaes are listed below:

Women and Child

1.67 lakh chiidren below 1 year of age
immunised against OPV, BCG, DPT and
Measles.

About 38,000 pregnant women immu-
nised against Tetnus.

About 600 Dais have been trained.

About 1.03 lakh children medically
checked in Anganwadis/Balwadis/Creches
and Primary Schools.

Health Care

1.32 lakh adults educatedinhomebased
diahorres management.

About 30,000 adults trained in applica-
tion of first-aid.

About 1.58 lakh slum dwellers partici-
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pated in health education sessions.

Water supply and Community sanita-
tion

About 900 hand-pumps have been in-
stalled.

About 9000 latrine seats have been
constructed.

About 6600 Ventilators have been in-
stalled.

About 24,000 sinokeless chullahs were
installed.

Pre-School & Non-formal education

More than 3 lakh Balwadi children were
receiving food supplementation.

More than 9000 pre-schools have been
supported.

About 2800 Literacy Centres have been
Supported in which morethan 38,000 women
have participated,

Income generation activities

About 27,000 women have beentrained
in income generating activities.

Development of Community Structures
More than 51,000 resident community

volunteers (RCV) have joined over 3300
neighborhood committees.
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Tribal Development Plan in Tamil Nadu

8963. SHRI M. SELVARASU: Will the
Minister ot WELFARE be pleased to state:

(a) the details of strategies and ap-
proaches followed by Government for the
tribal Development in Tamil Nadu since in-
ception of the Integrated Tribal Develop-
ment Programme;

(b) year-wise and district-wise details of
physical targets and achievements since
inception of the programme; and

(c) year-wise and district-wise details of
financial allocations and achievements at
current price level and also at respective
years' prices since inception of the pro-
gramme?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) to (c). The information is being collected
from the State Government of Tamil Nadu
and will be laid on the Table of the House.
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Orders for Supply of Furniture by
CPWD

8964. SHRIJANARDAN TIWARI: Will
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the number of purchase orders
placed for the supply of furniture and various
other items and contracts given for carrying
out civil works by Parliament Works Division
No. 1 of Central Public Works Department
for the maintenance of the flat of MPs, during
the last six months;

(b) the number of orders out of them for
whichregulartenders were invited and those
for which direct orders were placed;

(c) whether any modifications were
made in the original conditions of these
orders later on, if so, the reasons therefor;

(d) whether quality of goods was ad-
versely affected due to this; and

(e) it so, the financial implications in-
volved in each of such orders?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
239, for the period of 6 months from 1.11.89
to 30.4.90.

(b) The break up is as under.—

Agreement after call of tenders 57 Nos.

Work orders after call of quotations 71 Nos.

Supply orders after call of quotations 110 Nos.

Direct order (but procurement not done and order cancelled.) 1 Nos.
Total 239

(c) No, Sir.

(d) and (e). Do not arise.

[English]
Land Owned by Dhariwal Woolen Miil
8965. SHRIMATI SUKHBUNS KAUR:
Willthe Minister of TEXTILES be pleased to
state:
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(a) how much land is owned by New
Egerton Woolen Mills Dhariwal;

(b) the purpose for which this land is
being used;

(c) whether any portion of the land has
been given forthe construction of areligious
place; and

(d) the procedures laid down for renting
or leasing the mill land?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
The new Egerton Woolen Mills Branch,
Dhariwal owns approximately 180.61 acres
of land.

(b) The land is used for industrial pur-
poses, residential buildings and also as an
infrastructure for welfare of the employees.

(c) No fresh land has been allotted for
constructing religious places after the com-
pany became a government company w.e.f.
11.6.1981.

(d) Indwvidual cases are considered on
merits by the Board of Directors on the basis
of the recommendations of the Mill Manage-
ment.

Allotment of Flats/Plots to NRI

8966. SHRI PREM PRADEEP: Willthe
Minister of URBAN DEVELOPMENT be
pleased to refer to the reply given on 2-5-90
to Unstarred Question NO. 7080 regarding
allotmant of flats/plots to NRI by Sarva Priya
House Building Society and state:

(a) the dates on which the cancellation
of plots/flats of the society were notified to
the Registrar Co-operative Societies by the
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concerned authorities and action taken by
the Registrar Co-operative Societies in each
case so far and the present status of each
case;

(b) the role of RCS vis-a-vis Delhi
Development Authority in getting the vaca-
tions of the plots/lats in orderto restore them
to the society, so far;

(c) whether the case of bifurcation of
the society into two is pending with RCS, if
so, since when;

(d) the action taken by the Registrar
thereon so far; and

(e) when the approval is likely to be
acoorded?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
The details are given in the statement en-
closed.

(b) The Registrar of Cooperative Socie-
ties takes action only in cases involving
violation of Delhi Cooperative Societies Act,
1972, rules made thereunder and Bye-laws
of the Societies. The role of the DDA is to
take action for eviction under Public Prem-
ises (Eviction of Unauthorised Occupants)
Act, 1971 after the allotment of the plot is
cancelled. In case of flats action can be
taken only by the society.

(c) Since Daecember, 1987.

(d) The proposal submitted by the
Society was examined and was found in-
complete. The revised proposal has since
been received.

(e) Itis not possible to indicate any time
frame for decision.
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Filling up of Posts of Assistant Engl-
neers in CPWD

8967. SHRIMATI GEETA MUKHER-
JEE: Willthe Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether posts of Assistant Engi-
neers (Civil) have been filled up by depart-
mental promotions in Central Public Works
Department during he last three years, it so,
the number thereof, year-wise;

(b) whetherthe recruitment rules forthe
post of Assistant Engineer provided different
modes for promotions from one feedercadre
it so, the details thereof;

(c) the number of Assistant Engineers
appointed during the last three years by
each mode of promotion, year-wise indicat-
ing general category and SC/ST as well;

(d) whether carry forward rule in being
affected while ascertaining reserved posts
of Assistant Engineers in each calendaryear
for SC/ST engineers; and

(e) it so, the number of such reserved
posts available during each calendar year
during the same period?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
Yes, Sir. The year-wise vacancies against
which promotion have been made ar as
under—

VAISAKHA 26, 1912 (SAKA) Written Answers 262

1987

1988 1989
1 2 3
478 37 1

(b) As per the provisions of the Recruit-
ment Rules, the post of Assistant Engineers
(Civil) are filled up by any of the following
methods:—

(1) ByCompetitive Examinationin india
(a suspended since 1.4.72)

(2) By promotion

(i) 50% by selection on the basis
of merit from among permanent
Junior Engineers employed on
Civil Engineering side of CPWD,;
and

(i) 50% by selection from among
Junior Engineers employed on
Civil Engineering side of CPWD
afterconsultation withthe UPSC
on the basis of a Limited De-
partmental Competitive Exami-
nation which shall be held in
accordance with the Rules to
be made by the Central Gov-
emment after consultation with
the UPSC.

(c) The position in respect of Assistant

Engineer (Civil) is given as under:
Year Total No. of AD(G) appointed
General scC ST Total
1 2 3 4 5
1987 241 92 4 437
1988 33 3 — 38
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Year Total No. of AD(G) appointed
General scC ST Total
1 2 3 4 5
1989 1 —_ —_ 1

*This includes posts created as a result of cadre review of a Group ‘C’ which were filled
by Selection in relaxation of the Recruitment Rules.

Through Limited Department Competitive Examination

Year General SC ST Total
1 2 3 4 5
1987 7 29 5 41
1988 1 — —_ 1
1989 —_ -— —_ -
(d) As per existing instructions there will [ Translation }

be no carry forward of reservation from year
to year in the event of an adequate number
of SC/STindicates not being available in any
particularyear in case of promotion by selec-
tion to grade of A.E. (Civil). However, in case
of promotion on the basis of Limited Depart-
mental Competitive Examination reserva-
tions are carried forward to subsequent three
years.

(e) As the carry forward rules is appli-
cable in respect of post filled through Limited
Departmental Examination only, the NO. of
carried forward posts available is as un-
der—

SC 29

ST 24

National BCG Vaccination Programme

8968. SHRI RAMASHRAY PRASAD
SINGH: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether national B.C.G. vaccination
programme under Tuberculsois Central
Programme of the government has been
merged with the multipurpose vaccination
programme;

(b) whether under the same scheme, all
the employees in the Health department of
Bihar have been trained for the B.C.G. vac-
cination programme;

(c) whether Government propose to
introduce this scheme in Bihar also; and
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(d) if so, when and it not, the reasons
therefor?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) Universal Immu-
nization Programme launched in 1985 also
includes BCG Vaccination as one of the
antigens.

(b) Information is being collected from
the State Government of Bihar.

(¢) The Universal Immmunization Pro-
gramme covers the entire country including
Bihar State.

(d) Does not arise.
[English]
Welfare Fund for Cinema Workers

8969. SHRI KUSUMA KRISHNA
MURTHY: Will the Minister of LABOUR be
pleased to state:

(a) whether the Film Fideration of India
has created a Welfare fund to help cinema
workers of all categories;

(b) if so, the details thereof;

(c) the contribution being made at pres-
ent by each of the film producers for the
above mentioned fund; and

(d) the role of Government in building
and regulating this welfare fund?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) According to the information available,
Film Federation of India has not created any
Waelfare Fund to help cine workers.

(b) to (e). Does not arise.
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Achlevements of N.C.R.

8970. SHRISANAT KUMAR MANDAL :
Willthe Ministerof URBAN DEVELOPMENT
be pleased to state:

(a) the estimated capital outlay envis-
aged for the implementation of National
Capital Region Plan during the Eighth Plan
period;

(b) how far it falls short of the demand
of the NCR Planning Board; and

(c) what effective steps have so far
beentaken orproposed tobe takento achieve
the twin objective of the manageable na-
tional capital and balanced development of
the entire region with special referencetothe
integrated development of self-contained
priority towns and the Delhi Metropolitan
Area towns and counter-magnets outside
the region as interceptors of potential mi-
grants to Delhi?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
and (b). The NCR Planning Board has
prepared an Investment Plan of Rs. 2900
crores (Rs. 1750 crores in Central Sector
and Rs. 1150 crores in State Sector) for the
eighth Five Year Plan period. Allocations
have been made only for the first year of the
8th Plan (i.e. 1990-91). Rs. 10 crores have
been provided for NCR Schemes, in the
Central Sector.

(c) A number of projects for develop-
ment of residential, industrial, commercial,
informal sector and infrastructural develop-
ment in the towns falling in the National
Capital Region have been financially as-
sisted to the tune of Rs. 117 crores.

Construction of Quarters for Govern-
ment Employees

8971. SHRI RAMJI LAL SUMAN: Wil
the Minister of URBAN DEVELOPMENT be
pleased to state:
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(a) the number of Central Government
residential quarters in Delhi’/New Delhi. area-
wise and type-wise;

(b) the ratio of number of quarters in
each type to the number of Central Govem-
ment employees entitied therefor in Delhi/
New Delhi;

(c) whether Government propose 1o
construct more quarters in Delhi/New Delhi
during Eighth Plan period; and

(d) if so, the details thereof, category-
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wise and locality-wise?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
A Statement indicating General Pool resi-
dential accommodation type-wise in Delhi/
New Delhi is enclosed.

(b) No such Statistics are maintained.
(c) Yes, Sir.

(d) These details change from time to
time depending uponthe demand and hence
it is not feasible to furnish now.

STATEMENT

Number of General Pool Residential Accommodation (Type-Wise) in Delhi/New Deihi.

S.No. Type No. of houses
1 2 3
1. | 13,768
2. [ 20,512
3 ]} 21,402
4 v 5114
5 v 1,932
6. IV-Spl. 128
7. vi 503
8. vil 116
9. Vil 97
63,572
[ Transiation ] (a) whether Jhuggis have been demol-

Alternative Plots to Jhuggl Dwellers in
Eastern Delhl

8972. SHRI GOVINDA CHANDRA
MUNDA: Will the Minister of URBAN DE-
VELOPMENT be pleased to state:

ished is Eastern Delhi in Karkarduma, near
Vishwashnagar, Shahdara Delhi;

{b) whether Government propose to
allot alternative land to them; and

(c) if 30, the time by which land is likely



269 Written Answers

to be allotted to them and if not, the reasons
therefor?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
Fresh encroachments comprising of jhug-
gies and semi-puccarooms on DDA'slandin
Karkarduma near Vishwas Nagar institu-
tional area were removed by DDA on
11.4.1990.

(b) and (c). It is the policy of the Govern-
ment not to permit fresh unauthorised con-
struction or encroachment on public land,
and there is no proposal to allot alternative
land in such cases.

[English)
Wastage of Cashew Apple

8973. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of FOOD
PROCESSING INDUSTRIES be pleased to
state:

(a) whether any study has been made
by the Ministry regarding the quantum of
cashew apple going waste every year;

(b) whether Government have any
programme/scheme for the utilisation of
cashew apple; and

(c) whether Government propose to
extend financial and technical assistance to
those who start industries based on cashew

apple?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
No, Sir.

(b) and (c). Government of india has
implemented a scheme on cashewnut which
includes popularisation of utilisation of
cashew apple among cashew growers by
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conducting demonstrations on vanous meth-
ods of utilising cashew appla.

While the Ministry of Food Processing
Industries do not have any proposalto set up
any unit for processing of cashew apple in
the Central public sector, plan schemes have
been formulated for 1990-91 for the fruit and
vegetable processing sector which include
extending financialtechnical assistance 1o
State Government undertakings/Coopera-
tive undentakings for setting up new units as
well as for strengthening existing processing
units.

[ Transfation)

Use of Hindi in Central Council Homoe-
opathy

8974. SHRIGANGA CHARAN LODHI:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the Central Council of
Homoeopathy, New Delhi is encouraging
the use of Hindi in its routine office work as
per the policy of Government to encourage
the use of Hindi; and

{b) i not, the reasons therefor?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) and (b). Yes, Sir.
The central Councilfo Homoeopathy, a statu-
tory body constituted under the Homoeopa-
thy Central Council Act, 1973, is following
the official language policy for the use of
Hindi in official work.

[English]
Food Processing Units in A.P. and
their export

8975. SHRIM. M. PALLAM RAJU: Will
the Minister of FOOD PROCESSING IN-
DUSTRIES be pleased to state:
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(a) the details of food processing units
in Andhra Pradesh which are exporting proc-
essed foods;

(b) the major items that are being ex-
ported, the value of exports so made annu-
ally and the countries to whom export so
made; and

(c) the export figures of processed
foods from Andhra Pradesh during the last
three years as compared to the whole coun-

try?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) to
(c). Ministry of Commerce does not maintain
export figures state-wise.

Policy Regarding Regularisation of
Government Accommodation to the
Daughter-in-Laws of the Retired Gov-
ernment Employees

8976. SHRIGANGA CHARAN LODHI:
Willthe Minister of URBAN DEVELOPMENT

be pleased to state:

(a) the palicy adopted by Union Gov-
ernment in regularising Government Accom-
modation in cases where a Government
employee got employment on purely com-
passionate ground as a widow from their
employer and not claiming House Rent Al-
lowance and alsofully dependant as adaugh-
ter-in-lawto aretired Government employee;

(b) whether a number of such applica-
tions to regularise quarters by the Director-
ate of Estates have been refused in the
recent past particularly in the Ministry of
Finance (Collectorate of Central Excise, New
Dethi);

{c) i so, the reasons therefor;

(d) whether there are also a number of
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precedents in similar cases where allotment
of quarters were regularised;

(e) if so, the details thereof;

(f) whether Government propose to
consider all these cases as per precedents;
and

(g) i so, the time by which these quar-
ters will be regularised?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
Daughter-in-law is not entitled to regularisa-
tion of the accommodation occupied by the
father-in-law at his retirement.

(b) to (g). The information is being
collected and will be laid on the Table of the
House.

Regularisation of Government Accomo-
dation to the Dependents of Retiring
Government Employees

8977. SHRIGANGA CHARAN LODHI:
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) the policy laid down to regularisethe
accommodation by Union Government in
cases where dependents of retiring Govern-
ment servants join service on purely com-
passionate ground as in the cases of wid-
ows,

(b) whether a number of such applica-
tions are still pending since 1987 in the
Directorate of Estates;

(c) it so, the details thereof, Ministry/
Department-wise;

(d) whether it is a fact that notices have
been issued recently by the Directorate of
Estates to vacate the quarter of aforesaid

applicants;
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(e) whether Government propose 1o
review the present policy for regularisation
of quarters in favour of widows; and

(f) if so, the details thereof?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
to (f). The information is being collected and
will be laid on the Table of the House.

Para-Medical Staff in CGHS Dispensa-
rles of ISM

8978. SHRI RAMJI LAL SUMAN: Wwill
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether different criteria are adopted
for providing medical and para-medical staff
in CGHS allopathic dispensaries and dis-
pensaries/units of Indian System of Medi-
cine and Homoeopathy; and

(b) if so, the reasons therefor and the
steps being proposed to remove this dispar-
ity and to provide the staff in dispensaries/
units of all systems of medicine on the same
pattern?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) Medical and Para-
medical staff in CGHS allopathic and ISM
dispensaries is posted in accordance with
SIU norms. Since ISM and Homeopathy
units function as a part of the allopathic
dispensaries and there is no separate SiU
norm for such units.

(b) Does not arise.
Working of Food Corporation of india
8979. SHRI KUSUMA KRISHNA

MURTHY: Willthe Minister of FOOD PROC-
ESSING INDUSTRIES be pleased to state:
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(a) the nature and extent of autonomy
enjoyed by the Food Coporation of India;

(b) whether Government propose to
review the working of the Food Corporation
of India in order to evaluate its spending
huge fund on its operational needs in the
light of the experience gained by effective
functioning of Civil Supplies Corporation in
the States;

(c) if so, when such a review is pro-
posed; and

(d) if not, the reasons for not undertak-
ing this step?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI RAM PUJAN PATEL): (a) As pro-
vided underthe Food Corporations Act, 1964
the general superintendence, direction and
management of the affairs and business of
the Food Corporation of India vests in the
Board of Directors, which is guided on ques-
tions of policy by the Central Government.

() to (d). The functions of the Food
Corporation of India and Civil Supplies Cor-
porations of States are not similar. The re-
view of operational costs of Food Corpora-
tion of India is a continuing process. How-
over, the Bureau of Industrial Costs and
Prices (BICP) has been asked to undertake
cost audit of the Corporation’s operations.

Persons Seeking Jobs Abroad

8980. SHRIN. DENNIS: Will the Minis-
ter of LABOUR be pleased to state:

(a) the number of persons going abroad
for job, annually; and

(b) the number of graduate among
them?
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THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) During the last three years persons, as
under have obtained emigrationclearance is
connection with employment abroad from
various offices of Protectors of Emigrants:—

1987 — 1.25,356
1988 —_ 1,69,888
1989 -_ 1,25,786

(b) Graduates are not required to obtain
emigration clearance and hence this infor-
mation is not maintained.

Purchase of Cars/Jeeps by C.P.W.D.

8981. SHRIHARISH RAWAT: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether it is the practice inC.P.W.D
to purchasa cars and jeeps, the cost of which
is charged on the account of works of the
projects;

(b) whether these vehicles are actually
used by the supervisory staff and others who
are engaged in those works, if not, the rea-
sons thereof;

{c) whether motor cycle, pick up van
and trucks are more useful forthose projects
works; and

(d) if so, the total number of cars, jeeps,
motor cycles, pick up vans and trucks pur-
chased by the CPWD authority during the
1985-1988 against project work or/and other
acoounts, item-wise?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
No, Sir. ltis not the practice in the CPWD to
purchase cars and jeeps, by charging the
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same to the estimate of the work except
when a specific provision is included for such

vehicles in the estimate of the work.
(b) Yes, Sir.
(c) No, Sir.
(d) Cars 22
Joeps 106

Pickup Vans/Maruti Vans. 15

Motor Cycles —
Trucks/Trekers 9
Total: 152

Regularisation of Government Accom-
modation

8982. SHRI MADAN LAL KHURANA:
Willthe Minister of URBAN DEVELOPMENT
be pleased to refer to the reply given on 9
August, 1989 to Unstarred Question No.
3156 regarding regularisation of Govern-
ment accommodation and state:

(a) whether the policy laid down by
Govermment in regard to regularisation of
the Government accommodation in favour
of the dependent of retired Government
employee is not followed by the Directorate
of Estates in all cases;

(b) if so, the reasons thereof;

(c) the reasons for not regularising
allotment in such cases where a dependent
of retiring Government servant is either
appointed to the Government service or on
deputation within a period of three years of
his retirement;

(d) the details of the number of cases
still pending without taking any action during
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the lastthree years, type-wise, with reasons;
and

(e) whether Government propose to
review the policy in this regard?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
to (d). The information is being collected and
will be laid on the Table of the House.

(e) No, review of policy contemplated.
Change of Accommodation

8983. SHRI MADAN LAL KHURANA:
Wilithe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether a number of cases of viola-
tion of policy laid down in respect of change
of accommodation accepted on technical
reasons have been brought to the notice of
his Ministry;

(b) if so, the details thereof; and

(e) the action being taken by Govern-
ment in this regard?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
to (c). The information is being collected and
will be faid on the Table of the House.

[ Translation]
Rehabillation of Nomadic Tribes

8984. SHRI THAN SINGH JATAV:
SHRI GOPAL PACHERWAL.:
DR. BENGALI SINGH:
PROF. RASA SINGH RAWAT:

Will the Minister of WELFARE be
pleased to state the details of steps taken/
Proposed to be taken for permanent settle-
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ment of nomadic tribes, State-wise?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
There is no centrally sponsored scheme for
the permanent settlement of the Nomadic
Tribes and this is purely a State Subject.

[English)

Shraring of Ganga Waters with Bangla-
desh

8985. SHRIMADHAVRAO SCINDIA:
SHRI P. NARSA REDDY:

Will the Minister of WATER RE-
SOURCES be pleased to state:

(a) whether Government are aware that
the unresolved issue of the sharing of the
Ganga waters with Bangladesh in the Far-
akka Barrage is posing a serious threat to
the port of Calcutta; and

(b) if so, the steps Government propose
to take or have taken to resoive the issue?

THE MINISTER OF STATE OF THE
MINISTRY OF WATER RESOURCES (SHRI
MANUBHAI KOTADIA): (a) No, Sir.

(b) The work of formulating the propos-
als has been entrusted to the joint committee
of Secretaries from the two countries, who
held their 1st meeting on 18.4.1990.

Foreign Exchange Earnings by Textile
industry

8986. SHRI KUSUMA KRISHNA
MURTHY:
SHRI PRAKASH KOKO
BRAHMBHATT:

Wilithe Ministerof TEXTILES be pleased
to state:
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(a) the steps taken to develop co-opera-
tive structures such as co-operative market-
ing and processing facility for cotton grow-
ers; and

(b) the amount of foreign exchange
earned by the textile industry during the last
three years (year-wise) and the current
season and which State tops thae list in this
regard?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
The information is being collected.

(b) Export of textile products (excluding
Coir, Jute and Handicrafts) during the last
years were:

Value in Rs. Crores

(Provisional)
1987-88 3785
1988-89 4365
1989-90 6468

Sources: Textiles Export Promotion
Councils/Central Silk Board.

State-wise export statistics are not
maintained.

[ Translation)
Rotting of Foodgrains in Rajasthan

8987. PROF. RASA SINGH RAWAT:
Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) the number of warehouses of Food
Corporation of India in Rajasthan and the
branch-wise number of officers and employ-
ees working therein;
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(b) whether Government have received
complaints about rotting of foodgrains inthe
Food Corporation of India's godowns of
Rajasthan;

(c) if so, the details thereof; and

(d) the action taken by Government in
this regard?

THE MINISTER OF FOOD AND CIVIL
SUPPLIES (SHRI NATHU RAM MIRDHA):
(a) to (d). The information is being collected
and will be laid on the Table of the Sabha.

National Fund for Rehabllitation of
Persons Returning from Guif Countries

8988. SHRI BALESHWAR YADAV:
Will the Minister of LABOUR be pleased to
state:

(a) whether Government propose to set
up any National Fund for the rehabilitation of
the persons returning from gulf countries;
and

(b) if so, the details thereof and if not,
the reasons therefor?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(A) No, Sir.

(b) Itis for the respective State Govern-
ments to formulate policies in this regard.

|English)

World Bank Aild to Upper Krishna
Project

8989. SHRIMATI BASAVA RAJES-
WARI: Will the Minister of WATER RE-
SOURCES be pleased to state:

(a) whether the World Bank has agreed
to fund five projects under the second stage
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of the Upper Krishna Project;

(b) if so, the total aid likely to be pro-
vided by the World Bank;

(c) the details of the project on which the
amount is to be utilised; and

(d) by what time the assistance is likely
to be obtained?

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a) No project pro-
posal entitled ‘Second Stage of Upper
Krishna Project’ has been received from the
State Government for World Bank assis-
tance.

(b) to (d). Do not arise.

Recovery of House Buliding Advance

8990. SHRI R.L.P. VERMA: Will the
Minister of URBAN DEVELOPMENT be

pleased to state:

(a) whether the House Building ad-
vance outstanding against Government
Servants at the time of their retirement on
superannuation/voluntary retirement is re-
covered in lump sum;

(b) it so, whether it causes severe
financial constraints on them;

(c) whether Government propose to
extend the facility of recovery of the out-
standing House Building Advance from the
person of retired Government servants in
easy instalments as a welfare measure;

(d) if so, the details thereof; and
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(e) it not, the reasons therefor?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
Yes, Sir, only in case of Government Ser-
vants having less than 20 years of service,
House Building Advance and interest
thereon, outstanding at the time of retire-
ment is adjusted in lump against Death-cum-
Retirement Gratuity.

(b) This is a welfare measure which
enables the Gowt. servant to obtain a higher
quantum of House Building Advance, with a
lower monthly instalment of recovery during
his service.

(c) No, Sir
(d) Does not arise.

(e) Recovery from monthly pension
after retirement is not possible as it is in
violation of Section 12 of the Pension Act,
1871.

interest shown by Business Houses in
Deep Sea Fishing

8991. SHRIK.S. RAO: Wilithe Minister
of FOOD PROCESSING INDUSTRIES be
pleased to state:

(a) whether some of the large business
houses have shown interest in deep sea
fishing by setting up integrated fisheries
development projects; and

(b) if so, the details thereof?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
and (b). Information is being collected and
will be laid on the Table of the House.
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Circular Raliway in Bangalore

8992. SHRI JANARDHARNA
POOJARY: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether Government proposeto start
a circular railway for Bangalors city as in
Calcutta;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
and (b). No such proposal is under consid-
eration.

(c) The Seventh Plan Provision for all
the Metropolitan transport schemes under
the Railways’ Plan was only Rs. 400 crores
and hence it was not possible to take up any
new schemes.
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[ Translation]
Sick Sugar Milis of Rajasthan

8993.SHRIGULAB CHAND KATARIA:
Will the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state:

(a) the details of sugar mills in Rajast-
han;

(b) the details of sick mills in the State;

(c) the steps taken to revive these sick
mills; and

{d) the manner in which the workers of
these sick mills are proposed to be compen-
sated?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRIRAM PUJA PATEL): (a) to (d). There
were 3 installed sugar factories in the State
of Rajasthan as on 15.4.90. The locations of
these factories with their installed capacities
are as under.—

Sl No. Location Sector Installed capacity
(TCD)
1 2 3 4
1. Bhupalsagar j-S. 1500
2. Sriganganagar P.S. 1016
3. Keshoraipatan COOQP. 1250
The sickness of a sugar factory de-  [English)

pends upon avariety of factors which include
cane availability, technical and managerial
competence, size and condition ot the plant
and machinery and certain other factors. In
orderto arrest the sickness, the Government
is providing financial assistance on softterms
basis for cane development and modernisa-
tion/rehabilitation purpose.

Ring Railway in Cochin
8994. PROF. K.V. THOMAS Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether any representation hasbeen
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received by Union Government from Kerala
Govemment for constructing a ring railway
in Cochin;

(b) if so, the details thereof; and

(c) the action taken by Government in
this regard?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
No, Sir.

(b) and (c). Do not arise.

Trsatment of CGHS beneficlaries in
Government Haspitals

8995. SHRI RAMJI LAL SUMAN: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to refer to the reply
given on 28 March, 1990 to Unstarred ques-
tion No. 2502 regarding Homeopathic and
Unani Hospitals in Delhi and state:

(a) the procedure of availing of the serv-
ices of allopathic hospitals mentioned in the
Annexure of the reply given above by
C.G.H.S. beneficiaries;

(b) whether medical officers ofthe CGHS
dispensaries can refer cases to these hospi-
tals as in the case of Dr. RML Hospital and
Safdarjung Hospital; and

{c) if not, how a CGHS beneficiary can
avail of the services of hospitals other than
Dr. RML Hospital and Safdarjung Hospital
and Safdarjung Hospital?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) to (c). C.G.H.S
beneficiaries can avail medicalfacilities from
Central Govt./State Govt. and Municipal
Hospitals on a reference from Medical Offi-
cers of the dispensaries. However, for avail-
ing medical facilities from private and refer-
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ral hospitals, prior permission of competent
authority is required.

News item ‘Banned Drinks still on sale’

8996. SHRI V. SREENIVASA
PRASAD:
SHRI SHEO SHARAN
VARMA:
SHRI R.N. RAKESH:
SHRI MANIKRAO HODLAYA

GAVIT:

SHRI M.V. CHAN-
DRASHEKARA MUR-
THY:

SHRI P. NARSA REDDY:

SHRI D.M. PUTTE GOWDA:

SHRI PRATAPRAO- B.
BHOSALE:

SHRI VIMANRAO MAHADIK:

PROF. SAVITHRI LAKSH-
MANAN:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state

(a) whether the attention of Govern-
ment has been drawn to a press news-item
captioned ‘Banned drinks are stillon sale’ as
reported in the Hindustan Times dated
18.4.1990;

(b) if so, the details of the manufacturers
with their brand names of soft drinks who
have not yet stopped production ' cold
drinks using Brominated Vegetab, Oil,
despite the ban imposed by Government;

(c) If so, the further steps Govwt. contem-
plates in this regard;

(d) whether All india Soft Drinks Manu-
facturers Association has urged the Govemn-
ment to provide relaxation for some months
on the use of BVO; and

(e) if so, the reaction of Government
thereon?
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THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) Yes, Sir.

(b) and (c). Instructions have been is-
sued to all States/UTs to ensure that soft
drinks and otherfood products manufacture
and marketed in the country after 15.4.1990
are free from B.V.O.

(d) Yes, Sir.

(e) The Government did not agree for
extension of time after 15th April, 1990.

Raids by Department of Prevention of
Food Adulteration, Delhi
8997. SHRI V. SREENIVASA
PRASAD:
SHRI M.V. CHAN-
DRASHEKARA MUR-
THY:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:
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(a) whether department of Prevention of
Food Adulteration, Dethi Administration, Dethi
has been conducting raids on the wole-
salers/manufacturers;

(b) if so, the number of samples lifted
from wholesalers/manutacturers and retail-
ers respectively since January, 1990; and

(c) further action proposed by Govern-
ment to conduct raids on wholesalers/manu-
facturers?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) to (c). The infor-
mation received from the Delhi Administra-
tion is as follows:—

The Department of Prevention of Food
Adulteration, Delhi Administration has al-
ready been conducting raids on wholesal-
ers/manufacturers and retailers in Delhi. The
number of samples of various food articles
lifted by the enforcement staff of the Depart-
ment since January, 1990 is as under.—
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[ Translation)
Ration Cards In Delhi

8998. SHRIGULAB CHAND KATARIA:
Will the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state:

(a) whether it is afactthat the ration card
units availing of rationing facility in Delhi are
far in excess of the population of Delhi in
1981;

(b) if so, the number of ration card units
and the population of Delhi in 1981;

(c) whether it is also a fact that many
persons get their names included in ration
cards at difterent places; and

(d) if so, the steps proposed by Govern-
ment to check this mal-practice?

THE MINISTER OF FOOD AND CIVIL
SUPPLIES (SHRI NATHU RAM MIRDHA):
(a) and (b). The population of Delhi as per
1981 census was v2,28,406 whareas the
number of persons covered by Ration Cards
as on 31.12.1981 was 73,45,809.

(c) While the possibility of a person
getting his name included n a ration card at
more than one place by furnishing false
declarations cannot be ruled out, the Delhi
Administration has stated that the number of
beneticiaries was inflated more becaus 2 of
the card holders having shifted at a ¢ ‘bse-
quent stage without surrendering the ratron
cards.

(d) It is an offence to obtain a food card
or seek inclusion of a name in food card by
furnishingfalse information/declaration. Delni
Administration conducts periodical door 1o
door varification of food cards to weed out
inflated units. In such drives undertaken
duting the last 3 years, 7479 focd card
holders involving 61,115 cereal and 36,230
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sugar units had been deleted as these card
holders were not found residing at the ad-
dresses indicated.

[ Translation]

Migration of Doctors and Shortage in
Hospitals

8999. SHRIGULAB CHAND KATARIA:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether migration of doctors in large
number has resulted in shortage of doctors
in hospitals in the country;

(b) whether Government propose to ask
the doctors who wish to migrate to deposit all
the money incurred on the education, at the
time of issuing passport to such doctors as a
pre-condition tor going abroad; and

(c)if so, when it is likely to be enforced?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) No.

({b) No.
(c) Does not arise.
[English]
Aid to Yoga Institutes
9000. SHRIVASANT SATHE: Wilithe
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:
(a) the amount of grant-in-aid paid to
each one of the Yoga Centres Institutes in
Maharashtra during last three years, insti-

tute-wise and year-wise;

(b) whether any complaint regarding
irregularities committed have come to the
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notice of the Government;

(c) if so, the action taken/proposed in
the matter; and

(d) the allocations made during 1990-
917

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) Grants-in-aid to
Voluntary Private Institutes/Centres for
conducting research in Yoga and Naturopa-
thy is provided through the Central Council
for Research in Yoga and Naturopathy on
the merits of each case. No grant-in-aid was
given to any Yoga Centre/Institute in the
State of Maharashtra during the last three
years.

(b) and (c). Does not arise.

(d) No specific budget allocations are
made for the purpose of giving grants-in-aid
to these Centres.

Recommendations of Abid Hussain
Committee

SHRI VASANT SATHE:

SHRI PRAKASH KOKO
BRAHMBHATT:

SHRI KAILASH MEGHWAL.:

SHRI N.J. RATHVA:

9002.

Will the Minister of TEXTILES be
pleased to refer to the reply given on 14th
March, 1990 to Unstarred Quastion No, 350
regarding recommendations of Abid Hus-
sain Committee on Handloom Sector and
state:

(a) whether a Committee headed by
Abid Hussain to review the implementation
of the textile policy of June, 1985 has submit-
ted its report to Government; and

(b) what stage of consideration/proc-
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essing the report stands and the period by
which Government is likely to take the ac-
tion?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
Yes, Sir.

(b) The report has been discussedinthe
Ministry of Textiles. As afirst step it has been
cecided to get the report printed in English
and Hindi and place sufficient copies in the
Parliament House Library as well as release
it for sale to the general public so that there
is a wide debate on the proposals made by
the Abid Hussain Committee. Government
would then be in a position to get adequate
feed back on the report before taking action
on its implementation or otherwise.

Environmental Development of Nar-
mada Valley

9003. SHRI PRAKASH KOKO
BRAHMBHATT: Wilithe Minister of WATER
RESOURCES be pleased to state:

(a) whetherthe World Bank has initiated
the process of granting loan to India for the
environmental development of the whole
Narmada valley,

(b) whether any delegation from Wash-
ington has recently visited india after having
a meeting with the high officials of the World
Bank in this regard;

(c) if so, the final decision in this regard;
and

(d) the total amount to be provided to
India for environmental development of the
Narmada valley?

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a) and (b). Yes,
Sir.
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(c) and (d). The proposal is at a prelimi-
nary stage and as such, it is not possible to
asses the likely Worlkd Bank assistance at

present.
[ Translation)

Policy on Transfer of Employees of
Central Water Commission

9004. SHRI HARISH RAWAT: Willthe
Minister of WATER RESOURCES be
pleased to state:

(a) whether there is any policy regard-
ing transfer of employees of the Central
Water Commission;

(b) if so, the details thereof;

(c) whether any complaints have been
received about the working of this transter

policy; and
(d) if so, the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a) Yes, Sir.

(b) The transter policy of Central Water
Commission has been framed to ensure
harmonising the essential needs of the or-
ganisation and the interest of the employ-
@es. The policy was reviewed by the Com-
mission in consultation with the office bear-
ers of the Staff Associations and the revised
transfer policy was issued by Central Water
Commission in September, 1989 for Group
C and D employees and in December, 1989
for Group A and B employees. The salient
points, inter-alia, of the transfer policy are
given under:—

(i) Transfer from one station to an-
other by and large are kept to the
minimum possible.

MAY 16, 1990

Written Answers 296

(i) Group 'A"and ‘B’ personnel are
normally liable for transfer any
where in India. Group 'C’' and ‘D’
personnel should not normally be
transferred except to meet the
administrative contingencies;

(i) Whentransferof anemployeefrom
one station to another is inescap-
able, thenthe same shouldbe done
in a just and equitable manner,
keeping in view factors like the
employee with the longest continu-
ous stay at a place;

(iv) Employees due for retirement on
superannuation within a period of
two years in case of Group ‘A’ and
‘B’ and 5 years in case of Group ‘C’
and 'D’ shall not normally be trans-
terred,

(v) As far as possible transfers are
effected in March/April to avoid the
disruption of educational schedule
of the children of the employees;

(vi) Requests for posting to a station
where the empiloyees spouse, in
Government service is posted,
should be accommodated to the
extent possible;

(vii) Female employees willnot normally
be posted to non-family stations;

(viii) Applications of request for posting/
transfer of the employees are to be
noted in a register and considered
in afair, just and equitable manner.

(c) and (d) While reviewing the transfer
policy, some objections were received from
some of the Staff Associations which were
duly considered by the Commission while
finalising the revised transfer policy.



297 Wnitten Answers

(English)

Strike Period of C.P.W.D. Junlor Engl-
neers

9005. SHRI HARISH RAWAT; Willthe
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the reasons for which the strike
period of C.P.W.D. Junior Engineers has not
been adjusted with leave due even through
Ministry of Personnel and Training has sug-
gested that the case of strike period may be
adjusted with leave due by the cadre control-
ling Ministry;

(b) whether some of the Ministries, like,
the Ministry of Telecommunications have
since adjusted the strike period with leave
due; and

(c) it so, the reasons for according dis-
criminatory treatment to the CPWD Junior
Engineers?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
The strike period of CPWD Junior Engineers
has not been adjusted as leave due on the
spacific advice of the Department of Person-
nel and Training that the policy of ‘no work-
no pay' should be followed by Ministries/
Departments in such cases and that this
should not be circumvented in any way in-
cluding by grant of leave.

(b) and (c). A decision for treating the
period of strike by the Telecom Employees
as leave due was taken by the Ministry of
Communications, as a special case, withthe
approval of the the Ministry of Com.nunica-
tions without consulting the D.P. and T. or
obtaining the approval of the Government.
But this decision was not to be taken as a
president for adopting a line of policy.
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Allotment of Dangerous Declared
Quarters in Timarpur, Delhi

9006. SHRI HARISH RAWAT: Wilithe
Minister of URBAN DEVELOPMENT be

pleased o state:

(a) whether some quarters in Timarpur
declared as ‘Dangerous’ by the CP.W.D.,
Delhi Certral Circle VI, have been allotted to
the C.P.W.D. staff by the C.P.W.D.;

(b) if so, the number of such quarters
declared 'Dangerous’ and allotted to
C.P.W.D. staff raspectively during the last
three years; and

(c) the reasons for such allotment by the
C.P.W.D. authorities and not through the
Directorate of Estates?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
No, Sir.

(o) and (c). Do not arise.

Change of Sex through Surgery

9007. SHRI NARSINGRAO SURYA-
WANSHI: Willthe Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Government have under-
taken a study of the reported cases of sex
conversion through surgery,

(b) if so, the outcome thereof; and

(c) its impact on balance of population of
boys and girls?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) No, Sir.

(b) and (c). Do not arise.
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Prohiblition on Mineral Oll Use

9008. SHRI NARSINGRAO SURYA-
WANSHI: Willthe Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Government propose to
prohibit use of mineral oil in any form in food
articles except where such addition is spe-
cially permitted in accordance with the stan-
dards laid down under the Prevention of
Food Adulteration Rules;

(b) if so, the details thereof; and

(c) whether the Prevention of Food
Adulteration Rules are also to be amended?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) Yes, Sir.

(b) and (c). Draft Rules were issued in
the Official Gazette No. 3(E) dated 2nd
January, 1990 inviting comments from pub-
lictointroduce a separate sub-rule 44AAA in
the Prevention of Food Adulteration Rules,
1955 prohibiting the Sale or offer or expose
for sale or have in his premises for the
purpose of sale under any description, food
articles which have been coated with min-
eral oil, except where the addition of mineral
oil is permitted in accordance with the stan-
dards laid down in Appendix ‘B'.

Demand for Packed Consumer Prod-
ucts
9009. SHRIMATI BASAVA RAJES-
WARI:
SHRI G.S. BASAVARAJ:

Will the Minister of FOOD PROCESS-
ING INDUSTRIES be pleased to state:

(a) whether there i1s 2 marked increase
in the demand for packed consumer prod-
ucts,
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(b) if so, the nature and extent of such
increase; and

(c) the steps take to further improve the
demand for such products, especially in
Karnataka?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) to
(c). Information to the extent available will be
collected and laid onthe Table of the House.

Food Poisoning Cases

SHRIMAT] BASAVA RAJES-
WARI:

SHRI R.N. RAKESH:

SHRI BANWARI LAL PURO-
HIT:

SHRI G.S. BASAVARAU:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

9010.

(a) whether during the month of April, a
number of food poisoning cases in various
parts of the country were reported;

(b} if so, the details thereof; and

(c) the steps taken to check recurrence
of such cases?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) to (c). The infor-
mation 1s being collected and will be laid on
the table of the Sabha.

Seminar on Family welfare

SHRIMATI BASAVA RAJES-
WARI:

SHRI BANWARI LAL PURO-
HIT:

SHRI PRATAPRAO B.
BHOSALE:

SHRI G.S. BASAVARAJ:

9011,

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:
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(a) whether a seminar on family welfare
was held in New Delhi on 14 April, 1990;

(b) if so, the subjects discussed in the
seminar;

(c) the main recommendations made at
the seminar; and

(d) the follow-up action taken thereon?

THE MINISTER OF ENERGY AND
MINISTER OF CIVILAVIATION (SHRIARIF
MOHAMMAD KHANO: (a) to (d). A National
Seminar on Family Welfare was organised
by the Indian Medical Association (IMA) at
New Delhion April 14-15, 1990. Some of the
main recommendations are as below:

(1) Family Weltare Programme should
be a multi-pronged service oriented
integrated approach. The Pro-
gramme should encompass edu-
cation, employment, improvement
in status of women, poverty eradi-
cation, literacy improvement etc.

(2) Family Welfare services should
encompass total health care deliv-
ery with special emphasis on ma-
ternal care, nutrition and child wel-
fare.

(3) There should be greater emphasis
on younger couples for spacing
methods. For this purpose Oral Pill
Programme should receive priority
attention.

(4) Wide range of Media should be
made to motivate people in Family
Waeltare Programme especially use
of Oral Pills.

(5) Members of |.LM.A. should have
greater involvement in implemen-
tation of the Programme.
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(6) IMA should be given financial sup-
port and facilities to educate ils
members in Family Welfare activi-
ties through seminars etc.

The main recommendations of the
Seminar already form a part of the Family
Welfare Programme strategy. The Family
Welfare Programme is conceived as a multi
dimentional integrated approach and recog-
nises the importance of “Beyond Family
Planning™ factors like female education,
status of women, employment etc. as having
vital hearing on fertility behaviour. Similarly
Family Welfare services is conceived as a
package which includes total health care
delivery with special emphasis on maternal
and child health care programme. increased
emphasis is also being givento coveryounger
couples for adoption of different spacing
methods. All possible efforts are also being
made to propagate increased use of Oral
Pills. A multi-media communication strategy
has been undertaken for popularising small
family norm and acceptance of different
spacing methods including use of oral Pills.
Greater involvement of doctors belonging to
IMA is sought to be achieved. Financial
assistance and facilities are being made
available to the IMA to train educate and
motivate its members. It isthe Government'’s
endeavour to seek involvement of the IMA
and its members in the implementation of the
National Family Welfare Programme in pur-
suance of the policy of involving voluntary
organisations and the community in a big
way.

Supply to Fair Price Shops in Delhl

9012. PROF. VIJAY KUMAR
MALHOTRA: Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to state:

(a) whether the Fair Price Shop owners
in Delhi particularly in the remote areas have
been complaining sirce long about the poor
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supply of rationed items,

(b) if so, the number of complaints re-
ceived in this regard during the last three
months and the action taken thereon; and

(c) it no action has been taken, the
reasons therefor?

THE MINISTER OF FOOD AND CIVIL
SUPPLIES (SHRI NATHU RAM MIRDHA):
(a) to (c). The allocation of specified food
articles to all the Fair Price Shops in Delhi is
made on the basis of units registered with
them. The Delhi Administration takes neces-
sary steps to ensure that supplies are made
to all Fair Pnce Shops including those in
remote areas well intime. Wheneverthere is
any delay dueto labour problem, shortage of
stocks etc. in any godowns of the FCI,
immediate steps are taken to get supplies
from othergodowns. The Administration has
stated that there was some delay, however,
in supplies because of labour problems in
FCI, in the months of February, March and
April, 1890,

Working of Gastroenterology Depart-
ment P.G.LM.E.R.

9013. PROF. VIJAY KUMAR
MALHOTRA: Will the Minister of HEALTH
ANDFAMILY WELFARE bepleasedtostate:

(a) whether the high powered Commit-
tee, consisting of eminent doctors, submit-
ted its report regarding working of the Gas-
troenterology Depariment of Post Graduate
Institute of Medial Education and Research
(PGIMER);

(b) it so, the salient features of the
report,

(c) whether any action has been taken
against the persons found guilty; and

(d)if so, the details thereof andif not, the
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reasons therefor?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) Yes, Sir.

(b) The report of the Committee in-
cludeés the following aspects of the functon-
ing of the Gastroenterology Department of
the Post Graduate Institute of Medical Edu-
cation and Research, Chandigarh:

(i) Training and Teaching programme.
(i) Research.

(iii) Patient Care.
(v) Endoscopic Services.

(v) Relatlonship of Super speciality of
Gastroenteroiogy with other De-
partments of the Institute.

(vi) Inter-departmental relationship.

(c) and (d). The report of the Committee
has been discussed in the Governing Body
ofthe Instituteinits meetingheldon 17.6.1989
and follow up action as per directions given
by the said Body is in progress.

Conveyance Allowance to NDMC
Homeopaths

9014. SHRIGANGA CHARAN LODHI:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the Homeopathic doctors of
N.D.M.C. are allowed to visit patients at
home;

(b) it so, whether the Homeopathic
doctors of N.D.M.C. are getting conveyance
allowancae to visit the patients at home; and

(c) if not, the reasons therefor?
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THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) No, Sir.

(b) Does not arise.

(c) As 9 Homeopathic Doctors have
been sanctioned for 9 N.D.M.C. dispensa-
ries, it is not possible for doctors to visit the
patient at home.

Tenements Under Slum Clearance
Scheme

9015. DR. LAXMINARAYAN PAN-
DEYA: Will the Minister of URBAN DEVEL-
OPMENT be pleased to state:

(a)the number of tenements constructed
in Delhi under slum clearance scheme so
far;

(b) whether Government have decided
to give lease-hold rights to the occupants of
tenements;

(c) whether cost of liquidation was fixed
as twenty times the annual economic rents;

(d) if so, the details of annual economic
rent of these tenements in various localities
in Delhi;

(e) how much amount is supposed to be
deposited by the occupants of these tene-
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ment in various localities in Dethi;

() whether any notice for payments has
been served to these occupants; and

(g) if so, the details of the amount
mentioned in these notices and the basis
thereof?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
20489

(b) Yes, Sir. With the exception of tres-
passers.

(c) to (e). Liquidation cost in respect of
tenements constructed before 1980-81 is
caiculated at 20 times of the economic li-
cence fee and of those reconstructed there-
after is fixed with reference to the cost of
acquisition and development of land, the
cost of construction of the tenements and the
usual over head charges. Colony-wise de-
tails of the liquidation cost are given at State-
ment-l. Colony-wise details of the economic
licence fee is given at Statement-Il.

(f) Notices tor payments are served to
the eligible occupants.

(g) The amount mentioned in the no-
tices comprises the liquidation cost, arrears
of licence fee upto 31.3.1985, individual
plumbing charges and yearly ground rent at
the rate of 2 1/2% of the cost of the land.

STATEMENT-

Colony-wise detalls of the liquidation cost

Sl. No. Name of the Colony Liquidation Cost
1 2 3
I. Tenemets constructed before 1980-81

1. Pant Nagar 8250
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Sl. No. Name of the Colony Liquidation Cost
1 2 3
2. Brahm Puri 7650
3 Reghar Pura 7050
4. Amrit Kaur Puri, Ph-| 6900
5. Rattan Nagar 7350
6. Jhilmil Colony 5700
7. New Moti Nagar, T.C. 7950
8. New Moti Nagar, Ph-| 8250
9. New Moti Nagar, Ph-ll 9300
10. New Mot Nagar, Ph-Ili 11550
1. Ranjeet Nagar, Ph-Ii 12300
12. Ranjeet Nagar Ph-I| 16200
13. Ranjeet Nagar (Sweeper tenements) 11250
14, Mughal (Vasdev Nagar) 8250
15. Nehru Nagar Ph-| 7650
16. Nehru Nagar Ph-lI 8100
17. Inder Lok Ph-I 29700
18, Swamy Dayandand Colony 14550
19. Bagh Amba 13950
20. Kalkaiji 25650
21. M.S. Road 36000
22. G.T. Road Shahdra 17100
23. Sangam Park (Sweeper tenements) 18600
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Sl No. Name of the Colony Liquidation Cost
1 2 3
24, M.G. Road (Sweeper tenements) 14850
25. Tilak Nagar (Sweeper tenements) 21150
26. Anata Kidara 10650
27. Chander Shekhar Azad Colony 21900
28. Chauder Shekhar Azad Colony, Bagh Kare Khan 14850
29, Bagh Kare Khan, Swamy Dayanand colony 15000
30. Padam Nagar 9900
31. T.C. Bagh Amba 9900
32. D.A.G. Ph-l (Ajmeri Gate) 29250
33. Katra Sheesh Mahal 28200
34. Guddar Basti 14100
35. Garhi 24400
36. Nehdu Nagar Market Flats 8800
37. Turkman Gate
(a) Ground Floor

Type-A 59900

Type-B 57100

Type-C 57150

(b) First Floor
Type-A 56750
Type-D 66800
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Si. No. Name of the Colony Liquidation Cost
1 2 3
(c) Second Floor
Type-E 53850
Type-F 66800
(d) Third Floor
Type-E 53850
Type-F 63200
Il. Tenements constructed from 1980-81 onwards
1. Sangam Park 41500
2. Raghubir Nagar 51500
3. M.S. Road 29800
4, Sarai Rohilla 38400
5. N.G. Road near Shivaji Colony 54400
6. Ajmeri Gate 37200
7. Jahangir Puri 37600
8. Katra Nabi Karim Pahar Ganj 41800]
9. Garhi Block ‘C’ 32200
10. Sarai Basti 55200
11. Tilak Vihar 45000
12. Panjeet Nagar, A. Block Phase-Il 41800
13. Rajabir Nagar Sec. B& 38700
C NG Road
14, Madi Pur 29700
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STATEMENT-II
SlI. No. Name of the Colony Ecoomic Licence Fee
1 2 3
1. Pant Nagar 412.50
2. Brahm Puri 382.50
3. Reghar pura 352.50
4. Amrit Kaur Puri, Phase-! 345.00
5. Rattan Nagar 367.50
6. Jhilmil Colony 285.00
7. New Moti Nagar, T.C. 397.50
8. New Moti Nagar, Phase-I 412.50
9. New Moti Nagar, Phase-l| 465.00
10. Naw Moti agar, Phase-lil 577.50
11. Ranjeet Nagar, Phase-| 615.00
12. Ranjeet Nagar, Phase-li 810.00
13. Ranjeet Nagar (Sweeper tenements) 562.50
14. Andha Mughal (Vasdev Nagar) 367.50
15. Nehru Nagar, Phase-| 337.50
16. Nehru Nagar, Phase-li 360.00
17. Inder Lok Phase-| 1440.00
18. Swamy Dayanand Colony 682.50
19. Bagh Amba 652.50
20. Kalkaji 1237.50
21, M.S. Road 1755.00
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Sl. No. Name of the Colony Ecoomic Licence Fee
1 2 3
22. G,.T. Road, Shahdara 810.00
23. Sangam Park (Sweeoer tenements) 885.00
24, N G. Road (Seweper tenements) 697.50
25. Tilak Nagar (Sweeper tenements) 1012.50
26. Ahata Kidara 487.50
27. Chander Shekhar Azad Colony 1050.00
28. Chander Shekhar Azad Colony, Bagh Kare Khan 697.50
29. Bagh Kare Khan, Swamy Dayanand colony 705 00
30. Padam Nagar 450.00
31. T.C. Bagh Amba 450.00
32. D.A.G. Phase-l (Ajmer Gate) 1417 50
33. Katra Sheesh Mahal 1365.00
34. Guddar Basti 660.00
35. Garhi 1175.00
36. Nehru Nagar Market Flats 392.40
37. Trukman Gate
(a) Ground Floor Type- A 2899.20
Type-B 2763.45
Type-C 2776.87
(b) First Floor Type-A 2880.67
Type-d 3382.95
(c) Second Fioor Type-E 2736.00
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Sl. No. Name of the Colony Ecoomic Licence Fee
1 2 3
Type-F 3383.00
(d) Third Floor Type-E 2736.03
Type-F 3201.90

Bonded Labour

9016. SHRI DHARMESH PRASAD
VARMA: Will the Minister of LABOUR be
pleased to state:

(a) whether it is a fact that bonded
labourers are exported to the foreign coun-
tries;

(b) if so, the details thereof; and

(c) the action Government propose to
take to prevent the export of these labour-
ers?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) No, Sir.

(b) and (c). Does not arise.

Hike in Cost of Construction in Urban
Areas

9017. SHRI DHARMESH PRASAD
VARMA: Wil the Minister of URBAN DE-
VELOPMENT be pleased to state:

(a) the percentage increase in the last
five years in respect of the cost of construc-
tion of houses in urban areas, particularly in
metropolitan cities;

(b) the rate of increase in the last two
years;

(c)thecauses identified forthe increase;
and

(d) the steps taken or proposed to be
taken by Government to reduce the cost so
as to help the low income group and weaker
sections of society?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
The percentage increase in Building cost
index of houses in urban areas including
metropolitan cities ranges from 20.65 to
67.65.

(b) The percentage increase during the
last two years, i.e. 1987-89 varieties from
5.2. 10 30.0.

(c) The causes attributable to the rise in
cost of construction are increase ir. prices of
building materials like cement, steel, imber,
increase in wages and transportation cost
and general rise in building activity

(d) With a view to reducing the cost of
construction, the Central Government has
been advocating adoption of innovative tech-
nology and use of low cost building materials
and components manufactured by using
locally available raw materials including
agricultural and industrial wastes. The CBRI,
structural Engineering Research Centre,
CSIR Laboratcries under the Department of
Scientific and Industrial Research and sev-
eralother institutions are actively engaged in
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research on low cost housing. R&D efforts
covers aspects like low cost/alternate build-
ing materials and components, technology
option of housing for low income settlements
in rural areas, economical foundations, fire
safety and thermal comfort, buildings in dis-
aster prone areas etc. Research studies on
various aspects of low cost housing are also
funded by the Central Government.

HUDCO is also encouraging the build-
ing material manufacturing units for produc-
tion of low cost building materials by contrib-
uting to their equity capital.

Non-availability of Medicines in CGHS
Dispensaries

9018. SHRI DHARMESH PRASAD
VARMA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Government are aware that
medicines prescribed by the CGHS doctors
as well as specialists are not available gen-
erally in the CGHS dispensaries;

(b) if so, the details thereof and the
reasons therefor: and

(c) the steps Government propose to
take for supplying the medicines to the pa-
tients at the time they need?

THE MINISTER OF EMERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) to (c). All medi-
cines Included in the formulary are by and
large available in the CGHS dispensaries
and are being supplied to the beneficiaries.
In the event of non-availability of any medi-
cine, the same is indented from local chemist
and supplied to the beneficiaries. In emer-
gent cases, authority slip is also givento the
beneficiaries to procure the madicine from
Super Bazar without any payment.
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Minimum Wages for Agriculture Labour
and Consumer Price Index

9019. SHR! DHARMESH PRASAD
VARMA: Will the Minister of LABOUR be
pleased to state:

(a) whether minimum wages for agri-
cultural labor are in consonance with the
consumer price index in the country;

(b) if so, the details thereof; and

(c) if not, the reasons therefor and the
steps Government propose to take in this
regard?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) and (b). The State Government have
been periodically revising the minimumrates
of wages in response to rise in Consumer
Price Index Number. Many States have also
provided for Variable Dearness Allowance
linked to Consumer Price Index.

(c) Does not arise.

Repairing of Roads in Delhi

9020. SHRI MADAN LAL KHUR-
ANA:
SHRI RAM SAGAR
(Saidpur):

Will the Minister of URBAN
DEVELOPMENT be pleased o state:

(a) whether the material used in road
repairs, repairs of berms, footpaths etc. in
the capital is reportedly of a very poor qual-
ity;

(b) if so, the details of steps taken to
preventthe wasteful expenditure on repeated
repairs and improve the quality of roads in
Delhi; and
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(c) the number of roads and wastebins
which were taken up for repair repsatedly
during the last three years in Delhi?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
to (c). The M.C.D., N.D.M.C. , Cantonment
Board and the D.D.A. have reported that
they use standard material for repair of roads
as per specifications approved by the
C.P.W.D., repairs are carried out as per
maintenance plans prepared on the basis of
approved yardsticks for different categories
of roads/foot-paths and that no repeated
repairs of roads and wastebinds have been
done during the last three years.

[ Translation)

Assistance to Voluntary Organisations
for Rehabillitation of Drug Adicts

9021. SHRI HARI BHAU SHANKAR
MAHALE: Willthe Minister of WELFARE be
pleased to state:

(a) whether Government provide grants
to the voluntary organisations for the treat-
ment and rehabilitation of drug-addicts;

(b) if so, the details of such organisa-
tions, State-wise;

(c) the details of funds provided to these
organisations and proportion thereof;

(d) whether Government are aware
about the malfunctioning of these organisa-
tions;

(e) if so, the number of such organisa-
tions against whom complaints have been
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received; and

(f) whether Government have investi-
gated these complaints; if so, the action
taken thereon?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) Yes, Sir.

(b) and (c). Under the Central Scheme
of Assistance to Voluntary Organisations for
Prohibition and Drug Abuse Prevention, Gowt.
of India provides Grant-in-Aid covering 90
per cent of the total expenditure to voluntary
organisations, for providing services incoun-
selling, de-addiction and after-care of the
drug addicts. Grants are also given for
awareness education and publicity, and for
construction of buildings, purchase of ve-
hicles, etc. In case of construction, grants to
the tune of 50 per cent of the cost, or Rs. 5
lakhs whichever is less, are admissible to
voluntary organisations.

A statement giving details of the funds
provided to organisations statewise is en-
closed.

(d) to (f). The performances of the or-
ganisations are regularly monitored. How-
ever, either on receipt of complaints or on
account of knowledge obtained regarding
malfunctioning of centres after due inquiry
etc., action is taken in consultation with the
State Government/Union Territory Admini-
stration.

So, far, four Counselling Centres of the
voluntary organisations for counselling and
treatment of drug addicts have been closed
down.
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Timings of CGHS Dispensaries

9022. SHRI HARI BHAU SHANKAR
MAHALE: Wilithe Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the C.G.H.S. beneficiaries
find the present one shift timing of CGHS
dispensaries most inconvenient;

(b) if so, whether it is proposed to revert
to old system of opening CGHS dispensa-
ries in morning and evening;

(c) whether Government also propose
to open CGHS dispensaries on closed holi-
days as well; and

(d) if not, the reasons therefor?

THE MINISTRY OF ENERGY AND
MINISTER OF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) The present sys-
tem was introduced in CGHS on the recom-
mendations of the CGHS Advisory Commit-
tee. Out of 81 dispensaries in Delhi 11 are
providing full range of medical services inthe
evening also. Limited medical services by
deployment of skeleton staff is available in
all other dispensaries.

(b) No such proposal is under consid-
eration.

(c) and (d). No proposal to open CGHS
dispensaries on closed holidays is under
consideratino. However, CGHS beneficiar-
ies can avail emergency medical services
from functioning dispensaries on closed
holidays.

Regional Cancer Centres in Maharasgh-
tra

9023. SHRI HARI BHAN SHANKAR
MAHALE: Willthe Minister of HEALTH AND
FAMILY WELFARE be pleased to state:
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(a) the district-wise number of regional
cancer treatment centres in Maharashtra;

(b) the details of the diagnostic and
treatemet equipments provided in the
centres; and

(c) the details of the operations con-
ducted in each of the centres during the last
two years?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) One—Tata Me-
morial Hospital and Cancer Research Insti-
tute Bombay.

(b) The Institute is provided with all
kinds of modern disgnostic and treatment
equipments including Cobait Therapy Unit,
Linear Accelerator, C.T. Scanner, Brachyth-
erapy, X-Ray Unit, Anaesthesia Equipments,
Laboratory Services and other medical and
Surgical Equipments.

(c) 6347 major operations and 13697
minor operations were conducted during the
year, 1988-89 and 7877 major operations
and 14063 minor operations were conducted
during the year, 1989-90.

[English)
Transfer of Ownership Rights

9024. SHRI MADHAVRAQC SCINDIA:
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether the question of transfer of
ownership rights to the holders of power of
attorney in Delhi has been under considera-
tion; and

(b) if so, the decision, if any, taken in this
regard in respect of lands (i) where the
power of attorney has been granted by one
who himself has full right of ownership and
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(ii) where such power has been granted by
one who has rights only as a lessee or sub-
lessee of land?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
and (b). The Delhi Development Authority
had announced a scheme of regularisation
of such transactions some time back. This
scheme was operative for the period May
1989 to March 1930. It was applicable to
residential properties only and was meantto
cover cases where the device of General
Power of Attorney had been used to transfer
ownership.

Norms for Compensation to Farmers

9025. SHRI MADHAVRAO SCINDIA:
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether Government have reviewed
the criteria and norms for compensation to
be paid for agriculturalland acquired in Delhi;
and

(b) if so, the existing norms and modifi-
cations sought to be made therein?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
and (b). Compensation is paid in accor-
dance with the provisions of the Land Acqui-
sition Act, 1894, as amended {rom time to
time. Delhi Administration have, however,
recently fixed the following minimum prices
for agricultural land:—

(i) Rs. 1.5 lakhs per acre for lands
situated in the river bed between
the forward bounds.

(i) Rs. 4.65 lakhs per acre for all other
agricultural lands.

These minimum prices are effectivefrom
27.4.90 and will be taken into consideration
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by the Land Acquisition Collector for pay-
ment of compensation and would apply in all
cases where land has been notified under
Section 4 of the Land Acquisition Act. For
land notified under Section 4 in previous
years, the minimum price would be arrived at
by discounting the 1990 prices by 15% per
annum. This minimum price would not apply
to cases where awards have already been
announced. In addition, to this minimum
price, land owner would also be entitled to
30% solatium and other benefits provided
for in the Act.

Progress of N.C.R. Plan implementation

SHRI MADHAVRAQ SCIN-
DIA:

SHRI UTTAM RATHOD:

SHRI BANWARI LAL PURO-
HIT:

9026.

Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whetherthe allocation of funds inthe
Central as well as State sector in the Sev-
enth Plan for implementation of the National
Capital Region Plan was as per the propos-
als of the National Capital Region Board;

(b) if so, the allocation as proposed by
the NCR Board; the funds actuaily made
available andthe amount spentbythe Centre
and the States concerned;

(c) the Central and States allocation for
the first year of the Eighth Plan as againstthe
proposal of the NCR Board;

(d) whether the progress of NCR Plan
has been achieved so far according to tar-
gets laid down; and

(e) if not, the details of the shortfall, the
reasons therefor and the corrective steps
being taken to ensure the pace of the prog-
ress as per targets laid down?
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THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
to (e). The NCR Planning Board had pro-
posed an outlay of Rs. 867 crores (Rs. 467
crores in the Central; Sector and Rs. 400
crores in the State Sector) during the Sev-
enth Plan period. However, only Rs. 65
crores (Rs. 35 crores in the Central Sector
and Rs. 30 crores in the State Sector) was
actually provided in the 7th Plan. As against
this, the expenditure has exceeded Rs. 79
crores (including release of Rs. 34.62 crores
by the Centre). The expenditure incurred by
the State Governments and theirimplement-
ing agencies stood at Rs. 44.75 crores as on
31st December, 1989 upto which date the
figures are presently available.

For the 8th Plan period, NCR Planning
Board has prepared an Investment Plan of
Rs. 2900 crores (Rs. 1750 crores in the
Central Sector and Rs. 1150 crores in the
State Sector). Allocations have been final-
ised only for the firstyear(1990-91) of the 8th
Plan period and Rs. 10 crores have been
provided for the first year of the 8th Plan.
Figures in the State Sector have not been
received.

[ Translation)

Accupuncture for Treatment of Myopa-
thy

9027. SHRI SHEO SHARAN VERMA:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government propose to
introduce Accupuncture method of treatment
for cure of myopathy;

(b) if so, the time by which this facility
would be made available; and

(c) i not, the reasons thereof?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) to (c). As Accu-
puncture has not been found useful in Mysthe-
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nia and other disorders of Neuro Muscular
Transmission, there is no proposal to intro-
duce Accupuncture as a method of treat-
ment in Myopathy.

Request from Malaysia for Recruitment
of Doctors

9028. SHRI SHEO SHARAN VERMA:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government have received
any request from Government of Malaysia
for recruitment of doctors and medical spe-
cialists;

(b) if so, the number of doctors and
medical specialists proposed to be rent to
Malaysia; and

(c) the criteria fixed for their appoint-
ment?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) Yes, Sir.

(b) and (c). The Malasian Government
has requested for 99 doctors and medical
specialists. Their request is being examined
and the selection will be on the basis of
qualification and experience in the respec-
tive fields of specialisation and relative merit.
While making selection, Government poli-
cies of the foreign assignment would also be
kept in mind.

[English)
Filling up of Vacant Posts
9029. SHRIJAGANATH SINGH:
SHRI SUKHENDRA
SINGH:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:
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(a) the number of senior posts vacant in
his Ministry;

(b) the period since when these are
vacant; and

(c) the reasons for notfilling these posts
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till date and when these vacancies are likely
to be filled?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) to (c). The follow-
ing 4 senior posts are vacant in the Ministry
of Héalth and Family Welfare:

(1) Deputy Adviser (Unani) {Rs. 3000-5000)
(2) Director (Evaluation) (Rs. 4500-5700)
(3) Joint Director (Rs. 3700-5000)
(4) Programme Officer (AV) (Rs. 3700-5C00)
Name of the Post Date from which vacant
(1) Deputy Adviser (unani) 22.2.1985
(2) Director (Evaluation) 27.1.1988
(3) Joint Director 1.4.1990

(4) Programme Officer (AV)

31.1.1990
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[ Translation)
inspection of Electropathy Institutions

9030. SHRIJAGANNATH S!NGH: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the electropathy committee
had gone for inspection of the electropathy
institutions of Mathura and Agra on 25th
April, 1990;

(b) the number of institutions inspected
earlier by this Committee;

(c) the names of the members who
participated in the inspection of the institu-
tions; and

(d) the reasons for the delay in submis-
sion of the committees report?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) Yes, Sir

(b) Two institutions were inspected by
the Committee earlier.

(c) The Institutes at Agra and Mathura
were inspected by the following members:—

(1) Dr.S.D. Sharma, DDG, D.G.H.S.

(2) Dr. P.K. Gupta, DCI, D.G.H.S.

(3) Dr. D.P. Rastogi, Director, CCRH.

(d) The reasons for the delay in submis-
sion for the report are that it had to make site
visits and also get opinion of practitioners of

Electropathy. This has since been done and
the Report is likely to be submitted soon.
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Nursing Home Faciiity in Safdarjung
Hospital

9031. SHRISUKHENDRA SINGH: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the number of nursing homes in
Safdarjung Hospital;

(b) whether Government propose to set
up a medical college in Safdarjung Hospital;

(c) i so, the action taken thereon; and

(d) by what time the sanction is likely to
be granted by his Ministry to this effect?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) There is no Nurs-
ing Home in Safdarjung Hospital.

(b) No, Sir.
(c) and (d). Do not arise.
[English)
Meeting of indo-Bangladesh Joint
Rivers Commission

9032. SHRIP. NARSA REDDY:
SHRI PRAKASH KOKO

BRAHMBHATT:

Will the Minister of WATER RE-
SOURCES be pleased to state:

(a) whether a meeting of the Indo-
Bangladesh Joint Rivers Commission was
held in Delhi on 18 April, 1990; and

(b) if so, the subjects discussed in the
meeting?
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THE MINISTER OF STATE OF THE
MINISTRY OF WATER RESOURCES
(SHRI MANUBHAI KOTADIA): (a) Yes, Sir.

(b) Discussions were held on finalisa-
tion of the Task Force report on Flood Man-
agement and Waterflows set up in Septem-
ber, 1988 and sharing of common rivers with
particular reference to needs on Ganga and
Tista.

Nationalisation of Sick Textile Mills

9033. SHRI BALASAHEB VIKHE PA-
TIL: Wilithe Ministerof TEXTILES be pleased
to state:

(a) whether Government of Maharash-
tra have requested Union Government for
the nationalisation of eight Textile Mills which
have become sick;

(b) if so, when the decision is likely to be
taken thereon; and

(c) whether Government are aware of
the fact that dely in this matter may cause
undue hardship to lakhs of Textile workers?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
Yes, Sir.

(b) and (c). Nationalisation does not
provide a solution to the problem of sick-
ness. However, it can be considered, where
necessary, in case of viable mills. The State
Government therefore, has been advised to
have the viability of these mills examined Ly
the Nodal Agency/BIFR set up for the pur-
pose and to obtain the consent of all con-
cemed partiestothe reliefs and concessions
expected from them in the rehabilitation
packages for the mills which are found vi-
able.
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Survey Regarding Allopathic Doctors

9034. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Union Government have
conducted any survey as to how many Allo-
pathic Doctors are unemployed in the coun-

try;

(b) if so, the details thereof; Statewise
as on 28 February, 1990;

(c)the number of posts thereof vacantin
the Primary Health Centres and in the Rural
areas in the country as on 28 February,
1990; and

(d) the steps taken to provide employ-
ment to such allopathic doctors?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) No, Sir.

(b) As per information available with the
Directorate General of Employment and
Training, the total number of medical gradu-
ats including post-graduates on the Live
Register of employment exchanges as on
31.12.88 is 27.290. It may also be pointed
out that the job seekers registered with the
employment exchanges are not necessarily
unemployed.

(c) As on 31.12.89, out of the total
number of 23,619 sanctioned posts of doc-
tors at the Primary Healthy Centres, 4,132
posts were vacant.

(d) Except for normal expansion activi-
ties of the Central Government and State
Governments Health sectors, there is no
special scheme to absorb the unemployed
doctors in Government.
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Licences to FPI

9035. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of FOOD PROC-
ESSING INDUSTRIES be pleased to state:

(a) whether Government have formu-
lated any guidelines for issuing licences to
the food processing units in the country;

(b) if so, the details thereof; and

(¢) if not, by when, the guidelines are
likely to be formulated?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES {SHRI SHARAD YADAV); (a)to
(c). Most of the food processing industries
are delicensed. However, wherever indus-
tnal licenses are required, guidelines are
notified by the Government from time to
time.

Mahi Water Dispute

9036. SHRIMATI VASUNDHARA
RAJE: Will the Minister of WATER RE-
SOURCES be pleased to state:

(a) whether the Mahi water dispute has
remained unsettled for a long time;

(b) if so, the reasons therefor;

(c) whether Governments of Rajasthan
and Gujarat have been pressing for resolv-
ing the dispute expeditiously; and

(d) if so, the steps taken to resolve the
dispute soon?

THE MINISTER OF STATE OF THE
MINISTRY F WATER RESOURCES (SHRI
MANUBHAI KOTADIA): (a) Matters arising
out of 1966 bilateral agreement between the
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Governments of Gujarat and Rajasthan on
sharing of Mahi waters are pending settle-
ment since 1980.

(b)to (d). The Government of Rajasthan
is pressing for early resolution of the issues.
Two inter-State meetings at Chief Ministers
level were convened by the Centre on
24.12,80 and 6.4.83 and Irrigation Ministers
of the two States also held bilateral discus-
sions on 11.6.84 but consensus could not be
arrived at. Further, efforts to convene inter-
State meeting at Chief Ministers level have
not succeeded. in afresh initiative the issues
have been taken up with the two Chief Min-
isters separately.

Transit Homes

9037. SHRI ANADI CHARAN DAS:

SHRI MANGARAJ MAL-
LIK:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Government are contem-
plating a scheme under which assistance is
rendered to District Headquarter Hospitals
and sub-Divisional Head quarters Hospitals,
through the District Red Cross Branches to
construct Transit Homes to provide free
accommodation for the attendants of the
persons who come for treatments as indoor
patients;

(b) if so, whether Government are aware
that the nesesssity of such Transit Homes in
sub-Divisional Hospitals, particularly feed-
ing the sub-divisions densely populated by
Scheduled Castes Community, is more
because such weaker sections seldom find
any accommodation; and

(c) the details of action taken and
achievements madeftargetted districtwise in
Orissa?
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THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) to (c). The Ministry
of Health and Family Welfare do not have
any scheme under which assistance is ren-
dered to District Headquarter Hospitals and
sub-Divisional Headquarters Hospitals,
through the District Red Cross Branches to
construct Transit Homes to provide free
accommodation for the attendants of the
persons who come for treatments as indoor
patients.

According to the information received
from the Indian Red Cross Society, New
Delhi they also do not have any national
scheme for provision of accommodation to
attendants of the indoor patients in Hospi-
tals. However in Punjab and Haryana and
branches of Red Cross Society in these
States have in some district hospitals set up
facilities to accommodate the attendants of
the indoor patients.

Renovation of P.M. House

9038. PROF. K.V. THOMAS: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether Prime Minister has moved
to the House at Race Course Road;

(b) whether this house has been reno-
vated;

(c) if so, the cost incurred for the same;
and

(d) whether this house will be used as a
permanent house for the future Prime Minis-
ters of the country?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
Yes, Sir.

(b) Yes, Sir.
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(c) Information is being collected and
will be laid on the Table of the House.

(d) To earmark the official Residence of
the Prime Minister of India is under consid-
eration.

indian Chiidren Adopted by Foreign
Parents

9039. PROF. K.V. THOMAS: Will the
Minister of WELFARE be pleased to state:

(a)the numberof Indian children adopted
by the Foreign parents during the last three
years;

(b) whether there is any Government
agency to find out about the welfare of these
adopted children abroad;

(c) whether Government have received
any information that these adopted children
are sold as slaves abroad; and

(d) whether it is also a fact that some
child adoption agencies in India receive huge
amount from abroad for adoption of indian
children by foreigner parents?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) According to information received from
various courts in India, the number of indian
children taken abroad under the authority of
the ccurts for adoption in foreign countries
during the last three years ate:

Year Number of adoption
1987 814
1988 698
1989 813

(b) In accordance with the directions of
the Supreme Courtthe Government of India,
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fromtime to time, send to the Indian Embas-
sies or High Commissions in the country of
the prospective adoptive parent, the names,
addresses and other particulars of such
children taken abroad on adoption, with the
request that the Embassy or High Commis-
sion, as the case may be, may maintain an
unobtrusive watch over the welfare and
progress of such children.

(c) Government have no such informa-
tion.

(d) In their series of judgments in Writ
Petition (CRL) No. 1171/1982 by Shri Laxmi
Kant Pandey, the Supreme Court have di-
rected that the courts should determine the
amounts to be paid by the foreign parents
adopting children to the social or Child Wel-
fare agency. This 1s by way of reimburse-
ment of maintenance expenses. Only such
amount as may be determined by the court
asto be the maintenance expenses shall be
recoverable by the Social or Chief Welfare
agency, from the foreign parents appointed
or the guardian of the child. Surgical and
medical expenses incurred on the child are
also recoverable by the Social or Child
Woeltare Agency against production of Bills
or vouchers. The Supreme Court have also
laid down that the Social or Child Weltare
agency which processes the applicatinon of
a foreigner i1s entitied to recover from the
foreigners, expenses as may be fixed by the
court. This recovery shall not exceed a sum
of Rs. 6,000/-.

Lendi Project of Maharashtra
9040. DR. VENKATESH KABDE: Will
the Minister of WATER RESOURCES be

pleased to state:

(a) the present status of the Lendi Proj-
ect in Maharashtra; and

MAY 16, 1990
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(b) the reasons for delay in completion
of this project?

THE MINISTER OF STATE OF MINIS-
TRY OF WATER RESOURCES (SHRI
MANUBHAI KOTADIA): (a) and (b). The
Government of Maharashtra and Andhra
Pradesh have been advised to prepare a
modified project proposal after reaching an
inter-State agreement regarding utilisation
of water and sharing of the costs.

Allotment of Quarters to C.G.H.S.
Doctors

9041. SHRI SRIKANTHA DATTA
NARASIMHARAJA WADIYAR: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the number ot quarters allotted to
CGHS doctors in Delhi/New Delhi with loca-
tion thereof;

(b) whether the CGHS building as well
as the staff quarters at Daryaganj is in a
dilapidated condition and not being main-
tained regularly;

(c) if so, the reasons therefor; and

(d) the action taken by Government in
this regard?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
278 quarters have been allotted to CGHS
Doctors in Delhi/New Delhi as per statement
enclosed.

(b) No such complaint has been re-
ceived.

(c) and (d). In view of (b) above, ques-
tion does not arise.
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Finalisation of Second Master Plan for
Dethi

9042. SHRI SRIKANTHA DATTA
NARASIMHA RAJA WA-
DIYAR:
SHRI YASHWANTRAO PA-
TIL:

Willthe Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) the reasons for the delay in the
finalisation of the second Master Plan for
Delhi;

(b) the date by which the second Master
Plan is expected to be ready; and

(c) the steps being taken to expedite the
process?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
to (c). Comprehensive modifications were
required to be made in the Master Plan of
Delhi which had been enforced in 1962. This
exercise included, inter-alia, issue of public
notice inviting objections/suggestions to the
draft modifications formulated by DDA with a
perspective upto the year 2001; considera-
tion of the suggestions/objections received;
interaction with experts, various interest
groups and bodies like Delhi Urban Art
Commission, etc. The modification propos-
als as finalised in the light of the above are
presently under active consideration of the
Government for according formal approval.

Scrapping of Urban Land Ceiling Act

9043. SHRI H.C. SRIKANTAIAH: Will
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) how many acres of land acquired
under Urban Land Ceiling Act, 1976 in Kar-
nataka since the Act came into force;
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(b) whather the said Act is not effective
in meeting the local needs; if so, the reasons
thereof;

(c) whether the Karnataka Government
had suggested to Union Government for
scrapping of the above Act; and

(d) if so, the action taken by Govern-
ment in this regard?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
According to information received from the
Government of Karnataka, 1942.8 acres of
land have been acquired under the Act upto
December 1989.

(b) Nothing to this effect has been
brought to the notice of the Central Govern-
ment.

(c) No Sir.
(d) Does not arise.
FCl Godowns in Punjab

9045. SHRI KIRPAL SINGH: Will the
Minister of FOOD AND CIVIL SUPPLIES be

pleased to state:

(a) whether the Food Corporation of
India entered into contract in 1980 with cer-
tain contractors for the construction of 20000
M.T. godowns in Tarntaran (Amritsar);

(b) if so, the amount of cement supplied
by Punjab Government to these contractors
vis-a-vis quantity recommended by F.C.1.,

(c) whether less supply of cement re-
sulted in late construction of the godowns;

(d) whether it is also a fact that these
contractors have spent lakhs of rupees but
so far F.C.l. have not taken these godowns
from these persons on hire basis; and
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(e) if so, the steps taken in this regard?

THE MINISTER OF FOOD AND CIVIL
SUPPLIES (SHRINATHU RAM MIRDHA):
(a) Yes, Sir. Food Corporation of India had
enteredinto and agreement inJuly 1980 with
M/s Gurdial Singh & Co-owners for the
constructions of 20,000 M.T. godowns in
Tarantaran (Amritsar).

(b) and (c). The Food Corporation had
recommended 1200 MT of cement for the
said construction work. The actual quantity
supplied by Punjab Government to the said
party for these godowns is not available with
the Corporation.

(d) and (e). According to the agreement
entered into by the Corporation in July, 1980
, the party was to complete the godowns
within seven months. They could not com-
plete the godowns even during the exten-
sions allowed from time to time till 31st
March, 1984. Hence the godowns were not
taken over by FCI.

[ Translation)

Welfare of Orphans

9046. PROF. RASA SINGH RAWAT:
Will the Minister of MINISTER OF WEL-
FARE be pleased to state:

(a) the district-wise details of organisa-
tions engaged in the welfare of orphans in
Rajasthan and whether all these societies
and organisations are duly elected and reg-
istered:

(b) the number of male and female
children looked after by these organisations,
organisation-wise:

(c) the services provided by these or-
ganisations for the welfare phans and for-
lorne children;
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(d) the percentage of financial assis-
tance provided by Government to these
organisations, annually;

() whether some cases of misuse of
money and forced labour from these chil-
dren by some organisations have come to
the notice of Government; and

(f) if so, the action taken in this regard?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) to (f). The information is being collected
and will be laid on the table of the House.

[English}
indian Labour Conference

9047. SHRI Y.S RAJASEKHAR
REDDY: Will the Minister of LABOUR be
pleased to state:

(a) whether any discordant notes on
new labour law—Ilabour participation in
management, were sounded at the discus-
sions inthe Indian Labour Conference on 21
April, 1990;

(b) if so, the details thereof; and

(c) when a legislation in this regard is
likely to be introduced?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) and (b). The representatives of workers
felt that at the Board level, workers' repre-
sentatives should be 50% ofthetotal strength
of the Board. The representatives of employ-
ers recommended that to begin with, repre-
sentation of workers on the board should be
confined to only one representatives each of
‘workmen’ and workers other than ‘work-
men’. The State Ministers were of the view
that this should be confined 1o 25%.
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(c) A suitable legislation inthis regard is
under consideration of the Government.

Allotment of Government Quarters on
Medial Grounds

9048. SHRI R.L.P. VERMA: Will the
Minister of URBAN DEVELOPMENT be

pleased to state:

(a) the coiony-wise vacancy of Type-li
Government Quarters in Delhi;

(b) how many quarters have been allot-
ted to Government servants on Medical and
other grounds out of turn during last three
years; and

(c) the date upto which the allotments
have been covered?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
to (¢). The information is being collected and
will be laid on the Table of the Sabha.

Family Pension to the Employees of
Delhi Cloth Mill, Delhi

9049. SHRI ISHWAR CHAUDHARY:
Will the Minister of LABOUR be pleased to
state:

(a) the number of workers of Delhi Cloth
Mills, Delhi to be paid family pension under
Provident Fund Scheme, which has been
closed from 1st April, 1989;

(b) the number of workers, who have
been paid this amount as on 31st March,
1990;

(c) the reasons for delay in making
payment of the family pension to the remain-
ing workers even after one year of the clo-

sure of the mill; and
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(d) when the payment is likely to be
made to them?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) The family pension under the Employ-
ees’ Family Pension Scheme is payable only
in the event of death of a member while in
service. In the present case, the workers of
the mill are entitied to retirement-cum-with
drawal benefit. Their total number is 2669.

(b) and (c). According to available infor-
mation, 1740 claims were settled up to
31.3.90 and 615 claims were settled after
31.3.90. 52 claims have been retumed for
rectification of deficiencies inthe claims. The
remaining 262 workers have not so far pre-
ferred their claims.

(d) Alithe remaining claims will be settled
as soon as their claims, complete in all
respect, are received,

[ Translation)

Alternative sites to the Shopkeepers of
Maulana Azad Road Officers’ Hostel,
New Delhi

9050. SHRI ISHWAR CHAUDHARY:
Will the Minister of URBAN DEVELOPMENt
be pleased to state:

(a) whether alternative sites or plots are
being allctted tothe shop keepers of Maulana
Azad Road Officers’ Hostel, New Delhi in
lieu of their shops to be demolished under
India Gate Development Plan;

(b)if so, whether alternative sites/houses
will be equal in commercial value to the
existing shops of these shopkeepers;

(c) the time by which these sites or plots
will be allotted to them; and

(d) whether Government also propose
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to provide any financial assistance to these

shopkeepers?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
No altemative sites/plots have been pro-
posed for allotment to the shopkeepers of
Maulana Azad Road Officers’ Hostel, New
Delhi, who had been allotted shops by the
Ministry of Defence on a licence basis which
expired in December, 1987.

(b) and (c). Does not arise.
(d) There is no such proposal.
[English]
Procurement of Wheat

9051. SHRIK.S RAQ:

SHRIP.NARSAREDDY:

Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state:

(a) whether the quantity of wheat pro-
curement targeted for 1989-90 had fallen
short of;

(b) f so, the quantity targeted and the
quantity actually procured;

(c) the reasons for the shortfali;

(d) the target fixed for wheat procure-
ment forthe 1990-91 marketing season; and

(e) the quantity of wheat likely to be
procured actually during the period?

THE MINISTER OF FOOD AND CIVIL
SUPPLIES (SHRI NATHU RAM MIRDHA):
(a) No, Sir.

(b) Against target of 9 million tonnes,
9004 million tonnes were procured.
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(c) Does not arise.

(d) No target has been fixed. All the
wheat stocks that are offered by the farmers
at the procurement price will be procured.

(e) About 10 million tonnes.
[ Translation)

Working of Pool Officers In Various
Hospitals

9052. SHRIKALPNATH SONKAR: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased 1o state:

(a) whether pool officers working in
various hospitals are selected through
CS.LR.and UP.S.C;

(b) if so, whether pool officers used to
work on the same post till they were ab-
sorbed permanently;

(c) whether pool officers are at present
appointed for two years only;

(d) if so, the reasons therefor; and

(e) the steps being taken by Govern-
ment to regularise the services of doctors
working as pool officers?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) Yes, Sir.

(b) Medical Pool Officers are attached
to hospitals and other medical institutions in
India, and work as pool Officers during the
entire tenure, or till they obtain temporary or
permanent employment in India, whichever
is earlier.

(c) Yes, Sir.

(d) The Pool Scheme was reviewed in
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November, 1989 by a Committee whose
recommendations have been accepted by
the Union Public Service commission and
Council of Scientific and Industrial Research.
As per the accepted recommendations,
medical pool Officers are appointed at pres-
ent for a stipulated period of 2 years only.

(e) Under the Pool Officers Scheme of
Councilof Scientific and Industrial Research,
the question of regularisation of services of
Doctors working as Pool Officers does not
arise,

[English]

Death Due to Monkey Disease in
Karnataka

SHRI V. KRISHNA RAO:
SHRIC.P. MUDALAGIRI-
YAPPA:

9053.

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether it is a fact that Monkey
Disease has taken more than 300 lives for
~ thelastthree years in Uttarakannada, Dukshi-
nakannada and Shimoga districts, Karna-
taka;

(b) whetherthis deadly disease is preva-
lent in the above mentioned districts since
1970;

(c) it so, the steps taken to stop the
spread of this disease;

(d) whether medical scientists and
doctors have succeeded in manufacturing *
“Serum"” which can fight the disease; and

(e) the other measures taken by the
Centre and State totreat and rehabilitate the
victims of this disease in the above districts?
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THEMINISTEROFENERGYANDMINISTERCF

CVILAVIATION(SHRIARIFMOHAMMADKHAN):
(a) Yes, Sir.

(c)(i) The State Gowvt. has formed a
State Level KFD Coordination
Committee under the Chairman-
ship of Director of Health and
F.W. Service comprising of offi-
cers from Forest, Animal Hus-
bandry and health Departments,
Experts from NIV, Pune and
D.G.H.S. meet periodically to
review the epidemic situation and
give suitable suggestions for the
containment measures.

(ii) One Virus Diagnostic Laboratory
under the charge of one Dy. Di-
rector and three KFD field sta-
tions are functioning. These sta-
tions carry out the surveillance
take-up investigations and help
the local health institutions and
Staff under the respective Dis-
trict health and F.W. Officers in
the detection and treatment of
cases and control measures.

(i) Insecticidal spraying where
monkey disease is reported and
intensive health, education are
continued with the help of other
departments, local bodies and
community leaders.

(d) Yes, Sir.

(e) The State Government is taking
adequate measures for treatment of the
victims.

Functioning of C.P.W.D. Enquiry Office
Laxmibal Nagar, New Delhi

9054. SHRI V. KRISHNA RAO: Willthe
Minister of URBAN DEVELOPMENT be
pleased to state:
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(a) the number of complaints registered
and not attended by the C.P.W.D. Enquiry/
Office, Laxmibai Nagar, New Delhi during
the last two years with details, year-wise;

(b) the time by which the complaints are
usually attended;

(c)whether any surprise check hasbeen
conducted to enquire into the causes for not
attending the complaints; and

(d) it so, the details thereof and if not, the
reasons thereof and the action Government
propose to take against the officials respon-
sible for the lapse?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
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As given in the enclosed statement.

(b) Complaints of routine nature are
attended to the same day or the next day.
However, othercomplaints involving replace-
mentof majoritems such as overheadtanks,
jafferies, doors, windows, WC Pans, flush-
ing cisterns, flooring etc., do take more time
and these are attended to after observing
codalformalities and subject to availability of
funds.

(c) and (d). Yes, Sir. Regular visits are
made to the Enquiry Office and complaints
register reviewed periodically to ensure
prompt attention to complaints. Since no
official has been found to be guilty in the
matter, the question of taking any action
against anyone does not arise.
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Sick FPU in the Country
SHRI V. KRISHNA RAO:

SHRIC.P. MUDALAGIRI-
YAPPA:

9055.

Will the Minister of FOOD PROCESS-
ING INDUSTRIES be pleased to state:

(a) the number of sick food processing
units in the country; and

(b) the reasons therefor?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
and (b). Food Processing Industries are in
the organised, unorganised and Coopera-
tive sectors. Information in respect of sick
food processing units is not being main-
tained centrally.

Price Printed on Packaged items

9055. SHRIRAM SAGAR (SAIDPUR):
Will the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state:

(a) whether prices printed on the pack-
aged items are far too excessive andthere is
no relation between the cost of the product
and the price; and

(b) if so, details of steps taken to review
the matter and to fix the margins of profit of
themanufacturers, wholesalers; retailers etc.
to check the rise in price?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI RAM PUJAN PATEL): (a) and (b).
The sale and distribution of the packaged
commodities is governed by the Standards
of Weights and Measures (Packaged Com-
modities Rules, 1977, which are designedto
establish fair trading and price discipline in
respect of commodities sold to consumaers in
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packaged form. The Rules prescribe man-
datory declaration of sale price on th pack-
age in orders to prohibit the retail dealers
from charging more the printed price and to
protect the consumer against arbitrary price
rise effected by the trade without any rela-
tionship to manufacturing cost.

Fixation of prices of the packaged
commodities or the packaged commodities
or the margins of profit of manufacturers,
wholesalers, retailers etc. are outside the
scope of the Rules.

Strike by Medical Students of Guru Teg
Bahadur Hospltal, Delhi

9057. SHRI R.N. RAKESH: Will the
Minister of HEALTH AND FAMILY welfare
be pleased to state:

(a) whether patients faced a great diffi-
culty due to strike of medical students and
employees of Guru Teg Bahadur Hospitalon
18 April, 1990;

(b) if so, the details thereof;

(c) the main grievances of the students;
and

(d) the steps taken by Government in
this regard?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) and (b). The
medical students of University College of
Medical Sciences attached with the Guru
Teg Bahadur Hospital were on strike on
18.4.1990. They blocked all the doors of
OPD, casualty and Wards. They did not
allow the employees of the GTBH and pa-
tients in OPD, Casualty and Wards. As a
result, Casulty and OPD services were dis-
rupted. On great persuation, the work in
Casualty and Emergency were restored af-
ter 1.00 P.M. on the same day. The GTBH
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employees were not on strike on 18th April,
1990.

(c) and (d). The main demand of the
students was the recognition of medical
degrees awarded to the students of Univer-
sity College of Medical Sciences. The
medical degress awarded by the Delhi Uni-
versity to the students of UCMS are recog-
nised medical qualifications for the purposes
of Indian Medical Council Act, 1956. Thereis
no proposal before the the Central Govern-
ment for the withdrawal of recognition of
such degrees. The position was explained to
the students of UCMS and it was also con-
firmed by the Medical Council of India, after
the strike was withdrawn by the students.

Targets for Housing Schemes

9059. SHRI A. CHARLES: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the targets set under various Hous-
ing schemes in different States and Union
Territories during the year 1989-90;
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(b) the extent to which the target has
been achieved by each StateAJnion Terri-
tory; and

(c) whetherthe performancebythe State
and Union Territory Governments in the
housing sector is satisfactory keeping in
view the targets set for the Seventh Five
Year Plan?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN ): (a)
and (b). Statement | to indicating targets
fixed under the 20-Point Programme and
achievements made by the States/Union
Territorias under the various housing
schemes during the year 1989-90 (1.4.89 to
28.2.90) are annexed.

(c) Yes. Targets under 20 Point Pro-
gramme have been achieved substantially
and performance is satisfactory. Details of
targets and achievements under the various
housing schemes during the Seventh Five
year Plan are as under.—

{in lakhs)

(as on 28.2.1990)

(a) Provision of hose-sites (families)
(b) Construction Assistance (families)
(c) Indira Awas Yojana (dwelling units)
(d) E.W.S. Housing (dwelling units)

(@) L.IL.G. Housing (dwelling Units)

Target Achievement

28.99 4233

22.88 21.11
7.60 6.26
7.75 6.85
1.30 1.46
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Export of Colr Products

9060. SHRI A. CHARLES: Will the
Minister of TEXTILES be pleased to state:

(a) the total quantity and value of coir
products exported during the last threeyears,

year-wise;

(b) the targets set for coir export for the

MAY 16, 1990
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current year; and

(c) the steps, if any, being taken by the
Government 1o increase export of coir?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
The exports of coir and coir products during
the last three years have been as under:-

Quantity Value
Year (Tonnes) (Rs. Crores)
1987-88 25148 32.20
1988-89 24979 33.32
1989-90 27246 39.59
(Provisional) (Provisional)

Source: Coir Board

(b) Atarget of Rs. 45 crores has been
fixed for coir export during the year 1990-91.

(c) The various steps taken to boost coir
exports from India include sending trade
delegations, conducting market studies and
market research, releasing advertisements
in foreign trade magazines and distribution
of publicity material, participation in fairs in
major markets, quality improvement of coir
products, thrust on more value added prod-
ucts and nationalisation of Minimum Export
Prices.

Project cost of Pepsi Food
9061. CH. RAM PRAKASH: Will the

Minister of FOOD PROCESSING INDUS-
TRIES be pleased to state:

(a) whether Pepsi Food’s Potato and
Grain Processing unitcostis Rs. 18.5 crores

whereas a slightly larger capacity plant of
Jagatijit Industries set up 4 months earlier
has cost of Rs. 4.9 crores:

(b} the reasons for such a large differ-
ence; and

(c) whether any inquiry is proposed to
be held in this regard, if so, the details?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
and (b). According to the information fur-
nished by M/s. Pepsi Foods Private Limited,
their potato and grains processing unit cost
is Rs. 18.42 crores. In the case of Jagatjit
Industries, Noida Piant, the total project cost
has been indicated as Rs. 4.93 crores.
Government would try to ascertain from the
two companies the break-up of the cost of
various components of the two projects and
to the extent the information is available it will
be placed on the Table of the House.
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(c) No such decision has been taken by
Government.

Vaccination Targets in Orissa

9062. SHRI MANGARAJ MALLIK:

SHRI ANADI CHARAN DAS:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Government have achieved
the measles vaccination targets in Orissa till
the end of last financial year:

(b) i so, the details of targets pre-
scribed and achieved; district-wise in Orissa
and if not, the reasons therefor;

(c) the action taken/proposed to be
taken to make available measles vaccina-
tion facilities in rural Orissa; and

(d) the names of urban siums in Orissa
where health posts are set up/proposed to
be set up for the purpose.

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a)to (d). Information
is awaited from the State Government.

WHO Quiz about use of Fluoride

9063. SHRISANAT KUMAR MANDAL.:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the attention of Govern-
ment has been drawn to a WHO quiz which
informs children that additional fluoride is
good for teeth;

(b) if so, whather this is appropriate in
India also when already fluoride content in
drinking water is in excess;

VAISAKHA 26, 1912 (SAKA)
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(c) whether the excess fluoride is the
cause of a number of health problem; and

(d) if so, the reaction of Government
thereon and the steps taken in this regard?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a)to(d). Information
is being collected and will be laid onthe table
of the Sabha.

Posts of Dental Surgenons in Delhi
Hospitals

9064. SHRISANAT KUMAR MANDAL.:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the number of posts of Dental Sur-
geons both Junior and Senior in the various
Central Covernment Hospitals in Delhi;

(b) whether these Doctors are liable to
be transferred from one Hospital to another;

(c) if so, whether any period of stay for
such doctors in one Hospital has been fixed;
if so, the details thereof; and

(d). the number of these Dental Sur-
geons who have stayed in one Hospital for
more than 5 years and the reasons for their
continued stay?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) A statement is
given below.

(b) Yes, Sir.

(c) No, Sir.

(d) 4 Dental doctors in Dr. Ram Ma-
nohar Lohia Hospital and one Lecturer in
Dentistry in Lady Hardinge Medical College
are staying in their respective hospnal for
more than 5 years. Government will evoke
norms for the posting of Dental Surgeons.
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Action Plan Regarding Alienation of
Tribals Land

9065. SHRISANAT KUMAR MANDAL.:
Will the Minister of WELFARE be pleased to
state:

(a) whether Government contemplate
to prepare an action plan regarding aliena-
tion of tribal land;

(b) it so, broad features thereof; and

(c) when it will be implemented and how
far it will prevent the land alienation of Tribals?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) to (c). The Government is fully seized of
the problem of land alienation among the
Scheduled Tribes. States have been laws, to
plug the loopholes with a view to check
further alienation of tribal land. They have
aiso been asked to expedite physical resto-
ration of the alienated land to the Scheduled
Tribes. Government is also proposing to
bring 55 land laws in the Ninth Schedule of
the Constitution. Special staff have been
posted in some States for detection of such
cases. Revenue Officers have been empow-
ered to institute proceedings suo-moto for
detection and restoration of alienated land.

Quality of Sera and Vaccines Pur-
chased for Immunisation Programme

9066. SHRIPARASRAMBHARDWAJ:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the names of Sera and Vaccines
being purchased by Government for Immu-
nisation Programme;

(o) whether Sera and Vaccines pur-
chased by Government are of prescribed
and standard quality;
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(c) i not, whether Government are
purchasing these vacines after quality test;

(d) whether Antigens, Serums and
Vaccines loose potency during transport and
delivery;

(e) the number of batches of each of
these Sera and Vaccines tested during the
lastthree years and how many were found to
be of sub-standard quality; and

() the names of manufacturers from
whom each Sera and Vassines was pur-
chased during last three years and what was
the criteria under which each order was

placed?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) Under the Immu-
nization Programme Govemmentpurchases
the following six vaccines:

()] OPV vaccine

(i) BCG vaccine

(iii) Measles vaccine
(iv) DPT vaccine
(v) DT vaccine

(vij  TT vaccine

(b) and (c). All Sera and Vaccines for
use under the Programme are purchased
after being tested by prescribed laboratory
as notified by Drug Controller of India.

(d) Under proper Cold Chain delivery
system, there is no loss of potency of vac-
cines during transportation.

(e) This informating is being collected.

(f) Names of manufacturers of various
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vaccines purchased during the last three
years are given below.

DPT vaccines from:

(i) Central Research
Kasauli

Institute,

(i) Pasteur Institute of
Coonoor.

India,

(i)  Haffkine Bio-Pharmaceutical
Corporation Ltd., Bombay

(iv) Serum Institute of India, Pune.

(v) M/s. Biological Evans Ltd.,
Hyderabad.

DT vaccine from:

(i) Central Research Institute,
Kasuli.

(i) Pasteur Institute of India,
Coonoor.

(i) Haffkine Bio-Pharmaceutical
Corporation Ltd., Bombay

(iv)  Serum Institute of India, Pune.

TT vaccine from:

(i) Central Research Institute,
Kasauli.

(i)  Pasteur Institute of India,
Coonoor.

(iii) Haffkine Bio-Pharmaceutical
Corporation Ltd., Bombay

(iv) Serum Institute of India, Pune.
(v) Biological Evans Ltd, Hyderabad

(vi) SVI, Patwadnagar.
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BCG vaccine from:

(i) BCG Vaccine Laboratory,
Guindy, Madras

(i) For some quantity procurement
arranged by UNICEF.

Measles vaccine from:

(i) Procurement arranged through
UNCEF upto 1988-89.

(i)  From 1989-90 purchased from
Serum Institute of India, Pune
through DGS & D.

Oral Polio Vaccine (OPV) from:

(i) Gifted by rotary International
and procurement arranged
through UNICEF.

(i) Procurement by M/s. BIBOOL
from Moscow.

(i)  Haffkine Bio-Pharmaceutical
Corporation Ltd., Bombay.

(v)  M/s Rudicura Pharma, Delhi.

The total installed capacity of public
sector manufacturers was first utilised. The
balance quantity is then procured through
DGS &D.

[ Transiation)

Amount Spent to Eradicate Malaria and
Small Pox in Rajasthan

9067. PROF. RASA SINGH RAWAT:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased ‘0 state:

(a) the amount spent under Malaria
Eradication and Small pox eradication pro-
grammes respectively in Rajasthan State
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during last three years;

(b) the district-wise details of officers,
doctors, compounders and other employees
engaged in these eradication programmes;

(c) the district-wise number of patients/
beneficiaries in last three years as a result

thereof; and

(d) the number of training Centres

(NMEP RURAL & URBAN)

VAISAKHA 26, 1912 (SAKA)
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opened for the aforesaid eradication pro-
grammes and the location “ereof?

THE MINISTER OF Ei ERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) Malaria. The
amount spent by Central Government on
National Malaria Eradication Programme in
Rajasthan during the past three years is as
under:-

(Kg. in lakhs)

Year Cash Kind Total
1087-88 79.54 416.31 495.85
1988-89 57.63 104.21 i 161.84
1989-90 48.65 911.98 960.63

SMALL POX. India became Small Pox
free on 5.7.1975 following which Small Pox
has been declared eradicated in April, 1977
by the International Commission. Hence the
question of the amount spent under Small
Pox Eradication in Rajasthan during last
three years does not arise.

(b) and (c). National Malana Eradica-
tion Programme is a Centrally Sponsored
Category—Il Scheme on 50:50 cost sharing
basic and the State Government is respon-
sible for implementation of the Programme
through the existing primary health care in-
frastructure viz. Primary Health Centres, Sub-
Centres and the Staff workinginthem. State-
ment showing lates staff position as per the
approved pattern of modified plan of opera-
tion of NMEP in respect of Rajasthan State
is given below. The main activities of the

programme are residual insecticidal spray
against mosquitees which spread malaria,
casedetection andtreatment of malariacases
through Active and Passive surveillance
mechanisms.

(d) Training in malariology and malaria
entomology and other related aspects of
malaria are imparted at various levels. Dis-
trict level and officers at the zonal and state
levels are trained at the National Institute of
Communicable Diseases, Delhi. The Medi-
cal Officers of Primary Health Centres, Lab
Technicians, MPWS are trained at the office
of the Regional Office of Health & Family
Welfare and State Family Welfare Training
Centres. In Rajasthan State there are two
Family Welfare Training Centres, one at
Jaipur and other at Ajmer where the training
is imparted.
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[English]
Pending Labour Cases

9068. SHRI KAILASH MEGHWAL.: Will
the Minister of LABOUR be pleased to state:

(a) the details of Labour cases pending
in various Labour Courts, High Courts and
Supreme Court, pertaining to the Hindustan

Zinc Limited, Udaipur; and

(b) since whenthese cases are pending
in the various courts and the present postion
of the cases?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) and (b). A statement is given below.
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Greater Gangau Dam

9069. SHRI RAM SAJIWAN: Will the
Minister of WATER RESOURCES be
pleased to state:

(a) the views expressed by Govern-
mentsof Uttar Pradesh and Madhya Pradesh
on the report of National Water Develop-
ment Agency regarding availability of water
in Greater Gangau Dam Project;

(b) whether any time limit is likely to be
tixed for early submission of final report by
the Agency regarding availability of water;

(c) the date on which this matter was
referred to Central Water Commission and
the reasons for non-submission of its report
so far;

(d) the steps proposed to be taken to
sanction this project; and

(e) whetherthis water dispute is likely to
be solved through Central Zonal Council at
the earliest?

THE MINISTER OF STATE OF THE
MINISTRY OF WATER RESOURCES (SHRI
MANUBHAI KOTADIA): (a) Whereas Uttar
Pradesh has indicated that estimate of yield
is acceptable, Madhya Pradesh felt that it is
on the higher side.

(b) Reconciliation of difference of opin-
ion is necassary for finalisation of the report.

(c) National Water Development Agency
sent yield study report to Central Water
Commission in July, 1988. After examina-
tion the Commission has sent observations
to National Water Development Agency for
compliance.

(d) Utilising agreed water availability
State Government has to submit modified
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project report for securing investment clear-
ance.

(e) Findings of deliberation in the Zonal
Council meeting are of advisory and recom-
mendary nature.

[English]

Water and Power Consultancy Services
Limited

9070. SHRIM. M. PALLAM RAJU: Will
the Minister of WATER RESOURCES be
pleased to state:

(a) the objectives of the Water and
Power Consultancy Services (India) Limited
(WAPCOS);

(b) the amount allocated to WAPCOS
during the last three years;

(c) the projects prepared by WAPCOS
during the last three years; and

(d) the projects taken up by WAPCOS
so far?

THE MINISTER OF STATE OF THE
MINISTRYOF WATERRESOURCES (SHRI
MANUBHAIKOTADIA): (a) The main objec-
tive of Water and Power Consultancy Serv-
ices (India) Limited is to provide engineering
and consultancy services for development
of water resources, irrigation and drainage,
electric power, flood control and water sup-
ply projects.

(b) No amount has been allocated by
government of India to the Company during
the last three years. It is a profit making
company and has managed its business
within the resources generated.

(c) and (d). The WAPCOS submitted
217 bids and could secure 84 assignments
out of them during the last 3 years. Inclusive
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of these, the WAPCOS has been able to
secure 221 assignments so far.

Seniority in FCI

9071. PROF. P. J. KURIEN: Will the
Minister of FOOD AND CIVIL SUPPLIES be
pleased to state:

(a) whether FCI, South Zone have the
High Court directions to implement the 16 (3)
ofthe Staff Regulations to govern the senior-
ity of its employees;

(b) if so, whether the direction has been
complied with; and

(c) if not, the reasons therefor?

THE MINISTER OF FOOD AND CIVIL
SUPPLIES (SHRINATHU RAM MIRDHA):
(a)to (c). The Food Corporation of India has
reported that the seniority list of Assistants
Grade —lII (Depot) in their South zone was
revised as per direction of Kerala High Court.

Coverage of Establishment under the
E.P.F. Act

9072. SHRISANTOSH KUMAR GANG-
WAR: Will the Minister of LABOUR be
pleased to state:

(a) whether the employment strength of
20 or more persons is required for three
months continuously for bringing an estab-
lishment under the purview of E.P.F. Act;

(b) if so, whether Government are
aware that establishments in Delhi, employ-
ing 20 persons even for a single day, are
covered under the Act by the Regional Provi-
dent fund Commissioner, Delhi;

(c) if so, the details of such establish-
ments covered under the Act in Delhi during

VAISAKHA 26, 1912 (SAKA)
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the last three years; year-wise; and

(d) if so, the action tak Vproposed to
be taken against the officers . sponsible for
such lapses and it not, the reas .ns therefor?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) The Employees Provident Funds & Misc.
Provisions Act, 1952 does not specify the
period for which 20 or more persons should
have been employed for the purpose of
coverage of an establishment. The cover-
age of an establishment under the Act is,
therefore, determined on the basis of num-
ber of persons employed in the regular
business of the establishment on any day in
the preceding year.

(b) to (d). The required information is
being collected and will be placed on the
table of the Sabha.

[ Translation]
Revival of RBHM Jute Milis, Katihar

9073. SHRI YUVRAJ: Will the Minister
of TEXTILES be pleased to state:

(a) whether Government had sanc-
tioned a project for revival and rehabilitation
of RBHM Jute Mills, Katihar, if so, the details
thereof;

(b) whether as a result of the above
scheme number of workers were to be re-
duced, if so, the details thereof;

(c) whether Government propose to

sanction financial aid for modernisation of
the mill and if not, the reasons therefor; and

(d) the steps proposed to be taken by



495 Written Answers

Government to ensure that all the workers
rendered surplus by the revival and rehabili-
tation schame are taken back in the mill?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAYV): (a) to
(d). A project for revival and rehabilitation of
RBHM Jute Mills at an outlay of Rs. 3.75
crore was sanctioned out of which contribu-
tion of Bihar Government was Rs. 1.50 crore
and that of Central Government was Rs.
2.25 crore. No other scheme for modernisa-
tion is presently under consideration.

After the completion of above scheme
the unit will require lesser labour force. The
workers liable to be rendered surplus are
being paid off full terminal benefits. This
scheme was decided after prolonged nego-
tiations with concerned plant level Trade
Unions keeping in view the long term viability
of the unit.

[English]

Reservation Benefits to SCs/STs Con-
verted to Neo-Buddhism in Maharashtra

9074. SHRI VAMANRAO MAHADIK:
Will the Minister of WELFARE be pleasadto
state:

(a) whether Government have received
any complaint that reservation benefits meant
for SCs/STs in Central services, Central
Welfare measures, Central Financial Assis-
tance in the State of Maharashtra, are being
substantially utilised/cornered by neo-Bud-
dhists;

(b) if so, whether Government propose
to enquire into the complaints; and

(c) the steps Government propose to
protect the legitimate reservation rights of
Scheduled Castes/Scheduled Tribes in the
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State of Maharashtra?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) No such complaints have been received.

(b) and (c). Do not arise.
Ban Orders of Drug Controllers

9075. SHRI NARSINGRAO SURYA-
WANSHI: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Government are aware of
the fact that the strategies adopted by the
multinationals to sidetrack and circumvent
the ban orders of the Drug Controller and the
removal of some of the most needed thirteen
drugs from price control has increased prices
to the needy consumers; and

(b) if so, the precautionary measures
taken by Government to avoid this situation?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) and (b). The
Government have banned 27 categories of
drugs including fixed dose combinations.
There is no question of price increase once
the drugs are banned.

As per information received from De-
partment of Chemicals and Petrochemicals,
Ministry of Petroleum & Chemicals, in the
absence of names of 13 drugs referred to in
the Question, it is not possible to comment
on their removal from the price control. A
Standing Committee under the Chairman-
ship of Secretary, Chemicals & Petrochemi-
cals, has been constituted to look into the
question of inclusion/exclusion of drugs from
price control. All representations regarding
anomalies/discropancies in the list of price
control drugs can be addressedtothe Stand-
ing Committee.
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increase in Cost of Pepsi Food Project

SHRI KHEMCHANDBHAI
SOMABHAI CHAVDA:

SHRI JAI PRAKASH AGAR-
WAL:

SHRI GOVINDA CHANDRA
MUNDA:

9076.

Will the Minister of FOOD PROCESS-
ING INDUSTRIES be pleased to state:

(a) the loans given by industrial Devel-
opment Bank of India and/or other financial
institutions to Punjab Agro-Pepsi joint ven-
ture;

(b) whether the increase in cost of the
project has increased the capacities also;
and

(c) if so, whether Government have
allowed the increase in capacities of produc-
tion of Pepsi Foods?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
IFCI, which is the lead institution, has re-
ported that they have not yet sanctioned any
financial assistance to Pepsi Foods Private
Ltd.

(b) and {c). Government has not al-
lowed any increase in the approved capacity
for the manufacture of the varius items for
which Mis. Pepsi Foods Private Limited have
been oriented a Letter of Intent.

Adherence to Ecological Norms Re-
garding Narmada Dam Project

9077. SHRI G. S. BASAVARAJ: Will
the Minister of WATER RESOURCES be
Pleased to state:

(a) whether Government have to foliow
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ecological norms strictly while taking a final
decision on Narmada Dam Project;

(b) if so, whether these norms have
been laid down by the Worid Bank;

(c) if so, the other suggestions made by
World Bank in this regard;

(d) whether Government have followed
the instructions of World Bank; and

(e) if so, to what extentthese have been
followed?

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a) The major irri-
gation projects including Narmada Sagar
Project are executed only after the project is
cleared from forest and environmental angle
by the Union Ministry of Environment, and
Forests. While according clearance, the
Ministry of Environment and Forests pre-
scribes certain norms and steps to be fol-
lowed by the project implementation authori-
ties to safeguard ecological aspects of the
project affected areas.

(b) to (e). The Narmada Sagar Project
has not been appraised by the World Bank
sofar. However, the ecological requirements
for the project have been prescribed by the
Ministry of Environment and Forests.

Consumption of Psychotropic Drugs in
Delhi

9078. SHRI P. PENCHALAIAH: Will
the Minister of WELFARE be pleased to
state:

(a) whether there is an increase in the
consumption of drugs and Psychotropic
substances in Delhi in recent days;

(b) if so, the details thereof; and
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(c) the steps takento check this danger-
ous trend?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) No information is available.

(b) the question does not arise in view
of (a) above.

(c) Voluntary organisations have set up
23 Centres in Delhi to provide counselling,
deaddiction and after care follow-up serv-
ices to drug addicts. For creating social
awareness amongst the people, brochures
and pamphlets showing the addresses of all
such Centres have been printed and distrib-
uted widely. In addition, press advertise-
ments have also been issued in the national
and regional newspapers alongwith the
addresses of these Centres. Public aware-
ness programmes in schools, colleges and
in the community are regularly taken up
through camps, debates, public meetings,
pantomime shows, street plays etc. to make
the public aware of the ill-effects of the drugs
and drug abuse.

Consumption of Narcotics and Psy-
chotropic Drugs
9079. DR. DEBI PROSAD PAL:
BABA SUCHA SINGH:

Will the Minister of WELFARE be
pleased to state:

(a) whether attention of Government
has been drawn to the news item captioned
“Too soft on drugpushers” appearing in the
“Statesman”, lvew Delhidated 15 April, 1920;

(b) the extent of drug addiction in West
Bengal and Punjab; and

(c) the steps Government propose to
take to curb these major social evils?
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THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) Yes, Sir.

(b) and (c). The information is being
collected and will be laid on the Table of the
House.

[ Translation)
Jute Miil in Bihar

9080. SHRI SUKDEV PASWAN: Will
the Minister of TEXTILES be pleased to
state:

(a) whether Government had approved
the proposal of construction of a jute Mill in
Farbisganj of Bihar in 1974-75;

{b) whetherthe construction work of the
Jute Mill had started;

(c). it not, whether Government pro-
pose to set up the propose jute mill or in the
alternative a rope mill; and

(d) if not, the reasons therefor?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
Industrial Licence was issued to Bihar State
Industrial Development Corporationin 1981.
it expired on 30.6.85.

(b) The Government are not aware of
the commencement of construction.

(c) and (d). No proposalis pending with
the Government.
[English)

Shifting of Machinery
9081. SHRI KASHI RAM RANA: Wiil

the Minister of FOOD AND CIVIL SUPPLIES
be pleased to state:
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(a) whether Union Government have
received an application from Kamrej Vibhag
Khand Mandli for shifting of machinery from
Sidheshvary Khand Mandiof Talaya (Gujarat)
and transfer of licence relating to sugar in-
dustry; and

(b) if so, what action has been taken
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI RAM PUJAN PATEL): (a) and (b).
Yes, Sir. The proposal is under considera-
tion of the Government.

Doctor-Patients Ratio

SHRI KALP NATH RAI:
SHRI S. KRISHNA KUMAR:

9082.

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the number of doctors
produce by the Medical Colleges in the
country is sufficient to meet the country’s
total requirement;

(b) if so, the ratio between doctors and
patients;

(c) whether the ratio of doctors is suf-
ficent to meet the demand of patients; and

(d) if not, the steps taken in this direc-
tions?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a)to(d). Information
is being collected and will be laid on the table
of House.

Pharmacopias of Hospitals in V.M.S.
List of Medical Stores Organisations

9083. DR. BHAGWANDASS RATHOR:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether all the Government Hospi-
tals and institutions are directed to procure
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their requirement of drugs and medicines as
perthe V.M.S. list of Medical Stores Organi-
sations Only;

(b) if so, whether this V.M.S. list in-
cludes the drugs and medicine listed in the
Pharmacopias of the Hospitals of Delhi at-
tached to the Medical Colleges and others;
and

(c) if not, how their actual requirement
of drugs listed in their pharmacopias made
by senior doctors of those hospitals are
catered by the medical stores depots?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) Directorate
General of Health Services (Medical Stores
Organisations) have not issued any direc-
tions to Government Hospitals and Institu-
tions to procure their requirement of drugs
and medicines as per the vocabulary of
Medical Stoye list.

(b) Vocabulary of Medical Store list
does not include all items listed in the Phar-
macopias of the Government Hospitals in
Delhi.

(c) The Medical Stores Organisation
mests the demand of its registered hospitals
and dispensaries and other indentors as
submiitted by them, which constitutes only a
small fraction of the requirements of all the
Government Hospitals and Institutions. The
drugs and Medicines which are not supplied
by Medical Stores Organsation are procured
by Hospitals and Institutions through other
sources like DGS &D, Super Bazar and local
purchase etc.

[ Translation)
Entertainment Account of CWC
9084. SHRI PHOOL CHAND VERMA:
Will the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state:

(a) the amount sanctioned each year
under entertainment account of Central
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Warehousing Corporation, a Government of
India Undertaking;

(b) the amount sanctioned for enter-
tainmentduringthe year 1989-90, the amount
actually spent by the Corporation and the
purpose thereof; and

(c) the details of expenditure being
incurred on entertainment in Headquarters
office in Delhi?

THE MINISTER OF FOOD AND CIVIL
SUPPLIES (SHRINATHU RAM MIRDHA):
(a) Budget provision for entertainment ex-
penditure of the Central Warehousing Cor-
poration forthe last five years was as under:-

Year Amount
(Rs. in lakhs)
1985-86 2.30
1986-87 3.15
1987-88 3.00
1988-89 5.00
1989-90 8.25

(b) The amount sanctioned for enter-
tainment during the year 1989-90 was Rs.
8.25 lakhs. The amount actually spent bythe
Corporation was Rs. 6.16 lakhs from Aprilto
December, 1989.

The above expenditure was mainly or
account of tea/coffee, snacks, lunch/dinner
served by the various field units as well as
Head Office to the depositors and on other
occasions like Annual General Meeting,
Regional Managers' conference, Executive
Engineers’ conference and Warehouse
Managers’ conference.

(¢) The details of the expenditure in-
curred during 1989-90 on entertainment at
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Head Office in Delhi are broadly on account
of:-

(i entertainment of the sharehcid-
ers during the Annual General
Meeting.

(ii) Lunch/dinner hosted by the
Chairman of the Corporation to
the valued depositors.

(i)  Lunch/dinnerhosted bythe Chief
Executive in Regional Managers
and Executive Engineers’ con-
ference.

(v) Working lunch served to the offi-
cers called from the field in peri-
odical meetings of the Regional
Managers, Executive Engineers,
Accounts officers etc.

(v)  Entertainmentofofficers of State
Warehousing Corporations at-
tending various meetings.

[English)
Epidemic in Jhuggl Colonies

9085. SHRIM. V.CHANDRASHEKARA
MURTHY: Willthe Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the attention of the Govern-
ment has been drawn to a news item cap-
tioned “Epidemic in jhuggi colonies feared”
as reported in the Hindustan Times dated
3.5.90;

(b) if so, whether the Delhi Administra-
tion has taken any steps so far to keep
jhuggis clusters etc. away from the water-
borne diseases; and

(c) if so, the details thereof and further
steps proposed to be taken in this regard?



505 Written Answers

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) Yes, Sir.

(b) According to the information re-
ceived from Delhi Administration, a plan of
action for Diarrhoea Management and provi-
sion of primary health care to the slum
dwellers in Delhi has been drawn by adopt-
ing three pronged strategies viz.

(a) gearing up the present health care
delivery system (Reorientation).

(b) Community based (field level or
outreach) mass scale activities such
as social mobilization and delivery
of essential component like health
education, ORT, chlorine tablets,
health care, immunization etc.

(c) strengtheningthelinkages between
the health care infrastructure and
community based actions.

(c) The steps planned for the checking
of water borne diseases are:-

1. Reorientation of present Health
care delivery system.

n

Setting ORT corners in all major
hospitals.

3.  Stocking of ORS packets and
chlorine tablets in clusters/reset-
tlement colonies.

4, Intensification of health educa-
tion through talks, posters, leaf-
lets and handouts.

5. Involving of Anganwadi workers
for awareness campaign on
sanitation.

6. Provision of immunisation and
distribution of ORS and chiorine
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tablets through Mobile Health
Scheme.

7. Setting up of a monitoring Cell-
cum-Control Room at Maulana
Azad Medical College for diar-
rhoea management.

Assistance for Development of Calcutta

SHRI SUDARSAN
RAYCHAUDHURI:
DR. DEBI PROSAD PAL:

9086.

Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether Government are consider-
ing any proposal for granting central finan-
cial assistance for development of Calcutta
in commemaoration of its tri-centenary; and

(b) if so, the details thereof?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
No. Sir.

(b) Doss not arise.
Economic Dependence of Women

9087. SHRIMATI SUMITRA MA-
HAJAN:

SHRIMATI JAYAWANTI
NAVINCHANDRA
MEHTA:

KUMARI UMA BHARATI:

Will the Minister of WELFARE be
pleased to state:

(a) the measures envisaged to elimi-
nate economic dependence of Indian woman:

(b) whether any specific measures have
been taken or are contemplated in this re-
gard for women in tribal areas, scheduled
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castes and in remote hill areas;
(c) i so, the details thereof; and

(d) the concrete achievements made,
State-wise?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) to (d). The information is being collected
and will be laid on the Table of the House.

[ Translation)

Central Assistance to Agro Based
Frult Industry in Maharashtra

9088. SHRI HARIBHAU SH-
ANKAR MAHALE: Will the Minister of
FOOD PROCESSING INDUSTRIES be
pleased to state:

(a) whether Maharashtra had re-
quested financial assistance for the
development of agro-baded fruit indus-
tries; and

(b) if so, the action taken or being
taken in this regard?

THE MINISTER OF TEXTILES
AND MINISTER OF FOOD PROCESS-
ING INDUSTRIES (SHRI SHARAD
YADAV): (a) and (b). The informationis
being collected and will be laid on the
Table of the House.

Labour Ministers Conference
9083. SHRISHEO SHARAN VERMA:
Will the Minister of LABOUR be pleased to

state:

(a) whether Labour Ministers’ Confer-
ence was held in April, 1990;

(b) if so, whether any final decision was
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reached on Labour Acts; and

(c) the time by which the legislation in
this regard is likely to be brought forward?

THE MINISTER OF LABOUR AND
WELFARE (SHR! RAM VILAS PASWAN):
(a) Yes, Sir.

(b) The Labour Ministers’ Conference
recommended amendments to the following
existing legislation:

1. Industrial Disputes Act.

2. Trade Unions Act.

3. Workn:len‘s Compensation Act.

4. Contract Labour Act.

5. Inter State Migrant Workmen's Act,
and suggested introduction of the following

new legislation;

(i)  Bill on Workers Participation in
Management.

(ii) Bill on Construction Workers.
(tii) Bill on Agricultural Workers.

{c) The Labour Ministers’ Conference
makes recommendation to the Government.
These are in turn examined by the Govern-
ment. Therefore, at this stage, the question
of indicating the date by which the legislation
will be brought forward does not arise.

[English)

Recommendations of Wage Board for
Sugar Miil Workers

89090. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of LABOUR be
pleased to state:
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(a) the States which have implemented
the recommendations of the Third Wage
Board for Sugar Mill Workers; and

(b) it 80, the details of the recommenda-
tions implemented?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) and (b). The information is being col-
lected and will be laid on the table of the
House.

Excise Duty on Processed Fruit ltems

SHRI KUSUMA KRISHNA
MURTHY:
SHRIMATI J. JAMUNA:

9091.

Will the Minister of FOOD PROCESS-
ING INDUSTRIES be pleased to state:

(a) whether the fruit processing indus-
try is facing a serious crisis on account of
imposing of excise duty on jams and marma-
lade and processed fruits items and for
removal of 15 per cent cash compensatory
support (CCS) from 40 per cent of the fruit
products exported:

(b) if so, the reasons therefor; and

(c) the steps being taken by the Gov-
ernment to come out of the present crisis?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
and (b). Representations have been re-
ceived against increase in the excise duty,
and reduction in cash compensatory support
in respect of fruit products.

(c) Whenever such representations are
received, they are considered and appropri-
ate action is taken.
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New Proposais to Protect the Rights of
the Children

9092. PROF. K. V. THOMAS: Will the
Minister of WELFARE be pleased to state:

(a) whether Government are consider-
ing to make any new proposal to protect the
rights of the child along the lines of the U. N.
Charter where India is also a signatory; and

(b) whether legislatory measures will
be taken to encourage breath feeding and to
discourage the use of baby foods?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF WOMEN AND CHILD
DEVELOPMENT IN THE MINISTRY OF
WELFARE ( SHRIMATI USHA SINHA): (a)
The International Convention on the Rights
of the Child adopted by the UN General
Assembly on 20 November 1989 is yet to be
ratified by the Government of India.

(b) Yes, Sir. Legislation is proposed for
the protection and promotion of breast feed-
ing.

Demands of C. G. H. S. Doctors

9093. SHRI SRIKANTHA DATTA
NARASIMHA RAJA WADIYAR: Will the
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) whether Union Government Heaith
Service 'A’ group doctors have been de-
manding better service conditions and pro-
motional avenues;

(b) whether Government have from
time to time set up Committees to review
their problems;

(c) if so, the number of Committees set
up by his Ministry inlastthree years to review
the problems of the doctors;
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(d) the recommendations madeby those
committees;

(e) the steps taken to implement these
recommendations; and

(f) the details thereof?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) The doctors
belonging to Central Health Service have
been demanding better service conditions
and promotional avenues.

(b) to (f). An Inter Departmental Com-
mittee was set up in June, 1987 to look into
the career progression and cadre structure
of the Central Health Service, Railway
Medical Service and Medical posts under
the Central Policy Organisations. The Com-
mittee recommended following additional
posts at Senior Administrative Grade level
(Supertime Grade Rs. 5300-6700) for differ-
ent sub-cadres of the Central Health Serv-
ice.

General Duty - 29
Non-Teaching

Specialists - 5
Teaching

Specialists - 10

CHS and other Service Doctors Asso-
ciations were not satisfied with the recom-
mendations of the Committee. In early 1989,
another inter-departmental Committee was
set up to look into the problems of service
debtors and in its report submitted in June,
1989 that Committee had given its recom-
mendations on arouse aspects including pay
scales, promotions, different allowance, etc.
Howaever, the Joint Action Councii of Service
Doctors’ Organisations submitted a Memo-
randum of their demands in April, 1989, It
wasthendecided to take a collective viewon

MAY 18, 1990

Written Answers 512

all the demands including the need for crea-
tion of additional posts in Supertime Grade.

A Memorandum of Settlement was
signed with JACSDO on 21st August, 1989
in which 134 posts have been agreed to be
created forthe Supertime grade of the Central
Health Service as follows:-

General Duty 116

Non-Teaching Specialist
Sub-cadre 8

Teaching Specialist Sub-cadre 8

Public Health 2

The above posts have since been cre-
ated and proposals for filling up these posts
have been sent to the UPSC.

Another Committee has been consti-
tuted in pursuance of Memorandum of Set-
tlement dated 21.8.1989 to look into all
aspects of cateer improvement and cadre
restructuring and to make proposals with a
view to enable service doctors to take their
due place among the best to Group ‘A’
Services of Central Government and to
ensure similarity in career prospects among
the four sub-cadres of the Central Health
Service. The Committee is expected to submit
its report by 30th August. 1990.

[ Trans/ation)

Dams of Uttar Pradesh Pending with
Union Government

9094. SHRI RAJENDRA AGNIHOTRI:
Will the Minister of WATER RESOURCES
be pleased to state the details of dams for
irrigation projects in Lalitpur and Jhansi dis-
tricts of Uttar Pradesh which are pending
with Union Government for approval?
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THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a) Project reports
on Kachnoda Dam in Lalitpur district and
Pathrai Dam in Jhansi district with estimated
cost of Rs. 15.68 crores and Rs. 7.35 crores
respectively envisaging irrigation potential
of 10335 hectares and 2112 hectares have
been received inthe Central Water Commis-
sion only in March, 1990, and February,
1990, respectively for techno-economic
appraisal.

[English]

Proposal to Upgrade the national
Institute of Mental Health, Bangalore

9095. SHRI H. C. SHRIKANTAIAH:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleasedto state whetherthere
is any proposal to upgrade the National
Institute of Mental Health and Neuro Sci-
ences, Bangalore as an institute of national
importance at par with All India Institure of
Medical Science, New Delhi?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): The Governing Body
of National Institute of Mental Health and
NEURO Sciences, Bangalore in its meet-
ings held on 27.8.87 and 14.7.88 recom-
mended to make this Institute as an Institute
of National Importance. The recommenda-
tion is being examined in consultation with
the Ministry of Finance, Ministry of Human
Resources Development and Ministry of Law
& Jaustice as well as the Government of
Karnataka.

Pepsi Foods
9096. KUMARI UMA BHARATI: Will
the Minister of FOOD PROCESSING IN-
DUSTRIES be pleased to state:

(a) the places where Pepsi Food (P)
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Limited propose to instal its soft drinks con-
centrate;

(b) whether Government would direct
the Pepsi Food (P) Limited to instal its units
at such places where the ingredients of the
soft drinks are available in abundance; and

(c) if so, whether Government propose
to direct the company to instal its one of the
units in Teekamgarh and Chattarpur districts
of Madhya Pradesh, where ginger is avail-
able in abundance.

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRISHARAD YADAV): (a) M/
s. Pepsi Foods Private Limited propose to
instal their soft drinks concentrate plant in
District Sangrur in Punjab.

(b} No, Sir.
(c) Does not arise in view of (b) above.

Use of Hydrogen Peroxide in Milk by
Operation Flood Dairles

9097. SHRIMATI SUBHASHINI ALL:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Amul and other dairies are
using prohibited dangerous Hydrog per-
oxide in fluid milk transported under Upera-
tion Flood |, 11, 1l and IV and Milk Mission
over long distance in inter - State trade; and

(b) if so, the details thereof and the
action taken by Government in this regard?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) and (b). The
information is being collected and will be laid
on the table of the Sabha.
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[ Translation)

increese in Population

9098. SHRI JANARDAN TIWARI;

SHRI R. JEEARATHINAM:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state the
estimated increase in the population of the
country as on March, 1990 since the last
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census in 1981 along with State-wise figures
thereof?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): A statement giving
the population of India and States/Union
territories as of 1981 census and the esti-
mated increase as of March, 1990 based on
the medium projection of the Expert Com-
mittee on Population Projections is given in
Annexure.
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[English]

Protection to Scheduled Castes and
Scheduled Tribes

9099. SHRI GRIDHAR GOMANGO:
Will the Minister of WELFARE be pleased to
state:

(a) whether there are statutory provi-
sions to protect the Scheduled Castes and
Scheduled Tribes and other weaker sec-
tions of the society from expioitation and
harassment;

(b) if so, the details thereof; and

(c) the guidelines issued by Union
Government in this regard?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) Yes, Sir.

(b) The Constitution of India provides a
comprehension framework of various safe-
guards for protecting the interests and pro-
moting the socio-economic status of the
Scheduled Castes, the Scheduled Tribes
andtheweaker sections of the society. These
safeguards are built in several Articles of the
Constitution. Some of the important Articles
are: Art 15(4) about Special provision for
socially and educationally backward classes
of citizens or for the Scheduled Castes and
the Scheduled Tribes; Articles 16(4) and 335
about Reseration in appointments to serv-
ices and posts; Article 17 about the Abolition
of unteuchability; Article 29 about the Pro-
tection of Minorities; Article 46 about promo-
tionof educational and economicinterests of
the weaker sections of the people, and, in
particular of the Scheduled Castes and the
Scheduled Tribes, and to protect them from
all forms of social injustice and exploitation.
Article 275 about the Grants from the Union
to certain States for the purpose of promot-
ing the welfare of the Scheduled Tribes or
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raising the level of adminisiration of the
scheduled areas; Article 330 about Reser-
vation of seats in the House of the People;
Article 332 about Reservation of seats in
Legislative Assembilies; and Articles 341 and
342 about the Specification of Scheduled
Castes and Scheduled Tribes.

Besides, to check discrimination and to
prevent atrocities on Scheduled Castes and
Scheduled Tribes, Government have en-
acted the Protection of Civil Rights Act 1955,
and the Scheduled Castes and the Sched-
uled Tribes (Prevention of Atrocities) Act,
1989.

(c) Government have issued detailed
guidelines for preparation of Special Com-
ponent Plans for the Scheduled Castes and
Tribal Sub-Plans, providing grants-in aid to
voluntary organisations for taking up
schemes for the development of the Sched-
uled Castes, Scheduled Tribes and other
weaker sections. Further, the Central Gov-
ernment releases special Central Assistance
for both the Special Component Plan, and
the Tribal so released and for checking di-
version of the amounts for other uses. Gov-
emment have also issued guidelines on
precautionary, preventive, punitive and re-
habilitative measures and on personnel
policies, so as to check crimes and to pro-
vide appropriate protection and relief to
Scheduled Castes and Scheduled Tribes.

Assistance for Development of Metro-
politan Cities

9100. PROF. K. V. THOMAS: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the financial assistance sought by
Tamil Nadu, Maharashtra and West Bengal
for the development of the Metropolitan cit-
ies in their States; and

(b) the assistance given so far?
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THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
and (b). The Government of Maharastra and
West Bengal have not sought any financial
assistance from the Centre for development
of metropolitan cities in their States. A re-
quest has been received from the Govern-
ment of Tamil Nadu for Central assistance
for development of Madras on the occasion
of the Tricentenary of the Madras Corpora-
tion.

The State Gowvt. has been asked to
submit detailed specific schemes to justify
the request.

[ Transiation}
Pension to Retired Journalists

9101. DR. BENGALI SINGH: Will the
Minister of LABOUR be pleased to state:

{a) the States where pension is being
given to retired journalists;

(b) the States which are not covered by
this tacility;

(c) whether Government propose to
issue any directives to Stales so that pen-
sion 1s given to journalists in all States; and

3) it so, the time by which such direc-
tives would be issued?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) to (d). At present, there is no retiring
pension scheme for the journalists. The
question of issuing directives to the State
Governments for giving pension to the jour-
nalists does not, therefore, arise. The Gov-
ernment is, however, considering the ques-
tion of providing a suitable retiring pension
scheme for journalists and for other workers
covered by the Employees Provident Fund
Scheme.
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Employment Exchange Statistics

9102. SHRI NARSINGRAO SURYA-
WANSHI: Will the Minister of LABOUR be
pleased to state:

(a) whether it is a fact that employment
exchange statistics do not provide a picture
of actual condition; and

(b) it so, the measures which are being
proposed to have adequate authentic infor-
mation on employment situation inthe coun-
try?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) Employment Exchanges provide statis-
tics of job-seekers registered with them, not
all of whom are necessary unemployed.

(b) Authentic information on employ-
ment situation is already regularly available
from the quinquenial surveys of employ-
ment, unemployment, conducted by the
National Sample Survey Organisation.

Construction of Houses

9103. SHRI VAMANRAO MAHADIK:
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether the present system of con-
struction of houses leads to environmental
problems;

(b) if so, whether Government propose
to change the present system; and

(c) if so, whether these changes are
proposed to be implemented with regard to
lower income group construction activities?

THE MINISTER OF URBAN DEVELOP-
MENT (SHRI MURASOLI MARAN): (a) and
(b). No. Sir. The National Buildings code
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bye-laws governing land use planning stan-
dards, landscape and several Indian stan-
dards aim at achieving healthy orderly and
safe environment in the human settlements.

(c) For improving the environment of
informal lower income settlements, slums
efc. IS 8888 is recommended as a generai
guide. The local authorities as per local
situations have been requested to review.
Master Plan standards, land use plan and
regulations, building bye-laws and infrastruc-
ture standards to facilitate the construction
activity by lower income groups.

Water Conservation Fair in Konkan
Reglon of Maharashtra

9104. SHRI A. R. ANTULAY: Will the
Minister of WATER RESOURCES be
pleased to state:

(a) whether Government propose o
organise a fair on water management for
agriculture by enlisting the supportof Mahar-
ashtra Government, Service organisations,
universities, nationalised banks equipment
distributors and farmers at a suitable placein
the Konkan region;

(b) if so, when it is likely to be organised;
and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAi KOTADIA): (a) There is no
proposal for organising any fair on water
management for agriculture in Konkan re-
gion of Maharashtra.

(b) Does not arise.
(c) Normally the Ministry of Water Re-

sources/Central Water Commission partici-
pate in exhibitions, fairs etc. at the request of

VAISAKHA 26, 1912 (SAKA)

Written Answers 530

organisers of such exhibitions. No such
request has been received.

Seismicity of idukki Dam Area

9105. PROF. K. V. THOMAS: Will the
Minister of WATER RESOURCES be
pleased to state:

(a) whether it has come to the notice of
Government that seismic activity will be trig-
gered off by the presence of large reservoirs
in the ecologically fragile areas;

(b) whether Idukki area in western ghats
is an ecologically fragile area where seismic
activity is intensified because of the pres-
ence of the Idukki reservair; and

(c) whether Government propose to
institute a judicial enquiry conceming the
reservoir enduced seismic activity in ldukki
area?

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a) The geological
features at some of the reservoir sites, rather
than the presence of large reservoirs, has
been reported as cause of reservoirinduced
seismicity.

(b) The entire country is divided intc iive
seismic zones of various levels of seismic
risks and Idukki Dam lies in Zones of various
levels of seismic risks and Idukki Dam lies in
Zone lll. The actual acceleration on account
of the largest tremor registered in June, 1988
were far below the design values adopted for
Idukki Dam. Studies made by the Kerala
State Electricity Board indicate that the seis-
mic activity experienced in the ldukki region
is not associated with the Idukki reservoir.

(c) No, Sir.

(Interruptions)
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[ Transiation)

MR. SPEAKER: Please take your seat.
Shri Dinesh Singh.

[Engkish)

SHRIDINESH SINGH: Sir, itis with deep
regret that | have to bring to your notice that
the manner in which....

[ Translation)

MR. SPEAKER: Do you want to say
anything about substantive motion the no-
tice of which was given by you under rule
184, | have received it and it is under my
consideration.

SHRI DINESH SINGH: Yes, Sir, | was
making submission about that motion.

[English]

The manner in which the Govermnment in
Nagaland has been changed by the Gover-
nor is ilflegal... (Interruptions) .....ltis infact a
fraud on the Constitution.

MR. SPEAKER: You can discuss about
the Governor under a substaritive mction.
You have given a notice of that motion. |
have received your notice and that is under
my consideration. We can take it up when |
decide.

SHRI DINESH SINGH: May | just point
out Sir, if you look at the Tenth Scheduled,
Para 3 of the Constitution, it says that a split
in the original party is essential before a split
takes place in the party in the Legislature or
Parliament: Unless there is a split in the
original party, a split in the House or in the
Parliament will not be recognised.

Then Para 6 of the Tenth Schedule of the
Constitution says very clearly thatitis for the
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Speaker to decide whether the Members
have lost their membership or not. if you see
Paragraph 7 of the 10th Schedule, you will
find that this is not a justifiable decision. The
decision of the Speaker is final. The Gover-
nor or the Court or nobody can change it.
Why | am referring this question to you is
because this affects you aiso. So, the deci-
sion of the Speaker in this matter will be final.
It will not be for the Governor or for the Court
to question that. (/nterruptions)

MR. SPEAKER: The House can discuss
it when | permit it.

PROF. P. J. KURIEN (Mavelikora): It
should be discussed today.

MR. SPEAKER: | told you the motion is
with me. It is under my consideration.

(Interruptions)

SHRI DINESH SINGH: Why we are
pressing this is because today there is an
illegal Government in Nagaland. (Interrup-

tions)
[Transiation)

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF TOURISM (SHRI SATYA PAL
MALIK): My submission is that notice has
already been given and it is under your
consideration.

[English]

You cannot discuss the merits of the
case here. You have given a notice.
[ Translation)

Notice is with you. It can be debated
after you have given you judgement on it.
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[English]
No discussion can be held at this stage.

PROF. P. J. KURIEN: There is a
constitutional crisis. The Government in-
stalled by the Governor is unconstitutional.

MR. SPEAKER: We can discuss about
the Governor only on a substantive motion—
you know the rules. Shri Dinesh Singh’s
motion under Rule 184 is under my consid-
eration.

(Interruptions)

SHRISONTOSHMOHANDEV (Tripura
Wast): Sir, it was allowed in the past.

MR. SPEAKER: Shri Shastri is on a
point of order. Please take your seat.

[Translation]

SHRI YAMUNA PRASAD SHASTRI
(Rewa): | want to raise any point of order
under rule 184, .....(Interruptions) Rule 184
provides that no question can be raised
without your permission.

MR. SPEAKER: Please take your seat.
This is no point of order. | am regulating
proceedings of the House.

[English)

SHRISONTOSHMOHANDEV:in 1988,
under the same circumstances when it
happened in this august House, the Opposi-
tion took 35 to 40 minutes to criticism the
then Governor. Today, not only the Gover-
nor has written a letter to the Speaker but he
also requested the Speaker to withdraw the
suspension.

MR. SPEAKER: | have already told you
that the House can have a discussion when
| permit a discussion.
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SHRI SONTOSH MOHAN DEV: This is
killing of democracy. We want that a discus-
sion must be allowed today itself because
the Deputy Prime Minister went to Nagaland
and told the Governor, 'l will make you per-
manent Governor if you dissolve this Gov-
ernment’. This is the position in Nagaland
today. We want you to allow a discussion on
Nagaland today. It must be taken up today.
(Interruptions)

SHRI INDRAJIT GUPTA (Basirhlot): Sir,
before we are in a position to give an opinion
regarding what has happened, as reported
in the Press | have nothing to go by except
the Press—reports you will have to decide
as to how this matter, if at all, can be dis-
posed of in this House. The matter is under
your consideration.

MR. SPEAKER: Yes. | havetold it inthe
beginning also that Mr. Dinesh Singh has
given a notice of a Motion under Rule 184.
Till | decide on the matter, nothing can be
done. The matter is under my consideration.

(Interruptions)

SHRI INDRAJIT GUPTA : Centain is-
sues are there which are not only
Constitutional issues but of convention
also....(Interruptions)...| am saying that cer-
tain issues which are arising on the face of it,
are no doubt serious issues. They haveto be
considered. Firstof all, the question is whether
or not the procedure of disqualification of
Members under Anti-defection Act has been
properly followed. | am not giving any opin-
ion in this regard just now. Secondly, the
whole question is whether or notthe Speaker
thinks thatthe previous Government has lost
its majority and also the method of testing
the majority or minority should be done on
the Floor of this House or by some other
means. Thirdly, whether or notthe Governor
can advise the Speakerto do something and
then overrule him. You have to ascertain as
to whether these facts are correct or not. |
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suppose that you will not go by Press re-
ports. You will have to send for all the infor-
mation necessary. All | am saying is that
there are serious issues involved. They will
have to be clarified and cleared, i.e., whether
anybody has behaved improperly or uncon-
stitutionally or not. (Interruptions)

SHRI SONTOSH MOHAN DEV: How
can a suspended Member attend the As-
sembly? This is a peculiar situation. (/nter-
ruptions)

SHRI INDRAJT GUPTA: So, all these
issues are involved. | do not know Sir—you
will interpret whether under the Anti-defec-
tion Act, it is proper to disqualify certain
Members without giving them a hearing.
Can it be done?

SHRI SOMNATH CHATTERJEE
(Bolpur): How can it be done?

SHRI INDRAJIT GUPTA: Is that the
procedure laid down?.... (Interruptions) ...l
am making my submission to you Sir and not
to Mr. Sathe. (Interruptions)

SHRI VASANT SATHE (Wardha). Is
the decision of the Speaker to be restricted
by the Governor? Are you suggesting that?
Iwould like to know from you about this point.

SHRI INDRAJIT GUPTA: | am not
addressingyou. lam addressingthe Speaker.
You make your point after | speak.

MR. SPEAKER: Mr. Sathe, no interrup-
tions pleasa.

SHRI INDRAJIT GUPTA: The hon.
Members of the Opposition are going on
saying as to what happened in 1988. You
should go into what happened in 1988, Why
should you be oblivious to that? Let us go
into the whole thing. But the proper proce-
dure must be followed. lf the Home Ministry
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or somebody wants to make any observa-
tions about this matter, they are freetodo so.
But there must be a proper discussion. Sir,
you have to ascertain all the facts from
proper sources. So that we know as to what
is the actual position. (Interruptions)

MR. SPEAKER: | have already toid you
that | have received a notice from Mr. Dinesh
Singh under Rule 184. That is under my
consideration.

SHRI SONTOSH MOHAN DEV: What
is your decision?

MR. SPEAKER: |can tell you my deci-
sion after | go, think and give my considered
opinion.

(Interruptions)

MR. SPEAKER: No further discussion
on this. l have no objecton if the Government
wants to say something. | do not say ‘No’to
them.

(Interruptions)

MR. SPEAKER: Please sitdown....Ido
not deny anything....Government is there. |
do not prevent Government from saying
anything.

(Interruptions)

AN. HON. MEMBER: Please hear me.

MR. SPEAKER:-There is no question of
hearing. Shri Chidambaram.

SHRI P. CHIDAMBARAM (Sivaganga):
Sir, what is being discussed is not the con-
duct of a Governor; what is being discussed
is the decision taken in Nagaland to induct a
Government which is plainly illegal.
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MR. SPEAKER: You know that there is
some procedure.

SHRI P. CHIDAMBARAM: Shri Indrajit
Guptasaidthatvery graveissues havearisen.
In the same breath, he has also said that the
decision of the Speaker is final; it is not
justifiable. Shri Dinesh Singh has also men-
tioned it. Who will clarify these matters? We
are the highest law-making body in the
Country. The Tenth Schedule was intro-
duced by amending the Constitution; Parlia-
mentdidthat. It can only be clarified by going
back to the debate, debating the matter here:
looking to the past debate, we have to clarify
it. How can there be an illegal Government
inducted in Nagaland? Ten Members are
being disqualitied. Will the Governor allow
them to sit, when the Speakst saysthey shall
not sit? Is the Governor to over-rule the
Speaker? lask a straight question. Tomor-
row, if you take a decision, will the President
of India over-rule your decision? Are we
having monarchy or a parliamentary democ-
racy? We must debate on this issue. Here is
a motion, let us debate it today. We are not
going lodo what happened in 1988. in 1988,
the then opposition paralysed the working of
Parliament. We only want to have a genuine
discussion. There is a motion; let us debate
it today. (/nterruptions)

SHR! JANARDHANA POOJARY
(Mangalore): Sir, it is the saddest chapter is
the Indian history, Shri Indrajit Gupta has
stated in his earlier submission.

MR. SPEAKER: You agree with Shri
Indrajit Gupta.

SHRIJANARDHANA POOJARY: Sir, it
is better that | quote what Shri Saifuddin
Choudhury, CPI (M) Member said during the
debate. He said-You are going to be respon-
sible for everything that is going to happenin
the North-Eastern States.

Here, it is the State Government, ruled
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by the Congress(l) that has been destabil-
ised. | would like to know, whether it is the
definite policy of the National Front Govern-
ment to destabilize all the Governments of
the Congress(l) ruled States. If the policy of
the Government is that there should be a
particular party atthe Centre and there should
also be the same particular party Govern-
ment in the States, then we do not have any
objection, let them destabilize all the
Congress(l) ruled states. Let them bring the
democracy inthe country. Sir, they are butch-
enng the democracy of India. Now, my sub-
mission is that these people who are sitting
here-since CPI(M) is a communist party-are
giving us lectures and sermons. (Interrup-
tions)

MR. SPEAKER: | consider CPI(M) and
you have got a right to speak.

SHRI JANARDHANA POOJARY: Sir,
please do not take it lightly. It is a very
serious matter.

MR. SPEAKER: VYes, it is a serious
matter. | am not taking it lightly.

SHRIJANARDHAN POOJARY: Sir,you
are going to give a decision on this. Please
consider all these aspects. You are the
custodian of the democracy. Please do not
allow these things to happen in your regime.

SHRI VASANT SATHE' Sir, | think you
have now seen the seriousness and the
concern of the House on cur side. We are
concerned that no unconstitutional
Government, ultra vires of the Constitution,
should continue in any part of the country. A
notice in this regard has been given under
Rule 184. The Business Advisory Commit-
tee is meeting today. You have come fo
know the views of the House. So, let us
decide 1o have it discussed in the Business
Advisory Committee formally but today it-
self. That is what my submission is. (Inter-

ruptions)
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SHRI SONTOSH MOHAN DEV: Sir,
last time they gave memorandum to the
President of India and Shri Somnath Chat-
terjee was the leader.

AN HON. MEMBER: You are also free
to do that. (/nterruptions)

SHRI SOMNATH CHATTERJEE; Mr.
Speaker, Sir......

SHRIT. BASHEER (Chirayinkil): | hope
he will say something about the Sarkaria
Commission also.

MR. SPEAKER: Mr. Basheer, You
please sit down. Let us hear Shri Somnath
Chatterjee.

(Interruptions)

SHRI SOMNATH CHATTERJEE: Why
don't you have a little patience to hear?

Mr. Speaker, Sir, if what has appeared
in the Press—of course, we find different
versions in different Papers—is correct, then
there are certain disquieting features of the
matter and there is no doubt about that. But,
Sir....

SHRI P. R. KUMARMANGALAM( Sa-
lem): Why this ‘but’?

SHRI SOMNATH CHATTERJEE: Just
as this House cannot discuss the conduct of
the Speaker of another House per se, it
cannot discuss the conduct of the Governor
except in a manner as provided in the rule.
And that has to be followed.

PROF. P. J. KURIEN: How did you
discuss it last time then?

SHRI SOMNATH CHATTERJEE:
Therefore, Sir, that has to be followed. As
Shri indrajit Gupta correctly said, the facts
have to be fully ascertained. But, Sir; this

MAY 16, 1990

Written Answers 540

House cannot give any judgement as Shri
Chidambaram seems to do. He saysthat he
has a right to interpret the Constitution be-
cause he has framed it. To hear of demo-
cratic norms and traditions from Congress
Party is the most ridiculous situation ir. this
House. (Interruptions)

PROF. P. J. KURIEN: Letus now hear
from the CPI(M) and BJP. (Interruptions)

SHRI SOMNATH CHATTERJEE: Sir, if
you, in your wisdom, permit a discussion, it
should be discussed in a proper manner and
with a proper Motion.

MR. SPEAKER:
that.

| have already tokd

SHRI SOMNATH CHATTERJEE: But
today, a judgement is being delivered here.
This House has no competence to decide
that. This is not a case of approval of Presi-
dent's Rule. This House can only give its
views and cannot pass a judgement as to
what has happened and what the Govern-
ment can do. It cannot also direct the Gov-
ernment to do anything except to impose
President's Rule. (Interruptions)

SHRI VASANT SATHE: Sir, have the
Marxists of India given up Stalinism, be-
cause they are teaching us about democ-
racy?

SHRISOMNATH CHATTERJEE: Iknow
they are allergic to democracy. They are
allergic to the very concept of democracy.
We know it. We have seen in the last forty
years, how the Constitution of this country
has been tampered with, how all black laws,
draconian laws and anti-Constitutional steps
have been taken.

The Preyentive Detention Law hasbeen
incorporated in the Constitution, and they
have been liberally misusing that position.
They have been trying to suppress demo-
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cratic movement in this country by using
nefarious and black laws like MISA and
NSA. Therefore, we are not preparedto hear
lectures from them about democracy. But
we feel that this is a matter which requires
consideration and if in your wisdom you
permit it, then, we have fo discuss it in a
proper manner. (Interruptions)

SHRI DINESH SINGH: It will be dis-
cussed in a proper manner. We shall only
quote the speech of the hon. Member who
has just spoke before me what he said in
1988, in the same proper manner.

SHRI P. R. KUMARAMANGALAM: |
think you will be able to sense the feeling of
the House that the House does deem it fit to
discuss the matter. A Motion under Rule 184
is before you. Before the Business Advisory
Committee can look into it, you have to be
kind enough to admit it. May | request you to
admit it today itself so that we can fix a time
for discussion?

MR. SPEAKER: |will see.
(Interruptions)

PROF. P. J. KURIEN: The Business
Advisory Committee, as per rules, will de-
cide only about the time and duration of the
discussion. It is for you, Sir, to admit it here
and also announce that the discussion will
be held today.

MR. SPEAKER: | havetold youthatitis
under my consideration.

SHRIP.R. KUMARAMANGALAM: The
whole House says that there should be a
discussion. Please take into account the
consensus of the House before giving your
ruling. (Interruptions)

SHRIVASANT SATHE: Please admitit.
Woe will fix the time. (/nterruptions)
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MR. SPEAKER: Now, ShriL. K. Advanl.
[Translation)

SHRI L. K. ADVANI (New Delhi): Gen-
erally we discuss in this House either the
decision or actions of the Central Govern-
ment but if somebody feels that there is
constitutional breakdown in some state, that
can also be discussed. Butthe content of the
motion to be discussed should be caused
under the rules. We cannot offer our com-
ments about the Speaker of any legislative
Assembly, nor even about Governors unless
there is some formal motion in that respect.
(Interruptions). You yourself have said that
it is under your consideration. If all the
members, all the parties are not saticfied
with what has appeared in the news papers
and are exercised over the matter then it is
for you to decide the form in which discus-
sion should take place. | wouid like that
Nagaland should also be discussed, but
whenever Nagaland like situations devel-
oped in different states what has been the
approach of the Central Government thereto.
This thing should also be discussed. As far
as | know Central Government has nothing
to do with Nagaland scenario. (Interrup-
tions) . They were not as clever as you are.
You used to be in the forefront and, therefore
we tried to highlight the conduct of the' Cen-
tral Government. But the situation that has
developed today about which Co ‘ress
party, CP(M) C.P.l. have expresse. their
concern, is a clear indication that there is
something wrong somewhere which should
be discussed; Nature and form of discussion
should also be decided. (Interruptions)

[English]
MR. SPEAKER: Now Mr. Kamal Nath.
SHRI P. R. KUMARAMANGALAM: Sir,

we want a decision on the discussion under
rule 184.
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MR. SPEAKER: | have already, repeat-
edly said for the benefit of the Members that
it is under my consideration; | have said it is
under my consideration. Yes, Mr. Kamal
Nath. You have asked for my permission.

(Interruptions)

SHRI VASANT SATHE: Sir, will you
allow this to be brought before the Business
Advisory Committee?

MR. SPEAKER: | will do that.

SHRIVASANT SATHE: Please dothat;
otherwise the purpose will be defeated.

SHRIKAMAL NATH (Chhindwara): We
all know that the CBI was conducting an
inquiry into the bugging of telephones and
electronic surveillance of MPs and other
political figures. | have seen—and some
reports are floating around—the CBI report
which has established that bugging of tele-
phones of some MPs and political personali-
ties has taken place. CBl has further held.....
(Interruptions)

It concerns you. | am coming to it. CBI
has mentioned it inthe repont. Please under-
stand the implications, because it concerns
all of you. (Interruptions)

CBI has also alleged non-cooperation
of other intelligence agencies. This report is
with the Government. Will the Government
lay it on the Table of the House; or, should |
lay it? (Interruptions)

The other point 1s this: we know it is not
a minor matter. This 1s a minority Govern-
ment, and is surviving with the help of the
BJP and the Communist parties Today, if
they are bugging the telephone of Mr. Ad-
vani, Mr. Somnath Chatterjee or whoever
alse, it is a matter which concerns us all. So,
is there this report? Government must come
out with this statement, viz. whether the CBI
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has made this finding. They should place
that report on the Table of the House.

SHRI SOMNATH CHATTERJEE:On a
point of order. He has referred to the CBI
report. Then he should place it on the Table
of the House. (/nterruptions) Otherwise he
cannot refer to the CBI report. In the House,
he has referred to it. He is an hon. Member;
| take it that he is responsible. He is quoting
from it. He has referred to the report. (Inter-
ruptions)

What is this? He has referred to the
report. According to him, whatever are the
findings, he has referred to the findings, and
he must have a copy of it. He must place iton
the Table of the House. (Interruptions)

SHRIKAMAL NATH: Letthem say there
is no report. (Interruptions)

MR. SPEAKER: Pleasetake your seat.
Mr. Kamal Nath, you have made your point;
will you please take your seat?

Now Mrs. Malini Bhattacharya. | am not
permitting others.

(Interruptions)

SHRIMATI MALINI BHATTACHARYA
(Jadavpur): | want to draw the attention of
the Governmentto some reports which came
outin newspapers onthe 13thof May andon
the 15th of May, 1990, regarding 37 women
of the Bodo tribe being gang-raped by some
personnel of the Assam Police. The con-
cerned villages are Baghmara, Akra and
Agrangudi in Barpeta district. Some of the
victims were minors, below the age of 18.
One of them is said to be eight-year-old. If
these reports are true, we find that whenever
the powers that be in our country want to
suppressdiscontent, they molestthe women.
it is also quite evident that here the protec-
tors have turned into tormentors. The act
itself is heinous. However, it cannot just
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remain as a State matter because of the
sensitivity of the areainhabited by the Bodos.
We all know that the forces of division, se-
cessionist forces are active there. Rt is not
justbecause the act is heinous itself but also
because of the dire political repercussions
which may follow from such action. | would
request the Government to enquire into the
matter and help the State in bringing the
culprts to book, to give exemplary punish-
ment to them.

[Translation)

KUMARI UMA BHARATI (Khajuraho):
Mr. Speaker, Sir, today what | want to speak
about in this House does not relate to any
specific incident but which can become a
cause of an incident, the consequences of
which might have be to be faced by the whole
country. Sir, through you | want to caution all
the Hon. Members of this House against the
future danger.

When India was divided in 1947, Paki-
stan become an Islamic country while our
country chose 1o adopt a secular constitu-
tion. it was a wonderful even and we feel
proud of our secular constitution which treats
allthe citizen of our country equally and does
not discriminate on the basis of caste, creed
or sex.

Mr. Speaker, Sirduringthe last40years,
a particular type of thinking, a political think-
ing, has developed in this country perhaps
either out of fear or greed or ambitions as a
result of which a feeling has come in the
minds of majority community that it would
have been better if they were the minority
community. Ram Krishana Mission is its
example. The people of this sect has de-
manded that they should also be included in
minorities so that they may also get some
special concessions. | would like to submit
about such thinking can create difficulties.
We know some incident had occurred in
Mathura and there was possibility of com-
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munail riots breaking out. The Non. Members
of the House were exercised over this and
they vislited the placs, it is really commend-
able.

MR. SPEAKER: Please, conclude now.

KUMARI UMA BHARATI: 1 am conclud-
ing. f concern is shown over Mathura inci-
dent and silence is kept on Palej incident, if
the attitude of Government and Membeérs of
this House remains indifferent towards lakhs
of refugees of Kashmir who are staying in
Delhi and if our party speaks for them which
is in turn labkled as communal the country
will have to face its series consequences in
the coming time. The history will not forgive
those who have creatad a feeling of insecu-
rity in the minds ot majority people. It will be
very dangerous for the country. Only those
people will be rasponsible for it who keep
silence on Palejincident and raise a hue and
cry over Mathura incident and are not pre-
pared to say a single word about the refu-
gees of Kashmir. 1 hold such people respon-
sible for this danger.

With these words | want to request all
the Members to break this tradition and
evolve a healthy one for the country. Mr.
Speaker, Sir, | am very thankful to you for
giving me time to speak.

[English]

SHR! NIRMAL KANTI CHATTERJEE:
(Dumdum): Thereis needtointroduce a rule,
just like Rule 377, in our rule book saying “
Zero 377" and if we can introduce such a
rule, | think, the House can be better man-
aged.

SHRI RAMESH BAIS (Raipur): Mr.
Speaker, Sir, | would like to draw the atten-
tion of the Government to the seizure of
printing machine of fake currency notes.
Besides, printing machine of fake American
dollars as also fake-currency notes of Nepal
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was also seized from there.

Fake-currency notes worth crores of
rupees have been printed. it is an conspiracy
to destroy the economy of the country. |
would like to submit that the Central Govern-
ment should enquire into this matter. The
gang from our country or foreign country
involved into it, should be apprehended so
that internal economy could be saved from
destruction.

[English)

SHRI M. J. AKBAR (Kishanganj): Sir,
when the Deputy Prime Minister writes a
letteritis news. When he writes a lettertothe
Prime Minister it is even bigger news, and
when he writes a letter about the behaviour
of a certain bureaucrat around the Prime
Minister then it should be headline news.

MR. SPEAKER: That is between the
Ministers.

SHRI M. J. AKBAR: We know that our
Deputy Pnime Minister is an extremely pro-
lific letter writer. One day when his letters will
be collected, there will be some marvellous
stuff in them for future historians. The col-
lected letters of Shri Dewvi Lal will definitely
play a very important part in our evolving
history.

Sir, this particular letter | referred to you-
—he has written two in the recent past; one
is about the nomination of a certain person
and | shall not refer to it because the details
of that have been published and are known.
But this second letter is the one to which |
draw your attention because | think it is of
gravest concern because the Deputy Prime
Minister- it 1s not the Leader of the Opposi-
tion, it is not even the leader or a member of
the alliance, it is no less a men then the
Deputy Prime Minister of this nation who has
alleged in his letter to his own Prime Minister
that a certain bureaucrat close to the Prime
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Minister is usurping his powers and running
the country completely against the norms of
any kind of democratic way of functioning. i
this indeed is happening, as per the lefter of
the Deputy Prime Minister it is a matter of
grave concern because the Governance of
India is involved in it, and | plead with you—
I plead with you—to ask the Prime Ministerto
come here and explain who precisely is this
bureaucrat.

MR. SPEAKER: Please conclude.

SHRI M. J. AKBAR: | plead with you to
please ask the Prime Minister of India to
come and explain to us who is this bureau-
crat about whom the Deputy Prime Minister
has complained to the Prime Minister.

[ Translation)

SHRI GULAB CHAND KATARIA
(Udaipur): Mr. Speaker, Sir | would like to
raise an issue about Navodaya Vidyalaya at
Faridkot. Three tribal students of class IX
have committed suicide as a resuit of har-
assment during the last a months in Na-
vodaya Vidyalaya at Faridkot. These inci-
dents occurred in the months of august,
October and April. The boy Committed sui-
cide and left behind a letter. That boy named
Manohar Lal not only stood first in his
studies, but also won severalprizesin sports.
His brother is also studying in the same
school in class VI. He went on weeping
throuthout the night alongwith his brother
because his teacher had beaten and ad-
monished him on a complaint of stealing
pure ghee of another student. His younger
brother went to sleep, but he kept on weep-
ing throughout ihe night and after that left a
letter in his book saying that he was unnec-
assarily harassed and that is why he was
very depressed anc ending his life in a
nearby tent. H rrote in his letter that other
two students named Amarjeet Singh and
another boy had also committed suicide and
he was also committing suiside. | would like
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to request the Government that this matter
should be enquired into, because all the
three boys were tribal students of class IX
and they had taken this extreme step as a of
harassment by the same teacher. Action
should be taken against those persons who
are responsible for these ghastly deeds.

SHRI SHOPAT SINGH MAKKASAR
(Bikaner): The Government should make a
statement in this regard. The Government
takes one stand on the incident of killing a
harijan in the constituency of the Hon. Prime
Minister and a different stand on alleged
suicide by boys of Navodaya Vidyalaya as a
result of harassment. We cannot remain
silent on this dual policy. It is a very serious
matter.

MR. SPEAKER: Please sit down. Mr.
Paswan wants to say something in this re-
gard.

MINISTER OF LABOUR AND WEL-
FARE ( SHRI RAM VILAS PASWAN): The
Government has no information in this re-
gard. But if, what has been stated by the hon.
Member is correct, then it is really a serious
matter and the Government will certainly ask
for a report about it and take action.

[English]

SHRI SAIFUDDIN CHOUDHURY
(Katwa): Mr. Speaker, Sir, | am raising a very
serious matter and | beliave, this was raised
some time ago in the House but no concrete
action has been taken by the Government.
So, | am constrained to raise it again.

Sir, du. ng July-October 1988, M/s.
Oslers Pharma Limited supplied thirty thou-
sand bottles of contaminated glucose to
their distributor in the North zone in Delhi...
(Inrenaptbns)

AN HON. MEMBER: Sir, this is the
bottle.
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MR. SPEAKER: Do not show the bottle.

SHRISAIFUDDIN CHOUDHURY: Now
finding thatthese bottles were contaminated,
this man had stopped the distribution of
these bottles and filed a complaint to the
Drug Controller. Now what happened was,
the Drug Controller of India manipulated the
bottles and sent good bottles and thereby
tried to have a forged report whereby this
particular Company could be exonerated.
After that the exposition of this matter be-
came so such that the CBI took cognisace of
that; investigation was started. Now these
bottles were sent to Calcutta. In the author-
ised Laboratory, it was checked and found
that it was contaminated and adulterated.
Now what is happening is, due to the exis-
tence of a particular nexus who are out to
save this particular company and not to give
punishment to them who are responsible for
this kind of criminal activity. They are pro-
castinating the case that is being investi-
gated by the CBI and fabricating the case
against this particular man, who discovered
these adulterated bottles. This matter has
already been reached here. But this man,
who filed the complaint, is now facing perse-
cution. In our country is the nexus of this kind
powerful or is the Government powerful?
Why have the Drug Controller of India, Drug
Controlier of Tamil Nadu and Drug Control-
ler of Delhi not been suspended? (Interrup-
tion) | want a definite statement by the
Government tomorrow. | feel ashamed that
this courageous man is to run to the houses
of MPs or justice. Why does the Minister not
come here and make a statement tomor-
row? Please take it up with the Minister.

(Interruption)

PROF. SAIFUDDIN SOZ (Baramuila): |
had also raised this issue before. This is a
very serious matter. | had given a notice....
(Interruptions) The Drug Controller should
be arrested... (Interruptions)

MR. SPEAKER: This is a serious mat-

ter.
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[Translation)

SHRI MAHESHWAR SINGH (Mandi):
Mr. Speaker, Sir, Kullu and Manali are im-
portant tourist spots. It is a matter of great
regretthat S.T.D. facility has not been made
available there even today Last year the
Government had supplied allithe equipments
for making provision of S.T.D. facility and to
get up an electronic exchange in Manali, but
all the equipments had to be returned due to
carelessness of the Department. There is a
doubt that if the Department does not use
those equipments, the equipments are likely
to be returned this year also. Through you |
would like to request the Minister of Commu-
nication that the Government shouild 1ssue
instructions to the Department to provide
S.T.D. facility under atime bound programme.

SHRI RATILAL KALIDAS VARMA
(Dhandhuka): Mr. Speaker, Sir, the dyeing,
printing and chemicals units have been es-
tablished illegally during the last year of the
congress regime near Ahmedabad. The
chemical effluents of these factories con-
taminate water and animals are dying after
drinking this water. The life span of cows and
buffalos which was 20 years, has now re-
duced by 10 years. The bullocks of farmers
are also dying. About at least 100-200 ani-
mals have died. When an action was initi-
ated against these factones, they stated
pumping out water to some other areas
privately and it is contaminating drinking
water in villages which is being used by the
people. People are also dying by drinking
this contaminataed water. Mr. Speaker, Sir, |
would like to urge the Governmant to take
action to check contamination of drinking
water injustice which is being done to human
beings and animals could be done away
with. | would like to request the hon. Minister
of Environment to issue instructions to the
Government of Gujarat to close down these
factories.
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SHRI RAM PRASAD SINGH
(Bikramganj): Mr. Speaker, Sir, | would like
to draw the attention of the Government to
criminal incidents in Rohtas district in Bihar.
Nowadays criminal elements are activein an
organised manner in Rohtas district and
criminal incidents are occurring at such a
large scale that it is difficult for people to
come out of their homes. Mr. Speaker, Sir,
according to the latest information, during
the last two months incidents of 10 murders,
24 kidnappings, incidents of arson and inci-
dents of dacoities have occurred. | am afraid
that it Government does not pay attention
towards it, it will become another Punjab or
Kashmir. It is very unfortunate that even the
police are unable to apprehend the real
criminals and they implicate innocent people
in false cases and extract money from them.
I would like to urge the Central Government
that it should ask the Bihar Government to
strengthen the police administration and the
district administration. A committee should
be set up in this regard and this matter
should be enquired into, so that the life and
property of the people could be protected
and confidence could be created in their
minds so that people may live peacefully in
their homes.

SHRI MADAN LAL KHURAN (South
Delhi): Mr. Speaker, Sir, | have with me a
copy of the 'India today’ magazine issue
dated 31stMay, 1990, in which a sensational
article containing solid facts has been pub-
lished.

MR. SPEAKER: You please came to
the point.

SHRI MADAN LAL KHURANA: Many
facts about a former Member of this House,
has been brought to light in that article. He is
a top film star of this country. | would like to
bring to your notice some of the tactics
adopted by him to evade income—tax.
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Brother of the said person lives in Switzer-
land.

MR. SPEAKER: You can not mention
the name of any person.

SHRIMADAN LAL KHURANA: Sir, Idid
not mention anybody’s name, In that article,
it has been mentioned that the brother of the
film personality, who stay in Switzerland has
amonthly income of One Lakh Swiss Francs
and the expenses on his children have been
shown eighty five thousand francs per an-
num. In this manner, he has purchased the
shares of two companies by spending 2.5
crores of rupees. An interesting thing about
this film personality is that he has acted in six
films during one year, but he has shown his
income as mere four or five lakh rupees...
(Interruptions) It has been shown that he
charges fifty thousand rupees for a film, but
the whole world knows that he has never
accept less than one crore rupees for one
film. Apart from this, it 1s also interesting to
note the tactics he adopted in orderto evade
Income-Tax. He had gone to seven coun-
tries including Switzeriand and Australia
when he organised ‘Nites’ but in his income
tax returns he has shownonlythe amount he
got in one city. The money he got from the
other six countries is shown nowhere.
Through you, | would like to request that a
C.B.l. inquiry should be ordered to look into
the serious allegations levelled against this
filmstar and former Member of this House
and the report should be placed on the table
of the House and a discussion on the same
should be permitted. | would like to say only
this much.

SHRIJANARDAN YADAV (Godda): Mr.
Speaker, Sir, in Bihar, sometime back the
Patna High Court had constituted a special
committee to look into the affairs and prevail-
ing conditions of the children and women
Home of Bihar. Through you, | would like to
inform the House that, according to that
report the staff of the children and women
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homes located at BhagalpurGaya, Deoghar,
Katihar, Purnea, Munger, Chhapra, Muzaf-
farpur etc. treat the inmates so badly that all
the inmates of those reformatories including
children, women and girls have become
weak physically too, so much so that their
bones are visible from outside. Through you,
| would like to request the Hon. Welfare
Minister that while replying to the discussion
on the demands for Grants related to his
Ministry, he should throw more light on the
conditions of the children and women Homes
located in Bihar and inform the House of the
step's being taken to improve there condi-
tions.

[English)

SHRI LOKANATH CHOUDHURY
(Jagatsinghpur): Sir, there has developed a
situation in Punjab and it has taken a new
turn. Yesterday, it was raised in the House
that Shri Tohra was shot down by the people
in the police dress. A few days back the news
came that the terrorists entered into a vil-

lage.

MR. SPEAKER: Please come to the
point.

SHRILOKANATH CHOUDHURY: lam
coming to the point. They went there and
called the people outside. They wanted to
shoot them down. And yesterday in Batala
Police Station about which many discus-
sions have taken place. The people of one
community-l am speaking of peopie of one
community-were called to the street and
they were shot down by the terrorists who
were in police dress. So, naturally they were
trying to give a communal turn to this. I think
this is a new way of their coming in police
dress. So, if they succeed, the situation in
Punjab will be worse. | think the Punjab
Administration is not very serious about this.
So, before it takes a communal turn, the
Government should come out firmly against
the terrorists. In Kashmir, as you know, the
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situation could be brought under control by
stern action.

MR. SPEAKER: Shri Choudhury, yes-
terday this point was raised.

SHRI LOKANATH CHOUDHURY: No,
no, it is a pertinent point.

Yesterday seven people belonging to a
particular community were shot down on the
streetin avillage under Batala police station.
So, like this they are shooting down and they
are trying to give it a communal colour. It is
most disastrous for the country. | want to
bring it to the notice of the Government that
the Government should take this new devel-
opment into consideration and direct the
Punjab Administration to take steps so that
the situation does not deteriorate further and
it does not take a communal form.

[Transiation]

PROF. VIJAY KUMAR MALHOTRA
(Delhi Sadar): Mr. Speaker, Sir, | would like
to raise the same matter which has been
raised just now. Yesterday, seven members
of a Harijan family were called out, tied with
a rope and shot dead in the Batala Police
Station area of Punjab.

Mr. Speaker, Sir, a new development in
Punjab is that patrolling of the Police and
C.R.P.F. after7p.m. hasbeen disooptinuad.
in the absence of the police and the other
para-military forces including the C.R.P.F
andthe B.S.F., those areas have been left at
the marcy of the terrorists and they are
totally free to roam around in police uniform
and kill people at ther will, after 7 p.m. The
terrorists went there in police uniform col-
lected the people belonging to a particular
community, tied them, shot then dead and
escaped without any resistance. Therefore,

through you, | would like to request that

MAY 16, 1990

Written Answers 556

patrol by the C.R.P.F., B.S.F. and Punjab
police should be resumed at night Immedi-
ately. The situation today is such that the
terrorists have nothing to fear after 7 p.m.
The terrorists are free to strike, wherever
and whomsoever they like. In view of the
Batala killings, | would request the Govemn-
ment to pay more attention towards it as itis
a serious, issue involving the killing of Har-
jjans.

[English)
MR. SPEAKER: Mr. Jatiya.

SHRI MANORANJAN BHAKATA
(Andaman and Nicobar Islands): It is unfor-
tunate that you do not give attention to this
side.

MR.SPEAKER: Do notsay that. Please
take your seat.

(Interruptions)

MR. SPEAKER: No, no. Willyou please
take your seat?

[ Translation)

SHRI SATYA NARAYAN JATIYA
(Ujjain): Mr. Speaker, Sir, through you |
would like to draw the attention of the Gov-
ernment towards Madhya Pradesh. Therais
acute shortage of potable water in Madhya
Pradesh at present and the Central Govern-
ment has already announced some assis-
tance tothe state Government, but itis yet to
reach there and the situation is likely to
deteriorate very much by the time the Cen-
tral Government help reaches there. There-
fore, | would like to request that the Central
Government assistance should reach there
immediately. (Interruptions)

MR. SPEAKER: Shri Jatiya, it is over.
Now you may please take your seat.
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[English]

Now, Papers Laid Shri Ram vilas
Paswan.

[English)

SHR!I MANONRAJAN BHAKATA: It is
unfortunate that you don’t hear about An-
daman and Nicobar Islands.

MR. SPEAKER: It is not unfortunate
because every day | permit you, | have
aliowed you to raise the issues regarding
Andaman and Nicobar. Please take your
seat.

(Interruptions)

13.22 hrs.
PAPERS LAID ON THE TABLE
[ Translation)

Annual Report, Annual Accounts and
Review on the Working of Central Wak{
Councll for 1988-89 and Statement for

delay In laying these papers etc.

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN): |
beg to lay on the Table:-

A copy of the Annual
Report (Hindiand English
versions) of the Central
Waki council for the year
1988-89.

(L))

(i) A copy of the Annual
Accounts (Hindi and
English versions) of the

4)
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Central Wakf Council for

the year 1988-89together
with Au..t Reportthereon.

(i) A copy of the Review
(Hindi and English ver-
sions) by the Government
on the
working of the Central
Wak{ Council, for the year
1988-89.

A statement (Hindi and English
versions) showing reasons for
delay. in laying the papers men-
tioned at (1) above. [Placed in
Library. See No. LT—832/90]

(i) A copy of the Annual
Report (Hindiand English
versions) of the Central
Board for Workers Edu-
cation for the year 1988-
89.

(i) A copy of the Annual
Accounts (Hindi and
English versions) of the
Central Board for Work-
ers Education forthe year
1988-89 together with
Audit Report thereon.

(i) A copy of the Review
(Hindi and English ver-
sions) by the Government
on the working of the
Central Board for Work-
ers Education for the year
1988-89.

A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (3) above. [Placed in
Library. See No. LT—833/90]
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[English ] of Shri Rasheed Masood, | beg to lay on the
Table —
Notification under Essential Services

Maintenance Act, 1981 (1) A copy of the Drug and Cos-
metic Third Amendment Rules,
THE MINISTER OF STATE IN THE 1989 (Hindi and English ver-
MINISTRY OF PETROLEUM AND CHEMI- sions) published in Notifica-
CALS (SHRIBHAJAMAN BEHERA): Sir,on tion No.G.S.R. 784 (E) in
behalfof ShriM.S. Gurupadaswamy, Ibegto Gazette of Indiadatedthe 28th
lay on the Table a copy of the notification no. August, 1989 under section
8.C. 370 (E) (Hindi and English versions) 38 of the Drugs and Cosmaet-
published in Gazette of india dated the 7th ics Act, 1940. [Placed in

May, 1990 declaring any establishment or Library. See No. LT-836/90]

undertaking dealing with the production,

supply or distribution of natural gas to be an 2) A copy each of ths following

essential service for the purposes of the
Essential Services Maintenance Act, 1981
under sub-section (2) of section 2 of the said
Act. [Placed in Library. See No. LT-834/90|

Annual Report of Review on the work-
ing of Nationa! Institute of Urban
Affairs, New Delhi for 1988-89

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMURASOLIMARAN): Ibeg
to lay on the Table—

(1) A copy of the Annual Repont
(Hindi and English versions)
of the National Institute of
Urban Affairs, New Delhi, for
the year 1988-89 along with
Audited Accounts.

2) A statement (Hindi and Eng-
hsh versions) regarding Re-
visw by the Government on
the working of the National
Institute of Urban Affairs, New
Delhi, for the year 1988-89.
[Placedin Library. SeeNo. LT-
835/90)

Drugs and Cosmetics Third Amendment
Rules, 1989, Notification under Food
Adulteration Act, 1940 and Statements
for delay in laying these papers etc. etc.

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUPPLIES
(SHRI RAM PUJAN PATEL): Sir, on behalf

3)

i)

Nctifications (Hindi and Eng-
lish versions) under sub-sec-
tion (2) of section 23 of the
Prevention of Food Adultera-
tion Act, 1954:-

The Prevention of Food Adul-
teration(Second Amendment)
Rules, 1988 published in Noti
fication No. G.S.R. 437 (E) in
Gazette of India dated the 8th
April, 1988 together with a cor-
rigendum thereto published in
Notification No. G.S.R. 1081
(E) dated the 17th November,
1988. [Placed in Library. See
No. LT-837/90)

The prevention of Food Adul-
teration (Fifth Amendment)
Rules, 1988 published in Noti-
fication No. G.S.R. 618 (E) in
Gazette of Indiadatedthe 16th
May, 1988 together with a cor-
rigendum thereto published in
Notification No.G.S.R. 865 (E)
dated the 12th August, 1988.
[Placed in Library. See No.
LT.-838/90)

Two statements (Hindi and
English versions) showing
reasons for delay in laying the
papers mentioned at (i) and (i)
of(2) above. [Placed in Library.
See No. LT-837-838/90]
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4)

(5)

(6)

a)

b)

Papers Laid

i)

i)

A copy each of the following
papers (Hindi and English
versions) under sub-section (1)
of section 619A of the Compa-
nies Act, 1956:-

Review by the Government on
the working of the Indian
Medicines Pharmaceutical
Corporation Limited, Mohan,
for the year 1988-89.

Annual Report of the Indian
Medicines Pharmaceutical
Corporation Limited, Mohan,
forthe year 1988-89 along with
Audited Accounts and com-
ments of the Comptroller and
Auditor General thereon.
[PlacedinLibrary. SeeNo.LT-
839/90]

Review by the Governmenton
the working of the Hospifal
Services Consultancy Corpo-
ration (India) Limited, New
Delhi, for the year 1989-89.

Annual Report of the Hospital
Services Consultancy Corpo-
ration (India Limited, New
Delhi, for the year 1988-89
along with Audited Accounts
and comments of the Comp-
troller and Auditoi General
thereon.[PlacedinLibrary. See
No. LT-840/90]

Two statements (Hindi and
English versions) showing
reasons for delay in laying the
papers mentioned at (4) above
[PlacedinLibrary. SeeNo.LT-
839-840/90]

A copy of Annual Report (Hindi
and English versions) of the
Postgraduate Institute of
Medical Education and Re-
search, Chandigarh, for the
year 1988-89 under section
19 of the Postgraduate Insti-

()

8)

i)
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tute of Medical =ducation and
Research, Ch:zndigarh Act,
1966.

Acopy of the Annua! Azcounts
(Hindi and Engi-sh versions)
of the Postgraduate Institute
of Medical Education and
Research Chandigarh, for the
year 1988-89 together with
Audit Report thereon under
section 18 of the Postgradu-
ate Institute of Medical Educa-
tion and Research, Chandi-
garh Act, 1966.

A copy of the Review (Hindi
and English versions) by the
Government on the working of
the Postgraduate Institute of
Medical of Education and
Research, Chandigarh, forthe
year 1988-89.

A statement (Hindi and Eng-
lishversions) showing reasons
for delay in laying the papers
mentioned at (6 above) [Placed
in Library. See No. LT-841/90]

A copy of the Annual Repont
(Rindi and English versions)
of the National Institute of
Health and Family Welars,
New Delhi, for the year 1988-
89.

A copy of the Anniual Accounts
(Hindi and English versions)
of the National Institute of
Health and Family Weltare,
New Delhi, for the year 1988-
89 together with Audit Report
thereon.

A copy of the Review (Hindi
and English versions) by the
Government on the working of
the National Institute of Health
and Family Weifare, New
Delhi, for the year 1988-89.
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(9)

(10)

(1

A statement (Hindi and Eng-
lishversions) showing reasons
for delay in laying the papers
mentioned at (8) above.
[PlacedinLibrary. SeeNo.LT-
842/90)

i) A copy of the Annual Report
(Hindi and English versions)
of the National Academy of
Medical Sciences (India) for
the year 1988-89 along with
Audited Accounts.

i) A copy of the Review (Hindi
and English versions) by the
Government of the working of
the National Academy of
Medical Sciences (India) for
the Year 1988-89.

A stateament (Hindi and Eng-
lishversions) showing reasons
for delay in laying the papers
mentioned at (10) above.
[PlacedinLibrary. SeeNo. LT-
843/90]

13.23 hrs

MESSAGES FROM RAJYA SABHA

[English ]

SECRETARY-GENERAL: Sir, | have
to report to report the following messages
received from the Secretary-General of
Rajya Sabha:—

1

‘| am directed to inform the Lok
Sabha that the Rajya Sabha at its
sitting held on Wednesday, the 2nd
May, 1990, adopted the following
motion in regard to the Committea
on Public Accounts:—

“That this House concurs in the
recommendation of the Lok Sabha
that the Rajya Sabha do agree to
nominate seven members from
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Rajya Sabha to associate with the
Committee on Public Accounts of
the Lok Sabha for the term ending
on the 30th April, 1991 and do
proceed to elect in such manner as
the Chairman may direct, seven
members from among the mem-
bers of the House to serve on the
said committee.”

2) | am further to inform the Lok Sabha
that in pursuance of the above motion, the
tfollowing members of the Rajya Sabha have
been duly elected to the said Committee:—

1.

2.

Shri Rameshwar Thakur
Shri H. Hanumanthappa
Shri Vishvijit P. Singh
Shri Kamal Morarka
Shri T.R. Balu

Dr. Nagen Saikia

Shri Sunil Basu Ray.

‘I am directed to inform the Lok
Sabha that the Rajya Sabha at its
sitting held on Wednesday the 2nd
May, 1990, adopted the following
motion in regard to the Committee
on Public Undertakings:—

“That this House concurs in the
recommendation of the Lok Sabha
that the Rajya Sabha do agree to
nominate seven members from
Rajya Sabha to associate with the
Committee on Public Undertakings
of the Lok Sabha for the term end-
ing on the 30th April, 1991 and do
proceed to elect in such manner as
the Chairman may direct, seven
members from among the mem-
bers of the House to serve on the
said Committee.”

lamfurtherto inform the Lok Sabha that
in pursuance of the above motion, the follow-
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ing members of the Rajya Sabha have been
duly elected to the said Committee:—

1. Shri Ajit P.K.Jogi

2. Shri Syed Sibtey Razi

3. Prof. Chandresh P. Thakur
4. Shri Virendra Verma

5. Shri Dipen Ghosh

6. Dr. G. Vijaya Mohan Reddy
7. Shri Pramod Mahajan.’

iiiy 'l am directed to inform the Lok
Sabha that the Rajya Sabha at its
sitting held orn Wednesday, the 2nd
May, 1990 adopted the following
motior: in regard to the Committee
onthe Welfare of Scheduled Castes
and Scheduled Tribes:—

"That this House resolves that the
Rajya Sabha do join the Commit-
tee of both the Houses on the
Welfare of Scheduled Castes and
Scheduled Tribes for the term
ending on the 30th April, 1991, and
do proceed to elect in accordance
with the system of proportional
representation by means of the
single transferable vote, ten mem-
bers from among the members of
the House to serve on the said
Committee.”

2) | am further to inform the Lok
Sabha that in pursuance of the above
motion, the following members of the
Rajya Sabha have been duly elected to
the said Committee:—

1. Shri S.K.T. Ramachandran

2. Shri Khyomo Lotha

3. Shn Rajubhai A. Parmar

4. Shrimati Kailashpati
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5. Kumari Sushila Tiria

6. Shri M. Vincent

7. Shri Raj Mohan Gandhi

8. Shri Ranjan Prasad Yadav

9. Shri Sangh Priya Gautam

10. Shri N.E. Balaram.

13.24 1/4 hrs.

COMMITTEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS

[English )
Fifth Report

SHRISIVAJIPATNAIK (Bhubanaswar):
Sir, | beg to present the Fifth Report (Hindi
and English versions) of the Committee on
Private Members’ Bills and Resolutions.

13.24 1/2 hrs,

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

[English ]

Contract for Sale of 50 Mirage il aircraft
by Australia to Pakistan

SHRI SUDHIR GIRI (Contai): Sir, I call
the attention of the Minister of External At-
fairs to the following matter of urgent public
importance and request that he may make a
statement thereon:

“That situation arising out of con-
tract for sale of 50 Mirage [ll aircraft
by Australia to Pakistan.”

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI I.K. GUJRAL): On Apvil 15,
1990 the Australian Government signed a
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contract worth Australian $ 36 million (US$
27 million) for the sale of 50 Mirage-li air-
craft to Pakistan. This information was con-
veyed to our High Commissioner in Australia
only on 24.4.1990. On the same day, the
sale was announced by the Australian Min-
ister of Defence, Senator Robert Ray. The
Australian-built Mirages were constructed
under licence by the Australian Government
aircraft factory. The Commonwealth Corpo-
ration also built the engines for the Mirages
under licences.

13.26 hrs.
[MR. DEPUTY SPEAKER in the Chair

The Government of India has conveyed
its serious concern to the Australian authori-
ties in New Delhi and in Canberra over the
decision to sell Mirage-lll aircraft to Paki-
stan. It was conveyed to the Australian High
Commussionerthat this is a most unfortunate
and regrettable decision, particularly in the
context of the current tension prevailing in
the Sub-continent. ltis notcalculated to send
a message of restraint to Pakistan, nor will it
contribute to the stabilisation of the situation,
which is the stated aim of Australian policy in
the region. It was also pointed out that the
decision is particularly unfortunate in the
context of the traditional friendly ties be-
tween India and Australia. The Australian
decision to provide Miarage- aircraft to
Pakistan, partjcularly at this juncture, ignor-
ing the interest of peace and stability, is a
negative development in the context of bilat-
eral relations between India and Australia.

On 26.4.1990, the Australian Action
Foreign Minister, Mr. Neil Blewett, stated in
aRadio interview that “if there is any deterio-
ration in relations between India and Paki-
stan, then we would reconsider the arrange-
ment.” Mr. Blewett stated that “the planes
would not be operationally available to Paki-
stan for atleast six months and may be upto
nine months.”

On 3.5.1990, our Foreign Secretary
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reiterated India’s serious concern and regret
to a senior Australian official. Mr Costello.

| wrote 10 the Australian Minister for
Foreign Affairs and Trade, Senator Careth
Evans, on 11.5.1990 communicating our
strong objections and requesting review of
the sale.

SHRI SUDHIR GIRI (Contai): Mr.
Deputy Speaker, Sir, in response to the
statement made by the hon. Minister, | sub-
mitthat in the present world, it is not the war,
butthe continued negotiations and dialogues
which can resolve disputes and solve prob-
lems arising among soverign nation. The
possession of highly sophisticated weapons
by some nations in a clear indicator to this
theory. Butours in anon-aligned country and
we believe firmly in this theory whereas
Pakistan is not willing to pay heed to this
view. That is why she has been piling up
highly sophisticated weapons and on 15th of
April, She entered into a contract with the
Austrian Government for the purchase of 50
Mirage-lll fighter iet aircrafts. Pakistan had
earlier acquired one gearing destroyer from
USA in 1983. In 1984 it acquire 3 Type 21
Frigates from UK, 100 Quiang 5 FGA-AC
from China, 16 RGM 84 Harpoonfrom USA 4
Huang Fen FAC—G from China and 100 M
45 A 5 Tanks from USA. In 1985, it acquired
500 AIM-92 Side Winter AAN from USA.

100 Singer SAM from USA.

M1 09 A2 155 mm. SP from the USA.
110 M 113 An ADC HO from USA.
110 AF Fanton Strike AC from China.

In 1986, RD 5 70 SAM Glraffee AD
Radar from Sweden,

2030 BGM 71C from USA.
In 1987. 3 Type 23 AFG frm From UK.
Probably, this account is a tip of the ice-

berg. During the last six months, Pakistan
has acquired a good number of Theatre
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Cruise Missiles, 20 M 113 A 2 armonred
personnel carrier kits, 44 Harppoon mis-
siles, F 16 Fighter jets, all from USA . Shri
has also acquired to numbers of F7 fighter
jets from China.

MR. DEPUTY SPEAKER: You are giv-
ing information. As per the rules, if the state-
ment has some slement of ambiguity, you
are expected to ask for clarification. But, you
are giving information to the House.

SHRISUDHIR GIRI: |am making allthe
relevant points.

MR. DEPUTY SPEAKER: What hap-
pens, is a bad precedent is laid and then it is
followed, and then you do not have the time
for discussion on other important issues. Itis
in the interest of the Members to make the

points.

SHRISUDHIR GIRI: In additiontothese
deadly weapons, Pakistan is in possession
of the know-how and basic ingredients of
atom bomb. This is of serious concern not
only to us but to allthe neighbouring nations.
Today, Pakistan has assumed the position
of exporting arms to the foreign countries.
The number of such countries worked out to
about 30. By this, | do not meas to say that
Pakistan has acquired superiority over India
in respect of military strength. (/nterruptions)

MR. DEPUTY SPEAKER: It is not cor-
rect. You should not indulge in discussion of
other matters here in the House.

SHRI SUDHIR GIRI: Further, it is very
difficult to objectively assess the military
strength of Pakistan because those coun-
tries have not published their Defence Budget
in detail. However, from London based jour-
nal, it comes to us that the military strength
of our country is 21:17. But the facts should
be borne in our mind that however small a
country may be, it can strike hard if it has
military strength. This reminds.us of Israel
which is a small State but which has created
a havoc and made a disaster in the Arab
world.
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Pakistan has been maintaining per-
ceived Indian threat. While India is following
a policy of self-reliance Pakistan has opted
for instant capability. It is assumed that
Pakistan’s total arms build up consists of 80
per cent import and 20 per cent indigenous.
The countries which export arms to Pakistan
are mainly USA, Sweden, France China,
U.K. and Australia. We understand the motive
of the USA of supplying arms to Pakistan
because the vital interests of the USA are
involved in ths region. Even with the with-
drawal of Soviet troops from Atfghanistan,
we expected that the pressure of the Ameri-
cans would be lessened in this region. But
that has not happened. The reasons is very
clear. Karachi has become a centre for
coordinating the centralcommand and Rapid
Development Force activities by the USA.
The USA is dependent on the Indian Ocean
region for supply of many highly valuable
raw material which are required for her de-
fence industry. Moreover, 25 per cent of all
the oil used by USA do come from this
region. The Americans are very interested in
this region. Furthermore, they are in the
move for creating a separate block of the
Muslim countries including Turkey, Pakistan
etc. So, the imperialists and in particular the
USA would like to encourage Pakistan to
create obstacles in the path of united India.
That is why, they have been creating some
communal problems and secessionist ac-
tivities in our region. Against this thing, the
Central Government has to take steps to
commensurate with the defensives of Paki-
stan. However, a few days back, Pakistan
held the biggest army exercise known as
‘Zarb-e-momin’. (Interruptions)

MR. DEPUTY SPEAKER: Mr. Giri,
Pakistan has acquired an aircraft and situ-
ation has been created.

SHRI SUDHIR GIRI: What | am going to
say is that Pakistan has strengthened its
army. And what is the position of our coun-
try?

MR. DEPUTY SPEAKER: | do agree
that all these points are important. But not
when you are discussing a matter like this.
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SHRI SUDHIR GIRI: | am coming to
that. | am just making the background.

MR. DEPUTY SPEAKER: Really, you
do not have to. You have to ask the question
to elicit the information to strengthen it.
Otherwise, it becomes a bad precedant.

SHRI SUDHIR GIRI: In the background
of the Kashmir and Punjab situation as well
as the communal violence in our country, we
agree with the hon. Minister that wen in the
Indian sub-continent, the peace and stability
is at stake because of the Pakistan’s help
and active support to terrorists, the selling of
battle airrcraft to Pakistan 1s definitely a
negative development The hon. Minister
has made this statement. What are the prin-
cipal factors which led to such negative de-
velopment? May |know from the hon. Minis-
ter which are these factors? Otherwise, the
opposition would certainly term it as a draw
back on the part of the Government, But |
would submit that this is a part of the game
of the imperialists. The imperialists have
been trying to disintegrate the country for a
long time. Operation Brahmaputra is one
such mischievous plan. It has been stated by
the Australian Government that if there is
any deterioration in the relations between
India and Pakistan, then they would recon-
sider the arrangement. From the statement
of the Australian Government, it appears
that as if they were not aware of the extended
relations between Pakistan and India. May |
simply know from the hon. Minister whether
it is a fact or not? Is it that the Government
has not contacted the Australian Govern-
ment before the contract for selling these 50
aircrafts was signed? If that is the case, it is
very unfortunate on the part of the Govern-
ment. However, | would urge upon the
Government to pursue the matter further
with the Australian Government so that the
contract as signed by the Australian Govern-
ment can be revoked.

It is not only with the Australian Govern-
ment; but  would urge upon the Government
tocontactdiplomatically all the Governments
of the world and apprise them of the situation
which has been created by Pakistan and the
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Indian sub-continent.

We should also see that the Pakistani
Prime Minister cannot succeed in attracting
the Muslim nations against India. For this
purpose diplomatic contacts may be intensi-
fied and strengthened so that other coun-
tries do not misunderstand us and help usin
restoring peace and stability in the Indian
sub-continent.

MR. DEPUTY SPEAKER: | think Shri
Harish Rawat is not present here. The hon.
Minister may reply.

SHRI LK. GUJARAL: The point made
by the hon. Member are well taken. I wantto
admire his intensive study fo the problem
and | want to appraciate that he has really
done hard work to understand the implica-
tions of our Defence vis-a-vis Pakistan.

| have in my statement given details of
these 50 Mirage |l aircraft. These were the
planes which Australia put in their service in
about 1964. Gradually they were phasing
them out. In 1988 they called a worid tender
and some countries responded to them.
Pakistan also responded to them. it seems
that they decide to sell it to Pakistan. This is
the situation as it stands.

We have, as | stated just now, taken a
view on the situation and conveyed to the
Government of Australia that this is some-
thing about which they must have a second
view because of the impact that it has on our
present situation in the sub-continent. | can
assure my friend and this House that the
Government of India is fully cognizant of the
developments in the region and | can assure
him that the security and Defence of India
are out topmost priority.

Thank you.

SHRI SUDHIR GIRI: | would like to
knpw whether the Australian Government
had been contacted before this particular
contract had been signed.

SHRI |.K. GUJRAL: In my reply | have
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stated that we have. As a matter of fact, the
last letter that | wrote to my counterpart in
Australia was on the 11th of this month.

MR. DEPUTY SPEAKER: He is trying
to understand whether we had contacted the
Government of Australia before the contract
was signed.

SHRI LK. GUJRAL: No. | don't want to
pass on the buck; but it was the responsibil-
ity of the previous Government.

13.44 hrs.
MATTERS UNDER RULE 377
[English ]

()  Need to provide funds to Tamii
Nadu carry out deep bare well
works to met drinking water
shortage in Salem district

SHRI P.R. KUMARAMANGALAM (Sa-
lem): Dueto lack of drinking water the people
of Salem district are undergoing severe
hardships. The drop of the water table has
also made the conventional bore wells inef-
fective. The only solution is to bring into
existence the 1000 to 1500 feet bore wells
for which only the Central Ground Water
Board is equipped. Further more, out of the
Rs. 7.40 crores allotted under the drinking
water minimission for technology only Rs.
1.30 crores has been disbursed. The Tamil
Nadu Government is also reluctant to finan-
cially help. Widespread agitations due to
severe drought conditions have become a
matter of common place. Inthese conditions
it is my personal request to the Ministry of
Water Resources to sanction the necessary
fund and carry out the deep bore well works,
at least to the extent of three wells per
revenue panchayat and give drinking water
to the people of Salem.
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[Translation ]

(i) Needto setup a Circult Bench of
Allahabad High Court in Kumaun
Uttar Pradesh

DR. M.S. PAL (Nainital): In order to
regulate the judicial system in Kumaun re-
gion of Uttar Pradesh ‘and to provide eco-
nomical and speedy justice to each and
every person of the region it has become
necessary to link the whole Kumaun regions
with the Lucknow Division Bench of the High
Court.

In this context, a circuit bench of the
Allahabad High Court should be set-up at
Kumaun in accordance with the recommen-
dation of Justice Jaswant Singh Commis-
sion and necessary steps should be takento
implement these recommendation without
delay.

(ili) Need to Increase the speed of
Chetak Express

SHRI GULAB CHAND KATARIA
(Udaipur): Tribals dominated Udaipur (Ra-
jasthan) is rich in mineral deposit and is a
place of historical importance and a beg
fourent centre remained neglected by the
Railway department even after 43 years of
independence. The number of trains that run
onthe railway lines constructed during Mewar
province days is almost the same except
one or two the speed of these trains too
remains unchanged.

Separate trains run from the capital of
Rajasthan, Jaipur, to all the big cities like
Bikaner Ganganager, Ajmer, Jodhpur efc.
butthere is no suchtrains service for Udaipur.
The only train, Chetak Express, which runs
between Delhi and Udaipur is the most suit-
able one but this covers the distance of 734
kilometres in 20 long hours. It takes lesstime
to reach Ahmedabad from Delhi but it takes
more to reach Udaipur. in this context, the
people how not only written to the con-
cerned department and the hon. Minister our
several occasions but submitted memo-
roraranda also. | have myself tried to draw
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the attention of the Government through
letters and other means to this problem
butno proper action has been taken till date.
ltis ,therefore, again requestedthat Govern-
ment should immediately take measures to
accelerate the speed of the said train for the
benefit of the people as well as the area.

(lv) Need to provide more raliway
facilities at Barelily, Uttar
Pradesh

SHRI SANTOSH KUMAR GANGWAR
(Bareilly): Bareilly is a prominent centre of
Western Uttar Pradesh and there are many
major industrial institutions namely IFFCO
fertilizer Industry, Synditcran Chemicals,
Chemdhar Allied projects and VIMCO etc.
with their head-quarter of Bombay. The
Central Government has decided to develop
Bareilly as a Counter Magnet city. Thisisthe
main marketing centre for Kumaun and
Garhwal but there 1s nots convenient rail-
searvice for Bareilly as a result of which the
passengers have to face many hardships,
so much so that the reservation quota avail-
able for different trains at Bareilly Junction
Railway station, one of the prominent sta-
tions of Northern Railway i1s very less as
compared to those of other districts. | have
many time acquainted the Mimister of Rail-
ways with these problems. | would like to
urge upon the Railway Minister, through you
to, Increase the reservation quoted for allthe
trains as perthe requirement, to start adirect
sarvice from Bareilly to Bombay or South
India to run an Express Train on Baeilly-
Aligarhroute and provide otherfacilities along
with the computerised reservation centres.
Delhi and Dehradun bound express trains
should stop at the magaria Sadat railway
station which is atehsilcentre. The unremur-
reselive railway station situated at Shyamganj
should be dismantled so as to construct a
Vast complex there.
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(v) Need to provide financial assis-
tance to Tamll Nadu for under-
taking repairs/desisting of Dha-
mal, Kanchipuram, Uttaramerur
and Madhuranthakam

*SHRI KANCI PANNEER SELVAM
(Changalpattu): Chengleput District in Tamil
Nadu is thickly populated by farmers and
weavers. The big lakes namely, Dhamal,
Kanchipuram, Uttaramerur and Madhuran-
thakam irrigate the fields of Chengleput.
These three lakes require repair and de-
sialting. The State Government is unable to
undertake these operations in view of huge
cost involved. |, therefore, request the Cen-
tral Government to provide special grant
from their resources or from external bor-
rowing for desalting these three lakes.

[English ]

(vl) Need to take steps to tackie the
drinking water problem In Ker-
ala

PROF.K.V. THOMAS (Ernakulam): Srr,
Kerala State is in the grip of acute water
shortage. In cities and villages, people have
to wait eagerly for the occasional arrival of
water tankers. The State Government has
requested forimmediate financial assistance
from the Central Government to meet the
drinking water shortage. The drinking water
shortage in Kerala has to be tackled on short
term as well as on long term basis. On short
terms basis, water should be transported to
all the places which are in need to drinking
water. On long term basis, drinking water
distribution system has to be strengthened
by providing powerful pumping stations,
laying pipe lines and fetching underground
water.

(vii) Need to Construct a Studio In
Shillong Doordarshan Kendra at
the earliest

SHRI PETER G. MARBANIANG (Shil-
long): Sir, the Shillong Doordarshan Kendra

*Translation of the matter originally raised in Tamil.
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has no studio. The Minister in charge of the
Ministry promised on 2nd January, 1990, in
a public meeting at Shillong to complete the
construction of the studio on or before the
31st March, 1990. However, till date the
construction of the studio is incomplete. There
is a strong public demand to complete con-
struction of the studio immediately. | request
the Minister to look into the matter.

13.49 hrs.

DEMANDS FOR GRANTS—(GENERAL)
1990-91

Ministry of Labour
and
Ministry of Welfare —Contd
|English )

MR. DEPUTY SPEAKER: The House
will not take up further discussion together
on Demand for Grant No. 56 in respect of
Ministry of Labour and Demand for Grant
No. 79 for Ministry of Welfare would on the
15th May, 1990. Thetime allotted is 14 hours
outof which 3 hours and 45 minutes are over
and 10 hours and 15 minutes remain. Now |
call upon Mr. Gopal Pacherwal to Speaker.

Shri Pacherwal
[Translation

SHRI GOPAL PACHERWAL (Tonk):
Hon. Deputy Speaker, Sir, we are today
discussing the two important subjects relat-
ing to the Labour and the Welfare Ministries
and | would like to put forward certain impor-
tant suggestions with respect to the de-
mands of the Ministry of Welfare. The ex-
ported, backward and suppressed sections
of our society cannot make progress and
proper unless we put an end to the social
imbalances in our country. Since independ-
ence schemes for the upliftment of the back-
ward and downtrodden sections of our soci-
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ety were implemented by the Government
but sofor as my information goes the results
are not very healthy and encouraging. No
effective steps have beentaken tocheckthe
social atrocities and assaults committed by
the powertul social elites upon these poor
and downtrodden people.

Harijans and the backward people are
not allowed to fetch water from the wells in
small village. they are allowed to have hair
cut in a barberts shop. Their bridegrooms
are not allowed the rise on a house on
marriage occasions. Their womenfolk can-
not reom about well dressed in their respec-
tive villages. The Government has not taken
any effective steps to check such social
imbalances. What the Government does is
to fulfil the formalities and draft budgets etc.
in this regard but steps to provide them
social justice are yet to be taken.

Mr. Deputy Speaker, Sir, Mahatma
Gandhi had fought for the change of political
power along with social change but the politi-
cal parties today continue their fight for the
change in power but they are least con-
cerned about social change. Thus, we are
able to achieve our political objectives but
we make no headway towards social change.
Hence, | would like to impress upon the Gov-
ernment as well as the political parties that
this exploited and oppressed class needs to
be given a political status and recognition if
they are really interested in the upliftment of
this class and for that 60:40 formula, as
advocated by Dr. Ram Manmohan Lok*a for
the provision of special social opport .ties
to these backward classes, should be en-
forced and they should given political recog-
nition for which they Manshar should be
appointed on high political ports like that of
CGovernors and they shouid be given due
representation in the formation can of state
fSovernments because they constitute 60%
of the total population.

No improvement in their status and
condition is possible unless they are ap-
pointed on higher posts by state and the
central Governments and by the political
parties. | greatly deplore the fact that Con-
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gress and other parties talk tall of socialism
etc. but none of them has set a healthy
example of it by choosing an ST or SC
persons as their president. In a similar
manner, these people are not given due
representation in the judiciary or Governor-
ship. Take the Council of Ministers for ex-
ample, the backward communities have not
been adequately encouraged inthe Govern-
ments of any of the parties anywhere. |
demand that the Government should en-
force reservation 1s such institutions as well.
The politicial posts should also be reserved
for the backward communities. Much has
been said about reservation in the proceed-
ing days. We had to face much resentment
on the issue of reservation whenever we
participated in electoral meetings. Mr. Dep-
uty Speaker, Sir | belong to the lower and
downtrodden class of society and have had
an opportunity to study and perceive the
social expectations of this class. Many politi-
cal parties support and actively participate in
the anti-reservation movements today and
some of them are the supporting parties of
the Government. It is regretful that the par-
ties that favomed reservation policy in their
election manifestoes oppose it now. | would
like to urge upon the Government to take
stern measures against such political parties
and persons. They should be declared unfit
for any post. Such people should be defarred
from political and bureaucratic posts by
rendering them unfit for any such post with
the help of a legislation enacted to this effect
as was done by the previous Government in
the case of people who supported the prac-
tice ‘Sati Pratha’ under the provisions of
which such people were termed as criminals
and unfit for any post. The backward com-
munities, cannot get rid of social atrocities
and injustice and their lot cannot be im-
proved unlessthey are given apolitical status
and higher posts. |, therefore, submit that
they should be give due representation in
political parties and Government services. |
want to congratulate the UP Chief Minister,
Shri Mulayam Singh Yadav for bringing an
end to the inevitability of English in getting
Government jobs. He has opposed English
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as being an essential qualification for obtain
jobs. | would like the Government to abolish
this provision of the inevitability of English for
jobs as well. English is considered the yard-
stick of competence for obtain job today and
this is not good because this restrains the
backward people from making a heardway.
The children of the elite class receive educa-
tion inthe English medium schools while our
children are devoid of electricity, kerosene
oil for burning. lanterns, books, school build-
ings, teachers and study material etc. and if
they have one facility, they don’t have the
other. How can these children treated at par
with those children under such circum-
stances. | would, therefore, like to submit
that the knowledge of English should not be
treated as a yard stick for competence and
ability so that the children of the backward
communities too get a reasonable place in
employment.

I would like to draw your attentiontoone
more problem. Every year Government talks
of giving land to the poor in March-April. This
objective is achieved in records and papers
alone. The patwari sends his report. Tehsil-
darand S.D.O. distribute the land but people
do not get the possession of the land so
distributed. This land continues to be under
the control of landlords and jagirdar. Atroci-
ties are committed on the poor who make a
demand for the possession of the land dis-
tributed to them. If such a person goesto the
Collector on the police station for registering
his complaint, the people there take sides
with the landlords because they receive ille-
gal gratification, from these landlords thus
denying him the possession of the land. In
this regard, | would like to submit that a
special cell of the police administration should
be established and it should entrusted with
the duty of giving possession of such land to
the deserving persons. The collector andthe
S.P. Police should be held responsible and
stringent action taken against them if they
fail to bestow the possession of the distrib-
uted land to the right persons.

Mr. Deputy Speaker, Sir, same is the
case with judiciary today. | have to say it with
regret and shame that you would not finds
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the name ot even single ST judge in Rajast-
han if you go through the figures. Not a single
ST or SC persons has been chosen to be
included in the list sent by the Govemment of
Rajasthan for immediate appointment of
judges there. Only the-names of those per-
sons have been sent there who hail from the
upper class families and who have acquired
education in Public schools and those who
propagate western culture. No State Gov-
emment has forwered the names of the
persons belonging to oppressed and de-
pressed class. You talk of ability.

MR. DEPUTY SPEAKER: You should -

speak on the relevant point only.

SHRI GOPAL PACHERWAL: Mr. Dep-
uty Speaker, Sir, | belong to the same class
and | understand all such things, you should
give me special consideration.

MR. DEPUTY SPEAKER: Youcanmake
good points in short time.

SHRI GOPAL PACHERWAL: | am
making good points. May be these are not
good from you point of view. it would be
better it your permit me to speak for some
more time. Mr. Deputy Speaker, Sir, | was
saying that we should get justice in the
matter of appointments in Judiciary and our
people should be encouraged. | want to give
an example. A few days ago in Bamer
district of Rajasthan the people belongs to
the upper class broke the water tank meant
for the Harijan community and heat them.

MR. DEPUTY SPEAKER: Hon Mem-
ber, does it make a point?

SHRI GOPAL PACHERWAL: Mr. Dep-
uty Speaker, Sir, | am quoting an example to
reveal how we are Suppressed in the courts.
TheMunshiif Magistrate, C.G.M. were trans-
ferred from that area because they did not
accept the bail of the accused. The courtsdo
notfunction according to the rules framed for
the purpose. | was mentioning about the
malreatment meted out to the Munshi and
the magisirate belonging to SC/ST. it is a
fact. The people at the top do not understand
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it. This community should get protection
from the courts and laws should be enacted
So that those who commit this sort of crime
shoulkd get deterrent punishment.

Today I have read the progress report of
the government. According to it crores of
Rupees have been given 1o voluntary or-
ganizations in the form of grants. | would like
to inform Shri Paswan that there are 166
such organizations as per your progress
report out of which nine organizations be-
long to schedule caste welfare voluntary
organisation, tribal welfare organization
Welfare organization for the handicaps, or-
ganizations for eradication of leprosy and
twelve organization for the welfare of aged
pecple Each of them has been give assis-
tanceranging from one lakh to one and a half
lakhs. | want to quote on example of an
orgar.ization. There is a “Harijan Swayam
Sevak Sangh” in Delhi. it has been given
assistance of Rs. 19 lakhs. Irequestthe hon.
Minister to get it investigated as to what has
been done by these 166 organyatice in the
country which receive crores of Rupees as
grants. These organizations are personal
organizations are care for their bread and
butter only. You Lave given them Rs. 19
lakns whereas Harijan Sawyam Sevak Sangh
has made no major contribution for the soci-
ety. This has become a source of earning. All
these organizations are being run by the
people who have no knowledge about the
condition of the backward classes. They
know nothing about social disparities and
problems of backward classes or about the
atrocities committed on them. But crores of
Rupees are given to these organizations. |
would like to request Shri Paswan that since
he belongs to that community and he, knows
about their agony and problems and, has at-
tachment them, he should set up a parlia-
mentary commitiee and get the affairs of
these 166 organizations investigated which
receiver grants and misuses the funds. What
these organizations have done in the past
forly years after taking crores of Rupees
should be looked into. This has become a
source of earning for them.

Mr. Deputy Speaker, Sir, under the
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“Bhangi Kashta Makti" Yojna” tall slogans
like say with pride that we are this and we are
that are raised. | also say with provide that
Gandhi, Sohia and Jaiprakash were born in
this land. | too claim with pride that Sita and
Savitri, Ram and Lakshman are worshipped
in this land. But | feel terribly ashamed to say
that in this land itself a women has to cany
human waste on her head to bring up her
children and to make 60th ends meet. She
has to carry human waste on here head to
satiate her hunger. She has to do this to get
medicines her dying child. The Government
is making plans but plants are being made
for the last 40 years. Hon, Minister must be
remembering that in 1957 Malkani Commit-
tee was set up and it has submitted its report
in 1960. A number of suggestions were
made in it to abolish this practice. But none
of the recommendations has been imple-
mented till date. | would like to submit that if
we want to remove these blemish of carrying
human waste from the land of Gardhiji those
people, who talk of giving Rs. 18, 23, and 32
under the labour laws should sincerely take
action in this regard. But in the villages the
daughter a sweeper carries human waste on
her head in order to make her ends meet.

Paswanji, you are the Labour Minister
as well as Minister for Welfare. | wanted to
say so many other things in this regard but
time is short. In the present times, to abolish
the system of carrying human waste on head
merely making plans and laws wan’t help
you will have to do constructive social work
in this regard. In your report it has been
mentioned that we have under taken the
work of freaing 32 tonns from this practice
and 300 villages have beenincluded in it. But
it you study it with sincerity you will come to
conclusion that everything has been done
on papers only, in reality nothing concrete
has been done. The State Governments
have aiso refrained from undertaking any
special initiative in this regard. If you really
want to help these people you will have to
create job opportunities for them and if you
provide them with employment, give them
good jobs, allocate lands to them and em-
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ploy them in various trades, then they will
certainly refrain from doing this work be-
cause in the present times no one wants to
do dirty jobs. But they are compelled to do
this work in orderto satiate their hunger. If we
honestly want to curb this system of carrying
human waste on head, we shall have to form
a cell fo conduct a survey and the State
Government should be instructed to identify
the number of people who are earning their
livelihood by means of carrying human waste
an their heads and suitable employment
should be provided to him. They should be
informed that they should stop doing such
dirty job since better jobs have been made
availabletothem. If such a scheme is formu-
lated and implemented the system of carry-
ing human waste on head can be put to an
end in this land of Gandhi , Jaiprakash and
Lohia.

[English ]

SHRI A.K. ROY (Dhanbad): Mr. Deputy
Speaker, Sir, allthe praises conferrad on my
youmg Labour Minister are the indication of
our expectation from him. It is a responsibil-
ty and 1 think the situation is not much
favourable but still | hope that he will rise to
the occasion and will not disappoint all of us.

14.07 hrs,

[SHRIMATI GEETA MUKHERJEE in the
Chain

It we go deep into it, you will find that it
is owner's Parliament, employer's Parlia-
ment or the propertied peopie’s Parliament.
If we take the country at large, the politics
has slipped out of tha hands of the working
people. It has gone and got confined in the
hands of the owning pecple. So, when we
discussed agriculture, we discussed not
about the agricultural labourers but we dis-
cussed about the remunerative prices for
peasants. The peasant means the person
who standson the edge of the land with an
umbrella in his hand. He goes to the market
to reap surplus.

When we come to the industrial arena,
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as the Ministry’s Report reveals, you will find
that in the last three years, 14 million man-
days were lost due to strikes and some 22
million mandays were lost due to lock-outs.
This year, 6 million mandays were lostdue to
strikes and some 10 million mandays were
lost due to lock-outs. What do you mean by
mandays lost due to lock-outs? it means, the
employers are on the offensive. Previously,
the labour laws were designed not to aid
labour but to control the labour. Now, the
Labour Ministry should decide, should cre-
ate some Wing to control the employers, to
deal with the employers. There is a concili-
ation machinery which they have got and
that is Central Industrial Relations Machin-
ery (CIRM). Similarly, you will have to design
a new industrial relation machinery to deal
with the employaers. would like to know from
the Minister whether it will only bark or it has
gotthe capacity to bite also. It has gotthe ca-
pacity to come out with an ESMA which was
not at all relevant to be used against the
workers. Canthey havethe gutsto use some
sort of a weapon against the employers and
owners, against all those who have kept our
scarce capital under their grip, and close
their factories? Today, the problem is not
strike by workers Today, the problem is
strike by employers, strike by capitalists.
How to deal withe the strike by owners, strike
by the capitalists—that is the first thing |
would like to know from our young friend, the
Labour Minister.

I would like to give one suggestion. It is
all connected with the problem of employ-
ment for our people. All the sick units, all the
close units should be scrutinized, should be
analyzed. In respect of those units which are
closed because they have exhausted their
technological possibilities and economic
viability, action should be taken, as some of
my colleagues have suggested. To deal with
units i.e. all those industries or factories
which are closed due 1o mismanagement,
due to siphoning of working capital, another
set of procedure has to be followed. | sug-
gestedthat not only should there be the take-
over and nationalization, but also that this
Government should initiate a new way. We
have got the public sector. We have got the
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private sector. | would like that there should
be aworkers’ sector. Whereverthe manage-
ment is unwilling to operate a factory, and
the factory has got the economic potential
and its products have got a market, the
workers should be encouraged to form co-
operatives and run it; and Government of
India should come out with a law to authorize
the workers to run it, and to contribute to sur
economy, and also maintain and also to
maintain their employment.

Sometime back, reiating to the Kamani
workers, there was a very important judge-
ment from the Supreme Court. |would like to
that while replying, out Minister will give his
opinion on that, and would try to come out
with sort of a legislation in Parliament to
make that type of a workers' sector possible,
and without going into further litigation.

Secondly, regarding the Central Indus-
trial Relations Machinery, lhave talked tothe
Minister, and also to his officials, Whenever
some industrial dispute arises, there is an
attempt to sort it out at the stage of the
conciliation machinery. Butunfortunately the
rate of settlement is gradually declining; and
so, most of the disputes end in a failure. if
you go through the entire report regarding
the failure of conciliation, you will find that in
every case, the trade unions had agreed for
arbitration, but the management had re-
fused to go in for arbitration. This is also
taking place in the entire public sector units.
So, some direction from the Labour Depart-
ment:-should go to all the public sector units,
so that a least in most of the cases, if they
cannot come to a conciliation settiement,
they should agree to arbitration, so that the
load on the labour court and the tribunal
becomes less. Some sort of a clear direction
should go at least to the Public sector units,
through this machinery.

Thirdly, some time back they had a
seminar or workshop. The National Labour
Institute conducted a workshop, and in that
workshop they decided on how to dispose of
the industrial disputes quickly. They also
took some decisions. | would like to know
what actual steps have beentaken, because
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| personally represented some 50 cases to
the Ministry during this period. But except for
one or two, | did not get any response,
though | could convince them both legally
and also otherwise, about the justification to;
referring these disputes to the tribunal.

My appeal to this Government is that
they should not follow the footsteps of the
previous Government and dispose ot indus-
trial disputes quickly so that at least they
could get justice from the Labour Courts and
the Tribunals. | am surprised and the old
trend is still continuing. For example, we are
already having less number of Labour Courts-
cum-Tribunals. in Dhanbad, In TrbunaiNo.1.
a Judge is there, but he does not have
authority to decide cases. He has not been
transferred from there nor has been given
any extension. | referred this matter three
months ago to the concemed authorities.
They said, the Ministry has approved that he
will be given extension and he will also be
allowed to function there; itis only a formality
that an official order has not been given to
him so far. But | am told now that order has
not yet gone from there and that Tribunal is
not operational. | think there type of trends
and traditions have to be changed.

You have to tackle the mal-practices
going in the public sector units. Not only you
have to work against them but also you must
gain some capacily 1o fight against them
especially in the case of those public sector
units which are under the control of the
Central Government. They are committing
those mal-practices. You have made a law
for equal pay for equal work. You have also
made a law that i a person works for 240
days, he will be regulanised. There is an In-
strumentation Section at Bokaro working
under the Ministry of Industry. There are 172
workers who have been working for more
than seven years; some have been working
for 15 years. The Minister has mentioned
about it in reply to my question. But all those
workers are not regularised so far. How is it
taking place? All those workers have repre-
sented to the concerned Minister also. They
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should take up this matter with the sister
Ministry thatthey should notdo like that. ltis
for them to decide where contractual work-
ers are to be kept or not to be kept. Fromtime
1o time, they are issuing circulars. These
public sector units do not give any impor-
tancetothese circulars; they just throw them
into 2 wastepaper basket. In the collieries,
loading and unloading of coal, raising of
coal, washing of coal, all these things are
prohibited to be done through contractual
labour. Butthey are doing all these things. All
the private companies are taking charge of
these colheries and they are doing all these
things with machines, not with persons. When
we referred this matter to the concerned
authonties, they prosecuted them. But they
do not care about it because nobody is there
to pursue the result of the prosecution.

A few days ago, the hon. Minister said
that they would keep a penalty clause in
every legislation. What is the idea of keeping
a penalty clause when no penalty is actually
imposed on them? Has he ever enquired
how many prosecution cases are actually
pending in different courts and why are they
not deciding them? Has even a single owner
been prosecuted by the so-called Central In-
dustrial Labour Machinery? You cannot do
anything about them. You only bark; you
only lament; you only give sermons; you do
nottake any action againstthem. There is no
result. What is the meaning of keeping such
a big machinery of the Government when
there is no result? You are propagating the
right to work. But you have got all the rights.
You have to work for them, you must have a
will to work tor them. You have got all the
rights and you must utilise them for helping
them. But there is no result. | am telling you
something very concrete so that you can
proceed in this way,

The minimumwage in Biharis Rs. 20.50.
What is the actual poverty line in this coun-
try? In 1984-85, it was Rs. 6,400 per annum.
Inthe urban areas, it was Rs. 7,300 when the
consumer prices index was something like
625taking 1960-61 asthe base year. Today,
itis Rs. 845. That means, today, actually, the
povarty line is Rs. 900 for a family.
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The monthly income of a family of five
members will be about Rs. 900 to Rs. 1,000/
- So, even if the minimum wage is paid, the
workers will still remain below the poverty
line. Should the Government come out with
some legislation or some proposals which
would kick the people below the poverty line
in their own State? They must come out with
some national wage policy. That is what |
want to propose. Whether it is the public
sector or whether they are permanent em-
ployees or casual employees or contract
employees, they are all the same. From the
same market they have to purchase. So, if
you cannot remove the disparities within the
society, at least you remove the disparities
within the working classes. That is what |
wantto proposed. You come out either inthis
session or afterwards, with a comprehen-
sive National Wage Policy taking into ac-
count all these considerations.

MR. CHAIRMAN: Please conclude.

SHRI A.K. ROY: | am just concluding. |
am giving another suggestion. Let us come
to the contractual workers. In our country
there are about 30 to 35 crores working
people. Out of them 15 crores are self-
employed. Then 12 crores are in the disor-
ganised sector and three crores are in the
organised sector, and out of them only sixty
lakhs or less than that belong to some union.
They have added the membership of ali the
unions and it comes to 60 lakhs only. Thatis
only two per cent of our total working people.
But, Madam, here also we have to think
about the disorganised sector, contractual
workers. And here also, the die-hard officials
who are sitting in the Labour Department
always talk of —whenever we go to them
regularisation and departmentalisation they
come out with the problem of employees
employees~ relationship stating that there is
no employer employee relationship. it is a
very peculiar way of deciding things. ttis a
question of social justice and a question of
justifiability. They are keptinthe background.
But one after another, out dispute is a peren-
nial type of one.

I like to suggest to my friends one thing.
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That is, youv have 1o amend the Contract
Workers (Abolition and Regu. :tion) Act. if
you see Section 10 of that Act. +ou will find
that it prohibits use of contractux: workers in
a perennial type of job. But that dras not
automatically entitle those workars to be de-
partmentalised. The questionwillcome asto
whether automatically they can be depat-
mentalised. But still, | think, till you amend
those laws there will be some difficulties.

Madam, Mr. Justice Krishna lyer of the
Supreme Court gave a judgment in that
famous Hussain Bai's case and | would like
to quote from that judgment.

“The souice of strength ot the indus-
trial branch of thier world...”

MR. CHAIRMAN: You please condlude.
SHR! A K.ROY. Thou too Brutus!

“The source of strength of the indus-
trial branch of third world junispru-
dence is social justice proclaimed in
the Preamble of the Constitution of
India. Indian justice beyond the Atlan-
tic Liberalism is a ruie of law which
runs to the aid of the rule of life, life in
the condittions of poverty or plenty,
livelihood is is work with wages. Ram
social reality, notfine spunlegal niches
shape the law. What the weaker
working class sector needs is suc-
cour for livelihood through labour.”

So, Madam, | like to request the young
Labour Minister to kindly take a new look at
the entire legisiation for the working classes
and to do some justice to them.

SHRI GOPI NATH GAJAPATHI (Ber-
hampur): Madam, Chairperson, duly the
Schedule Tribes are the weakest of theweak
sections. It is imperative on the part of the
Govemment and all of us to see that due
assistance is givento this category of people
in our country. The Scheduled Tribes de-
pend on agriculture for their ivelihood. 1in-
less the lands which are under the cultivation
of the Scheduled Tribes are properly as-



591 Dem. for Grants
(Gen.) 1990-91
[Sh. Gopinath Gajapathi]

sisted in the matter of irrigation, it would not
be possible for the Scheduled Tribes to
make a living.

So far as the subsidies and the loans
that are given are concerned, much of them
are misused. They are eaten away by the
middle persons. Though the backward
classes comprising of mainly Scheduled
Tribes anot Scheduled Castes constitute 52
percentof our population, yet no recognition
has been accorded to them under the Con-
stitution. It should be seen that they are
accorded due recognition under the Consti-
tution. Further schemes like slum clearance,
farmers’ debt. relief and adequate pension
to the disabled and veterians of all services
should be specially implemented.

Many of the people of weaker sections,
particularly in rural areas, are ignorant about
he facilities that are being offered to them. A
wide publicity drive should be launched by
the Government to bring to their notice the
various schemes so that these people can
take benefit of these schemes intended tfor
them.

There are problems of women labour,
bonded labour, child labour, inter-state mi-
grant labour and so on. These should be
viewed seriously. We have been stating these
things for a long time. Government should
take necessary action in these matters. We
have no doubt abolished child labour to a
great extent. But we cannot do anything
about it outside, because of the aconomic
condition of ourpeople. These children would
be much better off as future citizens if neces-
sary schooling and formal education be
provided to them. We must therefore think of
some means by which these aspects could
be implemented. Furthermore, Juvenile and
distribute Homes throughout the country
taking much care and rehabilitation of the
numerous juvenile delinquents should re-
ceive proper financial assistance from the
Government to enable these institutions to
continue their laudable humanitarian work.

About the vast unorganised sector, the
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labour are working in te.rible conditions.
They do not get even the statutory minimum
wages. We have passed many good laws to
benefit different sections of this unorganised
sector. But they remain only on paper. The
beneficiaries do not get what they are sup-
posed to get out of those laws. So, we must
devise some sort of machinery, by which the
people for whom these laws are made can
also participate in the machinery of imple-
mentation. More than 70 per cent of the
workers are working in the rural unorgan-
ised field.

They are not getting the medical and
other facilities. With a view to provide them
the medicalfacilities, ESIbenefits and provi-
dentfund, etc. itis necessary forthe Govern-
ment to bring a comprehensive law.

Further, Ganjam District, geographically
located in South Orrisa is an agricultural-
based district. One of its Parliamentary
constituencies, Berhampur which | repre-
sent, comprises of 7 Assembly segments of
Chatrapur, Gopalpur, Berhampur, Chikiti,
Mohana, Parlakhemundi and Ramagiri. It is
sad to observe the poor drinking water and
irrigational facilities in all these areas. Even
the existing sources provided by the philan-
thropic and far-sighted luminaries of the
yester-years are in a total state of neglect.

There are a number of villages, particu-
larly in the agriculture-dependent Chatrapur
and Ramagiri Assembly segments, which
have neither irrigational nor the basic drink-
ing water facilities. In the case of Chatrapur,
the irrigational project have not been imple-
mented as yet, while in the case of the tribal-
dominated Ramagiri, even the few available
water sources have become inaccessible,
due to lack of proper road-link system in the
villages. Immediate attention of the Govern-
ment is earnestly requested to these burning
problems.

Our parliamentarian and legislators are
the ideological middlemen between the
people at grassroot level and the govern-
mant machinery. Risonly through ourlearned
parliamentarians and legislators as ambas-
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sadors of goodwill that we can instil proper
confidence among the people, of the protec-
tion of rights and welfare of the vital labour
force of our country.

SHRI D. AMAT: (Sundergarh): At the
outset, | thank you for having given e time
to speak. | would not take much time of the
House. | will only mention some of the spe-
cific points.

First of all, | come from an agricultural
area which is dominated by tribal people. |
will speak something abcut agriculture and
the people dependent on it.

India is the Fourth largest agricultural
country in the world. It comprises 2.45 per
cent of the whole land mass af the globe. it
is greater than Great Britian eleven times in
geographical area. India is comprised of 900
million acres of land. Out of that, 225 million
acres are drought and cyclone prone acreas,
125 million acres of land is sandy with ero-
sion, 50 million acres is saline land, 100
million acres is comprised of rivers and
mountains and 25 million acres come under
railways and roads. All this comes to 550 mil-
lion acres. Rest comes to 350 million acres.
That means, 35 crore acres. The total popu-
lation in India is 80 crores. If that land is
divided on socialistic pattern of society ba-
sis, per head it willcome to .41 acre. But that
area also is shrinking in size day by day due
to fragmentation. In every 2 (two) second an
Indian is born . In a year 2.5 crores are born.
That way, the land is shrinking. How to solve
this problem? This way, we are not going to
solve unemployment problem. In our Thar
area people do not want work but they want
water. Why that is so? Because the popula-
tion is growing in such a way and we have to
feed every mouth and provide job to every
hand. It is only water that can bring up
agriculture. There are 382 towns and cities
and 5.57 lakh villages. 80 per cent of the
people live in villages. They want water. But
by erecting these big dams you cannot do
that. | am dead against these big dams. Day
before yesterday, some friends were talking
about flooding of DVC. Why | am speaking
like that because your DVC is silting up at
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least 300 acre feet and the Nagarjunasagar
dam is silting at the rate of 217 acre feet.
Even our Hirakund dam is not free from
siltation. In the summer season, people di-
vert the water towards agriculture. There is
no water forthe turbines to move. If the water
is directed towards power channel, there is
no water for agricultural fields. So, agricul-
ture and industry are supplementary to each
other and inter-dependent. These dams are
silting up every year and the bed is rising up
and up. In rainy season, what is happening
is that flood water is spreading sand over the
land every year. So, | am against alithese big
dams. This is a criminal wastage. | am not in
favour of small, minor and medium irrigation.
| am in favour of dugwells and tubewelis to
fetch the sub-soil ground water and divert it
towards agricultural fields. (Interruptions)

MR. CHAIRMAN: We are discussing
not Agriculture but Labour and Welfare.

SHRI D. AMAT: | should be given an
opportunity to discuss this. Indo-Gangetic
plains arefertile. South Bihar, Western Orissa
and some parts of Madhya Pradesh are hilly,
undulating rainfed and rock land. In Eastern
Orissa the land is plain and fertile. In Har-
yana 18 acres has been fixed for ceiling
whereas in Orissa it is 10 acres. It is a
discriminating ceiling. So, land ceiling should
be fixed on production basis and not on
acreage basis.

Lastly, | would like to say that ESMA
should be repealed lt is a carbon copy of the
British Rowlat Act which was brought by the
Britishers after the Second World War. It is
meant t0 oppress the opposition leaders,
trade unionists and workers and even gave
the mouth of the Press reporters. It is a black
rule. This should be repealed.

My area is a hub of industrial belt. Here
the Labdur Office is not well-equipped with
men, monay and other materials to look after
the welfare of the labourers. They should be
provided all facilities.

| am gratefu| to you for giving me some-
time to speak on this Demand. | support the
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Demands of the Labour Department brought
forward by our Minister. With these words, |
thank you.

SHRI PIYUS TIRAKY (Alipurduars):
Madam Chairperson, | draw the attention of
the labour Minister to the fact that already a
law is there for the Plantation Labour. But,
this Act is there from the begining itself. Tea
gardens have completed two hundredyears.
But, the condition of the labourers working in
the Tea grabens is as it is as it was hundred
years before. The facilities given to them by
the welfare section of the Plantation Labour
Act is not at ali adopted in the plantations.
The Management is not following any rule
and the authorities in the Management do as
they like and they have not done anything
good for the workers in the gtea gardens,
even after more than 40 years of independ-
ence of the country. O, Madam, | know that
the Labour Minister is very energetic and he
must look after the welfare of the plantation
labour. Not only that He should look after the
welfare of the whole sections in the tea
gardens and whatever laws are passed for
the welfare of the labour, they should be im-
plemented in letter and spintby the Manage-
ment which is in charge of the tea gardens.

Madam the tea gardens are earning
more than Rs. 700 acres as foreign ex-
change for the country. But the plight of the
labour in the tea gaidens is getting worse.
They are not treated as human beings but
they are still treated as sub-human beings in
the tea gardens, in the civilised country of
ours. There are 191 integrated tribal devel-
opment projects and 268 Mcdified Area
Development Approach. The articles of the
Constitution which have diect bearing on
the development of Scheduled Tribes are;
15(4), 16(4), 19(5), 46, 164, 244, 275(1),
330, 332,334, 338, 339, 342 and the 5th and
6th Schedules of the Constitution. So, so
much safeguard is given by the Constitution.
But the Government is keeping silent. They
are not at all working according to these Ar-
ticles in the Constitution which are for the
weltare of the tribal people. The hon. Mem-
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bers who spoke before me were very sympa-
thetic and mentioned about the living condi-
tions of the tribal people in the country and
they are the most suppressed and oppressed
people. They are the most neglected people
and they have yet to derise the fruits of the
independence of the country. So, it is the
duty of the Central Government to see that
the tribunal people get their due share of
benefit of the development in the country. As
you know, the tribals are at the mercy of the
Siate Governments such as Bihar and other
States which are caste-ridden. The State
Governments are not spending the money
that is allocated for the development of the
tribal areas in their States. That is why |
pointed out that an inquiry should be made
into the working of developmentai plans for
the tribal peopie. A parliamentary delegaticn
consisting of Tribal MPs shouid go to those
areas and enquire as fo how much money
has been spent for the tribal areas out of the
funds allocated for this purpose. They should
find out who are the perscns in charge of
spending money for the development pur-
poses and what developmental schemes
have been executed for the tribal people.

Madam, | now come to industry. There
are number of :ndustries, both small and big
industries, inthe country. intheseindustries,
closuie, lay-offs and lock-outs have become
the order of the day and because of these,
the working class are suffering. They be-
come unemployed and their families are
very much affected because of lay-offs, cio-
sures and lock-outs. Why den't the Govern-
ment punish those people who are playing
with the life of the poor people of our coun-
try? Why should these people be given li-
cences to start other industries when they
make the previous units sick? They do not
invest in those industries which have be-
comae sick. It is very easy for them to declare
lock-outs, closure and incite labour tor lay-
offs without caring for the country's economy
and the poor people of our country. So,
Madam, these people should be punished
any they should not be allowed to declare
closure or lock-outs of their factories. if one
factory is sick, Govermnment should take over
it without giving any compensation to the
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owner. The interest of the labour must be
kept in mind always.

The employment situation is like this.
Theare are 332.1 million registered job-seek-
ers inthe country and among them 61.09 are
women job seekers. So, Sir, we know that a
maximum number of people are only the
educated persons who have registered for
jobs and who are to get jobs. This number is
increasing every year and it is not decreas-
ing. Every ysar lakhs of people are coming
as addition in the registrars of the Employ-
ment Exchanges and there are no jobs for
them. Those who are rich are becoming
richer and the workers are becoming poorer
and poorer, So, if we call our Government a
socialist government, | would say that a
socialist government cannot exist like that.
At least there should be living wages to.all
persons. It is the duty of the Government to
see that essential commodities are supplied
to the poor people and the labourers at a
subsidised rate. Otherwise, there will be
rebellion. Today itself all the Leftist Parties
have risen agzinst rising prises and they will
fight tili the end. The living wages should to
be touched and the Commodites should be
suppliedtothe labourers at subsidised rates.
The Government should give serious con-
sideration o this and black money should be
gotrid of. This is a disease in the country and
if Government want do anything, why don't
they ask the people to report wherever the
black money is? Within 15 days all those
people who are having black money should
bring it out. if thev don't do it, they should be
punished.

With these words, Ithank you very much.

SHRIMATI UMA GAJAPATHI RAJU
{Visakhapatnam): Madam Chairperson,
thank you for having given a woman the
chance to speak. (Interruptions)

| would like to dwell today on only two
issues, One is about the Scheduled Castes
and Scheduled Tribes and the other one is
about women. There are social inequities in
respect of these two sections of our society.
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Now, Madam, | would like to point out
that the Government s all the time paying lip
service to the upliftment of the lot of SC and
ST, but this is only matched by their calious-
ness and their irresponsibility towards them.
They are silent when atrocities are commit-
ted on SCs and STs. They seem to be
promoting the Rajabs’legacy of Thakurinter-
esls above everything else. Madam, | want
to tell you that in the hon. Prime Minister's
constituency the Thakurs flex their muscles
and Harijans are burnt alive. Every day we
hear of atrocities in Fatehpur, every day we
hear of atrocities during the festivals and the
government remains silent. | construe their
silence as complicity, | construe their silence
as consent. Why does the Government no
come out against these atrocities? Why does
the Government not spell out what is their
stand on the SCs and STs? | would like to
know from the hon. Minister why we cannot
have a specific programme for the SCs and
STs as the Congress Party has always
envisaged? First, they had the urban rural
divide as | call it, then they tried to divide the
country on linguistic lines and today on the
caste basis the Government is trying to di-
vide this country. | would like to tell the hon.
Minister to take note of the fact that the SCs
and STs who are children of God as Ma-
hatma Gandhiji always called them, are being
neglected and are still being neglected by
the Government.

Now, | would like to come to the issues
pertaining to women. In the agricultural
sector, it is the women who are always ex-
ploited. There is so much disparity in the
wages given to them as against the wages
that are given to the men. When it comes to
the land pattas, the pattas are given to the
men and not to women. | would like to say
that drinking is very common in the villages
and the men drink away the property. So, |
think it would be a very good idea if the
women get the pattas instead of men. Even
in public sector undertakings, women are
treated as second class citizens. | am par-
ticularly refering to the Vishakapatnam Steel
Plant whichis in my constituency. | havetime
and again requested the Minister and said
that when the Govarnment sets up a public
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sector undertaking, they have to reserve 30
percent of the jobs to women. Why can'tthey
take this stand? Why are they silent? Their
silence means that they are only preparedto
pay lip service and have committees and
then decide nothing in the matter. How can
we expect anything of a Government which
has a Deputy Prime Minister, who as the
Chief Minister of Haryana tried to pass the
infamous Bill which said that women have to
be disinherited of their parental property
after marriage? How can we expect anything
of a Government which has Shri Kalyan
Singh Kalvi in their Treasury benches, who
on Doordarshan went on record to say that
he supports the murderous act of sati? How
can we expect anything of a Government
which has Shri Jagdeep Dhankar as one of
its Ministers?**

| wish this Government takes note of
these things and decides to do something for
the women of India.

[ Translation]

THE MINISTER OF TEXTILE AND
MINISTER OF FOOD PROCESSING (SHRI
SHRAD YADAV): Whatever is being said
about Shri Dhankar is not correct, Shri
Dhankar is opposed to sati practice.

SHRIMATI SUMITRA MAHAJAN (in-
dore): Madam Chairperson, | would like to
say a few words about the Ministry of Wel-
fare. The prime objective of the Ministry of
Woelfare isto do Welfare of the entire society.
In 1887 Justice Ranade has said that if the
country is to march forward, both politics and
social welfare should proceed together. He
had expressed these views in a Congress
session. He had said that their must be a
socialcouncil. When we talk of social welfare
today, it includes Children, womer:, Sched-
uled Castes and Scheduled Tribes and Adi-
vasis and the Goverriment also provide
assistance for their development. Crores of
rupees are being allocated for their develop-
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ment. But it is a matter to be seen how much
money is actually being spenting on this
work. A number of social organisations have
come up at various places and lakhs of
rupees are being given to them for their
activities. But it should be seen as to how
much money is being actually spent by them
to achieve this objective.

Today, a Backbone or spine centre has
been set up for the benefit of the Physically
handicapped . But the children are the real
backbones of the country. In ordarto ensure
development of the nation, it is necessary to
pay attention to children. There is need to
build the character of children. Thenonly can
the character of the nation be built. The
children are the future of the nation, but what
is their position today. Lakhs of them are
picking rags from dumping ground and about
44 per cent do not go to school at all. Today
we are talking about the handicapped chil-
dren, but there are lakhs of children who
suffer from malnutrition.

14.55 hrs.

[SHRINIRMAL KANTI CHATTERJEE in
the Chair}

The Government runs nutrition centres.
But these centres do not utilise the sanc-
tioned amcunt fully. They spend only apaise
out of 50 paise. The food supplied to these
nutrition centres does reach the children in
the required quantity.

There are a number of such institutions
in Madhya Pradesh and enquiry into their
activities had been ordered long ago. After
enquiry it was found that they were not
functioning properly. But no action was taken
against them. This was the state of affairs
during the rule of previous Government.
When it was decided to take action against
the defaulting institutions and the central of-
ficials reachedthere, they were manhandled.
The culprits who manhandled the central
officials had the protection of the then Minis-
ter of State. During the last 40 years various

**Expunged as ordered by the Chair.
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schemes were launched and crores of rupees
were sanctioned to implement these
schemes. Buttoday a stage has come when
these institutions are being run by some
individuals intheirindividual capacity. Funds
have all along been provided to such institu-
tions. In this way the benefits of these
schemes could not reach their real benetici-
aries.

Now | would like to make a submission
about the creaches. Though there are 8,000
creaches on paper, actually only 4000-5000
creaches are functioning in the country. The
remaining creaches only receive grants-in-
aid. Actually they are not functioning . It is
being claimed that there are as many as 25
children on the role of a creacher, but in
centain creches the number is far below. The
children in these creches do not get proper
food.

We talk of physically handicapped per-
sons and providing assistanceto them. There
are two types of handicapped persons—
mentally retarded and physically disabled. If
suitable pre-cautionery measures are taken
mental and physical disability can be pre-
vented If nutrition food is given to expectant
mothers and they are taken proper care,
both the types of disabilities can be pre-
vented. But it is not being done. If proper
attention is not paid to this, it is but natural
that the coming generation will be born as
handicapped. Necessary measures should
be started right now . There are about 12 lakh
physically handicapped persons excluding
the mentally retarded persons. Separate
centres are being run for them. There are
certain industries, firms and private compa-
nies which provide employment to physically
handicapped persons. | would like to urge
the Government to give them some taxes
relief. The employment problem of physi-
cally handicapped cannot be solved by
opening such cetres or by providing funds
companies which provided jobs to physically
handicapped will have to be given incen-
tives. We have also to think about providing
marketing facilities for the goods produced
by the physically handicapped persons.
Sanctioning grants-in-aidorgiving othertypes
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of assistance to them will not serve the
purpose. We have to think in terms of making
them self-reliant. Physically handicapped
persons who are marching ahead on the
pathof progress withtheir town efforts should
be rewarded suijtably.

Apart from this, we have to think about
old persons. This subject also comes under
the Ministry of Welfare. It has become im-
perative to think about them. In fact, this
situation is not that serious in our Indian
culture, but due to some social factors prob-
lem of aged has also raised its head in our
society. It is not a question of their bread and
butter, nor is it a question of providing medi-
cines to them when they are sick. The prob-
lemistheyfeel lovely which is phychological.
This phenomenon is attributed to some new
developmaents in the society. Forexample, in
big cities there is acute shortage of accom-
modation and in most cases the entire family
has to put up in one single room. The old
persons find it difficult to adjust themselves
in such an environment. This gives riseto a
number of problems. These who sacrificed a
lotfor the future of their children feel isolated.
Irecollect apoem | had read in my childhood.
It is in Marathi. An old father tells his son that
hewantedto make his son’s future bright. He
asks him to enjoy as much as he could. He
says assertively that he would never bother
if his hands are cut or hands start bleeding.
This poem is on a kite.

"Unch unch re patagn ghei tu bharari,
Kanch lal hath jari sanwarin dori,
Shinalekhya bham jiwa ka backa tu
rajiva,

Nabhi vikas sab wgawa hock hour
bhari”

Your take flights in the sky. | shall catch
hold of the string, because you are the only
hope of my old age.

15.00 hrs.

The oldman goes on making all out
efforts for the future of his son with this aim
in his mind. He feels lonely atthe later stage.
Population of such old persons is about 5.5.
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crores in the country. | want that a national
policy should be evolved for them. Their
problem cannot be solved simply by paying
them at Rs. 100 as old age pension. It is not
going to serve any purpose. In order to
remove their loneliness they could be en-
gaged in some vocation or given some work
in a social organisation. It should be ensured
that these social welfare schemes run prop-
erly. The social organisations should extend
their cooperation in this task. This will help
old persons and they will not feel lonely and
would contribute their lot for the progress of
the society. Swami Vivekananda had said
that he considered the educated people as
traitors who did not think about the society
and who did not utilise their knowledge for
the upliftment of the society. If such '‘San-
skaras' are imbibed in the children right from
the begining, the Ministry of Welfare would
have succeded in its efforts.

“Mansasa satatam smaraniyam
Vachasa satatam vandaniyam
Lokhitam sam karaniyam”

A sprrit of doing good to others should
spread everywhere. There are organisations
which are working with this spirit. The Gov-
ernment should seek co-operation of these
organisations for the successful implemen-
tation of various welfare scheme being run
by them. The Ministry should aiso function
with this spirit.

| would like to make a few submissions
about the scheduled castes and the Sched-
uled Tribes. 40 years ago when reservation
was provided to them Dr. Ambedkar had
said at that time that they did not want to
avail reservation facilities for more than 15
years. They wanted to be self-relevant.
Severalotherschemes were launchedthere-
after. | have inspected some of the Adivasi
Hostels, The Schemes have been drawn in
such a manner that their benefits do not
reach the beneficiaries. In fact, the schemes
were not made for their welfare and of some
were made they assisted on paper only,
Funds continued to be spent but the actual
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benefits which could up lift their communi-
ties did not reach them .

We are celebrating this year as the year
of the girl child. But what is the use? Even
today animiocenasis tests are conducted
and plans are madetokillthe girl children the
womb itself. Only by celebrating the year as
the year of the girl child would not serve any
purpose. We will have to think about it. The
Government of Madhya Pradesh has
launched a health scheme for Adivasis girl
students in their hostels itself where medical
check up is undertaken and follow up treat-
mentgiven. Similarly creches have also been
opened in several centres. But facilities for
medical check-up are not available these. |
would, therefore, like to urge the Govern-
ment to introduce a scheme on the lines of
the one introduced by Government of Madhya
Pradesh. Instead of granting only grant-in-
aid to them, plans should also be made in
such a way that they become self-reliant as
propounded by Swami Vivekananda. A na-
tional policy should be evolved for the aged
so that they do not develop the fesling of
loneliness. We should not think that our duty
ends with the sanction of Rs. 100 or Rs. 150
as old age pension. Iif we proceed on these
lines, the objective of this Ministry of secur-
iIng mass welfare and mass-happiness will
have been achieved. Besides, schemes
should be drawn for the upliftment of poor,
adivasis and Scheduled Castes and Sched-
uled Tribes.

[English]

SHRI P. PENCHALLIAH (Nellore): Mr.
Chairman Sir, atthe outset | congratulate the
hon Minister Shri Ram Vilas Paswan for
taking over the Ministry of Labour. He is
young and hardworking. | hope during his
tenure the workers in this country would get
better treatment,

India has got abundant workforce—both
skilled and unskilled. We are also one of the
ten industrially most advanced nations. We
have a very sound scientific and technologi-
cal base. But unfortunately the workforce
which is behind all these achievements
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continue to be neglected in the country.
Their living conditions are deteriorating day
by day. Whether it is a suicide by a scientist
orahungerdeath of aworker of aclosed mill,
it shows the utter negligence on the part of
the Government.

Many industries inthe country are being
closed as sick units. The mill owners draw
huge loans from financial institutions and
instead of utilising that amount for the pro-
motion of industry, they pocket the entire
amount. One fine morning they declare their
unit sick and throw all their workers out of
employment. These poor workers and their
families die of hunger. The so-called indus-
trialists are cheating the financial institu-
tions, the workers and the very economy of
the country.lt is the primary reason why
inspite of the enormous amount of talent
available, the country is not able to take any
step forward. Hence stern action has to be
taken against such offenders.

Agricultural workers in the country con-
stitute a majority of our population. Ours is
an agricultural economy. These workers get
employment for only three or four months in
ayear. Rest of the year they will not have any
work at their place. Usually they migrate to
other parts of the country searching for some
livelihood. Often they are exploited. Hence
steps should be taken to ensure employ-
ment to these workers at their place. As
everyone knows, they are the unorganised
labour and they do not have trade unions or
leaders to fight on their behalf. The Govern-
ment should do justice to this unorganised
class.

The Minimum Wages Act is not being
implemented strictly and hence these poor
agricultural labour do not get proper wages
even during these three or four months of
their employment. Hence, the Government
should seeto it that the Minimum Wages Act
is implemented strictly in their case.

Sir, the bonded labour system is still
prevalent in many parts of the country. No
doubt, the Goverment and several voluntary
organisations have shown considerable inter-
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est in rooting out this evil. But unfortunately
this system still prevails. There should be
proper coordination between the Govern-
ment and voluntary agencies so that this
system is wiped out of the land as early as
possible.

Successive Governments have been
saying many things and have been enacting
many legislations banning child labour. But,
unfortunately no effort has succeeded inthis
direction. No amount of legisiation can be
successful in preventing child labour as long
as the country continues to be poor. Teem-
ing millions will prefer their children supple-
ment their meagre income. The survival of
these families depend on the employment of
children. A piece of bread for every starving
mouth of every starving family has to be
ensured first before we think of eliminating
child labour system. We have national poli-
cies on each and every subject. Butsotar, no
integrated policy has been evolved in the
case of child labour. What we need at this
hour is a perfect and comprehensive policy
which takes care of the poor children, their
employment, in case there is no alternative
to it, their health and education. The only, we
can succeed in preventing children turning
out to be child labour.These hapless chil-
dren should be given extra consideration. It
is a national responsibility. | hope the hon.
Minister would show special inferest in this
regard.

With these words, |conclude my speech.
[Translation]

SHRI RAMENDRA KUMAR RAVI
YADAV (Madhepura): Mr. Chairman, Sir, |
rise to support the Demands for Grants in re-
spect of the Ministrie of Labour and Welfare.
A number of suggestions have been made in
the House and the hon. Members expressed
their views. A little earlier, Shrimati Raju and
Shrimati Mahajan expressed their views.
While expressing her views Shrimati Raju
went to the extent of calling this Government
as the Government of Thakurs. She also
made a mention of the atrocities being
committted by Thakur and also of Fatehpur
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incident. She has conveniently glossed over
what this Government inherited from its
predecessor and what the National Front
Government has done since it was formed.
During this short period it has made many
national commitments and taken many wel-
fare measures, be it labour welfare, welfare
of Scheduled Castes and Scheduled Tribes,
welfare of the backward classes or providing
reservation to them. It is formulating com-
prehensive schemes for organised and
unorganised labourers, skilled and unskilled
labourers and others and has adopted a
liberal attitude in this regard. | would like to
sum up the commitments made to the people
by the National Front Government in the
following manner.

“Yaha Rashtnya Morch Ki Sarkar,
Rajniti Ko Naya Sanskar Dena Cha-
hati Hai,

Satya Sarita Ko Naya Bahaw Dena
Chahati Hai,

Admi Ko Shilka Bhandar Dena Chahti
Hai,

Nitiyon Ko Adarsh Ka Sansar Dena
Chahati Ha,

Shoshakon Ko Ek Nat Phatkar Dena
Chahati Hai,

Naujawanon Ko Nai Samajwadi Tal-
war Dena Chahati Hat,

Rah Gaya Jo Rajtha, uth Gai Thi Jo
Nitiyan,

Unhi Khoi Hui Nitiyon Ko Dhundana
Hai Phir Chahati,

Aur manav Matra Sehai Khana Cha-
hati."

(The National Front Government would
restore respect for democratic institutions,
value based politics and dignity of man and
create an ideal society, punish the exploiters
and ensure new social order for the youth).
For undertaking any work, be it related to
welfare, functiening of a Ministry or Depart-
ment, it is necessary that there must be
peace and prosperity in the country. Without
these two things no construction and devel-
opment work can be undertaken. We all
wish that our country should march on the
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path of progress and perhaps the resolution
of the National Front Government also stands
forthat rather much more than that.l express
our feelings in this regard in the following
words:

“Badne Do-Desh Ko Band Karo Ye

dange

Dene Do Vastra Unhe Jo Ghoom Rahe
Hain Nange

Dene Do Anna Unhe Jo adhpet Sorpat
Bhukhe Hain

Kam, Rojgar, Bekari, Ashiksha,

Andhkar, Bimari

Karne Do Door Unhe, Chainedo Sudur
Unhe

Gadme Do ltihas Desh Ka Navya Vihan
Rachne Do

Matgholo Rang Sampradayvad Ka Mat
Phenko Jahar Jativad Ka

yah Dharti Har Maranta Ki Bharat Hai
Balidani Ki

Are Roko-Roko Assam Band Shiya-
Sunni Ke Jang Band

Kashmir Mein Pakistaniyo KiGhuspaith
Band

Punjab mein Khalistan Ki Aag Band.”

Kya Hindu aur kya Musalman
VeerBhagat Singh yaShaheed Ashfaq
Shaheed Azad ya Abdulvari

Yeh sab shabdon ka ulat-pher hai
Matlab sadho ek jan hai

Ham sab ka arman ek hai

Bade hamara desh gagan tak

Chade hamara pran lagan tak

Ham pahunchan Bapu ke sapnon tak
Jan-jan ko diye geeton tak".

It is our dream and the dream of the
National Front Government. | want to say
that if policies were made keeping in viewthe
economy and social structure of the country,
our country would not have been so back-
ward even after 42 years of independencs.
Today we also want to become as prosper-
ous as England and America but even today
$0 many years after independence commu-
nal riots and riots on the basis of caste are
taking place in our country which are doing a
lot of damage to our economy. Our economy
gets disturbed by these as a result of which
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we are not able to progress and develop to
the extent, we desire. Working In haste, we
fail to recognise the importance and utility of
labour. Today there are problems relating to
skilled and unskilled labour. Similarly there
are different problems regarding organised
and unorganised labour. All whether they
work in public enterprises or they are in
private sectors, collieries and mines, they
have their own problems. The economic and
social condition of the labourers working in
public enterprises is some what better than
those working in private factories.

Mr. Chairman, Sir, | want to say that
present Government has promised to make
the right to work a fundamental right. It is
gratifying to note that the present Govern-
ment has at least felt the necessity of it. They
have shown a desire for it. | consider it to be
the first example of the humanity and moral-
ity of the National Front Government. We
have taken such a courageous ethical, prac-
tical and social step. We cannot dilute the
importance of labour and that of an individ-
ual. It is also correct that the existing labour
laws formulated by the Government contain
provisions relating to the problems of child-
labour. Our Government consider itimmoral
to take work from the children of 14 years
and below, but it is no implemented. It is my
submission to the Government that there
should be a ban on employing children who
are below 14 years of age, by industries etc.
it is my request to you that a committee
should be constituted to monitor this thing. It
should ensure that children of tender age,
who are the future of this country, are not
exploited by factories ect. by employing them
in such tenderage. After all they are the
citizens of this country. Employment of chil-
dren by factories etc. in their tender age
leads to malnutrition and also hampers their
mental growth. India is constituted of vil-
lages and the farmers. It is regretable that
the condition of rural labour is most deplor-
able. It is correct and we are not an industri-
alised country. 80 per cent of our people
depend on agricufture. Rural labour totally
depend on it but Indian agriculture being
dependent on rains, excessive and scanty
rains or drought have a great bearing on
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agriculture and the persons engaged in it as
agricultural labourers. Sometimes agricul-
tural labourer has to remain idle for even
three months together during ficods. The
condition of the labourers working in fields is
more difficultthan those working in factories.
Sowing has to be stopped for want of water
and rains and these labourers have to sitidle
for thesae days. The Government should pay
attention towards these labourers who are
living in the situation of uncertainty and doubt.
Labouers whowork in big factories like Bharat
Heavy Electricals and in those in Durgapur,
Bhilai, Katihar and Dhanbad, have very able
Trade Union leaders to look after their iner-
ests. 80 per cent labourers who live in vil-
lages and work in fields and who are unor-
ganised, have to face lot of problems. Fac-
tory labourers are living in cities and their
children are able to get education but in the
village schools, children are not able to got
that education to which they are entitled. It is
laborer who built this country. There are so
many fine examples of architecture in our
country. Today those labourers stand ne-
glected who constructed TajMahal and Qutab
Minar. Their future and their living conditions
are being ignored. We come here and make
statements paying scant attention to the ac-
tual builder. So, this is not what the Great
Author of ‘Poos Ki Raat’ and 'Katan’, Munshi
Prem Chand, who was the bridge between
idealism and reality, dreamt about India. The
samedream had been dreamt by Mahapram
Nirala who wrote a ‘Todti Pathar' and ‘Bhik-
shuk’. Mahashaveta Mahadevi Verma who
had drawn sketches of characters like ‘Badiu’
and ‘Rama’ had also dreamt likew' .. They
had expected progress and prost. rity for
the country and for all individuals whether
they belong to Scheduled Caste, Scheduled
Tribes or socially and educationally back-
ward classes. It requires a healthy thinking
and a pure heart. The policies and pro-
grammaes formulatedor this purpose should
be implemented. In view of the atmosphere
which is being created by the present Na-
tional Front Government and the culture and
circumstances sought to be created by the
Government, the day Is not very far off when
disparities would end and our country would
become prosperous. With these words |
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support the Demands for Grants of the Min-
istry of Labour and Welfare.

PROF. YADUNATH PANDEY (Hazar-
ibagh): | want to draw attention of the Labour
Minister to my constituency. | belong to
Hazaribagh area of Bihar which is totally
undeveloped where coal mines are in abun-
dance. The condition of labourers there is
very pathetic. They are facing great hard-
ships. Even potable water is not available to
the labourers working in these coal mines
when today in cities fifteen liters water goes
down the drain each time the flush chain is
pulled. Big cities like Delhi, Bombay and
Calcutta have so much of light in the night
that it becomes difficult to say whether it is
day or night but in our area people light
lamps even today. They have no shelters. it
is usually observed in our country that the
son of a Prime Minister becomes a Prime
Minister and son of a doctor becomes doc-
tor, similarly the son of a lawyer becomes a
lawyer but in our area of Hazaribagh a son of
a coal miner cannot hope to become even a
labourer. Many middlemen take Commis-
sionthere under rule 943. In medical test a fit
person is declared unfit and unfit person i1s
declared as fit person. So the son of a
labourer cannot bacome even a labourer.
Under the patronage of the Government
which ruled there for 42 years and Union like
INTUC forcefully enrol them as its members
by creating terror among them. Therefore, |
would demandthat if elections of unions take
place there, it should be done on the basis of
votes and ballet papers because the unions
enrolthem as its members forcefully. Check-
up system should be done away with there.
Many labourers give in writing that they are
not the members of INTUC but even then
their membership contribution is deducted.
Till now they have got nothing in the name of
facilities. Only big contractors get coal slurry
there, it is given to the company like Naresh
Kumar Tikan but local people are deprived of
it. Till this slurry is not provided to the local
people and the sons of the labourers, condi-
tion of these labourers will not improve. Just
now we have celebrated 'May Day’, many
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rallies have been organised on 1st May
wherein many promises must have been
made and previous years performance must
have be scrutinised and plans for future
struggle must also be on way. Hon. Labour
Minister often says in his speeches that
neither there is dearth of leaders nor poli-
cies, it is only the intention which is lacking.
Friends, today | want to demand that meas-
ures and policies should be implemented in
this regard with healthy intentions and the
grants meant for this should be speech prop-
erly on them. Today many mills branded as
sick mills are lying closed rendering thou-
sands of workers jobless.

| would like to give a suggestion that
permission should not be granted for the
import of those products where role of in-
digenous labour 1s neglgible and it can be
produced only with foreign raw material and
labour.

Basic industries should be developed in
the Public Sector. In addition, it is necessary
1o increase production in the Public Sector
by maximum use of financial and human
resources.

In eastern regions improvements should
be made in the field of agriculture. The
production of pulses and oilseeds should be
increased, however, growth rate of wheat
and rice should also be maintained. On one
hand it will help in the development of back-
ward areas and on the other foreign ex-
change will also be saved which is spent on
import of pulses and oil.

Efforts should be made to minimise the
losses incurred in distribution of electricity
and for maximum use of production capac-
ity. There is a possibility of saving about Rs.
20,000 acre in this sector.

In industrial sector emphasis should be
given on labour based industry like electron-
ics, telecommunication, food processing,
agriculture based production and all other
industries.

The export of the goods of labour con-
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suming industries like textiles, jewsllery,
diamonds and jewels, leather goods, handi-
crafts and art pieces, light engineering items
etc. should be encouraged. It will not only
helpin increasing employment opportunities
but also minimise the competition in interna-
tional market due to cheap Indian labnur.

It is necessary to encourage small scale
and cottage industries as it can provide more
employment opportunities and make inte-
grated development possible. Besides this,
small scale industries never depend on the
imported raw material and machinery and
their share in export is also increasing.

Multi National Companies should be
allowed to function only in that field where it
is necessary for improvement in technology.
The permission should be granted on certain
conditions like transfer of technology, use of
Indian labour in production and earning of
foreign exchange.

The problems of poverty, unemploy-
ment, unequality and slow growth rate can
be solved when increase in employment
ratio and decrease in capital investment
ratio go side by side. Emphasis should be
given on the development of this type of
technology in Eighth Five Year Plan so that
integrated development of economy cantake
place and profit of development can be per-
colated down to the poor.

| would like to suggest that a natlonal
pay scale should be evolved. The labourers
of Bihar are getting lowest wages.

With these words | conclude and thank
you for providing me an opportunity to
speak.

{English)

SHRI PURNA CHANDRA MALIK (Dur-
gapur). Mr. Chairman, Sir, | rise to support

the Demands for Grants for the Ministry of

Labour and Waelfare.

As per the Census of 1981, nearly 23
per cent of the people of india belonged to
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the Scheduled Castes and Scheduled Tribes.
After 43 years of independence, they are
victims of injustice and atrocities. All ave-
nues for a decent life are closed for them.
Most of them are illiterates. Most of these
people earn their livelihood as agricultural
labourers. They are not getting their mini-
mum wage also. They get work only for four
months in a year. All tall talks for minimum
wages are nothing but a farce. The Govern-
ment has not got the political will to enforce
the laws. What is their plight? Because 52
per cent of the cultivable lands are owned by
the so-called Kisans who constitute only 10
per cent of the population, most of these
agricultural labourers are poor landless farm-
ers. In a society where feudal relations still
dominate the rural scene, most of these
people belonging to the Scheduled Castes
and Scheduled Tribes have to live in perpet-
ual fear of the landlords and their goons.
These landlords, who are generally high
caste people, exploit the Scheduled Castes
and Scheduled Tribes. These unfortunate
people have no human dignity. They live like
animals in dire poverty. When they demand
higher wages and when they demand secu-
rity for their women-folk, then their huts are
burnt and their women are insulted. The laws
always protect the landlords and the police
force are always on their side. Hence what is
required is the speedy implementation of the
land reforms programmes. Only if lands go
to the actual tillers of the soil, only then the
poor, downtrodden people will be able to
lead a life of courage and human dignity.
Such is the experience of West Bengal,
Kerala and Tripura. For example in West
Bengal, upto December 1989, the State
Government took possession of 12,67,942
acresof vestedland, and distributed 8,79,225
acres among the landless people. The total
number of beneficiaries is 18,51,945; the
total humber of Scheduled Caste beneficiar-
ies is 6,84,945 and that of Schedule Tribes
3,51,938. The total number of share-crop-
pers as recorded by the Barga operation is
14,05,442. The tatal number of homesteads
has been recorded as 2,48,000 among the
Scheduled Castes and Scheduled Tribes.
As a result, in West Bengal, SCs and STs
have got every right.
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| would like to utter a few words on the
plight of the contract labour, and also about
mines safety. Te Contract Labour (Regula-
tion and Abolition) Act, 1970 was passed by
the Central Government; but this law is not
implemented in the private sector, and pub-
lic sector undertakings also do not imple-
ment. They are doing a perennial nature of
job, but they are not absorbed as permanent
workers. They are not provided drinking
water, civic and medical facilities and other
amenities. On the other hand, the private
mining contractors expiloit the workers to an
extreme degree. These contract workers are
not paid adequate wage. The provisions of
various laws regarding the welfare and safety
of the workers are violated by the contrac-
tors. | would like to request the hon. Minister
to intervene in the matter personally.

| am sure the present Government, and
especially our young and dynamic Minister
of Labour and Welfare will deal with the
problem in its totality

SHRIMANKURAM SODHI (Bastar): Mr.
Chairman, Sir, | would like to express my
views on Demands for grants of Ministry of
Labour and Welfare presented by the Hon.
Minister. | will express my views regarding
Department of Welfare, particularly about
those tribal sub-plan areas where welfare
schemes are being implemented. As stated
by the hon. Minister about Rs. 16,000 crore
have been spent on these tribal sub-plans.
But the results have not been satisfactory in
proportion to the expenditure incurred. ltisa
fact that those people for whom these plans
have been formulated have no knowledge
about it because of illiteracy. The Govern-
ment has not formulatedany schemes to pro-
vide education tothem If such schemes had
at all been formulated the middiemen had
created hurdles in the proper implementa-
tion of thase schemes and people did notget
desired benefits from these schemes.

Neead of the hour 1s to make education
more effective. If it is done only then people
will be able to desire maximum benefits from
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these schemes otherwise these will remain
onpaperonly. Crores of rupees will be spent
on them and these people will remain unde-
veloped as before. Therefore, it is necessary
to pay special attention towards education.
Aanganbari system has been introduced in
the field of education. If this system is moni-
tored at the initial stage, all round develop-
ment of a child could be ensured and these
schemes will become popular. But these
schemes are still being neglected. The offi-
cers are not taking interest in the proper
implementation of these schemes. At pres-
ent, the people of villages and panchayats
have no role in these schemes. They should
be involved in these schemes. The officers
engaged in this, are working arbitrarily and
they do not bother about local conditions.
Local people should also be involved in
these schemes because if it is done at the
initial stage and if these schemes are imple-
mented properly in backward and far flung
areas, they can became popular.

Severalschools and colleges have been
opened at various places but they are not of
required standard. Ut is also a mockery that
where schools are available, children are not
coming for education and where children
want to study, schools are not available.
They are being taught under the shade of a
tree. At many places, teachers and lecturers
are not available and set up is also not
disciplinewise. At some places only one
teacher is available and he alone teaches all
the five classes. if improvement is not made
in the education system, the people will not
be able to derive benefit from all these wel-
fare schemes on which the Government
spends crores of rupees. Therefore, more
attention should be paid towards education.

Similar is the case of health service.
Good health services are available in cities
and people are getting benefits also. Several
people are earning their living through these
services. The tribal people have started
discording superstitions and are attracted
towards modern health services. But there
are no hospitals in tribal areas and far-flung
areas and where facility of hospital is avail-
able, the doctors and other staff are not
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available there as proper accommodation
etc. is not provided to them. At some places,
if doctors are there, medicines are not avail-
able. The doctors and other employees
should be provided proper accommodation
etc. The availability of these facilities are
necessary for the upliftment of the tribals and
backward classes, as only then health sarv-
ices can be provided to tribals.

Today, we talk about atrocities commit-
ted-on Harijans and tribals. These atrocities
are increasing day by day and they willgo on
increasing. The main reason fo these atroci-
ties are awareness among these people.
These people are protesting against injus-
tice being done to them, and consequently
atrocities on them are also increasing. There-
fore, special courts should be set up to settle
their matters and give justice to them so that
atrocities can be stopped. Under this ar-
rangement, the people of backward classes
will feel that they are also the pan of the
country and the world. | would like to give an
example of these atrocities. A 30 year old
tribal named Sunder Lal, belonging o Fadali
tribe and who was community head (Adi-
vasi) of Boodha Gaon, Tehsil Silwani of
Raisen district of Madhya Pradesh, was
working in the fields of Shri Narendra Singh
Kaurav as bonded labourer. He left the work
because he was fed up with this state of
affair. The ownerofthe field sent his nephew.
Manna and Sarjan to bring him back. They
brought him back by force and tied him with
atree and cut his one hand. Even now he is
admitted in Hamidia hospital of Bhopal. This
incident oecurred at 8.00 a.m. on 7th April,
1990. This type of heinous crimes are being
committed on bonded iabour. The Govemn-
ment of Madhya Pradesh has announced
compensation of Rs. 5000 to Rs. 10,000 but
that will not serve any purpose. Tha persons,
who are responsible for this barbaric act
should be punished and the Government
should provide. employment and make ar-
rangements for the livelihood of the victim.

| would like to tell several points about
reservation. The schemes of reservation have

not been implemented properly inspite of
fixed targets and programmes for it. It should
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beimplemented according to the programme
stipulated by Baba Saheb Ambedkar. It
should be implemented sincerely because
mere formulating of reservation policy is not
sufficient. The machinery should also be
improved as intended by the Hon. Minister.
The Government should see thatthe scheme
is being implemented properly or not. These
can not be implemented merely by making
statements or propoganda. The Government
should taxe interest in it and implement
these schemes proeperly by making im-
provements in the implementing machinery.
The hon Minister has expressed his wishes
to implement these schemes sincerely and
he made a promise in this regard also. |
would like to give my best wishes for its
success and hope that Harijans, living in far
flung areas and who are victim of atrocities
will get benefit.

SHRIRAMESHWARPRASAD: (Arrah):
Mr. Chairman, Sir, | would like to express my
views about the Demands for grants of
Ministry of Labour and Welfare. There are
two sectors in the field of labour. One is or-
ganised sector and other is unorganised
sector. We have not been able to caiculate
the number of workers working in both the
sectors separately and also the number of
surplus workers. It has also not been indi-
cated anywhere that where this surplus la-
bour can be used. Surplus labourers are
being exploited. They are forced to do work
on less wages. They have to work for 12
hours in Manihari Piao-whereas there is a
movement all over the world for reducing
working hours to 6 hours. These are the
problems of unorganised sector.

80 per cent of village people are en-
gaged in agriculture. They have no certain
income. They are facing many problems to
make their both ends mest because they
have to take care of their family and their
animals. Their living conditions are worse.
They are living in this condition even after 40
years of independence. No new policy has
been formulated to improve their condition.
It is needed for providing them equal rights.
There is an urgent need to improve the
miserable condition of farm labourers who
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are forced to live in piggeries with their pigs.
They are forcibly taken from their hutments
by the Zamindars to work :n their fields . If
they refuse to go with them, they are killed
even. Sothere is a need to enact laws which
ensure safety to their life. Their women folk
are raped, but nothing has been done tillnow
to check such atrocities. It is necessary to
provide safety to their life and honour of their
womenfolk. Their women folk are raped by
the police also. Thay are being attached by
private armies such as Sun Light Sena oper

ating in Palamau, Bhojpur, and Rohtas dis-
tricts in Bihar. Their villages are burnt. Is it
the kind of social protection provided to
them? Recently, as mary as 600 houses of
labourers were set on fire in Bhita and they
were rendered homeless. Thera is an 1.P.S

officer of Paliganj. He is posted in the Vig-
ilance Department of the Government of
Bihar. As many as 80 houses of harijans
were destroyed under his protection. Is it the
sort of social welfare we are talking about?
Are this our achievements in the last forty
years? Many other henious crimes are
committed under the protection of this offi-
cer. His family members are destroying the
houses of other people under his protection.
This Officer is deputed in the Vigilance
Department in Paliganjin Bhagalpur. These
people are treated as second grade citizens
and nothing is being done either by the Bihar
Government or by the Central Government
for their development. So how can thay think
this country as their own? What are we doing
toinculcate the feeling of belonging inthem?
Today they are being driven out from there
and atrocities are being committed on them.
Even today, the tribal women are forced to
become Devadasi in the country They are
treated as a thing of enjoyment. This is the
social setup of our society. | would like to
demand that this religious system of forcing
tribal women to become Devadasi be imme-
diately banned. Only then we can bring them
in the national mainstream, It is the respon-
sibility of the intellectuals, the Members of
Parliament and the Government to bring
them in the mainstream. If we cannot do it,
they are not to be blamed. It is our fault.
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Shri Paswan also belongs to Bihar. His
policies are good but these are required to
be implemented properly. In Hazaribagh,
the coal miners have blocked the road forthe
last five days. They are demanding regulari-
sation of their services but nothing is being
done by the Bihar Government in this regard.
Today | met the Chief Minister of Bihar, Shri
Lalu Prasad Yadav who has asked the Col-
lector to crush their agitation by resorting to
tiring. This is highly improper on the part of
the Chief Minister. Instead, the Chiet Minis-
ter should tell the Collector not to resort to
police fiiing on the agitating workers. These
miners are on the production side and they
want that their services should be required.
But due to contract system, therr services
are not being regularised and are being
explonted. Similarly,the workersinthe F.C.1I.
godowns are also being exploted. They
work on a temporary basis. The hon. Minis-
ter of Labour should pay attention to allthese
things. He should ensure that this contract
systeminthe workof tempaorary nature shouild
be stopped. The present laws are not at all
effective in this regard. Contractors do not
pay wages to the labourers in full. This
matter should be enquired to and these
workers should be made permanent, so that
they do not have to wander here and there.
Regarding labourers in rural areas, commit-
tees should be formed in the villages on the
basis of secret ballots of rural labourers.

16.00 hrs.

A register should be maintained by the
Committee, in which details of the employ-
ers whether they are-zamindars or the con-
tractor or the brick-kiln owner should be
entered. The person who hires the services
of the labourer should ensure full payment of
wages. lf any worker is murdered, action
should be taken against the person who
engages him. services. If such action is
taken, only then atrocities can be checked.
Such law should be made. It is often seen
that the poor belonging to Harijan commu-
nity in Bihar are implicated in cases under
sections 107 and 109. This reason why a
large number of persons belonging to this
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community are becoming dacoits and crimi-
nals. It is necessary to enquire into all these
matters. | would like to request that the
sections under which these poor people are
implicated should be amended. Besides, a
check should ba exercised on arbitrary
action of the police, so that these poor har-
ijans can be protected. The poor harijans
and labourers who are the backbone of this
country can not be given real justice unless
allthese lacunae in the law are removed. So
efforts should be made to take the country
forward by formulating a national policy.

SHRI YAMUNA PRASAD SHASTRI
(Rewa): Mr. Chairman, Sir, while supporting
the Demands for Grants of the Ministry of La-
bour and Welfare, | would like to express my
views on the present condition of labourers
inthe country. Sir, forthe last 43 years, there
has been total anarchy in the labour sector.
Though some laws were made for welfare of
the labourers yet no justice has been done to
them. There is no uniformity in wages in
various industries in the country. What is the
rationale behind t? No Government till now
has been able to decide the basis on which
the minimum wages should be fixed. As a
result, whereas labourers in coal fields are
getting a minimum wage of Rs. 62/- aday, in
Maganese mines Rs. 22/- a day, in sugar
mills, Rs. 25/- to Rs. 26/- a day and in rural
areas, Rs. 6/- to Rs. 7/- a day only.

16.03 hrs.
[DR. THAMBI DURALI 1n the Chair

This is the situation prevalent in our
country. Is it not an anarchicallike situation?
Wheni the nature of work is same and work-
ers irrespective of their place of working ara
facing hardship on accountof price-rise, why
this glaring disparity intheir wages exists. No
country can make progress like this. It is
being said that we are developing the coun-
try in a well-planned manner. But what type
of planning is this where there is no basis of
fixing the minimum wages? The future of any
country depends on the labourforce of the
country. A country in which injustice is done
to the workers cannot make progress. The
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country will achieve succes s r ~ithar interms
of production nor in terms of n.:.ional wealth.
Nowthe National Front has ¢ >:: 1o powerin
the country and there cannot t - any other
progressive and dynamic Labour Minister
than the present incumbent. |4 views are
mature atthe sametime he has inclinationto
do good to our working class. He is in favour
of providing justice to them. So, the working
class have a high hope from him. Firstly , |
would like to submit that a uniform policy
should be made for them. A national policy
should be formulated for fixing the minimum
wages. It should to be such that the workers
who are in a position to put pressure, get
more wages or where their union is strong
and they can stop the work and bring the
economy to standstill, they are given more
wages.

Instead, a policy should be formulated
under which all workers get need based
minimum wages. We have to fix wages
according to the golden policy prevalent in
the world since long that worker has to work
according to his capacity and he should be
paid wages according to his need. We are
hearing about the need based minimum
wages since long, but nothing has been
done till now. So | would like to request the
hon. Labour Minister that the need based
minimum wages for all the workers in the
country be fixed and this policy be imple-
mented in the entire country uniformly, Dif-
ferent wages should not be fixed in different
States.

Differentopinions have been expressed
by the Members who spoke prior to me in the
House. It is true that the Contract Labour
(Regulation and Abolition) Act is in vogue in
our country for a pretty long time, but the time
has come to review this Act. We have ob-
served that all the laws made in this regard
are violated deliberately. In regard to private
sector, it is understandable, because their
sole aim is to earn more and more profit and
so they have scant regard for the laws and
they exploit workers, but labour laws are
openly violated in public sector industries
also. The Government should set an ex-
ampile of an ideal employer. It is a matter of
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regret for all of us that laws passed by this
Parliament are being violated even in the
Government concerns. As already stated by
me that it should be made obligatory on the
pan of the management to get themselves
registered for engaging workers on contract.
it should be essential for the contractors to
obtain a licence for this purpose. But as we
have observed in the coal mines in my con-
stituency, these rules are observed nowhere.
Hardly any contractor obtains hcence for
this. Nor has any management registered
itself for this. Insprte of all these things, the
contract system is very much in vogue.
Besides this, as per the provisions of the
Contract Labour (Regulation and Abolition)
Act some kind of work such as loading and
unloading, razing and cutting of stones etc.
cannot be done by contract labour. But in our
coal mines, all such work is taken from the
contract labour by the management. There
are many public sector undertakings and
other factories, where this Contract Labour
Actis openly violated, but no action has been
taken against them till now. Even the Rail-
way departments take such work from the
labourers of the contractor, which are not
permissible under the aforesaid Contract
Labour Act. This I1s an open viclation of the
provislons of the Act. Today, we have a new
Labour Minister. He should ensure that no
unauthorised work is taken from the contract
labourer.

The condition of labourers in my constitu-
ency is worse. They are paid Rs. 10/- a day
as minimum wages by the contractors. | put
a question in this regard. it couldn't be in-
cluded in the starred list, but | have got a
written reply from the hon. Minister, in which
he has himself accepted the fact. The mini-
mum wages fixed by the Government for
other labourers should atleast be paid to the
labourers working under contractors. To-
day, the situation is that no complaings are
heard or entertained and justice is denied
even if the doors of the courts are knocked.
In Bilaspur area, a case filed by the coal
miners of the Geora Coal mines has been
pending since 1983 and no decision has
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been arrived on till date, though now, it is
1990. The case was taken up even with the
Chief Labour Commissioner, but even he
has failed to decide tt. Thus, the workers are
being terribly exploited. If they are paid Rs.
10 as wages they are made to work for 13to
18 hours by the unscrupulous contractors
and their protests are not heard by anyone.
it is a matter of happiness that the National
Front Government has decided to make
workers’ participation in management, a
reality. From now on workers’ would be
participating in management and they would
be on the board of directors too. | would like
you to take this decision on the basis of
secret ballot. There are two long standing
demands of the workers, one s that they
should be allowed to choose their represen-
tatives by means of a secret ballot, the
second is that they should be made partici-
pants in the management. | wish that work-
ers should be made not only participants in
the management, but also partners as far as
profits and income are also concerned |am
sure that, the day is not far off when this
dream would be realized. The National Front
Government would not only make worker,
participants in managements, but also make
them partners in the income and profit of the
units. it is necessary to take the help of the
sacret ballot system in order to give recogni-
tion to the various unions, and to keep the
bogus unions at bay The representative
unions should be given recognition on the
basis of a secret ballot. This could be done,
as is done in the case of elections to the Lok
Sabha. There are only three crore workers in
the organised sector. Out of them, one crore
and sixty lakh workers are employed in the
Public Sector, about ninety lakh are em-
ployed in the private sector and other 50
lakhs are employed elsewhere. Thus, there
are three crore workers. Out of them, only
one crore are members of the various un-
ions. There are 38,000 unions and qut of
them 63% do not submit their accounts etc..
There are 22 crore workers in the unorgan-
ised sector who do not have any facilities
and out of them 8 crore are employed as
farm hands. Out of this 8 crore, 50 lakh are
bonded labourers. What a grave injustice? It
is a matter of disgrace for our country. You
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yourself can imagine the plight of a country,
where there are 50 lakh bonded labourers,
even after 43 years of independence. What
do these landless labourers in the unorgan-
ized sector get as remuneration? Even the
minimum wages fixed for them differs from
State to State. While in Orissa, the minimum
wage is fixed at Rs. 25 per day, itis mere Rs.
16 in Madhya Pradesh and these t00, they
do not get. The Government of India had
accepled the LL.O. (International Labour
Organisation) Convention 141. When the
Janata Party Government assumed power
in 1977, it signed the I.L.O. Convention 141,
but today, it is not being implemented. Hon-
orary RuralOrganisers have been apgointed
as showpieces. About 15,000 unions are in
the rural areas. Nobody knows what these
150 rural organisers appointed by the Gov-
ernment are doing. The organisers are not
able to organise the workers as it is an
obscure job. They willget organised in course
at time.... (Interruptions)

[Engiish]

MR. CHAIRMAN: Please wind up. The
time is over.

SHRI YAMUNA PRASAD SHASTRIL:
Kindly give me a little more time.

MR. CHAIRMAN: | am interested to do
it. But the problem is that many other mem-
bers are waiting.~They want to speak. The
Minister is going to reply at five O'clock.

[ Transiation)

SHRI YAMUNA PRASAD SHASTRI:
So, Sir, | was saying that we should pay
$pecial attention towards the in the
unorganised sector or the rural aregs, be-
cause they are in a very large number and
are victims of injustice. Neither they have
medical facilities nor do they have any job
guarantee. Now, our Government has de-
cided to include the right to work in the
Fundamental Rights guaranteed under the
Constitution. It would a revolutionary and
historic step. If this is done and | am sure it
will be done soon, then the National Front
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Government would be remembered for eve:
as long as the sun and moon are there. This
country’s youth will remember for ever that
the National Front Government had included
the Right to Work in the Fundamental Rights
guaranteed under the Constitution.

Mr. Chairman, Sir, now, | would like to
say something regarding the handicapped
people, as we are discussing the Demands
for Grants for the Ministry of Welfare and this
subject comes under its purview. Sir, it is a
matter of grief that our country has the larg-
est population of the blind people in the
world. One-fifth of the world population lives
in India, so also, one-third of the blind popu-
lation in the world also lives in India. It is
because our country is poor and malinutrition
is a major problem here. As far as protein
intake is concerned, if the per capita con-
sumption is mere 40 grams of pulses, itis but
natural for any country to have such a large
number of blind people. What arrangements
have we made for one crore blind people
living in this country? In the entire country,
there is a single institute for training the blind,
that is the National Institute of Visually
Handicapped at Dehradun. Is one institute
adequate for the one crore blind people of
this country? This was established for name-
sake, by the previous Government. it was
done with the aim of showing the world that
India has a national institute ‘o look after its
blind population. The mockery about 1t is
that, the National Institute is not having a
directorforthe past oneyear. A blind but very
capable director was wrongfully removed by
the previous Government and since then,
that Institute is without a director. Thus, a
cruel jokeis being played on the blind people.
11 Centres were opened across the country
for the rehabilitation of these blind people.
They have not done any work. The previous
Govemment made an assessment of these
centres, through the Indian Institute of
Management, Ahmedabad and the report
presenied by them says that these centres
are not doing anything worthwhile. What is
the use of such rehabilitation centres then?
Thereis ari institute forthe blind in Dehradun,
another institute for the ort

hopaedically
handicapped/retarded is situated in Calcutta
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and similarly, there is an Institute forthe deaf
and dumb in Bombay. Thus, only four insti-
tutes have been opened for people suffering
from various handicaps, across the country,
and even they are not doing any worthwhile
work. The previous Janata regime had given
3 percent reservation for the handicapped in
Class Il and Class IV jobs. At that time too,
iwas an M.P. and | had raised this issue and
consequently, these reservations were made
for them. The hon. Welfare Minister, in his
reply to our question has said that the Gov-
ernment proposes to make reservations for
the handicapped even in Class Il and Class
}jobs. These reservations should be filled up
and proper arrangements should be made
for their rehatilitation. With these words, |
support the Demand for Grants of the Minis-
try of Labour and the Ministry of Welfare.

[English)

SHRI VAMANRAQC MAHADIK (Bom-
bay South Central): Sir, during the last four
months | have been seeing that whenever
any tussle comes up between the ruling
party and the opposition, the opposition
charge the ruling party that they are imported
from the Congress party and the ruling party
say that they have revolted from it. But
whether they are imported or revolted, it
does not make any difference. That is why |
request the Government to differentiate
themselves from the previous Government
in the way of functioning. At least, for these
two subjects of Labour and Welfare, they
should give a White Paper whereby they can
tell the House as to what they want to do, so
far asthese two departments are concerned.
For example, | was glad to hear that the
participation of labour in the administration
would be granted. This is a very good thing.
But, to my astonishment | have been seeing
in Bombay that many factory owners have
started declaring closures of the factories
and lock-outs. They are dividing their work
on departmental basis and give that particu-
lar work on contractual alternative basis
outside the factory, as a result of which the
factory is being closed. The Bombay Metal
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Works is a glaring example for this kind of
mischief, as a challenge to the Govern-
ment's announcement of participation of
labour in the administration. What has the
Government done to stop this? | have re-
quested in this House that some kind of
announcement be made by the Government
to stop this mischief on the part of some of
the enterprises. Then, some enterprises,
even though they are in public sector, want
to hand it over to private sector and change
the place also. The Bharat Electrical Com-
pany wantto change their place from Tadoja
in Maharashtra. It is fetching Rs. 10 crores
bv making black and white television sets. If
they start making colourtelevision sets, then
it will fetch Rs. 100 crores and allthe workers
are preparedtotake it on a cooperative basis
to run the factory. Now, the factory is pro-
posed to be shifted to the private sector.
Such things are going on. This is a conspir-
acy which is being done to see that this new
Government 1s brought under a shadow of
misunderstanding

Secondly, Bombay is supposed to be
the Mannchester of India, so far asthetextile
industry is concerned. Today, after the im-
prudent strike done by a veteran leader like
Dr. Datta Samant who was here in this
House, the whole industry is crushed now
and there are nearly one lakh workers at
present who are suffering without any job.
Their provident funds are not given; their
gratuity problem is still pending. Nobody is
caring to rehabilitate them. The previous
Government had started National Textiles
Cooperation to take over sick mills. But, our
Government recently declared that no more
sick mills will be taken. The Government of
Maharashtra has declared that it has de-
cided to take 10 more sick mills. Why can't
our Government also take all the sick mills
under the control of National Textiles Corpo-
ration? | have seen that these Spinning
Departments and Processing Departments
are with the mills and Weaving Departments
are put up in Bhiwadi and Icharkaranji. | do

_not know what kind of profit the National

Textile Corporation is getting. But thereby
curtailment in the employment of labour is

going on.
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No Officer from the Labour Department
is coming for the protection of the labour. !
have got a challenge with the Government.
They can find out whether during the last ten
years, either the Labour Department Offi-
cers, or the Labour Court or the Labour
Officers have come forward to give a kind of
protection to the labour and whether any
legislation was made accordingly. | now
request that all these veteran judgas in the
Labour Courts or the Labour Commission-
ers should be brought together and a com-
mon meating should be held. With all their
experience, let them see that there is no
increase in unemployment.

This Government was interested in
havingJawahar Rozgar Yojana. It has worked
successfully in Maharashtra during the last
tenyears. In the rural areas, whosoever has
got no wark, who is a landless labourer.
some work was given. But for that also, the
minimum wages should be there. There are
many Acts which can protect a labourer from
exploitation by some agents, even the Gov-
ernment agencies. Nothing is done for that.
I do not know what has happened to Rural
Employment Guarantee Scheme. This prob-
lem can be solved because !abour in the
rural areas can also be brought up in a
proper manner

The third point is that so far as labour
problems are concerned, the labour laws
and Acts meant for the upliftment of labour
are not known to labour. Only the Unions
look into them. | am very sorry to say that
some Union Leaders have become capital-
ists. They want to quarrel for that. But those
who aie sincere, will look tothe betterment of
labour and see that labour and capital go
together hand in hand. There will be no
strikes. Government should call these lead-
ers and take them into confidence. | am
proud to say that my labour union, Bharatiya
Kamgar Sena, have got 550 labour unions.
But there is not a single strike there. You can
take such people into confidence.

Though minimum wages are promised
by the Government off and on, the Govern-
ment machinery itself is not for the imple-
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mentation of those wages. A declaration
should be made in the newspaper about the
minimum wages.

TheWaeltare Department was especially
referrad to by me. | fully agree with the
Government. But are we going to create
casteisrn giving welfare to the people or are
we going to see that the economic back-
wardness norms are created which wili
enable any man from any community which
is poor can get the benefits of it. We will not
allow all the poor people to come to cas-
teism. For instance, in Gadichiroli district,
the poor people, the Adivasi people, are
helped by a particu'ar religious missionary.
That is why, they are converted into that
religion. it should be stopped by the Govern-
ment. The Government must declare their
policy in press on the services it will renderto
the lame people, women and children etc.

[ Translation)

PROF. PREM KUMAR DHUMAL
(Hamirpur): Mr. Chairman, Sir, with refer-
ence to the Demands for Grants of the Min-
istries of Welfare and Labour, | would like to
speak on behalf ol those people, who keep
us well informed and at the same time take
us to task, if we do not work properly. | am
referring to the media people. Though the
Bachawat wage board was constituted and
it has come out with its report, butthe recom-
mendations made by it are yet to be imple-
mented. They are not being paid, accord-
ingly. They had also suggested the Constitu-
tion of a tripartte Committee to supervise
whether the recommendations are being
implemented properly or not, but even that
Committee has notbeenformed. The News-
paper Employees Act has become quite
obsolete. All the unions have repeatedly
demandedthat amendments shouldbe made
in the aforesaid act. | request the hon. Min-
ister of Labour and Welfare to take the nec-
essary steps to amend his Act. The National
Union of Journalists (NUJ) and the Indian
Federation of Working Journalists (IFWJ)
have repeatedly demanded that the retire-
ment age should be raised from sixty to sixty
five. Those employed with the newspapers
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do not get any medical allowance. They
should be given D.A. at par with that givento
Central Government employees. The maxi-
mum H.R.A. given is 15 per cent and that
does not exceed seven hundred or eight
hundred rupees. Now, where will a journalist
working in Delhi get an accommodation for
seven hundred or eight hundred rupees?
You yourself can draw an imagine. This
should be improved.

All those who have spoken before me
have unanimously agreed that the Unions
should be given recognition on the basis of a
secret ballot. | support it and | feel that this is
the proper way to evaluate the strength of
any organisation. The Government should
pay full attention to protect the interests of
the workers, but along with it, | would like to
add that productivity too should be linked
with wages.. E.S.|. (Employees State Insur-
ance) Scheme is working under the Central
Government. | am a member of that, being a
union representative. | have observed that
the spirit with which that Act was formulated
is no more there because the small workers
and workers of small-scale industries are not
able to derive any benefit from it. They often
purchase their medicines from the open
market, instead of going to E.S.|. dispensa-
ries. | urge the hon. Minister of Labour and
Welfare to pay more attention to the E.S.1.
beneficiaries. It is a big problem. The small
workers are not able to derive any benefit
fromthe E.S.I. Scheme. They have to gener-
ally purchasa the medicine from the market.
A common complaint is that doctors are not
good.

With these words, | thank you specially
for giving me an opportunity to speak.

[English)

SHRI PALAI K.M. MATHEW (Indukki):
Sir, I rise to make a few comments on labour
with special reference to plantation labour.
Now, recently, | got some statistics which
say that there is a working population of
about 30 crores in India and out of this, only
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two per cent are organised. That means, 98
per cent of the working population remain
unorganised and uncared for. | am stating
this fact in order to show how heavy and how
burdensome is the responsibility of the
Government for bettering and ameliorating
the lot of the less fortunate section of our

society.

Any scheme for the betterment of the
labour should fit in with the overall planned
economic development as well asthe frame-
work of social justice. It should also be a part
of the economic planning as well as educa-
tional planning. The ultimate aim should be
to haress and properly utilise the country’s
abundant human resources and also im-
prove the capabilities for the development of
the working classes. What is lacking in the
present approach of the Government is that
they are not sufficiently aware of the vast-
ness of this problem. Their labour policy is
not based, as | have suggested, on eco-
nomic as well as educational planning.

Iwould like to discuss specifically one or
two problems of the plantation labour. Be-
causethe problems ofthese suffering classes
are very acute in my own State Kerala and
especially in my own constituency Idukki
which is famous for it$ plantations and plan-
tation labour. There are about twelve lakh
plantation workers drudging in tea, rubber,
cardamom and coffee estates. The unfortu-
nate fact is that 15% of the plantation work-
ers have no houses at all and 70% of them
have only one room houses. 34% have only
Kutcha houses. Their wages are meagre
and their life is miserable. The facilities for
housing, hospitals, dispensaries, schools
especially elementary schools and water
havetobe radicallyimproved. Women should
get equal wages as men. Training in useful
handicrafts such astailoring, knitting, basket
making, etc., should be adequately arranged
for the working class who have got sufficient
spare time. Recreational facilities should
also be sufficiently arranged.

Special care should be taken about SC
and ST job seekers. A vast number of them
remainoutside thefield of employment. They
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should be taken special care of.

What | am suggesting is that in this
vastly unorganised sector some cosmet
changes will not do. Radical overhauling of
the whole system has to be envisaged and
radical legislation as well as radical steps
should be taken for the betterment of the
labour all over India.

SHR! PIYARE LAL HANDOO
(Anantnag): Mr. Chairman Sir, | must at the
outset make a plea to our dynamic Labour
Minister as also the Minister in charge of
Woelfare. | would request him to visit the State
of Jammu and Kashmir because he would
be the first Labour Minister in the history of
India ever making an effort to visit the State
of Jammu and Kashmir and see for himself
the problems that the working class in Ka-
shmir State have beenfacing and are facing.

Thisis perhaps very necessary because
it was in the year 1965 that the wiser among
the wise thought it necessary to extend over
23 labour laws to the State of Jammu and
Kashmir. Extension of labour laws was
motivated by apleathat this would strengthen
the State’s inte grity with the rest of the coun-
try. The hon. Labour Minister will find that
despite the extension of labour laws in the
year 1965, up-to-date there naver has been
an attempt, even an effort made, to review
the working of the centrally extended labour
laws to the State of Jammu and Kashmir.
The process of integrating the State with thé
rest of the country has not been even at-
tempted at. Mere extension of laws have
also not rendered any service. If the hon.
Labour Minister accepts my plea—in the
present context he will perhaps have an
element of surprise~then the first thing he
willfind, will be the lock ups, the closures, the
demonopolisation of industries and much
more than that, the disarray in which the
working class today is, because of the latest
phenomenon of terrorism. | would request
him, if he finds time in the hot month of June,
to pay avisitfor a week to the State of Jammu
and Kashmir and call for a conference of the
officers in charge of administration of labour
laws; let it be helid in Delhi, otherwise t willbe
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possible to invite the Members of Parliament
from the State of Jammu and Kashmir alsoto
participate in it to see what is the magnitude
of the problem and perhaps that would give
him the glimpse of how things have gone
wrong in the State-of Jammu and Kashmir.
Immediately | would like him to examine the
closure of HMT Unit in the State of Jammu
and Kashmir. Only two days before, was in
the premises of HMT which is a single unit of
public enterprise investment in the State of
Jammu and Kashmir. You will be surprised
to kncw that except for the industrial police
force, there was noneinthe HMT Unit. On an
enquiry it was found that a notice was pasted
onthe Board that till further orders the Unit is
closed, with the result that as many as 858
workers are completely demabilised. Even
the minority community members, the fe-
male members who are working in the mill
are without subsistence today, being left
with no other option, but to leave the State of
Jammu and Kashmir and come to other
places in Delhi or in Jammu.

The second important unit which you
will find closed is one run earlier by the great
yoga master, Dhirendra Brahmachari. It is a
unit of his trust property. He was running that
for years together in Katra Vaishnov Dev, It
is closed now. | would like the dynamic
Labour Minister tofind outthe reasons there-
for. He willbe surprised perhaps to know that
since June 1989, the workers of that Unit are
without pay. You will find, on a thorough
search being made in Delhi, 52 of the em-
ployees have been in Delhi for the last 11
days, seeking and knocking at the door of
every authority in Delhi. Hon. Labour Minis-
ter will also find that a century old industry,
running in Kashmir and getting laurels not to
the State of Jammu and Kashmir alone, but
to the entire country, was a Sericulture in-
dustry. For good, bad or indifferent reasons,
the demonopolisationwas undertaken ayear
before. would like him to examine the cases
of those workers who are now without work
who are in total disarray, as a result of the
demonopolisation of the industry.

Above all, one important fact which is of
course caused by the recent developments
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is closure of B0 per cent of both privately run
industrial units and publicly run industral
units. If he slightly exerts and goes into
reasons. each one of them can be opaned.
Those of the Units which are run by people
outside the State of Jammu and Kashmircan
be opened by arranging a conference of
those entrepreneurs in Delhtand givingthem
semblance of future hope. | have a feeling,
as a man fiom the State of Jammu and
Kashmu, that the Labour Minister's visit will
see that 80 per cent of the units which have
been closed down will certainly be opened
and that may perhaps add to the state of
normaicy in the State of Jammu and Ka-
shmur. His visit, | am sure, will not disturb the
rhythm of aoministration of the Governor at
all. The mighty State adrninistration 1s not
capable of ensunng the running of an indus-
tria’ unit which 1s owned by the State itself.
The Labour Minister will also find that we
have alatge number of people inthe State of
Jammu and Kachmir, who are dependent on
tourism. Six lakh tounsts visited Jammu and
Kashmir in 1988, In 1939. 20 per cent tour-
ists did notcome As at present, tourism has
fallen by more than 80 per cent. | would like
the Labour Minister and the Minister of
Welfare to consider the fate of seasonal
labourers who are totally dependent on tour-
ism. If normalcy 1s to be created in Kashmir,
it can be created by providing some work to
more than 80,000 people who are com-
pletely dependent on tourism and who have
nothing else to depend upon today except
the good wishad of the Labour Minister. A
visit by him will, perhaps, help the local
administration. The last submission which |
wantto make is dearto him also, namely, the
question of agricultural labour. The problem
of agriculturai labour is as good or as bad as
in the rest of the country. When the Labour
Minister will visit Kashmir, he should also
have a look at the present situation of the
defence labour, particularly in the Uri Tehsil
which is on the border of Pakistan. He must
see the total disarray in which those people
are living there. They have to be helped to
keep them living. They have 1o get some-
thing from the State, if they are not required

MAY 16, 1990

Min. of Labour & 636
Min. of Welfare

today due to some strategic reasons. They
should not be forced to leave the State. |
want to tell him that more than six villages
which are on the cease-fire line are already
de-populated. | request you to kindly go
there and intervene as the Labour Minister of
this country and see that labour, which used
1o work for the detence and which for strate-
gic reasons are not required today, is pro-
vided with some relief and some subsidies
and food stuif ike wheat so that they are not
forced to leave the villages which are on
cease-fire line, despite the conditions which
are prevalent today. With these submis-
sions, | thank you for giving me an opportu-
nity to participate in the debate.

[ Transiation)

DR. KIRODI LAL MEENA (Sawai Mad-
hopur): Mr. Chairman, Sir, the Government
has provided reservations for the down trad-
den which is being discussed today. This
community is in pitiable condition also so-
cially and economically backward. The adi-
vasis who predominate Udaipur Division of
Rajasthan are being forced to eat the bread
made of grass and leaves.

Mr. Chairman, Sir, crores of rupee are
said to have been sent on the development
of this region by the way of Tribals develop-
ment Project. but this region did not develop.
No one knows as 1o who pocketted all this
money? For forty years this region was ruled
by Congress and despite the fact that maney
was sent for development, destruction is as
more than development. The money spent
for economic development nnd social
upliftmenit of tribal during the sixth five-year
plan was Rs. 4.54.66 crores while during 4th
five-year plan it was just Rs. 25.80 crores.
Duringthe two years of Janatarule Rs. 69.75
crores were spent for same. Rs. 348.37
crores were provided for the seventh five-
year plan, out of which Rs. 130.34 crores
were for irrigation and Rs. 72 crores for
electrification. Due to the money spent many
irrigation project, many big dams like Mahi
Jakham, Smakamada, Somkamiaand Amba
projects were completed. Butthetribals were
displaced and no alternative arrangement
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were made for them. All the areas coming
under such l[rrigation-projects have been
appointed by non-tribals and the tribals
people are wandering searching for a home
a health. Thus, the condition of tribals is
tragic, there.

Hon. Chairman, Sir, sometimes ago a
tribal lady of Kotta Tehsil was forced to have
her hunger-stricken child in the forest which
was carried away, and eaten by wolf. So, he
is the blight of the tribals. it is manifest that
money sent for development was not utilised
properly. | would like to draw the attention of
hon. Minister towards the tragic fact that
money allotted for tribal development is in-
vested in other projects like Phosphate
construction plant and other big industries.
And none of these projects are beneficial to
tribals. As aresultdiscontentis brewing upin
that region. | would like to convey to the
Government that neither, completed proj-
ects nor the projects under consideration are
of any good for tribals. This money was
gobbled up by Congress leaders in conniv-
ance with beal people. It should be investi-
gated.

The educational-standard is also utterly
poor there. The average literacy percentage
of Rajasthan is 34.38% while among tribal it
is just 10% and that too up to just secondary
and higher secondarly level. As a result this
region has produced no LA.S. or |.P.S. offi-
cer. We have been discriminated against.
Thistribal area of Sawai Madhopur is a plain-
land and has enough water. Despite all this
is has no big project, no tribal M.P. nor
development in economy and agriculture.

Now-a-days, the contractors are felling
the trees in connivance with the officials and
the forest cover of that area has been devas-
tated. No project meantfor tribals was imple-
mented properly and | would like to suggest
that the forests of tribal areas should under
the ownership of tribal people. They should
be entrusted with the work of afforestation
and ownership of the forests. The Govern-
ment should make provisions in this regard.
The Central Government has the schemes
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like .LR.D.P.and N.R.F.P. butthese schemes
are victims of large scale corruption. And
these tribals are notbeing benefited by these
schemes. Qur labour and welfare minister
has made very welcome announcement and
assured their whole-hearted implementa-
tion. But the present condition is extremely
pathetic. The backlog of reserved posts have
not been cleared. The previous Government
had launched a special drive. In this regard
but that was a political and electoral propa-
ganda. | would like to see that you take
special care in this regard and issue a de-
partment and series-wise list which may
indicate the possibility of job for a 10th pass
tribal boy of a poor adivasi squatting in a hut.
| wish your this special drive may help them
and you should try your best for it.

Hon. Chairman, Sir, the prevented of
Atrocities on scheduled caste and sched-
uled tribe Act' 1989 of the Government pro-
vides for our protection but whenever sched-
uled caste and scheduled tribe. Officials
tried to implement 1t, they were transferred
and all the upper caste officials lined up
against them. The Government should take
strict actions against such upper caste offi-
cial, whoever they may be. You: should
appoint scheduled caste and scheduledtribes
officials in every district which has predomi-
nating population of scheduled caste and
scheduled tribes people.

[English]
MR. CHAIRMAN: You please wind up.
At 5.00 o’ Ciock the Minister has to reply and

there are some more Members who want to
speak. You please take your seat.

Yes, Mr. Sukdeo Paswan.
(Interruptions)

MR. CHAIRMAN: You please take your
seat. | have called Shri Paswan. Whatever
the hon. Member is saying will not go on
record,

(Interruptions)”

*Not recorded.
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16.53 hrs.
[MR. DEPUTY SPEAKER in the Chair
[ Transiation)

SHRISUKDEQ PASWAN (Araria): Mr.
Deputy Speaker, Sir, | support the demands
for grants of the Ministry of Labour and
Welfare. Shri Paswan ji is a Minister of this
department who has been vociferons cham-
pion of the causes of Harijans and Advasis
and raised the issued concerning them and
opposed the atrocity on them inside and
outside the Pariiament ever since 1973. The
plight of rural population of scheduled caste
and scheduled tribe is beyond description.
Even naw their children toil in the homes of
landlords and factories of mill-owner. They
are aged between 7-12 years. They are
unable to go to the schools. | would like to
request the hon. Minster to introduce com-
pulsory education for the children of sched-
uled castes and scheduled tribes from pri-
mary to post Graduate level and make the
Govarnmentbear their expenses. Secondly,
the atrocities on Harijans and Adivasis have
been persistent during all these 40 yrs. in
almost every part of the country. They have
been unable to own even these plots of land
for which lease-deeds have been given to
them. This work can be accomplished only if
Governmentprovides full assistance in every
respect. Other-wise, it would be impossible.

| would like to say one more thing. In
almost all the provinces of the country and
particularly in Delhi the Paswan Caste has
not been included in the category of Sched-
uled Caste despite the fact that it has been
grouped as one. | would like the hon. Minis-
ter to recall that after being elected to Parlia-
ment he had demanded from the contempo-
rary Government for the immediate inclusion
of this caste in Scheduled caste list. But this
has not been done yet.

In the last 40 yrs crores of rupee have
been spent on scheduled caste to the
schemes made for the welfare of scheduled
tribe but just 20-25% of it was really invested
in the rural areas. | would like to request the
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Government, particularly, the Hon Minister
that he should appoint a committee which
should ensure the cent-percent expenditure
under and project designed for their welfare.
With these words, | conclude.

16.55 hrs.
BUSINESS ADVISORY COMMITTEE
Eleventh Report
[English)

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF TOURISM (SHRI SATYA PAL
MALIK): Ibeg to present the Eleventh Report
of the Business Advisory Committese.

MR. DEPUTY SPEAKER: As decided
by the Business Advisory Committee today,
all outstanding Demands for Grants in re-
spect of the Budget for the year 1990-91 will
be Guillotined at 6.00 P.M. today. The con-
nected Appropriation Bill will be taken up
thereafter. After the Appropriation Bill has
been passed, the Finance Bill, 1990 will be
taken up today for consideration and the
House will sit upto 8.00 P.M.

Now, | request the hon. Minister to
commence his reply. But you are in a very
tight position. You have to start from 5 O”
clock and finish it by 6 O’ clock—-not two
minutes before or two minutes after.

[ Transiation)

SHRI ARIF BAIG (Betul): Mr. Deputy
Speaker, Sir, | have listened to the whole
discussion. Before the hon. Minister gives
his reply, | would like to draw his attention to
an important subject. We all know that this is
ayear of the girl child, yet girls constitute 20
percent of 20 lakh prestitutes in the country.
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This is a very a serious matter to which |
would like to draw the attention of the House.
Sir, every year 2000 minor girls are brought
from Nepal to be pushed into the swamp of
this shameful profession. | would, therefore,
like to request the labour and Welfare Minis-
terto look into this immoval activity and save
these immature daughters of our country
from getting ruined. This is what | wish to
submit.

(Interruptions)

MR. DEPUTY SPEAKER: No! This
would not do. How can we proceed if every-
body gets up and speak.

SHRIHARADHAN ROY (Asansol): Mr.
Deputy Speaker, Sir, | will take only two
minutes to put forth my point the Burn stan-
dard company in my area despite being a
nationalised company has served notice for
the closure of its units . This industry has not
made any capitalinvestmaent uptil now. It has
many Project Reports with it, still it is not
succeeding. What is the fault of labourers,
why should that be made.

[English]

SHRI P.C. THOMAS (Muvattupuzha):
Sir, | have only one point to make.

MR. DEPUTY SPEAKER: No, it will
otherwise become unending. Please take
your seat.

(Interruptions)
[ Translation)
MR. DEPUTY SPEAKER: Ths is not
the way.
[English)

MR. DEPUTY SPEAKER: Mr. Thomas,
You can understand the position. It is not

necessary.
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[Transiation]
you can not be given permission to speak.

SHRIP.C. THOMAS: | willtake only two
minutes or just one minute.

MR.DEPUTY SPEAKER: Icannotgive
you time. This becomes unending. Please
take your seat.

(Interruptions)*

MR. DEPUTY SPEAKER: Nothing of
what Mr. Thomas says goes on record

(Interruptions)*

MR. DEPUTY SPEAKER: Now, the
Minister, Mr. Paswan.

17.02 hrs.

DEMANDS FOR GRANTS (GENERAL),
1990-91

Ministry of Labour
and
Ministry of Welfare-Contd.

[ Translation)

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
Mr. Deputy Speaker, Sir, | would, attt very
outset, like to thank all the hon. Memoers
who participated in the discussion on De-
mands for Grants of the Ministry of Labour
andthe Ministry of Welfare and put forth their
suggestions. Theirsuggestions would surely
prove to be a guiding force for us. | would like
to request the hon. Members who, due to
lack of time, could not participate in the said
discussion to kindly send me their sugges-
tions and points that they could not make
here in writing and we will surely consider
their suggestions for necessary action and
inform the concerned hon. Member accord-

*Not recorded.
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ingly. | too have tu reply to the querries and
points raised with regard to both the Minis-
tries within a limited time. As you all know
that both the Ministries of Labour and Wel-
fare are very important and deal with the
nearly 85 or 90 percent of the problems of
the country. Unfortunately, either of the
Ministries has not received the importance it
deserved. This can have its implications
upon the whole social set-up. As | have a
limited time at my disposal, | would, there-
fore, proceed with the points relating to both
the Ministries simultaneously. It will take
much time if | deal with them separately. |
know that | have to conclude before six.

Many hon. Members putforththeir points
of view with regard to various problems of
the country’s labourers and the Ministry of
Labour. Manly, 7-8 points have come up.
The House knows that there are two types of
labourers in this country-some are organ-
ised and others unorganised. The problems
of both the types of labourers are different.
Their bargaining capactty also differs. Today
the organised labour has accumulated
strength to the extent that they can fight for
their rights, though they have not been given
all their rights as yet. | appreciate the senti-
ments of Shri A.K. Roy which he has ex-
pressed during his speech here. Still, the
organised labour can putforth theirdemands
effectively and are competent enough to get
them fulfilled The unorganised labour, on
the contrary, are not strong enough to put
forward their demands effectively as yet.
Nevertheless, as one of our colleagues just
said, so far as the Minimum Wages Act is
concerned, two types of factors are involved
in it. First, that the minimum wages given are
very less. Many colleagues have raised the
point of enforcing the minimum wages uni-
formly throughout the country. This mean
that it should be equally applicable to the
unorganised labour as well. But you know
that we have been receiving such reports
from Bihar and many other states even today
as reveal that the labourers there had to
work at the rate of Rs. 2 per day till recently.
In 1987, we had fixed the minimum wages at
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Rs. 11 per day which is too less and still it
remaine to be enforced while as on the other
hand, a labourer gets thrice as much in
Punjab and Haryana as was fixed in the Act.
Thus, the wages fixed are less and eventhen
they are not being enforced. We have re-
cently decided to enhance the amount of
minimum wages in proportion to the rate of
inflation every two years and make it Rs. 15
now. This shouid have bean more than Rs.
15 and any Government can increase the
amount but should not lassen it.

SHRI SHOPAT SINGH MAKKASAR
(Bikaner): This should be fixed at Rs. 30 at
least.

SHRIRAMVILAS PASWAN: Thegreat-
est hurdle before us is that neither the wages
are given by the Central Government nor
enforced by the Ministry of Labour. We have
just had the Indian Labour Conference. This
involves the participation of the leaders of all
the Trade Unions, the people from the Gov-
ernment side and the Ministers of Labour
from all the states. They all had unanimously
reached the conclusion of fixing the wages at
Rs. 14.25. When the concerned file reached
our Ministry, | said that this should be fixed at
Rs. 15 and not Rs. 14.25. This is the mini-
mum wage but it tends to become the maxi-
mum. The wages vary from state to state
according to the prevalent circumstances.

SHRISHOPAT SINGH MAKKASAR: It
is Rs. 14 in Rajasthan.

SHRI RAM VILAS PASWAN: in Har-
yana, it is Rs. 33 per day but this does not
imply that the wages should be reduced to
Rs. 15. It should instead be increased pro-
portionately. The minimumwages giventhere
will increase but no state should pay less
than Rs. 15 and to this effect, | am going to
write to every state.

Mr. Deputy Speaker, Sir, | have always
been taking about 2-3 issues within and
outside Lok Sabha. | have said that there are
regular discussions with regard to the prob-
lems' of the organised labour. Moreover, |
have laid stress upon the workers participa-
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tion in management? We are going to bring
about a legislation in the Parliament in this
regard. In this context, | would like to assure
the hon. Members that the Bill for workers
participation in the management will be in-
troduced in the current session ot the House
itself. All the Cabinet formalities have been
compieted in this regard. The reason for a
little delay in its submission as you all know,
was that the Bill was circulated to every
Ministry including the Ministry of Law before
it came to us in its present shape. All these
formalities have been completed now and
we are going to introduce it in this very
session. Secondly, with regard to the work-
ers participation in management, when Shri
Kumaramangalam was speaking, attention
was drawn towards 2-3 points one point was
thatthere should be the participationof worker
at every level of management at the floor
level, plant-level and the Board level. The
representation of the workers should be
chosen by the process of secret-ballot. One
of our colleagues had raised the point of
introducing a separate Billfor the recognition
of Trade Unions. The recognition of Trade
Unions should also be achieved with the
help of a secret ballot.

We are discussing it. There should be
legal obligations regarding labour participa-
tions in management. Once a decision
taken should be a binding on both manage-
ment and labourers. This should be imple-
mented in private and public sectors. Apart
from this the collective bargaining of the
labourers through trade unions should not
be effected and should not be encroached
upon. Regarding these four or five vital is-
sues we also organised a National Confer-
ence. Besides this we organised seminars at
Bombay, Calcutta, Madras, Trivandrum, U.P
and Madhya Pradesh and reached a con-
sensus and our government is functioning
on the basis of that.

SHRI SONTOSH MOHAN DEV
(Tripura, West): Please come to North
Eastem region also.

SHRI RAM VILAS PASWAN: We will
touch your area also. The labour Secretaries
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Conference was held on 19th, Ministers
Conference on 20th and on the 21st and
22nd |.L_C.’s Indian Labour Conference took
place. All these issues were discussed there
and got approval.

The hon. members raised the matter
regasding unorganized labourers. Many
members expressed their view in this re-
spect. Just now Shri Sodhi was drawing
attention towards the atrocities committed
onthe tribals in his area. want to assure the
hon. members that we will certainly take
action on the applications which will be re-
ceived in this connection. Along with this we
would like to inform that the government is
deeply concerned about the unorganized
labourers. In my talks with Trade Union
leaders and L.L.C. also | said that whether
they are organized or Unorganized labour-
ers, we are not going not give the unorgan-
ized labourers a lower status in comparison
to organised labourers. There are two cate-
gories of unorganized labourers. One cate-
gory of unorganized labourers is of construc-
tion labourers and the second category is of
a agriculture labourers better knwon as lan-
dless labourers. Both are facing grlave prob-
lems. As regards the problems conceming
the agriculture labourers we have decided to
bring a Centrai legisiation. Smt. Geeta
Mukherjee is present here. Many seminars
have been organised in this regard and she
had also organised some of them. Every-
where right from the beginning there has
been a demand for a Central legislation
regarding agriculture labourers, in which at
least conditions regarding them should be
fixed and thereafter welfare measures should
be adopted and along with all this employ-
ment guarantee should also be given to
them. Yesterday Rambhadur Bhai was
speaking. One thing that has often been
seen s this thatthe labourers do not have the
capacity to fight against their employers for
minimum wages.

it has been seen that a labourer works
for only three months in villages and remains
without work for nine months. The landiord
or Jamindar says that you have worked for
three months and as such you have mini-
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mum wages for that period and we shall not
take any work from you for the restof the nine
months. Under these circumstances the
labourer is not able to lodge complaint any-
where. Qur colleagues repeatedly blame
Labour Ministry for remaining inactive. ltis a
matter of pleasure that all the major political
parties have their governments in different
states. The Government of india think that in
case the State Governments start imple-
menting it in their respective states, there
would not be any major problem. But the
problem is this that in the capacity of labour
Minister to the Government of India we simply
pass the minimum wages Act or for that
matter any other act and there are still some
other which can be enacted only withthe due
consent of the State Government. For that
we are dependent on the State Govern-
ments. Take the minimum wages Act. i we
enact a Central legislation and say that the
labourers will get work for the entire year, but
how they can get it. The worker will remain
employed for the period he gets work on the
field but when the work in that field is over he
will be without employment and thus he will
approach us for work. To meet such a situ-

_ation first of all the Government shall have to
credit jobs for them—whether it is the work of
digging canals or construction of roads or
through something else. Therefore it is difti-
cult to enact this law till we creates alterna-
tive jobs for them. Presently our labourers
are neither so well organized nor they have
so much of power so as to goto the employer
and ask for their wages. As such we are
trying and we have discussed it with the
Planning Commission also that they should
arrange {o create alternative jobs. When the
labourers will come to know that they will get
work of construction of roads or at other
places. When the work in the fields is over,
they will be in a position to deposit their
money in banks or in some other fund. The
Central and State Government willthen start
accumulating that money. A number of other
problems also have been mentioned by our
colleagues here.

Then there arises the problem of child
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labour. We cannot solve it by enaching laws.
The law provides that they cannot be em-
ployéd in dangerous industries and mines.
Most of the hon. members may be knowing
or not knowing the fact that it is not possible
to put a total ban on the employment the
children below fourteen years of age. The
law only states that they cannot be engaged
in jobs of dangerous nature. For this purpose
different areas have been earmarked and
under it children below 14 years cannot work
there. There is no ban on their employment
in tea shops or other such places.

AN HON. MEMBER: Do it now (Inter-
ruptions)

SHRI RAM VILAS PASWAN: It is boy
works somewhere and when a labour in-
spector goes to check, then no one is pre-
pared to lodge a complaint. Till date neither
the boy in question nor his father has ever
been ready to lodge complaint. Father thinks
that the son is earning and giving some
assistance and on the other hand the son
thinks that he is bound to work since there is
not other alternative. The declaration made
by the Government that right to work should
be made. Fundamental Right under the
constitution is a very important issue. The
Planning Commission as well as other min-
istries are consider this seriously. The de-
tails are being worked out. If we can guaran-
tee work throughaut the yearto the labourers
working in the fields, then the child begging
on the streets shall not beg and the boy
serving tea in tea stall will not do that job. By
doing so we can check it upto 90 percent. No
father wants his ward to serve tea in a tea
shop or beg in the streets. On account of
poverty he has to send his child to tea shop.
When he acquires money and thereby the
purchasing power, | think this problem can
be solved to a great extend.

Many of our colieagues made a mention
about bonded {abourers. According to the
statistics available with us so far two lakhs
and 43 thousand bonded labourers have
been identified. Most of them have been
rehabilitated. The prime responsibility of
locating bonded labourers has baen left with
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the State Governments. The D.M. and S.P.
are answerable for all such information. A
few days back a Seminar was held here in
connection with bonded labourers. We also
attended it and a suggestion was made there
that a commission may be set up in this
regard with adequate powers. The commis-
sion may be entrusted with the work of
identifying them and arrange for their reha-
bilitation.

Some of our colleague had raised the
issue of construction labourers who work in
cities. In this connection examples of Delhi
and other places were given. it was also
stated that that thqre was no fixed hours of
work in respect of these labourers and the
worker there have no proof it his hand is
fractured or his leg is amputed or he dies. He
also does not known to whom he should
complain in this regard. Even if the authority
to whom the complaint is made approaches,
then as per the prevailing system the rele-
vant papers are kept by the employ himself
and not by the labourer. The result is that the
labourer is not able to get any benefit out of
it. National complaint committee constituted
under the Chairmanship of Justice Krishna
Aiyyar the recommended that a board may
be set up and the labourers will get employ-
ment through it. The board will maintain all
their documents and the person under whom
they are employed shall have to seek the
approval of the board. The employer will
deposit some amount in the welfare fund of
the board and the Board will be responsible
for providing jobs to them throughout the
year and the board will also look after the
labourers in case they meet with any acci-
dent. This suggestion is under our consid-
eration and we would certainly like to take
action in this regard. We also organised a
Seminar and in it all the members reached a
consensus and the Government also did not
have any objectiontothis, but we feelthat we
will not be able to introduce it in this session,
if it will be possible with the help of adminis-
trative order thenit s fine, and if it is required
to be brought in Parliament then we will
consider to bring it in the next session.

With regard to iabourers going abroad
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many colleagues stated that they are ex-
ploited and something positive should be
done to stop there exploitation. We are all
worried and are thinking in this regard. We
have alsotaken action against certain agents.
These workers who are working abroad for a
long period, they face a lot of difficulties in
coming and going. This matter has been
pending for quite some time, we wan( to
enquire into the matter by paying a visit and
we assure you that we will take suitable
measures in this direction.

Just now a colleague from the opposi-
tion raised the issue of P.T.A. He said that
P.T.Ais taken before commencement of the
journey for both ways, which is not justified.
When we went to Kerala, their Labour Minis-
ter also said certain things about it but we are
trying to make sure that there should be no
loss to the labourer. After discussions with
the leaders of Labour Organisations we will
consider immediate withdrawal of P.T.A
System.

Just now some colleagues mentioned
about women workers. | am of the firm opin-
ion that their should be no difference in male
and female labourers regarding wages and
other facilities. They should be provided
special facilities to the extent possible. We
are separately looking into the areas regard-
ing their welfare.

Some friends have sald that their should
a national wage policy. Yesterday, Shri
Somnathji made a suggestion in this regard
by raising this basic issue. But this issue is
slightly complicated and we are discussing
this issue. It is not possible to implement it
right now but we shall certainly have discus-
sion about it.

An issue has been raised by the Hon'ble
Membaers in regard to contract Labour Sys-
tem also. | think that the problem of contract
labourers is also very grave. Under the exist-
ing law in this regard, if works of permanent
nature fulfil the requisite four conditions then
contract Labour System should be aboi-
ished. But in many places, inspite of fulfil-
ment of all the conditions, contract labour
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system has not been abolished. In this con-
nection, a memorandum was received from
the workers of Food Corporation of ladia.
When that memorandum was received, we
had called the peaple representatives of the
three parties concerned. Youmight he aware
that only the Ministry of Labour is not in-
volved in this issue, rather we have to deal
mainly with that Depaniment or Ministry under
which that labourer is working. When that
memorandum was received, | called the
representatives of concerned Ministry and
also the workers of F.C.1. and after negotiat-
ing with them | felt that their demands are
genuine. | took a decision to abolish the
contract labour system in all the 137 Depots
of F.C.I., Previously we had abolished the
contract labour system in 57 Depots only. |
would like to assure the Hon'ble Members
that | have gone through that law and the law
is defective. Many provisions have been
added later on in the law. We have been
considering the various exceptions added in
the law later on. The existing law would be
complied with strictly. The Government will
make efforts to abolish the contract labour
system in the entire country. But the coop-
eration of allthe members is also required to
do it. Yesterday, one of my colleagues had
stated that there was one very dangerous
point in the contract labour (Abolition and
Regulation) Act that after abolishing the
contract system itis not necessary that atthe
time of regularizing the services of workers
the .... (Interruptions) ....Mr. Deputy Speaker
same workers would be employed who are
already working there. The labourers will be
reemployed. | think that it is a very senous
thing. We have been thinking about it that
any worker who has been working at any
place for 15-20 years, may not get the some
nghts at the time of regularisation at an rights
after abolition of labour contract system. We
are of the opinion that labour contract labour
system should be abolished as far as pos-
sible.

As regards bidi labourers,...

SHRI DAU DAYAL JOSHI (Kota): Mr.

MAY 16, 1990

Min. of Labour & 652
Min. of Welfare

Deputy Speaker, Sir, through you, | would
like 1o tell the Hon’ble Minister that these
days the situation is such that even in the
Municipal Corporation, the sanitation work
work is being got done on contract basis. On
account of this, a very serious situation is
being developed. Some people are doing
some work but one Isgetting Rs. sixty for that
work and the other 1s getting Rs. 11 or 14
under the Minimum wages Act for the same
work. Two persons are doing similarwork on
same machine, but ifthe finger of one person
is chopped off he gets Rs. 2000 as compen-
sation but the other person gets nothing
even if he dies while working on the machine
under the contract labour system. There-
fore, Government have to take straight ac-
tion. The Government may bring any law, |
think there would be no two opinions of the
House in this regard Unless Government
take concrete steps to abolish the contract
labour system, it is not going to be abolished.

SHRI RAM VILAS PASWAN: Mr.
Deputy Speaker, Sir, issue has also been
raised regarding Bidi Workers. The number
of bidi workers is 33 92 lakhs. But | think that
their number is double than this. The existing
Laws pertaining to them are not being imple-
mented. Government should take steps to
implement those laws. So far as the issue of
Provident Fund is concerned, Rs. 217.83
crores is outstanding so far. Previously, we
did not have any machinery for this purpose
but now we are going to set up a machinery.
We have stated that we will start operation
Campaign from 1st July and strict measures
well be taken definitely in this regard.

Several Hon'ble Members have ex-
pressed their concern in regard to E.S.I., |
would like to assure them also that Govern-
ment will see the functioning of E.S.I also
and necessary steps would be taken to
improve its working.

| would like to inform you some basic
issues have been raised that | had never
been a labour leader but | come from a
labour family and | go into each issue.
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very deeply and all the suggestions regard-
ing welfare of poor people and laburers will
be taken care of no matter whether these
have been given by the members of any
party either in Parliament, and outside the
Parliament, and if necessary, we will enact
the law and we will implement the law if it is
already existing.

There are certain issues, which do not
fall under the purview of our jurisdiction.
There are certain things about which the
Govt. can enact law, but cannot implementit.
The State Governments are alsothere. There
are Govt. of different parties in the states.
The Government will do certainly whatever
would be possible for them to do with the
Cooperation of the State Governments. The
problem of labourer is the main probiem in
ourcountry. | had attended the conference of
Labour Management and | had states there
that when we talk about the labourers, it is
not our intention to create any difficulty for
management the economy of the country.
Rather, we want to remove one thing from
the minds of the people that the relation
between the owner and labourer are not the
relations between slave and a king. Em-
ployer and Labourer are complimentary to
each other and the industry of our country
depends on both of them. As long as the
emplayer thinks that labourer is his servant
and he willtake maximum work from him and
give minimum money and as long as the
labourer thinks that he will have to launch
agiation to get his genuine demands ac-
cepted, | think that economy of our country
will not strengthen. Therefore, if we have to
strengthen the economy, we have toreplace
the industrial "Dispute act with Industrial
Relations Act. There is one more point, in
the I.L.C. it was unanimously recommended
that old Industrial Dispute Act should be
withdrawn immediately. We are taking ac-
tion to withdraw this Act. We are going to
withdraw it. A committee has been set up in
regard to the new Bill. it has been set up
under the chairmanship of Shri Ramanujam
and the representative of Trade Unions are
also included in the Committee. We have
asked the Committeeto submitits reports by
31st July. After that we will consider the
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report and introduce a new B., But Govern-

ment have taken a decisior. 10 withdraw the
old contraversial Bill.

Mr. Deputy Speaker, Sir, | |.ave submit-
ted the points before you. Baesiies, the work
of other Ministry, the Ministry of welfare is
also entrustedto me {have 23 minutes more
time to speak. | will express my views during
this time.

About saven main subjacts come under
the Ministry of weltare, namely the problem
of Scheduled Castes and Scheduled Tribes,
the problem of backward classes, the prob-
lem of minority classes, problem of women,
the problem of children, problem of handi-
capped and the issue of prohibition. It is also
a vast Ministry. All the issues relating to
handicapped also come undat this Ministry.

Mr. Deputy Speaker, Sir, | have no
objection to say that due importance has not
been given to this Ministry. Till today the
situation was that whosoever had been en-
trusted with the work. of this Min:stry thought
that he has been ignored. i think that no other
Ministry thanthe Ministry of labour and Socia!
Welfare is better for the poor people the
suggestions and recomendations made by
the Ministry of Weltare should be considered
seriously by the Government and the Hous#
as the 10 percent population of this country
is covered under these Ministries. So, | will
take one or two minutes to speak on these
issues. As far as the condition of Scheduled
castes and Scheduled Tribes is concerned,
I had stated this thing today morning that the
condition of Scheduled Tribes is worse than
that of the Scheduled Castes in every field
whether itis a matter of land, or employment,
or the matter of their exploitation. Big indus-
tries are set up in the tribal areas but their
represantation is nil in the industries. They
do not get any representation even in Class
IV service what to speak of class lll services.
They do get even compensation for their
land acquired for the purpose. The situation
in Government services is also bad. Al-
though have been enacted to reservaticn in
Government services, but the fact is that
their number is negligible. ¥ you ask from
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them to tell you as to how many Scheduled
Tribes people are working in public sector
establishments at Ranchi, Dhanbad and
Bokaro, you will come to know that only 200
Scheduled Tribe people have are working
there. if they are asked to state against
whom they have been appointed, and how
many Scheduled Tribes people have been
appoinied on reserve category of posts, they
will again say that 200 people are there.
When it is asked as to now many people
have been appointed, and how many among
them belong to Scheduled Castes they will
again say that there are 200 people, the
same number of 200 people will be shown
everywhere. They have been exploited to
such an extent that their land has been
acquired for setting up industry butthey have
not been given even class four. | do not
hesitate to say that poor people do not get
their right today. You will find that Rs. one
crore have been spent during Fifth Five Year
Plan, Rs. Five crores have been spent dur-
ing Sixth Five Year Plan and Rs. 10 crores
have been spent in Seventh Five Year Plan
for rural development. This amount of Rs. 16
crores 1s not a small amount. this has been
spent for the developmentof adivasis and for
rural development, but therr development
has not taken place of commensurate with
money spent in this regard.

Therefore, | have said it earher also that
the Government would have to pay attention
on two three issues and we have been
making efforts for this. Thefunds are givento
the State Governments by the Central Gov-
ernment. Rs. 4 crores or Rs. 5 crores are
given by the Central Government but mainly
it is the responsibility of the State Govern-
ments we have been writing to the State
Governments and State Governments have
told the Planning Commission also that cer-
fain percentage of amount has been ear-
marked for the development of adivasis.
There are 10 percent adivasis in Bihar, and
10 percent of the total amount of Budget
would be spent on them. If you say that 10
percent would be spent on them, then you
should keep and 10 percent amount seper-
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ate for them. Either you deposit this money
with any Corporation or deposit it by way of
setting up a Development Board or by settin-
gup a Development Ministry. The Scheme
may be clalked out directly at district level to
ensure their development. But it happens
today that total amount is given by the state
Government and it has been said that Na-
tional Highways are to be constructed with
this money and there is also a share of
adivasis in it, electricity is being provided in
these areas and it will be provided in adivasis
areas also. Consequently, electricity Pro-
vided in some other place and it is not been
provided in the advasi area. The roads are
constructed in other areas but these are not
been constructed in adivasi areas. There-
fore, the amount sanctioned is not being
vitilised properly. the adivasis are not getting
any direct benefit of the amount spent on
them. We have been writing to the State
Governments also that adivasis should get
direct benefit while implementing forest laws
and other projects the adivasis are evicted
from their lands, and there is no-body to look
into this. The Government is suggesting that
arrangements should be made to rehabili-
tate them before ejecting them from their
places. All the forest projects laws should be
finalised and implemented after having proper
negotiatiens with the local adivasis.

Similarly, there is the question of reser-
vation. This year the centenary of Baba
Saheb Ambedkar is being celebrated in the
country as the year of social justice. The
Hon. Prime Minister is the Chairman and, by
virtue to being the Union Minister of Welfare,
I am the Deputy Chairman of the Centenary
Celebrations Committee. Many renowned
persons and Chief Ministers of many States
are the members of this Committee. We
wani that various welfare schemes should
be implemented in letter and spirit this year.

Some Hon. Members said that Baba
Saheb Ambedkar had said that the backlog
would be cleared and the disparity would be
removed within 15 years. He had, infact said
that it would take only ten years. But the task
could not be accomplished within 10 years.
The previous Government had decided to
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clear the backlog within 3 months. But it
could not be done. We have now decided to
clear the entire backlog in all the categories
in Government services by 14 April, 1991,
which is Dr. Ambedkar’s 100 birth day. The
progress will be monitored every three
months ard the whole backlog will be cleared
within one year.

SHRI GOPAL PACHERWAL (Tonk):
What about reservation in case of High Court
Judges?

SHRI RAM VILAS PASWAN: So far as
the judiciary is concerned, Shri Dinesh
Goswami, the Hon. Minister of Law and
Justice has already written to the concerned
authorities in this regard. There is the ques-
tion of suitability and the Government is
considering it.

SHRI GOPAL PACHERWAL: There
should be no suitability condition.

SHRIRAM VILAS PASWAN: Suitability
condition is the root cause of the whole
matter. We have taken a decision and the
hon. Prime Minister is also of the same view.
suppose the qualifications prescribed for a
post is B.A. and a B. A pass candidate is
available and he fulfills othe requirements
also such as, height 5' 7" and chest 34
inches, etc. then there is no question of
declaring him unsuitable for that post. But
now-a-days a simple line is added that:

[English)

if the suitable candidate belonging to
Scheduled Castes and Scheduled Tribes is
not available, then the seat will be dere-
served.

[Translation)

The clause defeats the entire purpase.
The question of suitability should not be
raised if candidates fuffilling minimum quali-
fications or the minimum standard fixed for
the posts are available, whether the posts
are vacant on the executive side or in the
injudiciary. Kf, inspite of all these, any officer
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indulges in discrimination, action will be taken
against him. After 43 years of independ-
ence, candidates for the posts of S. P. and
Collector are available from among the
Scheduled Castes and Scheduled Tribes,
but not for the posts of peon and clerk; It is
very strange, and not a minor thing. it ap-
pears that the intentions of the recruiting
agencies are not good. Wherever intentions
are good, implementation of the reservation
policy is satisfactory. As such, intentons will
have to be clear. As | have ailready said, we
are determined to accomplish this task.

We have made 3-4 announcements in
respectofthe Scheduled Castes and Sched-
uled Tribes. We should not wait for five years
for their implementation, we shall try to
implament them at the earliest. We are tak-
ing prompt action in this regard. Provisions
of reservation have been extended for an-
other 10 years, a few days ago. | would like
to express my thanks to all the parties for
their co-operation in the matter. lts credit
does not go to the Government alone.

There was a reference to atrocities. |
have the figures with me. We have already
started writing to state Governments in this
connection. We have received information
about the setting up of special courts in 150
districts. We are trying to set up one special
court in each of about 550 districts so that
these people get justice at the earliest. The
Act to provide for setting up of special courts
had been passed by both Rajya Sabha and
Lok Sabha in 1989 but the same was not
implemented because the then Law Minis-
try, the then Government held its implemen-
tation till it was rectified by State Govern-
ments. When | assumed charge as Minister,
| enquired the position from the Ministry of
Law who said that consultations with State
Governments were necessary. However, the
central Government can implement it even if
states say 'No’, because the law has been
passed in the Parliament. Thereafter, a
meeting of the State Secretaries was con-
vened by the Ministry of Welfare on 15
January and they were asked to send the
response of their respective State Govern-
ments by 30 January and if they fail to do so
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the law will be notified on 30 January. Ac-
cordingly, we issued the notification on 30
January and also asked all the States to give
their consent in writing by 15 January and if
thay fail to do so, it will be assumed that they
refuse to set up Special Courts and their
names will be published in newspapers. We
are happy to note that all the State Govern-
ments have given in writing that they are
setting up or have set up special courts.

The third point is about the neo-Bud-
dhists. The neo-Buddhists will also be ex-
tended varous facilities available to Sched-
uled Castes and Scheduled Tribes. Baba
Saheb Ambedkar had wished till his last
breath that these people should also be
extended these facilties but they have not
been given these benefits so far. We have
unanimously passed a bill in Rajya Sabhain
this regard which will be introduced in Lok
Sabha during this session and | hope, with
the cooperation of all of you, it will also be
passed unanimously in this House.

As for conferring the Bharat Ratna on
Dr. B.R. Ambedkar, | am happy the hon.
Prime Minister is present here, no political
party or social organisations made this
demand. The credit goes to the hon. Prime
Minister who has conferred this highest
honour of Bharat Ratna on Baba Bhim Rao
Ambedkar. He has clearly said that it has not
raised the prestige of Dr. Ambedkar, it has
enhanced the prestige of Government of
India. The oprecsed class wished that Dr.
Ambedkar should have been bastowed this
honour during the last 43 years. The confer-
ment of this honour has today created a new
enthusiasm and aroused new hopes and
aspirations among the poor, and the op-
pressed people. Today they are determined
to join the main stream. It was felt that
something was missing in the Central Hall of
Parliament wihout the portrait of Baba Saheb.
We are happy that his portrait has been
displayed there at the most suitable place.
Whoaver enters the Central Hall, will get an
oprortunity to view the portrait of the framer
of the Constitution of India.
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We had assured that the Commission
for Scheduled Castes and the Scheduled
Tribes willbegiven statutory status. All papers
in the connection are ready. The matte is
being referred to the cabinet. | understand
that it will be decided within a week ortwo. All
of you know that the Commissior: for Sched-
uled Castes and the Scheduled Tribes and
the Commissioner for Scheduled Castes
and Scheduled Tribes are there . But none of
them has statutory powers. A Report has
been presented to the House after 4 to 5
years. Sometimes, the report is presented
and sometime it is not presented. Some-
times a discussion is held thereon in the
House and sometimes nodiscussion is held.
We want to give statutory powers to the
Commission and equip it with legal authority
so that it emerges as a powerful body. We
want that the Commission for Scheduled
Castes and Scheduled Tribes and the
Commissioner for Scheduled Castes and
Scheduled Tribes is merged into one single
body.

Asfar as minorities are concerned, under
the t5 point programme of the hon. Prime
Minister, ‘an action taken’ meeting of the
cabinet takes place on the ist of every
month to take stock of the programme. While
there are express provisions for suitably
awarding the officers who help in containing
communal riots, there are also provisions to
punish the officers who incite communalism.
It has also been decided to enhance the
compensation anount from Rs. 20,000 to
Rs. 50,000. We are considering all possible
steps for the socio-economic and educa-
tional development of minorities.

So far as the problems of physically
handicapped persons are concerned, about
20,000 of them had gathered in Calcutta. Mr.
Somnath Chatterjee, who is present here,
knows about it. They were saying that 2 lakh
of them would reach Delhi. Under the exist-
ing law, a provision of 3 per cent reservaticn
in class Hll and class IV posts is there for
them. But they do not get even .his much
percentage of reserved posts. The Govern-
ment has decided that reservation will be
doneinclass |, Class ll, Class liland dlass IV
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posts because there are many qualified
people among them also. Therefore, 3 per
cent reservation will be made in all the four
categories of posts. A law for this purpose is
being enacted and a provision has also been
made for the mentally handicapped per-
sons. As they cannot be appointed against
class |, Il and lll posts, these people will be
appointed against class IV posts. It is matter
of humanity as only a person whose child iis
handicapped, can feel the problem linked in
the handicaps. The Governmant is going to
bring forward law for this purpose also.

So far as the women are concerned,
several members have drawn the attention
of the Government in this regard. National
Commissiononwomen Acthas been passed
to pave way for the setting up of National
Commission on Women. All the arrange-
ments have been made in this regard and we
shall place all relevant things before the
House. Queries were also raised about Bal
Kutir juvenile delinquents and beggars. | had
personally visited Bal Kutir. | saw in the Bal
Kutirthat alongwith beggars, innocent people
were also detained there. Of the 27 people |
saw there, hardly 17 were beggars and the
remaining people were inocent. One of them
was a Professor. The next day, | visited
these poor houses accompanied by the Lt.
Gavernor whom | apprised of the situation.

SHRI MADAN LAL KHURANA (South
Velhi): Still they were not released.

SHRI RAM VILAS PASWAN: | agree
that these homes are specifically meant for
beggars whoindulge in begging on the roads,
but even those who are not beggars are
detained there and | found 137 such persons
there. This is a very deplorable situation. The
other day, | had stated in the House that
programmes have been undertaken in each
and every State in this regard. The Hon'ble
Members should certainly check up wher-
ever they get information about it, whether it
is a matter of Bal Kutir or Beggars' Home.
This-deprived section of the people should
also be provided proper place in the society
and all of us should make collective efforts
for this.
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PROF. RASA SINGH RAWAT (Ajmer):
Heart rending details have appeared in to-
days' newspaper about After Care Home
and Destitute Children. Please speak some-
thing about that also.

SHRI RAM VILAS PASWAN: Law al-
ready exists in regard to Untouchability, Civil
Rights Protection Act is also there. Preven-
tion of Untouchability Act is there for a long
time, but punishment has not been awarded
to anybody till today under this Act. At the
most fine is imposed in such cases and that
is all. This is a social evil. While it is the duty
of the Government to pay attention to it, but
at the same time the people belonging to all
sections should also think about it. Several
Hon’ble Members have drawn the attention
of the Government towards voluntary or-
ganisations. Certainly, many of these or-
ganisations are doing a very good job, but
there are some organisations whose sole
objective is to earn money. This Govern-
ment came into power in December and |
wanted to stop giving them money but Gov-
ernment did not stop their money this time
and gave money to these organisations.
Though money was given on 29th instant, |
have asked them to furnish details by the
31st instant as to how do they propose to
spend the money. The Government have
urged the voluntary organisations to come
forward with a sense of dedication and with
the intention that the funds provided by the
Government would be utilised properly. |
would like to assure you that this money
would not be allowed to be mis-utiiised in
future.

SHRI CHHAVIRAM ARGAL (Morena):
When the Hon'ble Minister was in the oppo-
sition, he had demanded a separate Ministry
to be formed for this purpose. Now when he
is the Minister-in-charge, will he consider
this proposal?

SHRIRAM VILAS PASWAN: You would
recall that when our party was in the oppo-
sition, the Ministry of Welfare was not there.
The Scheduled Castes and Scheduled Tribes
came under the Ministry of Home Affairs.
Many Hon'ble Members have strongly put
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forwarded their views about Mandal Com-
mission. The report of the Mandal Commis-
sion is under consideration of the Govern-
ment and a decision would be taken in the
near future.

SHRI DAU DAYAL JOSHI: For how
long will it remain under consideration?

SHRI RAM VILAS PASWAN: Decision
will be taken within a week on the Report of
the Mandal Commission. | think the matter
raised by my colleagues about the cases
relating to possession of land is a very
complicated one. Most of the incidents which
take place in the country notonly in Bihar but
in other States also are related with land. | do
not feel any hesitation to say that 51 lakh
acres of land is surplus in the country and |
have seenthe report which shows that 16.15
lakh acres of land has been distributed among
the Scheduled Castes and 6.36 lakh acres
among the Scheduled Tribes. | cannot say
with certainty whether this land has actually
been distributed among them or not be-
cause law has its own complexities. What
happened earlier wasthatthe landiord whose
land was declared surplus would go to the
court. That is why, the Government has now
decided to put it in the 9th Schedule of the
Constitution. This will do away with the right
of the landlord to go to court. The poor man,
who has been allotted that piece of land,
would become its actual owner. Besides,
there are certain other points such as the
issue of drug-addiction. But due to lack of
time and application of rule of guillotine, it
would not be discussed now and | would like
to appeal and urge my colleagues that the
intension of the Government is very clear
and we will always welcome the suggestions
made by them in favour of poor people,
Scheduled Castes and Scheduled Tribes,
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backward classes, minorities, handicapped
persons and labourers. Once again, | would
like to assure you that the points and sug-
gestions which have béen left out due to lack
of time, will receive the same attention as
those which have been covered inthe House.

With these words, | thank the hon.
Members of both sides and request them to
withdraw all the cut-motions given notice of
by them.

[English]

MR. DERPUTY SPEAKER: | shall now
putthe cut motions movedto the Demand for
Grant relating to the Ministry of Labour to
votetogether, unless ShriPalai K.M. Mathew
desires that any of his cut motions may be

put separately

The cut motions No. 91 to 94 were put and
negative

MR. DEPUTY SPEAKER: | shall now
put the Demand for Grant relating to the
Ministry of Labour to vote.

The question is:

“That the respective sums not exceed-
ing the amounts on Revenue Account
and Capital Account shown inthe fourth
column of the order paper be granted to
the President, out of the Consolidated
Fund of India to complete the sums
necessary to defray the charges that
will come in course of payment during
the year ending the 31st day of March,
1991, in respect of the heads of De-
mands entered in the second column
thereof against Demand No. 56 relating
to the Ministry of Labour.”

The motion was adopted
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MR. DEPUTY SPEAKER: There is no
cut motion relating to Ministry of Welfare. |
shall now put the Demand for Grant relating
to the Ministry of Weltare to vote.

The Question Is:

“That the respective sums not exceed-
ing the amounts on Revenue Account
and Capital Account shown in the fourth
columnofthe Order Paperbegrantedto

Min. of Welfare

the President, out of the Consolidated
Fund of India to complete the sums
necessary to defray the charges that
will come in course of payment during
the year ending the 31st day of March,
1991, in respect of the heads of De-
mands entered in the second column
thereof against Demand No. 79 relating
to the Ministry of Welfare.”

The Motion was adopted
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18.00 hrs.

DEMANDS FOR GRANTS (GENERAL),
1990-91

Ministry of Civil Aviation Ministry of
Commaerce Ministry of Communications
otc

[English]

MR. DEPUTY SPEAKER: Now, we will
guillotine | shall now put the outstanding
Demands for Grants discussion relating to
the Ministries/Departments to vote.

SHRIP. CHIDAMBARAM (Sivaganga):
Sir, would you allow us to ask some ques-
tions about the other Ministries whose
Demands have not been discussed?

MR. DEPUTY SPEAKER: No. At the
time of guillotine, we do not do that.

SHRIP. CHIDAMBARAM: The practice
is that we do put some questions; Ministers
will be there. Why cannot you allow a few
Members to ask a few questions?

MR.DEPUTY SPEAKER: You have the
occasion at the time of discussing the Fi-
nance Bill and the Appropriation Bill.

SHR!I P. CHIDAMBARAM: This has
been the practice for several years, Sir.

MR. DEPUTY SPEAKER: This is not
correct, Mr. Chidambaram. At the time of
discussing the Appropriation Bill and the
Finance Bill, you have occasions to raise
those questions.

SHRI P. CHIDAMBARAM: The practice
is that we do allow a few Members to make
a mention. This is what has happened inthe
past. Atthetime of guiliotine, all the Ministers
will be present. (/Interruptions)

MR. DEPUTY SPEAKER: No. We do
not do that. Please take your seat.

(Interruptions)
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MR. DEPUTY SPEAKER: When you
discuss the Appropriation Bill you have the
occasion to raise or put questions, provided
you have given the notice. At the time of
discussing the Finance Bill also, you can
express your views. But not when you are
putting the Demands under guillotine to the
House.

(Interruptions)

SHRI P. CHIDAMBARAM: This is the
practice which was adopted (/nterruptions)

PROF.P.J. KURIEN (Mavelikara): This
is the reply to our cooperation! (/nterrup-
tions)

SHRI P. CHIDAMBARAM: If your rul-
ing is that the practice 1s changed, then we
accept. But please donot say that itis not the
practice. This has been the practice; all the
Ministers will be present at the time of guillo-
tine; All the Ministers will be present at the
time of guillotine; questions ware asked;
Ministers respond. This has been the prac-
tice and everybody know about it. (/nterrup-
tions)

MR. DEPUTY SPEAKER: Mr.Chidam-
baram, you are not correctly informed on this
point; | am told that not even on a single
occasion, this has happened.

MR.DEPUTY SPEAKER: Mr.Chidam-
baram, you have the opportunity at the time
of discussing the Appropriation Bill.

(Interruptions)

SHRI P. CHIDAMBARAM: If it is a new
ruling, we accept. (Interruptions)

PROF. P. J. KURIEN: All along, it has
been the practice that on those Ministries
which were not discussed, some questions
were allowed for seeking Clarifications. (Inter-
ruptions)

MR. DEPUTY SPEAKER: It is not’
necessary for other Members to comment. |
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will convince Mr. Kurien that it is not done
and we will not do it. Atthe time of discussing
the Appropriation, he can do it.

(Interruptions)

MR. DEPUTY SPEAKER: | shall now
put the outstanding Demands for Grants
relating tothe Ministries/Departments tovote.

The question is:

“That the respective sums not exceed-
ing the amounts on Revenue Account
and Capital Account shown in the fourth
column of the Order Paperbegrantedto
the President, out of the Consolidated
Fund of India to complete the sums
necessary to defray the charges that
will come in course of payment during
the year ending the 31st day of March,
1991, in respect of the heads of De-
mands entered in the second column
thereof against:-

1) Demand No. 6 relating to the
Ministry of Civil Aviation;

2) Demand Nos. 7 and 8 relating to
the Ministry of Commerces;

3) Demand Nos. 9to 11 relating to
the Ministry of communications;

4) Demand Nos. 1910 21 relatingto
the Ministry of Energy;

5) Demand No. 22 relating to the
Ministry of Environment and
Forests;

6) Demand Nos. 24 to 27, 29, 30
and 32 to 36 relating to the Min-
istry of Finance;

7)  Demand Nos. 37 and 38 relating
to the Ministry of Food and Civil
Supplies;

8) Demand No. 39 relating to the
Ministry of Food Processing
Industries;

9)

10)

11)

12)

13)

14)

15)

16)

17)

18)

19)

20)

21)

22)

23)

Min. of Communications etc.

Demand Nos. 40 and 41 relating
to the Ministry of Health and
Family Welfare;

Demand Nos. 54 and 55 relating
to the Ministry of Information and
Broadcasting;

Demand No. 57 relating to the
Ministry of Law and Justice;

Demand No. 58 relating to the
Ministry of Parliamentary Affairs;

Demand No. 59 relating to the
Ministry of Personnel, Public
Grievances and Pensions;

Demand Nos. 60 and 61 relating
to the Ministry of Petroleum and
Chemicals;

Demand Nos. 62 and 63 relating
to the Ministry of Planning;

Demand No. 64 relating to the
Ministry of Programme Imple-
mentation,

Demand Nos. 65 to 67 relating to
the Ministry of Science and Tech-

nology;

Demand Nos. 68 and 69 relating
tothe Ministry of Steel and Mines;

Demand Nos. 70to 72 relating to
the Ministry of Surface "-ans-

port;
Demand No. 73 relating to the
Ministry of Textiles;

Demand No. 74 relating to the
Ministry of Tourism;

Demand Nos. 7540 77 relating to
the Ministry of Urban Develop-
ment;

Demand Nos. 80 and 81 relating
to the Department of Atomic
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24)

25)

26)

Energy;

Demand No. 82 relating to the
Department of Electronics;

Demand No. 83 relating to the
Department of Ocean Develop-
ment;

Demand No. 84 relating to the
Department of Space;
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27)

28)

29)
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Demand No. 85 relating to Lok
Sabha;

Demand No. 86 relating to Rajya
Sabha; and

Demand No. 88 relating to the
Sacretariat of the Vice-Presi-
dent.”

The motion was adopted
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MR. DEPUTY SPEAKER: The out-
standing Demands for Grants relating to the
Ministries/Departmerts are passed.

APPROPRIATION (NO.-2) BILL®
18.05 hrs.
[English}

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): | beg to move for
leaveto introduce a Bill to authorise payment
and appropriation of certain sums from and
out of the Consolidated Fund of India for the
services of the financial year 1990-91.

MR. DEPUTY SPEAKER: The ques-
tion is:

“That leave be granted to introduce a
Bill to authorise payment and appro-
priation of certain sums from and out of
the Consolidated Fund of India for the
services of the financial year 1990-91.”

The motion was adopted

PROF. MADHU DANDAVATE: | intro-
duce** the Bill.

MR. DEPUTY SPEAKER: The Minister
may now move that the Bill be taken into
consideration.

(1]

PROF. MADHU DANDAVATE: | beg to
move:**

“That the Bill to authorise payment and
appropriation of certain sums from and
outof the Consolidated Fund of India for
the services of the financial year 1990-
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91, be taken into consideration.”

MR. DEPUTY SPEAKER:
moved:

Motion

“That the Bill to authorise payment and
appropriation of certain sums from and
out of the Consolidated Fund of India for
the services of the financial year 1990-
91, be taken into consideration.”

Now, for the benefit of the Members
who would like to speak on this Bill, | would
like to read out the relevant portion from the
Rules of Proceduie.

“The debate on an Appropriation Bill
shall be restricted to matters of public
importance or administrative policy
implied in the grants covered by the Bill
which have not already been raised
while the relevant demands for grants
were under consideration.

The Speaker may, in order to avoid
repetition of debate, requirad members
desiring to taka part in discussion on an
Appropriation Bill to give advance inti-
mation of the specific points they intent
to raise, and he may withhold permis-
sion for raising such of the points as in
his opinion appear to be repetitions of
the matters discussed on a demand for
grant or as may not be of sufficient
public importance.”

So, the debate on Appropriation Bill is
limited and only those Members who have
giventhe notices willbe allowed to speak. As
far as the debate on Finance Bill is con-
cerned, it is quite comprehensive and the
Members would be at liberty to express their
views extensively and comprehensively on
Finance Bill. | am bringing this point to the
notice of the Members in order to avoid the
demands from the Members to speak with-
out giving notices on the Bill. | have got the
names of Members who have given notices.
Now, Mr. Yuvraj may speak. (Interruptions)

*Published in Gazette of india extraordinary, Par 1l, Section 2, dated 16.5.90
**Iintroduced moved with the recommendation of the President.
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[ Translation)

SHRI DAU DAYAL JOSHI: Mr. Deputy
Speaker, Sir, my submission is that there is
a tradition in my state Rajasthan that after
the Finance Bill is passad the Minister of
Fianance hosts a dinner for all the Members
of the House. Therefore, | would like to
request the Hon’ble Minister of Finance to
follow this tradition and host a dinner for all
the Hon'ble Members of the House... (Inter-
ruptions) ....

SHRI YUVRAJ (Katihar): | would like to
submit that discussion has not taken place
on subjects like the problem of forests and
energy. Energy is our basic need, we cannot
do without electricity. Today, the condition of
our agriculture and industry has been weak-
ened very much due to shortage of electric-
ity. | do not oppose the demand that has
beenmade andthe Billthat has been brought,
but | would like to say that we want to create
anew social order or a new economic order.
Unless emphasis is given in this direction,
our country cannot make progress. We
cannot march forward unless the generation
of electricity is increased or the work relating
to a forestation is taken up. Due to neglect of
aforestation work, we receive scanty rainfall.
Unless we pay attention to these things, the
condition of our country cannot improve. ltis
a basic problem which we cannot ignore.

SHRI GIRDHARI LAL BHARGAVA
(Jaipur): Sir, | would like to draw your atten-
tion towards power problem in Rajasthan.
Rajasthan should get its share from Inter
State Power Projects. Lignite based projects
should be started immediately. New projects
submitted by the State Government to the
Central Government should also be cleared
immediately. Similarly capacity of Gas based
plant at Anta should be doubled. The Prath-
waight and company should be asked to set
up Coal handling plant at Kota. There must
be a provision for providing adequate tunds
forthe developmentof Solar Thermal Power.
Similarly, being a drought prone state, Ra-
jasthan should be given maximum share
from Central Power Plants. 21 crores of
Tupees spent by the State Government on
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Dehar-Bhivaniline should be returned to the
State, Similarly Communication system has
also not been discussed here so | would like
to say that in spite of new telephone ex-
change of 10,000 lines in Rajasthan, the
waiting listfor new connections has remained.
unchanged. since 1982. They all are waiting
for the telephone connection. About two lakh
new telephone connections are required for
Jaipur City by 2000 AD, and 20.000 elec-
tronic telephones are required for Jaipur city
so that telephones having 6-7 digits could
work properly. No new telephone directory
has been published in Jaipur city since 1986.
The condition of Hindi Typists in the Depart-
ment is also very bad. | would like to say
about Civil Aviation also. It is also necessary
thatfrom tourism and industrial point of view,
Sanganer Air port should be given the status
of International Airport and should be further
developed. Air Service from Jaipur is not
sufficient so it should also be increased. It
would enhancethe State revenue and would
boost the business of hotels and Tax: own-
ers. From the tourism point of view, Jaipur
City is among the topmost cities of the coun-
try. From urban development point of view
the work to connect Jaipur city with four
channel Roads should also be completed
immediately Bypass work in Jaipur should
be completed on prioritbasis. Being aninter-
national tourism and trade Centre extra fi-
nancial assistance is required for its beauti-
fication and road development.

MR. DEPUTY SPEAKER: All these
things cannot be covered in it. Please take
your seat. You have to take your seat.

SHRI GIRDHARI LAL BHARGAVA:
Stepmotherly treatment has been given to
Rajasthan. During Asiad game 1982, two
crores of rupees were spent by State Gov-
ernment on Ramgarh Jheel butitis of nouse
now . Therefore, | would request that the
Central Government should give finarcial
assistance for beautifications of Jaipur city.

The Government should pay attention
towards these four points which | have raised.
| am thankful to you for giving me time to
speak.
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PROF RAM GANESH KAPSE (Thane):
Mr. Deputy Speaker, Sir, whenever | look
into the performance of any Ministry | try to
seewhather it has made any improvementin
its functioning or not. From this point of view
when | look at the Communication Depart-
ment | find that its condition has determined
as combine to its working ten years back
when Shri Stephen was the incharge of the
Ministry. Earlier mail delivered twice a day
but now it is delivered once only. Earlier mail
reached in one day from Bombay to Pune
but now it takes three days. | want that its
conditions should not deteriorate and should
be improved.

MR.DEPUTY SPEAKER: Please make
submission about Policy matter or matter of
public interest.

[English]
It is not time for complaining.
[Translation)

PROF. RAM GANESH KAPSE: Siritis
very important to increase the allocation for
Communication Department is the Budget
because.

[English]

Delay frustrate the whole efforts of the
Ministry.

[ Translation]

Because of such condition, it is felt that
income is less and expenditure is more in
this Department. But infect that is not the
position. The money Transaction is more in
this departmentthan the Nationalised Banks.
Eventhenitis presumed that income is less
in this department. But | am not prepared to
accept it. There are certain ather minorthings
which are also happening in this Depart-
ment. Bhaidar township has a population of
three lakh but telegrams are not urgently
delivered their they are sent through ordi-
nary post. Besides, there is problem of water
logging in Dombivali during rainy season.
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New building is not being constructed there.
Therefore, steps should be taken to solve
such problems. When the Chisf Minister of
Maharashtra was going to foreign country,
he remarked that administration of the state
worked smoothly during his foreign stay
because telephone system in foreign coun-
try was much better. | think thera cannot be
any strong criticism of this Department than
this remark.

In the end | would like to say about my
constituency. There is a Railway Power
House but it has stopped power generation
for last one year and the reason stated
thereof is to be an accident. The Maharash-
tra Government wants that a gas based
power plant should be set up there. | have
made this submission because. Demands
for Grants of the Ministry of Energy and
Communications could not be taken up for
discussion.

SHRI RAM NAIK (Bombay North): Mr.
Deputy Speaker, Sir, it has been decided to
rename the Calcutta, Madras and Bombay
Airports, According to that, Calcutta.......
(Interruptions)

[English)

MR. DEPUTY SPEAKER: You have
already raised this point. You, yourself had
raised this point. So, it is not to be repeated.

[ Translation)

SHRI RAM NAIK: My first submission is
regarding the Ministry of Petroleum and
chemical. We provide manure to the farmers
on subsidised rates but the fishermen who
catch fishes is the sea and ponds and make
maximum use of diesel are not provided
diesel at subsidised rates. | believe that it is
also akind of agriculture or agriculture indus-
try, therefore diesel should be provided to all
the fishermen at the subsidise rate.

Sacondly | would like to say that there
has been aconstant growth is the population
during last tive years but is proportion to that
the numbers of post offices and Postmen
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have not increased. The population of Mal-
dar Sangh is North Bombay has increased
by 11 lakh is last five years. In December
session. In answer to question raised by me
as to how many new postmen have been
appointed it was slated that two new post
offices were opened and four new postmen
were a pointed is this area. Therefore, |
would demand that ban on new recruitment
should be lifted and new postmen should be
remited and new post offices should be
opened in proportion to the increase propu-
lation.

Thirdly, | would like to say that local
telephone call facility is limited to the Bom-
bay city only whereas it is not available
suburban areas like Visar Kasara, Kalyan
and Karzan which are connected by subur-
ban railway service. Therefore, | would re-
quest the communication Ministry to provide
local telephone call facility for all those sub-
urban areas which have been connected
with local railway services. The people in
these sub urban areas have to face ditficulty
in booking trunk calls or contacting Bombay
through STDs. Therefora, a policy decision
should be taken that local call tacility would
be extended all those suburbom which have
been connected with suburban services.

My last submission is that earlier ac-
credited correspondents and reporters were
provided with accommodation facility in Delhi
by the Ministry of information and Broad-
casting but now this facility has been discon-
tinued for last few years as a result of which
accredited Correspondents in Delhi are fac-
ing accommodation problem. Theretore, |
would demand that the government should
formulate a policy under which all accredited
correspondents and reporters should be
provided with accommodation facility. There
should be a separate housing pool for them.
Besides, | would also like to say that the
pension facility has not been provided to the
journalists. The question relates to the jour-
nalists. The question relates to the journal-
ists ail over the country and it is a policy
decision. Therefore, | would demand that
pension facility should be provided to the
journalists.
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THE MINSTER OF FINANCE (PROF
MADHU DANDAVATE): Mr. Deputy.
Speaker, Sir as per the rules the question
raised under the discussion on appropriation
Bill should be related to the general policy.
But the problem is that the hon. Members
could not get time during discussion on
Demands for Grantes and that is why they
have raised matters regarding electricity,
telephone, remaining of Bombay, numbers
of Post offices....

[English]

SHR!I RAM NAIK: Sir, | am on a point of
order. You have allowed us to raise our
points and we have raised some particular
problems which we are facing. We have tried
to raise them. We may be wrong. But we
have tried to show that this is a particular
policy and in that panticular policy, we have
tried to fit in our problems which are being
faced. They are all policy decisions...

MR. DEPUTY SPEAKER: The discus-
sionon Appropriation Bill is very-very formal.
Because you have discussed the policies
and other things earlier theretore, we try to
discuss them very briefly here. But as you
have raised them-probably the Finance
Minister himself may not be in position to
reply to all those points-so all those points
have been noted by the other Ministers and
they would deal with them in an appropriate
manner.

[ Translation)

PROF. MADHU DANDAVATE: Mr.
Deputy Speaker, Sir, | never meant any
disrespect to Shri Ram Naikji. | have not said
that the questions raised by him, did not
pertainto general policy. Further, lwas about
to say that he raised the question about
postal facility and the accommodation facili-
ties for correspondents, he raised the ques-
tions about accredited correspondents,
pensions and about power that there should
be power houses based on gas. This ques-
tion can also be raised as to what steps
should be taken for the beautification of
Jaipur, | believe that Jaipur is a beautiful city
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and it should be made more beautiful, Gov-
ernment accepts this view point. Shri Yuvrayjji
has raised the question of power. | want to
tell him, rather assure him that all the ques-
tions relating to policy matters have been
heard by the Ministers incharge of various
Ministries present here. If Finance Minister
starts answering all your questions, it will
take the shape of another general discus-
siononbudget. Therefore, Iwouldtry topass
on your suggestions to the concerned Minis-
tries. As regards constraint of resources. |
would like to assure the han. Member that as
far as possible we will try to mobilise re-
SOUrces.

SHRI HARISH RAWAT ( Almora): Will
he get his mail or not?

PROF. MADHU DANDAVATE: It will be
confirmed when you receive it.

{English]

MR. DEPUTY SPEAKER: The ques-
tion is:

“That the Bill to authorise payment and
appropriation of certain sums from and
out of the Consolidated Fund of India for
the services of the financialyear 199091,
be taken into constderation.”

The Motion was adopled.
MR. DEPUTY SPEAKER: The house
will now take up clause-by-clause corisid-

eration of the Bill. The question is:

“ That Clauses 2 to 4, and the Sched-
ules stand part of the Bill."

The Motion was adopted.

Clauses 2 to 4, and the Schedule were
added to the Bill.

MR. DEPUTY SPEAKER: The ques-
tion is:
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“That Clause |, Enacting Formula and
the long Title stand part of the Bill.”

The Motion was adopted.

Clause |, Enacting Formula and the long
Title were added to the Bill.

PROF. MADHU DANDAVATE: | bet to
move:

“that the Bill be passed.”

MR. DEPUTY SPEAKER: The ques-
tion is:

“That the Bill be based.”

The Motion was adop!‘ed

18.27 hrs.

FINANCE BILL", 1990
[English]

MR. DEPUTY SPEAKER: The House
will now take up the Finance Bill. We are
going to sit till 8 o'clock and, if necessary,
beyond that also, if the Members want. But
that we have to decide. Eight hours are
there. There can be a comprehensive dis-
cussion on this.

Now the finance Minister.

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): Sir, | beg to move:

“That the Bill to give effect to the finan-
cial proposals of the Central Govern-
ment for the financial year 1990-91 be
taken into consideration.”

Sir, | have already explained the main
features of the proposals contained in the
Finance Bill in my Budget speech. The de-

*Moved with the recommendation of the President.
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tails of the specific provisions in the Bill have
been explained in the Explanatory Memo-
randum circulated to hon. Members. | do not,
therefore, consider it necessary to cover the
entire ground again.

The finance Bill has been before the
hon. Members for nearly eight weeks. Dur-
ing the debate on the Budget, various sug-
gestions have been put forward by hon.
Members with regard to the proposals con-
tained in the Bill. | have also received a large
number of representations from members of
the public, trade unions, kisan organisa-
tions, consumer bodies, chambers of com-
merce and other trade and professional
associations on the proposals contained in
the Bill. | take this opportunity of expressing
my gratitude to hon. Members and to all
other who have studied the proposals care-
fully and have made constructive sugges-
tions. On a careful consideration of these
suggestions, | have decided to modify some
of my original proposals. With the indul-
gence of the House, | will now briefly explain
the principal changes that are proposed to
be made in the provisions of the Finance Bill.

| shall first deal with proposals in regard
to direct taxes. in recognition of their special
role in our economy, cooperative societies
have a somewhatfavourabletax regime with
substantial exemptions and deductions as
laid down in Section 80P of the Income-Tax
Act. They are also allowed a standard de-
duction of Rs. 40,000 in the case of con-
sumer co-operative societies, and Rs. 20,000
in the case of other societies. Besides, they
are subjected to a graduated scale of tax
with a minimum of 15% and a maximum of
40%. In order to provide further encourage-
ment to the cooperative movement, | pro-
pose to further reduce the rate of tax by five
percentage points at all levels.

Tea industry is subjected to taxation by
both the Centre and States. In addition to
Corporation tax, sixty per cent of the income
of assesses in the the business of growing
and manufacturing tea is subjected to tax by
respective State Governments by imposi-
tion of tax on agricultural in comes. As pro-
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ducer of agricultural commodity, its fortunes
fluctuate from year to year, To enable this
labour intensive industry to raise and con-
sarve resources mainly for the upgradation
of plantations, | propose to provide for a
deduction for this purpose that is a slightly
modified form of what was earlier available
under Section 33AB of the Income-tax Act.
This is proposed to be done by moving
necassary amendment in this befall to the
Finance Bill.

Honourable Members will recall that |
had proposed a substantial change in the
taxation of inter-corporate dividends. Under
the new scheme, deductions for inter-corpo-
rate dividend are linked to distribution of
dividend by the company receiving the divi-
dend.-1 had, however, indicated that the new
scheme would not apply to scheduled banks
and publicfinancialinstitutions. Onthe same
principle, it is now proposed to treat State
financial corporations and State industrial
investment corporations on par with public
financial institutions for this purpose. As
companies registered under section 25 of
the Companies Act, 1956 are forbidden by
law from declaring dividends, they would
also continue to be governed by the existing
provisions of Section 80M.

I propose to further liberalise the deduc-
tioninregard to expenses incurred on handi-
capped childran which is unduly restrictive in
scope. |, therefore, propose to increase the
qualifying income limit of the parent or guard-
ian from Rs. 80,000/- to Rs. 1,00,000/-. l also
propose to allow the deduction of Rs. £,000/
- irrespective of the handicapped ¢! 1's or
dependent's income. Besides, my proposed
amendment would enable doctors etc. work-
ing in all hospitals and dispensaries ap-
proved under the Central Services (Medical
Attendance) Rules to certify the required
medical condition. This includes, apart from
Government municipal hospitals and dis-
pensaries, a large number of private hospi-
tals also.

There has been some uncerainty in
regard to the number of days than a person
employed as a member of the crew of an
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Iindian ship can spend in Inda during a par-
ticular previous year, without his being con-
sidered as resident in India for that year,
under section 6 of the Income—tax Act,
1961. This is one of the several reasons for
the acute shortage of qualified personnel to
man our ships. |, therefore, propose to put
the matter beyond doubt by providing that
members of the crew of Indian ships would
also be covered by Explanation (a) to section
6(1)(c) of the Act. They would thus be resi-
dentin India in any previous year only if they
are in india for one hundred and eighty two
days or mare in that year. As in the case of
the newly proposed deduction for tea indus-
try, this new proposal in also sought to be
implemented by an amendment to the Fi-
nance Bill.

The Income Tax Act contains certain
prov?sbns for exempting donations for pur-
poses of activities connected with rural
development and environmental protection.
In my Budget proposals, | had extended
these benefits to cover afforestation. | have
also received some further suggestions for
facilitating participation of voluntary agen-
cies in rural development programmes. This
is an an area of our priority, and | get the
suggestions examined in the light of past
experience.

| do not propose to take up the time of
the House by dealing with afew other amend-
ments to direct taxes which are merely by
way of drafting changes or of a procedural or
consequential nature.,

| now turn to some modifications relat-
ing to indirect taxes.

Honourable Members may be aware
that excise duty concession was allowed on
high speed diesel oil consumed by large
fishing vessels. This was considered anoma-
lous as it did not benefit the smaller fisher-
men and the concession was therefore with-
drawn in December, 1988. In order to help
the smaller fisharmen it has been decided to
reimburse fully through cooperatives the
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excise duty payable onthe high speed diesel
oil used by small mechanised fishing ves-
sels. This measure will provide duty free high
speed diesel oil 1o small fishermen. The
details of the scheme will be notified sepa-

rately.

At present Aluminium containers attract
excise duty at the rate of 30 per cent. As a
measure of relief to the agricultural sector, |
propose to fully exempt aluminium contain-
ers used for the packing of liquid pesticides.

| had announced in the Budget an in-
crease in the import duty on waste paper
from 20 per cent to 25 per cent. Keeping in
view the representations received from the
small paper mills, | propose to restore the
earlier rate of 20 per cent.

At present only those small paper mills
using unconventional raw materials and
whose annual clearances do not exceed
24,000 tonnes are eligible for reduced rates
of excise duty. In view of the enhanced limits
of the minimum economic capacity of such
mills, |propose to raise the ceiling limitfor the
purpose of availment of concessional excise
duty from the present limit of 24,000 tonnes
to 33, 000 tonnes.

In the Budget | had announced certain
increases in the rate of basic excise duty on
paste grade PVC mainly as an anti-evasion
measure. The excise duty rates on PVC
coated textiles were also revised upwards.
There have been certain representations
from the leather cloth industry. In order to
mitigate their difficulties, | propose to rem-
edy the situation by increasing the ceiling
limit for the availament of MODVAT in re-
spact of the duty paid PVC resin used in the
manufacture of leather cloth from Rs. 3.50to
Rs. 5.25 per sq. metre of the coated textiles
and also by revising downwards the rates of
excise duty on such coated textiles.

| had proposed in the Budget the impo-
sition of basic excise duty of Rs. 4.40 perkg.
on PTA and Rs. 3.60 per kg. on DMT. It has
been represented that there should be no
ditferentiation in the rates of excise duty on
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these inputs which are used in the manufac-
ture of polyester staple fibre and yamn. |,
accordingly, propose to impose a uniform
rate of 15 per cent on both DMT and PTA.

In line with the reduction of excise duty
on polyester staple fibre announced in the
Budget, | propose to reduce the excise duty
on polyester waste arising in the manutac-
ture of such fibre to Rs. 5/- per Kg.

In the Budget, | had announced reduc-
tion of excise dory on certain specifications
of nylon filament yarn used for the manufac-
ture of fish nets. | propose to extend the
concession to nylon filament yarn of some
more specifications, which are also used for
the same purpose.

As an anti-evasion measure, | propose
to reduce the excise duty on syntheticwoven
sacks from 8 per cent to 5 per cent and to
increase the excise duty at the tape stage
from Rs. 3.70 to Rs. 3.85 per kg. The pro-
posal is broadly revenue neutral.

The metal container industry has repre-
sented that they are adversely affected by
the increase in costs of inputs as well as
competition from other packaging contain-
ers. To give relief to this industry, | propose
to reduce the excise duty on metal contain-
ers made of iron or steel from 20 per cent to
15 per cent.

In the Budget, | had proposed an in-
crease of excise duty on fruit juices from 5
per cent to 10 per cent. However, | am
informed that, due to certain classification
problems, the rate of duty has gone up to 15
per cent on certain fruit juice based bever-
ages. | proposeto rectify the anomaly so that
the duty on fruit juice based beverages
remains at 10 per cent only.

In order to promote investment and
strengthen the capital goods sector, | had
proposed in the Budget reduction of excise
duty on such machinery on a selective basis

by five percentage points. | propose to ex-
tend this concession to certain other items of

textiles processing machinery by reducing
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the excise duty thereon from 15 per cent to
10 per cent.

As a measure of relief to the mini ce-
mentindustry, ipropose to reduce the excise
duty on cement made by the mini cement
plants Rs. 115/- to Rs. 90/- per tonne.

In this year’s budget, blank audio cas-
settes and recorded audio cassettes manu-
factured directly from recorded audio tapes
have been subjected to excise levy. Manu-
facturers have represented that the levy has
led to certain problems. Taking into account
the difficulties expressed, | propose to fully
exempt such blank and recorded audio
cassettes. However, | propose to revise the
excise duty on the magnetic tape used inthe
manufacture of such cassettes from Rs.
2.10to Rs. 3.00 per sq. metre.

| propose to extend the concessional
rate to excise duty availabls to enamelled
winding wires to PVC insulated winding wires
used in submersible motors which find ex-
tensive use in the agricultural sector.

Lime is manufactured mostly in the
decentralised sector. Accordingly, as a
measure of relief, | propose to fully exempt
specified varieties of lime from excise duty.

Honourable Members would recall that
to encourage aseptic packaging of intrave-
nous fluid, | had reduced the import duty on
form fill seal machines to 40 per cent. As a
measure of further relief, | propose to reduce
the import duty on specified grade of law
density polyethylene resin for such aseptic
packaging made with the help of form fill seal
machines to the level of 40 per cent.

Asthe Honourable Members are aware,
| had proposed in the Budget to levy the
Inland Air Travel Tax at 10 per centonthe full
air fare instead of the basic fare as currently
in force. In order to narrow down the gap
between the U. S. dollar fare and the indian
rupee fare for air travel, | am proposing an
amendment to the Finance Bill to increase
the rate of air travel tax from 10 parcentto 15
per cent of the total fare.
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| am also proposing an amendment to
the Finance Bill relating to the import duty on
parts of zip fasteners which is of a corrective
nature.

The exemption notifications relating to
the above changes in the indirect taxes will
be laid on the Table of the House in due
course.

The net revenue loss involved in the
vanous changes that | have proposed is
expected to be relatively small and will be
made good by better tax collection.

Finally, lot me turn to the announce-
ment made about debt relief for farmers,
anisans and weavers in my Budget Speech
of 19th March, 1990. A detailed operational
scheme for providing debt relief has now
been worked out. | am glad to inform the
House about the following main features of
the Scheme:

(1) Debt refief will be admissible to
tarmers who had taken loans for
agricufture and all allied activi-
ties, like Animal Husbandry, fish-
ing, forestry, etc , landiess agri-
cultural labour as also artisans
andweavers who had takenloans
fortheir vocational requirements.

(ii) Relief will cover all overdues on
short term and term loans ad-
vanced by public sector banks,
regional rural banks, coopera-
tives including and davelopment
banks, as on 2.10.1989.

(iii) Relief will be available to the
borrowers whose principal
amount from one or more banks,
regional rural banks or coopera-
tives does notexceed Rs. 10,000/
- Once the eligibility of the bor-
rowers for debt relief is estab-
lished on this criterion, the waiver
of the principal and interest
amounts will be aliowed upto a
limit of Rs. 10,000/-.
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(iv)  Subjecttothe conditions already
indicated, the benefit of debt re-
liet will be available to the follow-
ing categories of borrowers:-

(@) Non-willful defaulter
farmer by the “Annawari
System” applied on the
village basis. The farmer
who has defaulted in
payment of his loan for
two or more bad crop
years on the basis of the
Annawari System, will be
treated as a non-willful
defaulter, eligible for debt
relief.

{b) Defaulter farmer, artisan
and weaver with ‘chronic
over dues’, i.e. overdues
which remained unpaid for
more than three years at
the cut off date, i.e.
2.10.1989.

(c)  the surviving family of a
deceased borrower on
whom the loan hiability has
devolved.

(d) The farmer who had filled
insolvency petitions or
who has already been
declared insolvent.

Iwould alsorepeat my earlier announce-
ment through Budget Speech and my state-
ment of 4th May, 1990 in this House, about
the compensation for the loss caused to the
banks, regional rural banks and coopera-
ticns on account of the debt relief scheme.
The Central Government will fully compen-
sate the public sector banks and regional
rural banks which are in the Central sector.
Though the cooperatives are constitution-
ally in the State sector and are set up and
managed under the State Laws and by the
State authorities, the Central Government
will bear 50 per cent of the burden of debt
relief on cooperatives including land devel-
opment banks and the State Government
will be expected to bear the rest of the
burden.
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Public sector banks, regional rural
banks, NABARD and RBI have been ad-
vised to ensure that the lending branches
undertaken the gperation of providing debt
relief according to the scheme in a time
abound manner. We are also advising the
State Governments to draw up similar
schemes or modify their existing schemes
on these lines for the cooperatives.

Our effort has been to make the scheme
simple, objective, non-discretionary, and
expeditious so that the deserving farmers,
artisans and weavers, spread all over the
country, get the due and intended benefit,

properly and promptly.

I request the hon. Members to lend their
support to Finance Bill with the modifications
| have proposed.

SHRIK.S. RAQ (Machilipatnam): Keep-
ing in view the coming crop season, will you
fix any time unit for implementing this debt
relief?

PROF. MADHU DANDAVATE: imme-
diately. When the Budget session is over,
the implementation starts. Our suggestionto
NABARD and every one else has already
reached so that there will be no difficulty for
the rural farmers at all. {Interruptions)

MR.DEPUTY-SPEAKER: Weare going
to discuss the same for six or seven hours.

MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill to give effect to the finan-
cial proposals of the Central Govemn-
ment for the financial year 1990-91, be
taken into consideration.”

SHRI Y.S. MAHAJAN (Jalgaon). Be-
tore | make some remarks on the Finance
Bill, | would like to thank the hon. Finance
Minister for the concessions, liberalisations
he has announced in various schemes which
he had announced earlier, and the elabora-
tion of the loan waiver scheme which is a
much better version than the one he had
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originally propounded. Formerly, he had used
the word ‘wilful defaulters’. That means giv-
ing powers to the bankars to say who is a
wilful defaulter. Now he has proposed an
objective test which is much better test as it
will remove the element of subjectivity inthe
whole scheme.

PROF. MADHU DANDAVATE: | derive
benefit from your wisdom.

SHRI Y.S. MAHAJAN: Coming to the
Finance Bill, | would like to begin where the
hon. Minister left yesterday while dealing
with the rise in pricaes of cartain essential
commodities. At that time, he dealt with the
problem on a short term basis—the man-
agement of supply and demand during the
short period to see that the prices do not rise
steeply.

I would like to deal with the long term
durable problems which are almost intrac-
table and which have a tendency to push
prices up, a tendency which has been there
in our economy for so many years. | may
remind the House present Government has
said that the first task of the Government is
to contain the rise in, prices, and that the
management of inflation is one of the priority
areas of its programme. Inflation has been
one of the key problems of the world during
the post world war period. There are certain
durable factors. The first is fiscal imbalance
which has been created as a result of the
deficit of Rs. 7206 crores. | do not know how
he can contain the inflation with this deficit in
the Budget. This will give rise to a larger
amount of deficit financing which amounts to
the increase in the short and long term
indebtedness of the Government to the
Central Bank. And this deficit spending has
been going on in our country for a long time
and the Finance Minister has not been able
to break away from that tradition. But this is
not the only point. The deficit financing will
ve more than what we imagine from the
deficitbudget. The deficitinthebudgetis Rs.
7206 crores. In fact the real deficit is much
higher. Many critics have said, even the
previous Finance Minister has said that the
deficit has been under estimated because
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one time payments which should have been
debited to the present year have been deb-
ited to the last year, for instance, payment of
Rs. 260 crores to the Food Corporation of
India, Rs. 588 crores for write-off of loans of
public corporations, Rs. 100 crores for ad-
justment of Defence payments. if these
payments have been properly put this year
the deficit would have been larger.

This deficit along with hike in prices of
petroleum and petroleum products coupled
with increasing in railway freights, telecom-
munications, postal charges, rise in specific
rates on excise charges have already trig-
gered a rise in prices.

The National Front manifesto has said
that the price stability is crucial for removal of
poverty and steady growth of the economy.
The stable price level 1s not within sight. In
fact, we are groaning under a spiralling price
level. So, these promises have not been
fulfilled by the National Front Government.

Now, apart from deficit-financing, there
is another long term durable factor which has
been pushing prices in our country for the
last so many years, namely, the existence of
black money.

The volume of black money cannot be
estimated. But, the experts agree that the
amount 1s vast and it exercises a tremen-
dous pressure on the price level. The exis-
tence of black money creates many serious
social problems such as great and galiing
inequalities ostentatious living by the nou-
veau riche and the oppression and the eco-
nomic exploitation of the poor by the rich.

We agree with the Finance Minister
when he says that the black money is a
social sin and economic evil. We agree with
the sentiments expressed by him. But, he
has not explained to us to steps which he
proposes to take for bringing down the gen-
eration of black money. He says preventing
generation of black money is more important
than unearthing the black money which is
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preventing generation of black money. As
far as unearthing of black money is con-
cerned, he has asked for certain sugges-
tions.

I suggest that in preparing schemes for
utilizing black money, the highest priority
should be given to slum clearance. Millions
of our people are living in conditions of dirt,
squalor and disease, conditions which are
indescribable, which are a blot on our civili-
sation. How can we call this country demo-
cratic when millions of people are living in
these conditions, and a few live in palatial
hauses. So, the tirst priority should be given
1o slum clearance in my view. The second
priority should be given to the setting up of
agro based small scale industries. It is only
by large scale rural industrialisation that we
can create condiions for employment of
millions of young men and women in our
country who join the labour market every
year. This is the only way available and in no
other way we can create large scale employ-
ment.

And thirdly, high priority should be given
to buiding houses for lower income and
middle income groups. The Finance Minister
has said that we need not enquire into the
sources from where the money has come. If
this done, the problem would be reduced to
a considerable extent. | may say interested
people specially businessmen have sug-
gested a large number of ways in which
black money could be used. But, | think the
suggestions are made to improve or help
their business activities.

The three suggestions which | have
made should be given the highest priority.

The Finance Minister has promised half-
yearly review of the budgetary outcome.
This is a good innovation.

PROF. MADHU DANDAVATE: | have
modified it. it will be quarterly now.

SHRI'Y.S. MAHAJAN: It is agood inno-
vation, but | hope this will not be an occasion
tor another about of taxation.
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PROF. MADHU DANDAVATE: That is
not for increasing deficit.

SHRI Y.S. MAHAJAN: Thank you.

The large scale imbalance is the root
cause not only of inflation, but also the diffi-
cult balance of payments position. The main
cause of this imbalance has been our de-
pendence on imports of petrol and petro-
leum products and it has caused a large
outflow of foreign exchange and higher for-
eign borrowing. It is to restrict the consump-
tion and the import of petrol and petroleum
products that he has proposed to increase
the prices of motor spirit, high speed diesel
oil and aviation turbine fuel. This policy is not
likely to be successful unless as a result, it
dampens the demand for petroleum. Our
experience for the last so many years has
shown that in spite of increase in the prices
of petrol and petroleum products, the de-
mand for petroleum products increases by 8
per cent every year. So, | suggest that in-
stead of resorting to measures for increasing
prices, the Finance Minister should concen-
trate on drilling more wells. A large number
of sources of petroleum have been discov-
ered recently. If you can consider all this and
increase the domestic production, then it will
be possible to reduce our dependence on
foreign sources.

In spite of our good performance in the
field of exports during the last three or four
years, the pressure on the balance of pay-
ments is likely to continue during the Eighth
Five Year Plan. This is an accepted opinion.
The achievement of balance in the near
future is critically dependent on the rapid and
sustained growth of exports. Such policies
should have the highest priority and our
trade policy should therefore be so oriented
as to discourage import intensive industriali-
sation and foster economically efficientimport
substitution. In pursuance of this policy we
should not neglect fluctuations in the rate of
exchange. A large part of the increase ex-
ports is due to considerable depreciation of
the rupee in the international money market.
During the last ten years the value of rupee
Vis-a-vis the dollar has fallen so much that
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one dollar which used to cost Rs. 7.80 in
1980 now costs Rs. 16.80. Now, the rupee
shows similar depreciation in terms of other
major currencies such as Pound Sterling,
Yen and Deutsoh Mark. Though we express
that the external value of the rupee has
increased in terms of the basket of curren-
cies, its change in terms of dollar is of great
importance because America is our major
trading partner. During the last two years
alone the rupee had depreciated by nearty
33 per cent in terms of the dollar. Hence it
appears that the narrowing of the trade defi-
cit is largely due to depreciation of the rupee
rather than to any significant gain in competi-
tive advantage. In considering this matter we
should also examine the exchange rate of
the rupee in terms of the Russian Rouble.
The Russians are hard bargainers in eco-
nomic matters. Therefore, we should see
that we do not lose in the terms of trade while
fixing the rate of exchange with the Rouble.

19.00 hrs.

Sir, Small Scale Industrial units are of
great imporiance in the structure of our in-
dustrial development. There are lakhs of
them; they produce 50 per cent of our indus-
trial Production and they provide employ-
ment because they require less capital per
head. Therefore, our policy should be to
encourage these units, as they widen the
entrepreneurial base and make way for
decentralisation. The restoration of the cen-
tral investment subsidy is essential and it
should be done. The Sooner it is done, the
better. | hope the Finance Minister will soon
come forward with the scheme before the
House. the Small Scale Industry has so
many advantages for our economy. While
framing the scheme, | request the Finance
Minister to help the units which have suf-
fered, which have applied for investment
subsidy in time, whose applications were
considered by the State level committees
but could not be decided upon because of
small procedural matters or because the
scheme was withdrawn suddenly. There-
fore, | hope this matter will be taken care of,
by the Finance Minister while revising the
central investment subsidy.
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Then, | would like to say a few words
aboutthe public sector in which |am so much
interested. The public sector has laid the
foundation for our industrial development. ki
had provided infrastructure not only for our
industrial but also for agricultural develop-
ment. Therefore, increasing the efticiency of
the public sector units is of vital importance
tor further growth of our planned economy. |
hope the Finance Minister will soon take
steps to give the workers, a share in the
ownership and in the management of enter-
prises, as visualised by him. These units
should be able to finance their growth and
development through their own resources.
As a person interested in the working of the
public sector, | would request the Finance
Minister to take as much care as possible of
the public sector as was done by the previ-
ous Government and by Indiraji, to ensure
that the public sector continues to occupy
the commanding heights of the economy. it
is doubtful however, whetherthe public sector
enterprises will be able to provide or gener-
ate Rs. 4,506 crore of additional resources
next year, as expected by the Finance Min-
ister, without recourse to price increase. The
Finance Minister should not fall prey to the
widely misleading arguments of people in
‘our country who are now clamouring for
privatisation inthe form of selling aparn ofthe
capital to private individuals or allewing pri-
vate capitalists to start units in an area which
has now baen dominated by the public sec-
tor. | hope this matter will be considered
sariously, because all overthe world, there is
a talk of privatisation. In Russia and Eastern
Europe, there are giving up their old rigid
attitude towards Government enterprise.

SHRI TARIT BARAN TOPDAR (Bar-
rackpore): Thank you; you are not opposed
to it.

SHRI Y.S. MAHAJAN: While consider-
ing these proposals, | hope the Finance
Minister will ensure that, whatever changes
are made, the commanding heights of the
economy will remain in the public sector,
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The public sector is a monument to the
imagination and conductive ability of Shri
Jawaharlal Nehru. It represents our aspira-
tions and desire to see that tha society is not
exploited by capitalist forces. In the begin-
ning we decided that basic industries shall
be in the public sector” it may be noted that
at that time private capitalists were not in a
position to start these industries with their
rasources. Therefore, the public sector has
rendered very great service to the economic
development of our country.

Before | conclude, | want to say some-
thing of very crucial importance. Mr. Finance
Minister, | want to bring to your notice a
general problem which has been neglected.
Though we were the first country to stan
family planningon a national level and though
we have made some progress and though
the birth-rateis falling, the fall inthe birth-rate
is rather slow and the number of couples
protected is only 35%. Even thatfigure is not
correct. Sometimes the statistics are inaccu-
rate. Sometimes the same couples are re-
ported twice and the couple who undergo
family planning operation have already a
large number of children i.e., five or six. Our
Goal no children for women of more than 30
years of age is far distant. We should catch
the couples before they have more than two
children. This will go a lang way in reducing
growth of population.

May | point out, Mr. Finance Minister,
that however rich our couniry may be, we
have not got the resources to look after such
a vast and increasing population and to give
them a decent standard of living. Let the
Parties and politicians on both sides, realise
that we just cannotdo it. Therefore, we need
not be afraid of any unpopularity or hostility
on the part of the people. People have now
realised the value of family planning. Some
definite social action in this field is neces-
sary. Therafore, | suggest we take steps to
see the programme progresses very fast.
We should have a scheme of strong incen-
tives and disincentives, to see that family
planning becomes a mavement rather than
a Government programme. Unless this is
done, most of our socio-economic and politi-
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cal problems which are intractable because
of this crucial difficulty, will not be solved. i
have been saying this all these vears saying
this.No Party can and no Government can
solve the problem. The less attention we pay
to this subject, the more trouble we pile up for
us and for future generations. 1f our popula-
tion continues to rise at this rate, then after
40 years, it will not be possible to have a
decent standard of living for our people. It
would not be possible to maintain even law
and order in this country and, therefore, |
urge the Finance Minister and the Govern-
ment to pay adequate attention to this prob-
lem of problems before dealing with financial
difficulties.

MR. DEPUTY-SPEAKER: Dr. Biplab
Das Gupta to Speak now.

DR. BIPLAB DAS GUPTA: | will speak
tomorrow not today.

[Translation]

SHRIHARIBHAU SHANKAR MAHALE
(Malegaon): Mr. Deputy Speaker, Sir, Hon.
Minister had presented General Budget on
31st March and placed finance Bill today. |
hope that this Budget will help our economy.
It will provide stability and capability to our
economy. Earlier 32 per cent of the Budget
allocations used to go to agriculture but now
23 percent additional, allocations have been
provided for removal of poverty. This Gov-
ernment has allocated 49-50 per cent of the
total budget for the rural development and
agriculture. In this manner more money has
been allocated for these works. Now 14 per
cent additional allocation is available for the
projects under rural department. 23 per cent
of the budget allocations have been ear-
marked for loans assistance for the State
Plans. A decision has been taken to give
Employment Guarantee in respect of a few
selected areas and a reso!ution has also
been made for agriculture policy which is a
matter of great pride. Hon. Minister has also
laid stress on curbing black money, | hope
that Government will be sudcessful in curb-
ing the black-money. It is correct that taxes
on luxurious items have been raised income
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tax structure has Been reorganised. Hon.
Minister has raised the taxable limit in 1e-
spect of income tax from Rs. 18 to Rs. 22
thousand, it should have been raised upto 25
thousand. | demand that it should be consid-
ered again. Mr. Deputy Speaker, Sir, | am a
member of Janta Da'. | want to tili the Gov-
ernment thatthe programme the paity never
meant that for loans waiving of initiated by it
will expected the loans granted by co-opera-
tive Bank only. The Government had prom-
ised to waive the loans upto Rs. 10,000. Just
now Finance Minister has said that 50 per
cent share of the loan liability will be paid by
Statd government and another 50 per cent
by the Central Government. | have conferred
with a few Chief Ministers and also with the
chief Minister of Maharashtra. He said that it
is the Centre's baby, we are not concerned
with it.

PROF. MADHU DANDAVATE: Hon.
Mahaleji, assemblies of many States have
proposed upto 12 to 16,000.

SHRIHARIBHAU SHANKAR MAHALE:
| demand that State Government shouid be
pressurised for it and should be made to
bear half of the share of loan liability. Our
Finance Minister who is a socialist, has ig-
nored avery material thing. Apparently there
is lotof difference between hand woven cloth
and mill made cloth. The people in handioom
industries work very hard and weave lot of
cloth. | demand that there should be suffi-
cientdistinctionin respect of handloom cloth.
There should be a steep difference in the
matter of rates of tax in respect of handioom
clothand mill cloth and the handiooms shouid
be subjected to comparatively lower rates of
taxes. This Bill will be very useful to bring
stability to country’s economy and will be in
the interest of the country. With this hope |
support the Bill. Thank you.

SHRI RAGHAVJI (Vidisha): Hon. Dep-
uty Speaker Sir, when a former Professor of
Science of the Sidhartha College presented
the last budget as an economist, it appeared
that through that budget he showed his muiti-
dimensional parsonality, not only as a scien-
tist turned professor but also of his experi-
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ence as Railway Minister in charge of trans-
port also, which post he held sometime on
between and also remained leader of the
opposition party. This budget represents a
multi-facet personality. Though his name
itself suggests sweetnass, this budget shows
more of bitterness than sweetness. It has
created difficulties rather than comforts. Al-
though it is correct that the situation of indian
economy which has been created by the last
Government has made your the present
Government difficult, | understand their diffi-
culty. When the present Govarnment took
over, the Government had a debt liability to
the tune of Rs. 2,60,000 crores. Indigenous
and foreign debts taken together, Govern-
ment has to pay Rs. 17,000 crore annually
as interest for it. We have to pay more as
interest than what we spend on our defence.
The previous Congress Government cre-
ated this situation in last 40 years.

So far as foreign trade is concerned,
situation on this front, is also very critical. In
1950 there was a time where our share of
foreigntrade amounted to 2-2 per cent to the
total percentage of the world trade, but today
our inforeign trade stands at 0.45 per centto
the total world trade. Things have come to
. such a pass during the Congress regime.

So far as deficit financing is concerned,
Congress has broken all previous records as
a result of which terrible inflation has come.
Similarly black money has also increased
during the last 40 years, if gives an impres-
sion of the presence of a parallel economy.

So far as the poverty of this country is
concerned, our number is 21 from tha bot-
tom among the poor countries. Our popula-
tion is 15.5 per cent of the world population
whereas our per capital income is only 1.5
per cent of the total income of the world, By
this, itcan be understood that in such circum-
stances and background how difficult it is
present a bead each. Perhaps this was the
reason why Madhuii preferred to give some
bitter dase to improve the situation.
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The income tax limit has been raised
from Rs. 18,000 to Rs. 22,000. This limit of
Rs. 22,000 has provided very negligible re-
lief. In 1985 this limit was raised to Rs.
18,000. If we compare the prices prevailing
in the year 1985 with existing prices, in view
of the 8.7 per cent increase in prices per
annum since 1985 we will realise that the
value of Rs. 18,000 is now equivalent to Rs.
27,000. Had the limit been raised to Rs.
27,000 then we would have been in the
same position that was prevailing in 1985.
This limitwas RS. 15,000in 1981, tobe inthe
same position as in 1987 this limit should
have been raised to Rs. 32,000. | fail to
understand the justification of raising this
limit to Rs. 22,000 only. If it had been raised
upto Rs. 30,000 Rs 25,000 or even upto Rs.
24,000 it would have provided relief to a
person earning Rs. 2000 per month but | do
not know why the income tax limit has been
raised to Rs. 22,000 only. Therefore, | urge
the hon. Minister of finance to reconsider this
because limit of Rs. 22,000 will not provide
sufficient relief, particularly to those whose
income just exceeds this limit. They are
aggrieved. If the government can not raise it
to Rs. 30,000, at least it should be raised to
Rs. 25,000 or 24,000.

Now | would like to make a submission
about registered firms. Earlier a registered
firm had to pay tax only if its earning was
more than Rs 50,000 later on this limit was
reduced to Rs. 10,000. Now it has been
raised to Rs. 15,000. A registered firm is
constituted by two or more than two persons.
Suppose there are two persons in the firm
they will get relief of tax on their earning of
Rs. 15,000 only. It means that each person
has to pay tax on the income over and above
Rs. 7,500. Besides they will have to pay tax
on their personal income also. Inspite of all
this | cannot imagine why this limit has been
fixed at Rs. 15,000 in the case of registered
firms. The Government should exempt in-
come upto Rs. 50,000 to make it justifiable.
The exemption has been raised from Rs.
18,000 to Rs. 22,000 in case of individual
income but in case of Joint Hindu Family, it
still stands at Rs. 12,000. it has not been
raised for a long time. i this limit is not raised
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For the last so many years under sec-
tors 80 C certain deductions Rs. 6,000 in
excess of the taxable limit stood wholly
exempted from taxation and then in case a
further sum Rs. 6,000 of the income, 50 per
cent was exempted from income-tax. Some
modification should have been this provi-
sion. The present amendment is scientific,
only a professor of mathematics can bring
thistype of an amendment and he has shown
his skil. | have no objection to it but the limit
of Rs. 10,000 and 20 per cent should be
raised because this provision of Rs. 6,000
has been there for quite some time. Had it
been raised from 20 to 30 per cent and
maximum limit from Rs. 10,000to Rs. 25,000
then it would have been justified. Therefore,
| request the hon. Minister of Finance to
reconsider it.

Mr. Deputy Speaker, Sir, thereis a need
for simplification of provisions of Income tax
Act, Wealth Tax Act and Gift Tax Act. Amend-
ments in this regard are leading to more
difficulties. For petty technical offences a
person becomes liable pay a penalty upto
Rs. one lakh. | would lke to cite some ex-
amples in this regard and want that amend-
ment should be made in it. Under section
271 A, if a person does not maintain his
account books properly he is liable to a
maximum penalty of Rs. one lakh, which has
no justification. At times account books are
not maintained due to sheer ignorance.
Therefore, it is highly improper to impose
maximum penalty of Rs. one lakh in such
cases. Therefore | propose that this maxi-
mum penalty of Rs. 1,00,000 should be
reduced to Rs. 10,000. Similarly a person
who has turn over of more than Rs. 40 lakhs,
per annum is required to get his accounts
audited. ¥ a person’s annual turnover has
generally been loss than Rs. 40 lakh but has
exceeded in a particular year due to certain
reasons and he has not got his accounts
audited due to ignorance you will be sur-
prised to know that he then has to pay one—
half per cent of total sales, turnover or gross
receipt or Rs. 1,00,000 whichever is less as
penalty. He is otherwise not a defaulter, he
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regularly files his returns, deposit his tax but
he hasto pay Rs. 1,00,000 as penalty for this
technical offence. Only the sufferers cantell
how instrumental this provision has been in
spreading the corruption. Therefore such
provisions should be deleted and the amount
of penalty should be either fixed at Rs. 1000,
or Rs. 2000 or at the most Rs. 5000 instead
of Rs. 1,00,000.

Similarly under section 271D if aperson
makes & payment of Rs. 20,000 in cash
instead of making the payment through
cheque, either he does so inadvertently or
for the first time, he has to pay Rs. 20,000 as
penalty. The word 'shall’ is there and it should
be substituted by ‘May’ likewise there is
section 271 E. | would like to draw the
attention of the hon. Minister of Finance to
section 272 A (2) of income Tax Act. There
is aprovision that a person who pays interest
and dividend, has to deposit 10 per cent of
the amount by way of tax with exchequer.
The businessman is required to fill up a form
and subnit it in the Income Tax office within
30 days. if he does not compilete this formal-
ity i.e. if he does the fillup form 26 A and 27
A he will be liable to a fine of Rs. 200 per day
although he may have deposited the money
with the exchequer and if he does not com-
plete this formality for three or four years he
will have to pay penalty of Rs. 1,50,000 or
Rs. 2,00,000. Therefore it is necessary o
make amendnient in these provision.

Now .| would like to make a submission
about indirect tax. The Government has
increased the prices of diesel and Petrol.
The common man will have to bear the brunt.
The prices of other items are also increasing
due to it. Transportation will become more
expensive Common man travels by bus or
uses scooters. He will have to spend more
on petrol. The hike in trains' fare will also
affect common people. Diesel is used in
most of the vehicles about 80 per cent ve-
hicles belong to the Government. The ex-
penditure of Govemment will increase due
to it 80 the Government should reconsider it.
This price hike will adversely affect the econ-
omy of the country. The farmers, the com-
muters, the industries and the consumers all
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will suffer on account of this petrol price hike.
The Government should reconsider this
issue.

If the Government adopts the same tax
structure as was prevalent in 1989 for match
box industry, the ten thousand small scale
industries manufacturing match boxes will
get benefit thereby. The Government has
increased import duty on tin being used by
the food processing industries and excised
duty has also been raised on their products.
This matter should also be reconsidered.
The price of tyra has increased exorbitantly.
| welcome the announcements made by the
hon. Minister of Finance in regard to waiving
off loans. The Central Government and the
cooperative bank should bear the burden
and each should pay fifty per cent of the
waived loan but if ‘Annawari’ system is intro-
duced, nobody will be benefited. It is only a
deception because only 5 per cent farmer
will get the benefit. Those who are not cov-
ered under ‘Annawari’ system they will be
get the benefit. Those who are not covered
under Annawari system they will be consid-
ered as defaulters. If this scheme is imple-
mented on the basis of Annawari system it
will be of no use. The system of Annawari

- should be abolished. In the system of Anna-
wari possibilities of defaults are minimum.
The Central Government should approve
the scheme presented by the Government of
Madhya Pradesh. It will be of much help 1o
the farmers. The Government of Madhya
Pradesh has evolved aformula that relief will
not be given to any such person who has
other source of income beside agriculture
even Government employee is not spared.
The farmers, who had taken loan in lakhs for
purchase of tractors and sprinklers, their
loan will also not be waived.if the hon. Min-
ister of finance accepts the same formula
that will be better because ‘Annawari system
will not prove helpful for farmers. With these
words | conclude.

SHRI K.D. SULTANPURI (Shimla): Mr.
Deputy Speaker, Sir, | don't think that the
finance Bill moved by the hon. Finance
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Minister on behalf of the Government will be
able to give a new diraction to the country.
Since the day this Budget was presented in
the House, there has ben unprecedented
rise in prices, as a result thereof common-
men are suffering fromit. The Governmentis
doing nothing to arrest this whopping rise in
prices. The most significant feature is this
that the entire country is reeling under the
rising prices when a person like Shri Dan-
davate is holding the charge of Finance
Ministry. Everywhere people are taking to
agitation in protest against the rise in prices
which are increasing by leaps and bounds
Prices of diesel and petrol have been in-
creased by the government, as a result of
which prices of other items have increased.
| would like to reiterate that the poor are
suffering from price-rise in the country. Mr.
Deputy Speaker, Sir, | oppose the Finance
Bill moved by the finance Minister. The
National Front made false promises to the
people that they would take steps to remove
poverty and upliftment of the poor if they
were voted to power. Government wanted to
woothe people with false slogans. Withfaise
promises, poverty can not be removed. Nor
is this Government capable to do this.

As regards waiver of cooperatives loans,
it has been stated by the government that 50
per cent of the burden will be-bome by the
Centre and the rest 50 per cent will be borne
by the concerned State Governments. |know
that as usual this year also, all the State
Govemnments have presented a deficit
Budget. No provision of taxes has been
made in any of the Budgets this year. When
there is no proposal for fresh taxation, Ifailto
understand as to how the State Govern-
ments will meet this expenditure. Only such
parsons who misutilise the funds will take
benefit of it. Genuine farmer will not take
benefit of waiver of loans scheme. They will
be benefited, only if their economic condition
is improved. Some of the Members have
apprehended that loans of evenrich farmers
who own as much as 50 acres of land take
benelit of this waiver of loan scheme. Mem-
bers of their families have lions share in civil
services, suchas LA.S. and .P.S. and other
services also. Such farmers will get their
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loans-waived. We want that the poor should
get the benefit of this scheme. As per the
criteria laid down by the Government, people
having annual income of more than Rs.
7000/- are considered to be above the pov-
erty line. But even a poorest man has an
annualincome of Rs. 7000/-. This scheme of
waiving loans upto Rs. 10,000 will make the
people resorting to dishonest means. Only a
few will get the benefit and the poor will not
be benefited.

i you really want to work for the welfare
of the poor, the loans of agricultural labour-
ers and the people belangirg to Scheduled
Castes, Scheduled Tribes and smallfarmers
should be waived. Prices of tractor and pet-
rol have been increased as a result of which
farmers have to suffer losses. An amount of
Rs. 1000 crore has been earmarked for
waiver of loans. This amount is not ade-
quate. A promise was made to the peopie by
your party before the elections that all kinds
of loans upto Rs. 10,000 would be waived.
had you sticked to your commitment, | think
that the Government had done something
good for the people. But the poor living in
urban areas have ben ignored. it was stated
that afforestation programmes will be started
and funds would be allocated for this. It was
also assured that funds would be provided
for the upliftment of farmers and fishermen.
Tax concession for fishermen was an-
nounced. The country will accrue a lot of
benefit from the ongoing hydel power proj-
ects in the hilly areas of Himachal Pradesh.
The big dams constructed on the different
rivers in hilly areas are causing soil erosion
inthose areas. In order to check soil erosion,
fruit bearing trees shouid be planted in these
areas. Afforestation is done every year but
nothing is achieved. The State Government
misutilise these funds. Allthe funds go waste
and no plantation work is carried out. If the
Government wants to strengthen the econ-
omy of hilly areas and stop soil erosion, a
survey of all forest land shoukt be under-
*aken by the State Governmeént oy Central
agencies. Then mass afforestation pro-
grammes should be launched with the funds
released by the Central Government, | would
like to suggest that these funds should be
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provided directly to the farmers for planting
fruit bearing tress, so that they could be able

to supplement their income. As regards the
pension of defence personnel is concerned
Iwouid like to suggest thatthe one rank, one
pension scheme should be implemented
and there should be no discrimination in
matter of granting pension, no matter one
has retired now or long back ago or is retiring
today.

Now, | would like to submit about power
position in Himachal Pradesh. Where a
number of big dams are under construction.
But the necessary funds have not been
provided. Nathpa Zakhri is one such project,
which will generate 1500 megawatts of elec-
tricity. This will strengthen the economy of
Himachal Pradesh as well as neighbouring
states. Funds should be allocated for the
said project. More funds should be allocated
for the centrally approved projects in Hima-
chal Pradesh. The Centre should provide
more help to the hilly areas.

I would like to submit that the number of
persons who evade taxes are quite large but
their arrears of taxes are written off. Raids
should be conducted on their premises and
tax-arrears should be realised fromthem, so
that this money can be utiised on the devel-
opment of this country. Otherwise, theserich
people will continue to gobble up tax money.
They have crores of rupees and have in-
vested the amount for promoting their own
interests. In order to evade taxes, they plea
helplessness with the government. | would
like to submit that the industrialists and big
landowners are the richest persons in the
country. Special attention should be paid in
this regard. Only then the country can prog-
ress.

SHRI HEMENDRA SINGH BANERA
(Bhilwara): Mr. Deputy Speaker, Sir, while
supporting the Finance Bill, | would like to
congratulate the hon. Finance Minister for
presenting a balanced Budget. The econ-
omy, which he inherited from the previous
regime was in abad shape, but inspite of that
he presented a very good Budget and Fi-
nance Bill without imposing any heavy taxes
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on the poor masses. | would like to draw the
attention of the Government towards the
assurance of waiverof loans upto Rs. 10,000
given during the elections. Six months has
gone by but nothing has been done by the
Government except some assurances.
Whenever we go to our constituencies, we
are asked at the first instance why that
scheme has not been implemented as yet. |
expect that the Government will solve their
problems by taking the necessary steps and
by framing the rules for waiving the loans at
the earliest possible time. This work should
be done immediately for providing immedi-
ate relief to those farmers and artisans, who
are in actual distress. | would like to submit
that the cultivators and artisans still have to
repay their loans they have taken through
the Government institutions. The Govern-
ment should look into this issue.

The loans which have been taken by the
landless farmers in particular have been
taken through the cooperatives. | am em-
phastsing this matter because in Rajasthan
the cooperatives are still under the control of
the opposition and, in order to embarrass the
Government, notices for repayment of loans
are issued every 15 days to them. These
helpless people have taken loans worth Rs.
15,00 to Rs. 2000 and strictness is being
observed intheir recovery. My request is that
until all the relevant rules are framed, orders
should be issued for the immediate withhold-
ing of recovery of loans.

Mr. Speaker, Sir, Rajasthan is facing
acute scarcity of water with the result that it
is under the threat of being affected by
famine conditions. | have mentioned repeat-
edly about the water crisis my state is going
to face in the month of June. The Central
assistance provided to meet the require-
ments is very insufficient. In order to supply
waterinthe villages of Rajasthan, itis neces-
sary to provide more funds from the Centre
1o the State Government.

Mr. Deputy Speaker, Sir, now | would
like to mention 3 points about the Finance
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Bill and | would like to put special emphasis
on them. .

Firstly, there is a country-wide demand
to raise the income-tax limit to Rs. 30,000. |
cannot understand as to how an income of
Rs. 30,000 has been considered to be quite
a big amount for the purpose cf income tax
relief. Therefore, it is my submission to the
Government that the income tax limit should
be raised from Rs. 18,000 to at least Rs.
30,000.

Secondly. the point which has its direct
bearing on the common man is the price of
rationed wheat which has been recently
increased by the Government. Who is the
main consumer of this wheat? Which arethe
areas where such a wheat 1s supplied and
where it is genuinly required by the people.
Is the poor people, the agricultural labourers
and farmers who take it. In the States, like
Rajasthanin particular, where no wheat could
be produced for the last 6 years and which is
struck by famine conditions, the supply of
this wheat is necessary. The price of this
wheat required mainly by the poor people,
has been revised to cost thein more. One
can easily imagine how it will affect the poor
and the helpless people and therefore, |
would like to request the Government to
bring down the price of this wheat to the pre-
ravised lavel and withdraw the recent price
increase.

Iwould like to make one point regarding
the estate duty. Estate duty is charged from
the successor of the property. The underly-
ing intention is to recover taxes from the
people who inherit a property worth crores.
of rupees.l would like to request the Govern-
ment and the Finance Minister to fix a limit in
this regard. i property is worth 10 to 25
lakhs, a limi; should be specified and taxes
should be realised accordingly. However, in
case of properties worth Rs. 4 or Rs. 5 lakhs
the assessed has to face much hardship in
the payment of estate duty. ltis necessary to
pay attention in this direction.

Mr. Deputy Speaker, Sir, the announce-
ment made by the Government regarding
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one rank, one pension is an important and a
revolutionary step which has won coun-
trywide appreciation. Now it should be im-
plemented. Alongwith that, | would also like
to submit that the rate of pension allowed to
the ex-servicemen who had retired from
Army or Navy a long ago has been very
meagre because their salaries were very
low. Therefore, it is essential to increases
the rate of thewr pension. The officer who
retires now, gets his pension on the basis of
his present salary. Hence, the rate of pen-
sion of the ex-servicemen should be in-
creased. It they are given pension at the
present rate, it would provide much relief to
them. it would be a right step.

With these words, | would like to thank
you for giving me time to make my submis-
sion.

[English)

MR DEPUTY-SPEAKER.MrRam Naik,

VAISAKHA 26, 1912 (SAKA)

Bill, 1990 734

if you want to speak, | hopa you can finish
within 10 or 15 minutes.

SHRI RAM NAIK: | will s .1t today, and
will continue tomorrow.

PROF MADHU DANDAVATE: You will
then have to stand on vour legs for the whole
night.

MR. DEPUTY-SPEAKER: No, Mr. Naik.
if you are ready to speak and finish today, it
is all nght. Otherwise, we will see who starts
tomorrow.

| hope there 1s no other Member willing
to speak. The House now stands adjourned.
19.47 hrs.
The Lok Sabha then adjourned till Eleven

of the Clock on Thursday, May 17, 1990/
Vaisakh 27,1912.
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